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LOK SABHA DEBATES

LOK SABHA

Wednesday, May 10, 1978/Vaisakha 20,
1900 (Saka)

The Lok Sabha met at Eleyen of the
Clock

[Mr SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

T wraen o ¥ wrad & Friw

*1048. W gww wpew: W@
&l Wl ag qaT F pr w3

(%) wur fomarer o & & wrge
fal ¥ (A wrEwrey ¥ wwwia)
AT AW A wwET W @ wa
g

(%) &1 wrer @i ¥ feey
afew §;

() @ FTETT *T e I
ooy W ¥ wrd v @ swhel ey
Tl ¥ Ty ¥ fow At wwer
TR ¥ WA € T 8T §

(w) afx gf, of o= &=l wr st
w1 § vt 7 e awi § awAad
¥ a% O 52 ord w7 swear § 7

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDMN): (a) No, 8ir.
However, out of about 9 existing
working collieries in Pench grea, the
coal reserves in the Newton Chikli, the

1115 LS-—1.

2

East Dongar Chikli, Barkui and the
North Chandametta collieries are
likely to be exhausteq within the next
2—5 years' time.

(b) The present strength of workers
in Pench area is about 15,600,

(¢) and (d). The efforts of govern-
ment will be directed to ensure that
labour is not rendered surplus and
retrenched. Virgin coal bearing areas
are available on the east of Pench area
as well as on the west of adjacent
Kanhan area. These have been ex-
plored for additional coal production.
On the east of Pench area across, the
Pench river about 50 million tonnes of
coal and further east another 50 mil.
lion tonnes have been indicated. Like-
wise on the west of Kanhan area,
20 mullion tonnes of medium coking
coal in Tandsi block has been proved.
Almost all the existing collieries have
been reorganised/under re-organisa-
tion for stabilising production and pro.
jects in new areas may be taken up for
execution within the next two to three
years subject to availability of funds.

o W wpw S wEE,
T fs wl off & W v ¥ werc
¢ & fe 9 ofr wrawr aw Y
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gArsT foar war & ot feqr o wr @
W1 w41, d a6t ¥ 57 9w
grrara & ¥ ¥ ofcamt & sai-
YT FT FTH WE T THAT | WA CH6T
wadq ug  fr aft g7 sowen 7 grmr
N wf wgar w2 w1 TR TE AW
Gt Qe feufn §  ag mwge W
&7 ALY B oA | AT # weelt wEET
¥ oA wgm g fe T 15,600
AAGE & AW X & oy wwwr w0
fafrwa avwar an€ ar o &7 =fe
gl a 3 9% fram &< w7

SHR1 P. RAMACHANDRAN: Sir,
as I have to)q dlready the old coal
mines as and when they get exhausted,
new minds aré being developed. I can
assure the hon'ble Members of the

House that none of the workers who,

are working there will be retrenched
even when the coal mines get exhaust-
ed. They will be redeployeq to diff-
erent mines where the work is avail-
able. Let there be no apprehension
abput the retrenchment.

ot guTY wTgwT: | werw wirey,
I v w1 qu gare Aff fawr &)
%8 T @ o% feee s gem ?

MR SPEAKER: The Minister has
said that neighbouring mines are being
opened There i8 no problem of unem-
ployment. Please put your gecond
supplementary.

o g wTgwT ;W AERT X
warar § fr T 2ft & 9w e vl 20
fafemnr o w0
ag qfcar wft & g7 T &) @ A=t
ey ¥ gt ¥ wrger o ¥ fag I
Wi wreT feom & o ¥ A ofc
o Xw s oy oy § ?

SHRI P. RAMACHANDRAN: This
ares where there i3 possibility of
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availability of 20 million tonnes of coal
will be developed in due course of
time and these workers will be em~
ployed there. When these new mines
are developed the gquestion of laying
of new Lneg will be gone into,

st qajwn sy : ¥ A=t agew
T ST KW AT W' W QTP AT
e § fe wvaer aew @ aveft <fror
& o\ g9 #7 qf 7@ ® o sy ¥
AT AEET ¥ qdl 0% g & ae N
garar ¢ i agr Frg=r gty @ ¥ @
g WA | AT XM FT wRENT A AT
fray faat & wew gow 7 wAT ORI
fret &% Froe 9T frare T Y &
fr ¥ ¥wow Qatfew wfew & ofus
fedi a% o= W17 3% F 97 W T9
/7 ot saedr w37

SHR1 P. RAMACHANDRAN: Mr.
Speaker, Sir, we are mining the coal
in a very careful manner so that it is
not wasted as it is an exhaustible
source of energy. So, we are not try-
ing to do things which will deplete the
coal availability in an irregular way.
That is why we want to see that these
coal mineg are developed gcientifically
and that conservation is also taken in-
to consideration.

Whthidrawal of Consent by Earmataks
regarding

Government CBL
Inquirios
+
*1050. SHRI KANWAR LAL
GUPTA:
SHRI G. M, BANAT.
WALLA:

Will the Minister of HOME A¥-
FAIRS be pleased to state:

(a) the ressons given by the Kerna-
takix Govarmament for  wihdrawing
copsast for C.B.1. inguiry inle the
MM&MM
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(b) which are the other States,
which have followed the Karnataka
Government’s contention; and

(c¢) what is the reaction of Govern-
ment thereon?

THE MINISTER OP STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a; No reasons
have been given by the Government of
Karnatake for withdrawing the consent,
given by it earlier, to the functioning
of the Special Police Establishment in
the jurisdiction of the State of Kar-
nataka.

(b) No other State Government has
withdrawn itg consent to the function-
ing of the Special Police Esiablish-
ment in its termtorial jurisdiction.

(c) That the Government of Karna-
taka should have chosen to withdraw
ity consent is unfortunate, as it would
affect adversely the Government's
effortg in combating corruption, parti-
cularly in the Central Government De-
partments and Central Government
Public Undertakings located in the
State of Karnataka.

wWerceamaw: 34 fafh
¥ feafas & arz v agt 9 TS
ww gaT, A1 IFA IE, I FA-LA-AT
o 37 & afcare & fawre oF AT
oz faar a1, feg & wTm,
dwifes, qalwsitz oz dw ahy
e R ad ¥ W@
wradr Y Ok & fag oy wfow §,
mfs g a1t # S yore ¥ grrama QY
T X o wTA & wrwe AN ¥
ek 4 o | v W A wAr g
fir duw weddz & yo arfefor gt
Fae @ ek §1 W e wde
gt gl we W ¥, 3@ ¥ fawrs
fentedem &t & &1 g Wl gt
TAT, ot AP WY W @ W | W T
T WY g oY lw Wt fi ot wafteer
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gl §X @ &, W E ww
firdt qure o7 aer Ay TeR &
Y 7

o< garw A ag § e @ ek
& qra AT ¥ fraw O ¥4 daed
g foa & gt woAr Ay § @
fardr T g g &7

SHRI S. D. PATIL: Pofice protec-
fion is provided to the Grover Com-
mission and the withdrawal of consent
does not affect the working of the
Grover Commisgsion because it hag been
appointed under the Commission of
Enquiry Act. Secondly, there are as
many as 40 cases which are pending
investigation. Out of these 30 cases
which are registered as regular cases,
10 are in the stage of preliminary en-
quiry. As far as the information of
the Government goes, only the Central
Government employees are involved.
There i8 no invofvement of political
persons.

o ST Wrw o WEE AT,
g e g wowrT § fow & ot o wr€
# qarfedy &t aag fean & & @y
ZraaT g fis gt aw dt W dY &7 qay
¢ ag a7 @ ke ) wHe F Ay
T wfgh | I wAe 9@ & feQ
gt wrfiee 1 fem sk off or o oTd
ar S el R § I A R o
WIT ag wIgd 6 sates FoRrT ¥
Wro ar foes & §8 T-SUAEe
qr eraa W X 6 § 7 w7 g v
g war § W< 9q w7 Ao v freen
W< o ¥ duifre feafa wr § 7w
wowe W W gver % qwr & 39
WAt ¥ faas @ S ¥ T
frw ol ¥, ou &Y Feafe war & ¢

SHRI 8 D. PATIL: As far as the
consultations with the BState Govern-
ments are concerned, we have deputed
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a person of the rank of g Secretary for
a discussion with the Government offi-
cialg there and certain proposals have
been, to some extent, tentatively agreed
to. But it will not be in the public
interest to gisclose it at this stage since
they have not communicated to us offi-
cially as to what they have agreed and
what bhave not agreed.

AN HON. MEMBER: What is the
constitutional position?

SHRI §. D, PATIL: The C.B.L orga-
nisaticn is not a statutory organisation.
It was created under the Government
Retolution in April 1963. If we want
to give a statutory status to the C.B.L
then it will involve certain legal com-
plications. The Government has not as
yet come to the conclusion as to
whether this should be done or not.

SHRI G. M, BANATWALLA: The
Karnataka Government has not given
any reasons while withdrawing the
consent. However, we woulg like to
know from the hon. Minister whether
there were any differences between
the Karnataka Government and the
Central Government with respect to
any of the enquiries being conducted
by the C.B., and further also what
alternative the Government has, if such
a consent is withdrawn, in order to see
that the C.B.I. or some other agency
may continue the work of Investigat-
ing criminal offences? Whether the
Government iz contemplating any
alternative measure to enable the
C.B.l. to continue with this work or
has some other alternative been con-
sideted in this respect?

SHRI 8. D. PATIL: The CBI is
working under the powers and the
provisions of the Delhi Special Police
Establishment Act and that Act speci-
fically provides that unless there is a
consent to the specific officers which
are sent on to them, we cannot func-
tion, So, the difficulty is that we can-
not function.

MAY 10, 1978
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MR. SPEAKER: He put two ques-
tions. Were there any differences bet-
ween the Karnataka Government and
the Central Government on any of the
enquiries? And the second one {is:
Have you any alternative in mind?

SHR] 8§ D. PATIL: The Grover
Commission is appointed to logk into
the corruption charges and several
other charges, So, there is bound to
be some menta] strain between the two
Governments because they did not like,
Mr. Urs himself has appointed the Com-
mission—the Igbal Commission—which
was struck down by the Supreme Court.
The Central Government has appointed
the Grover Commission which will g
deeply into the matter,

MR SPEAKER: Earlier he hus
answered that they are thinking about
the matter.

SHEI S. D, PATIL: We are consider-
ing the matter.

MR. SPEAKER: He has already
answered. Shri Lakkappa.

SHRI K. LAKKAPPA: The question
is regarding withdrawal of consent by
Karnataka Government regarding CBI
enquiries, The answer is: That the
Government of Karnataka should have
chosen to withdraw its consent is un-
fortunate. It refers to the function-
ing of the Special Police Establishment
in the territorial jurisdiction with res-
pect to Central Government Depart-
ments and corruption and other charges
which are reported in respect of these
establishments. It is a serious matter.
There were serious charges levelled
against the Devi Lal Government In
Haryana. ...

MR. SPEAKER;
Karnataka.”

We are now In

SHRI K. LAKKAPPA. My friend
was making political charges. I do mnot
want to cast any aspersion against any
one. Now the situation is one of pre-
vention of an enquiry in a State with
respect to corruption charges in public
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undertakings in Karnataka and else-
‘where. Therefore it requires consent,
there is conflict between the state and
the centre. In view of ihese things
have the Government of India thought
of ways and means to see that corrup-
1ion charges regarding Central Govern-
ment establishments and offices are
enquired into so that they do not go
scotfree—] want to know if there are
any political charges, Your parly is
famous for making poltical charges.

MR. SPEAKER- Let us come {o the
question.

SHRI K LAKKAPPA: The charge
made aganst Shri Devi Lal was not
enquired into Therefore, I should hke
1o know, what are the special consi-
derations, special steps under consk-
deration by the Government of India
in view of the Centre-State conflict
that had arisen oul of these things

SHRI S D. PATIL: The prohlem 1s
sought to be resolved by having a dis-
cussion with the State Government 1
have already stated that an officer of
the statug of secretary had already
gone there and he had some formal
discussions.

MR SPEAKER: Hig ques‘ion was a
Little Targer. Thig conflict is likely to
arise in other gtates alsop. Have you
any scheme®

SHRI S. D. PATIL: I have already
replied that it 1s under contemplation
of the government. Government is
consulting the Law Ministry as to what
ways and means should be found out
to meet the situation. These are all
thingg which are under consideration,
we cannot disclose them at this stage.

ot gewy ATCEe AW wErH
wga, weerare & Fraror & fog
wefroer amrd omey ¥, e ¥ sy
Wt ury § ooy 9 ghAw o
wowre wrtd wOx ¥ g wd At
o oad

VAISAKHA 20, 18900 (SAKA)
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MR. SPEAKER: It is not relevant;
it does not arise.

s gewly arome oW o qT
wew § fr oY frafy wafes 7 & o)
wgr Wt FET AvEr F fa v oA v
HIEIR W A0 A § T80 KT WA
W} 3% I 7 F4 § wfrigT &1
X ARG T AFT § AW HAAT &7
®1§ fqa 7§ 7@ wraay, oA feafa ¥
AT ATFIT T L@ FT4A qATAA AT
afyam wgwma w4 fera fe  wrer-
v frarew 37 o AN qOH W@
I4% WfAITW & 190 AvwrT wgAd g
ar 7 g Afws ¥iw oo gfasm
¥ qET FI4aTgr YT T Q0 meAy @ ?

MR SPEAKER: He has glready
answered that 1t ;5 under consideration.

SHRI JANARDHANA POQOJARY:
The previous government gt the Centre
had gone through all the charges level-
led against the Karnalaka Chief Munis-
ter, Devraj Urs. It has dropped all
those charges as there was no content.
The Janata Party has revived the
setiled issue. Is thig the morality and
the standard the Janata Party wanted
1o follow? I am saying this because
durlng the last Elections, tweniy seven
Ministers from the Centre had gone to
the State and explamned those charges
to the people of Karnataka. But they
have returned his party with two-thirds
majority

MR. SPEAKER: We are on the
withdrawa) of the consent,

SHRI JANARDHANA POOJARY - 1
would Tike to know whether in view of
this the Central Government is going
to wind up the Grover Commission?

SHRI S. D. PATJL- Flections are
different and the enquiry under the
Grover Commission is altogether diff-
erent. It is g fact-finding enquiry as
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regardg corruption. These two things
are different and one cannot be mixed
up with the other.

SHRI B. RACHAIAH: This is relat-
ing to Karnataka....

MR. SPEAKER: Qn. No. 1051.

SHRI B. RACHAIAH: This will be
very unfair, I am sorry.

MR SPEAKER' No, no. I have al-
ready allowed two Members from
Kamataka. Qn. No. 1051,

R T & T 9T 0wl v
! "
*1051. &t wwAfw ;. w\r

YT T ST wET ag &ATY AT
w7 w3 o

(%) @1 wrrwETdr ® R_Rww
AR ¥ X g g & fad
wfade 2w Tt & =9 qry
T % T wrAwE 3

(@) war 3w faarr & v9 wafg
w1 w7 777 & fod w9 " Ay wEm
w1 faar § 9% qwme fon & fr wfeeee
®RwT Iyt w1 @ifee sfrfrar
& WML 9T ATARH ¥ AT AR
¥ 97 97 99wT w1 v wifed ;

(w) mar xfftg afafd & oo
wfakew & At & 97 A 7
qufa %1 fagroe £ & foa®y wrerwrarh
oY qeasta § gvr o & fag wwrw e
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) Under the existing re-
cruitment rules for the posts ot station
Director (Ordinary Grade), All India
Radio, 75 per cent of the posts in this
grade are filled by promotion through
Depaitmental Promotion Committee
presided over by a Member of the
UPSC, from the followlng categories:

“(i) Assistant Station Dircetors
with 5 years' service in the grade
rendered after appointment thereto
on a regular basis.

(n) Failing (1) above, officers with
10 years' service in the gradeg of
Assistant Station Director and Pro-
gramme Executive combined together
rendered after appointment thereto
on a regular basis

(n) Faling (1) and (1) above, offt
cers with 10 years service as Pro-
gramme Executive either as Orti~
naiy Grade or ag Selection Grade ot
both "

Saelection from officers mentioned at
(1) and (1) 1s made through interview
to be conducted by the Unmion Pubhe
Service Commussion, by associating
two or more independent experts also
with the Interview Board, in additipn
to the members of the Departmental
Promotion Committee.

(b) No Sir

(c) The Verghese Committee on Auto-
nom:* for Akashvani and Dnorog';uhm
has reccommended that while there
would be need to infuse fresh hlood
and ideas to ensure the best talents for
gensitive senior posts, it has also ad-
mitted In its report the need to pro-
vide promolional avenues from lower
ranks to the senior ranks,

(d) Does not arise,

ot e . ¥ welt off gy @R
7 6 fe g ww frow
¥ ¥ 3¢ fr Bt W wfiey aft g
g aF ofqeis TTodeeT wET §,
oY A wratweT ¥ ore ¥ ford gfefuler
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W o §, €W e o wfew oy
w ¢ fr fendde & wee miifesw
o S few oy wrer werar foar o
W o s erfes Y § 7 vy w3
fr & sl owigfer ¢, 97 W
wefs ¥ wfae frar mr, T @
¥ vrar fodredmwr ¥, foreeT o
a1 g o qxmfr # o,
FAET FBNw TAiwT awy T AT
fear war & o g g fe Qer
w1 frar war ?

ot wre oo wgwefy :  qeaer oY,
To Gro uge Wre & Zra fadwwa
BT, ¥o Tro ®Yo ¥ Fr7T fadkrww &Y,
IA | W gqrgT ¥ gfuadrew @n wt
vag feur amar g, wa® sumer Wi
war stetrr o o s 4 1 9 ot
fatrom a1 ag onfeh dfem =
w1 gl a<E & o7 o fraw aAd
g3 & sa oo wfew geh &
fis FreT THTC FT qAIT@ T &1, A
vwar a1 @A § e
gfrez 2w wrateex & o= e w1

T W Awm griefer &
®7 & gw faew w7 10 qrer w1
¥ & ofafafas o ax¥ & 1 & 7
wawar fe gw & A wofe @ T
§, =i gt Tgt sraw ww-fatnere
wgT fegwe &0

off v : wat St ® oy &
w{eTT wgt W 3 W aw gfeeE
malter } E T oW N g
v & Fufvd & wevew & femar € )
Yo g warey oy ¢ e wife 2
W few¥ wr ok § fi chwr-serw forarr o,
wfwd= wn ® foqr o, @Y e
g pfee oy @ fe e fe o
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AT & forar wrar, afe o ey

w20 wh, S ows wnow
wed, st Wt o Wt xes Y ¢ fir
w8 i gl ?

. MM gw e R &3 oW
it w7 fir qfeee 2w Treteek dw
R e ot Y wear &1 dwr @
o g A f v ¥ T Ay W
witfe st gofwgfes ag 10 a8
@ g o st aftagfer o §,
Fa% fag 0 fafrsw aboer  wfey
T T ag A€ § e oA &1 AW
qwiwgfen wot qreE qT #aie
® R sf 7 w2 a7y, dar wrE o
g P | wtE wRE X 0w A
T uw fear } e ot v Fogedz
g1 &, gy Sy & gror ot | e
sifs ®@ w1 Wy faer Wi,
W Rt fasr @t wifeg

SHRI P VENKATASUBBAIAH
Verghese Commuttee recommendéd
that there ean be fresh recruitment so
that people with good talents can
drawn into AIR There are cer
people who may not be able to fulhl
the academic qualihcations, but they
may be experts in their flelds May
I know whether the question of giving
relaxation 1n age and academic qual-
fications for such people is engaging
the attention of the Minlster Also
may 1 know whether when Assiltant
Directors are posted fo various regions
care will be taken to appoint such peo
ple who are conversant with the reg-
ional language who know the place
and the artistes whom they can take
into confidence for making the pro-
grammes more useful, purposeful and
educative®

SHRI . K ADVANI Everyone
would appreciate that both the view
points have to be reconciled, namely
the need to infuse now blood as well

- e —
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as to ensure that the promotion chan-
nels of those who have been there in
the institution for a long time are not
blocked. Otherwise, ¥t would create
complications. About the other point
in the case of Al India Services,
familiarity or being conversant with
the regional language is an advantage,
but that can never be made a hard and
{ast rule.

Mr. SPEAKER: He asked about age
relaxation,

SHRI L. K. ADVANI: It depends
upon the nature of the assignment and
the post

Mineral Science Research Complex In
Orissa

*1053. SHRI RAMA CHANDRA
MALLICK: Will the Minister of
ATOMIC ENERGY be pleased to
state:

(a) whether it is a fact that the
Union Government have sanctioned a
Mineral Sclence Research Complex in
Orisza under the aegis of Indian Rare
Earth Ltd. (LR.E.), a public sector
undertaking;

(b) the total estimated investment
on the project and the total invest-
ment required;

MAY 10, 1978
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(c) the total annual output in quan-
tity and value;

(d) when the plant will be com-
pleted;

(e) how many tonnes of synthetic
rutile will be produced; and

(f) the name of the place and dis-
trict where this plant will be installed
and details of the project?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) In January
1978, the Union Government approved
the revised cost estimates for setling
up a Mineral Sands Complex (OSCOM
Project) by Indian Raere Earth Ltd.,
consisting of a Mineral Sands Separa-
tlon Plant and a Synthetic Rutile
Plant along with the necessary ancil-
lary/auxiliary facilities such as rail-
way siding, water supply scheme,
housing scheme ete, at Chatrapur,
Orissa.

(b) The tota] estimated investment
on the Project sanctioned by the Gov-
ernment is Rs. 85.67 crores, which
include Government financial assist-
ance to the extent of Rs 42 crores.

(c) and (e). The estimated annual
output in terms of quantity and va-
lue is as under:

Name of Plant and Product

Pmdu?tinin R\-’alurl lf;!l
capacity in Rupees
(Sales

tornes per
annum revenue)
Mineral Sands Separation Plant :
{a) Ilmenite (entirely for captive consumption in synthetic Rutile
Plant) i s s e s w s s 2,20,000 .
(b) Rutile , | S 10,000 265 43
(c) Ziceen ., . ., ., s = ® s 2,000 17:70
{d) Sillimanite . . . 30,000 15927
(s) Monasite e e 4,000 18'20
Synthutic Rutile Plont :
(a) Synthetic Rutile . . . . ) . . o4850 20g8- 13
(b) Hitox .« . i . . . . . . 5,000 173" 00
ToraL a7aB- 78
or my 2789 00
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(d) The Project is scheduled to be
completed by mid-1980,

(f) The Plants are being installed
at Chatrapur, Ganjam District, Oris-
sa State,

SHRI RAMA CHANDRA MAL-
LICK: Mr. Speaker, Sir, I must con-
gratulate the hon, Prime Minister
through you for sanctioning this Mi-
neral Science Research Complex by
Indian Rare Earth Ltd. consisting of
the mineral sands separation plants
which are being imstalled at Chatra-
pur, in Ganjam District of Orissa
State, Further, I want to know from
the hon. Prime Minister whether he
will consider and see that the plant
is completed as soon as possible

SHRI MORARJI DESAI: I{ is being
completed ag soon as possible, ‘As
soon as' has a very wide meaning.

SHRI RAMA CHANDRA MALLICK:
I want to know from the hon. Prime
Minister whether, besides generating
employment opportunities, the pro-
ject will give a boost to industrial ac-
tivity in an  industrially backward
region of Orissa where the population
of Scheduled Castes and Scheduled
Tribes is 83,82,791. And Orissa is a
backward State.

MR, SPEAKER:
the question,

Please come to

SHRI RAMA CHANDRA MALLICK:
The total estimated investment on
the Project sanctioned by the Gov=-
ernment ig Rs. 85.87 crores, which
include Government fimancial assist-
ance to the extent of Rs 42 crores
only, I want to know whether the
total amount will be borne by the
Central Government or by State Gov-
ernment of Orissa partly and whe
ther employment opportunities will
be given to the local pecple only.

BHRI MORARJI DESAI: This is
a Central Government undertaking.

Oral Answers 18

Rs. 42 crores will be the equity for
this, That is what will be subscrib-
ed by the Government. Then there
will be loans snd advances taken
from the financial corporations to run
it and the local people will be cer-
tainly given as much opportunity as
is possible.

SHRI JAGANNATH RAQ: T am
glad that the project is likely to be
commissioned in  mid-1080. May I
know the financial sanction for this
year? Because, that area lies in my
constituency and whenever I go I talk
to the officers there, The speed at
which they are proceeding is rather
slow and I am afraid it may not be
completed in 1980. May I know the
financial allocations for this year and
also whether the Government will
step up the financia] allocations so

that the project can come up on
schedule?

SHRI MORARJI DESAI: If wishes
were horses, everybody will ride them,
It is not possible to do it faster if it
is likely to endanger its efficiency. If
we do that, we will waste our money.
Therefore it is not possible to go
faster.

News Item Captioned “Doordarshan
Buys Junk”

*1054 DR. RAMJI SINGH: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have geen
the report in Blitz dated the 15th

April, 1878 that Doordarshan buys
junk;

(b) It so, what is the truth behind
the allegations; and

(¢) whether Government propose to
overhaul the system?

gwn st werow st (st e
o wewnft): (%) o, =)

(w) &tz (7). &« & amg oy
wrar aegi o wrarfor Y § | freae
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FRU WA B e o firdewe
foreit & wrX & forwrad oft ) yooiw
WA AT KT WL GEATR HT ¥OAC
o w3 W

BT a% wrav feet &7 e g,
gawA ¥aw T fewnt r fear qwor
t o segedt @ra wear fe
wrer &1 A7 e WO ST T g,
o &q7 7@ g, feeg fafew fa &
NWaTy wEEdt W1 % qufaeven afufa
W ¥ foen w1 ag ghafew s
¥ fag qdfemmes sl & f5 feard
wrR AT fRE WOl W WY Er Wi
gfrare & &g ¥ /s {1

for=si Y famr &1 3T FTIT HOWTT
FrT &l gwafega @ &1 e X
w gg fawifa fear mar ar Wi
T g < & wqEre §f quarw
T qwar § 1 agr a% grar A 9 @i
W & FTAwA 7 v §, oW
qew  WIHA! ¥T WA €F qA7C foear
wrar § fs & et oY fafiee wrden
¥ a1 fegr wafy 7 fiedt Y gore fem
waTeTT w7 sqfeaey afafafom a1 53

WMo oot g : &% wft wgvew &
TZ WrAX ¥ wifew ¥ 9 6 FATIT-
qu ¥ A 78wy § fr grad afw
ax, a¥ 5 3oy o oy el Sovew §
Y gt foed awwsw § o vy aife-
atfes aw faar mr § W) e oW
wmawnfe g 8, o foml W
wrafrear  wii Y ofr ot £ 7 oY
ot gt frwt § IRT TN ET T
T 3w iy wx & & ff, v Ay
% vt g 9wy gy omer &1 Qe
fae G o arfoitfes s g €
wqr T srafewar € ot ?
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ot wrw gow sqewY : R
frar® & forg g frelt WY somqe o
v &) Wye o el X § o
¥ ¥ g oY WY A qwer & g oY
arwifaw § fie sgat oy foel &
fom w1 ot gfee ¥ wwfmaw que-
W &Y YT § | FfEy st wew
foehr fomly gt § feeeit o€ 8,
T WTETT 9 6T W v o § ) g
awF § wwv 37 fEewt o srefarar
& ot § for ®1 ofearfer W fo
(ARG R R LIl R LRt
t 3w & o omofa o T o &0

wTo Tt fag : w1 wgRT
Ter & f <afar qor &7 ITTT A T
wgr wae firqr mar qr, 3w Ay *r
UFA a1 FHA gaF fem & foedr
gr ¥d § IAET GWT g e fr
afwr qxr &1 &1 €t 97 WA VA AT
ware fear war 21 & oAy wrear
fe az frsr frer e ® W2 fare e
a7 o fyar mw g7

o wrey pow gyl ;. & ot
sfea a1 gnw wer § s i gan
T owEv A ad fr ) &% wp § e
wrf qg o 2

Care 1s taken, 5o that song gequen-
ces put out should not geem to be
specific publiity or advertisement
for any particular film That is taken

care of

PROF. P G MAVALANKAR,
In view of the fact that televimon is
yet to make 1its really powerful and
sufficient impact in our country, and
in view further of the fact that it
has tremendous possitalities in the de-
veloping world, will the Minister take
care to see that research in regard to
the deyelopment of programmes for
TV is made much faster—so thet
Government are net forced fo buy
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junk, not only in this regard, but in
regard to many other programmes of
TV in Delhi, Bombay and other pla-
ces? Many of the programmes are
absolutely purposeless, More people
are seeing them now. Will Govern-
ment see that programme-research-
ing is done more seriously, so that
better programmes, educationally and
culturally speaking, are ghown?

MR. SPEAKER: It is outside the
question.

SHRI L. K, ADVANT: I can assure
the Member 1n the House that Govern-
ment is constantly endeavouring to
improve the quality of TV program-
mes.

SHRI VASANT SATHE: Have the
Government any policy of regulating
the distribution of films, so that they
are not forced to succumb to the
pressures of producers and distribut-
ors ie, in not enabling TV to get
good films, when the going is good;
and in making Government go in for
very old films which have lost their
value altogether? Secondly, as  far
as programming is concerned, will
Government  take care to see that
programmes like ‘Shabash Anarkali’
whete a great and respected leader
of this nation of ancient times, viz,
Akbar, has been derided, demigrated
and defamed, will not be there? It
was shown repeatedly—not once—-
much to the annoysnice of the people.
Will Government see to it that this
iz not done?

SHRI L. K. ADVANL: The ques-
tion of distribution of films is an
important issue; but it does not arise
from this particular question,

SHRI VASANT SATHE: It is direct-
ly connected, because otherwise jou
will continue to get only junk, The
Minjster was himself saying that he
was forced.

SHRI L. K. ADVANI: The hon,
Member hag made an observation. I
don't thidk I am in a position to
comment on it.
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SHRI VASANT SATHE: Has not
the Minister seen it himself?

wodt ywaliefeg: ot sl
T ¥ wgr ¢ s o @y drag
Fadg @t

ot 8 w7 dw A grondy
1 qF @hvaw o mw § aaw farg
w7 A gw firer & Sudtw S §
o arkd orf ff wq s . .

MR. SPEAKER: What is the ques-
tion?

Wt weie Few : TEiY v €
fr waTQ ¥ Fade ww oudt & 1 o
AU AW 78 & fF WY wwaiT da€a
Tat o § W 5 dw ¥ aw fw
B ATy ¥ g% ¥ AR I I g,
a1 T AT 9% fawre w7 Sy
et & ar 99 & A g

MR. SPEAKER: That has nothing
to do with the question,

et et feg ;TR A
faar ¢ & werardl ¥ awdw o
oy &1 afx gr, A1 oy G B
wrAE) €W aT w7t § oA ag
T § Q¥ qgF A0 w0y w7 wwr g,
¥ waardi w arew 3 9T § dede
T ey §.....

((wereraor)

MR. SPEAKER: Would the Mi-
nister like to answer the question?
Are you thinking of having any res-

trictions on the press in such mat=-
ters?

CHOWDHRY BALBIR SINGH: Not
restrictions, but taking action,

SHRI L. K. ADVANI: If a paper
criticises the Governmen', we reply to
that criticlsm. If a paper makes an
allegation, which is not correct, we
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‘refute that allegation.So far as taking
action is concerned, it is only when a
paper or the press violates the law of
the land that action can be taken.

Strengthening of Police Force in Delln

+
*1055. SHRI K. RAMAMURTHY:

SHRI YADVENDRA DUTT:

Wil] the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that, while
the population of the capital has gone
up by 71 per cent during the past one
decade, the police strength has gone
up by only 40 per cent;

(b) whether it js a fact that out of
police strength of 21,000 men, 10,500
police men are engaged in V.I.P.
security, security for V.LP. houses,
vital installations and embassies, air-
port security and traffic regulations;

(¢) if so, whether the remaining
10,500 policemen are enough to tackle
the law and order situation of capital
with a population of 65 lakhs; and

(d) if not, the steps being taken to
atrengthen the Police Force in Delhi?

THE MINISTER OF STATE IN
‘THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) According to the Bureau Statistics
and Economics, Delhi Administration,
the projected estimated population of
Delhi in 1978 is about 54 lakhs as
compared to 35.83 lakhs in 1988, ie,
an increase of about 50 per cent.
During the same period the strength
of the Delhi Police increased from
14618 in 1968 to 21547 in 1978 i.e, an
increase of about 47.4 per cent.

(b) 423¢ Police personne] out of
police strength of 21547 are deployed
for V.IP, security, security of V.IPs
houses, security of vital installations,
embassies, airport, Foreigner Regional
Registration Office, Immigration and
"Traffic regulations,
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(e) Of the remaining 17311 police
personnel, 14208 are available for the
maintenance of law and order, inves-
tigation and control of crime in the
capital, while 3108 are available for
various specialised duties. The popu-
lation, at present, is estimated to be
about 54 lakhs and not 65 lakhs.

(d) Recently, the sirength of the
mounted police was increased. It has
also been decided (a) to create a new
West Delhi Police District, (b) to
create 8 new Police Stations and 12
Police Posts with a view to meet 1ihe
immediate manpower requirements
two additional C.R.P. Battalions ete
being made available to the Delhi
Police,

SHRI K. RAMAMURTHY. Even
though Delhi is our capital, in recent
days Delhi has become the capital of
crime. Crime in Delhi is increasing
every day, day by day. The statistics
which have been given by the hon.
Mirister may satisfy the House, but
the real picture is that in all places
within Delhi, including M.Ps., quarters
thefts and day-time robberies are in-
creasing. Recently in North Avenue
one Janata M.P. hag lost his arti-
cles by way of theft....

MR. SPEAKER: Please come 10
the question. (Interruptions).

4

SHRI K. RAMAMURTHY: May 1
know from the hon. Minister whe-
ther, in view of the serious situation
in erime that is prevailing, Govern-
ment wil] come forward and add some
strength to the police to see that
crimes are checked?

SHRI DHANIK LAL MANDAL:
As regards the first part of the ques-
tion, statistics are statistics and they
are collected as usual. Hon. Members
want to fit in facts into their opinion,
not opinion into the facts,

SHRI VAYALAR RAVL: It is not
opinion, it is a fact. What are you
talking? Every M.P. locses his artl-
cles. (Interruptions).
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SHRI DHANIK LAL MANDAL:
I simply said that statistics are sta-
tistics which are usually collected.
(Interruptions).

As far as the second part of the
question is concerned. I have already
enumerated certain gteps to increase
the strength of the Delhi Police.

SHRI VAYALAR RAVI: There are
thefts even in M.Ps’ quarters. What
abour the poor people? We are not

safe here. It is our own problem.
(Interruptions).
SHRI C. K. JAFFER SHARIEF:

This is the attitude of the Govern-
ment. If Government cannot give pro-
tection to the MPs, who else can
give?

SHRI K RAMAMURTHY: You
know wvery well that life is insecured
in Delhi. The Ministers may have got
so many security arrangements, po-
fice force and what not with  them,
but for the ordinary people as well
a3 Members of Parliament, life has
become insecure in this Capital. Since
Delhi is the Capital of the country
teeming with diplomats, embassies
and VIPs, why can’t you separate this
security force for the VIPs, embas-
sies, vital installations, airports and
other places, from the ordinary police
force and see that you check crime?

SHRI DHANIK LAL MANDAL:
As a matter of fact, the security for
VIPs is less than what is required.

MR. SPEAKER: You are not
answering the question, The question
is: Why don't you separate that force
from the other force? That is all that
he is asking. If you answer the ques-
tion, there will be no trouble, If you
begin to make a speech, there will be
trouble.

SHRI DHANIK LAL MANDAL:
1 have sald in my original answer
that 4,236 police personnel....

MR. SPEAKER: Still you are not
following the question, Why don’t you
separate the two?

SHRI DHANIK LAL MANDAL:
Out of 21,000—o0dd police personnel,
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only 4,200 are for security pur-
poses, and that too not only
for VIPs. It also includes embassies,
airports, vital installations, Foreigners'
regulation ete,

MR. SPEAKER: The question is:
Are you going to separate that force
from the other force?

SHRI DHANIK LAL MANDAL:
There is no question,

SHRI YADVENDRA DUTT: 1
would like the hon. Minister to tell
us whether his attention has Dbeen
drawn to the statement made by the
I. G. Police of Delhi some months
back where he said that he had sub-
mitted a scheme to the Government
to pull up the police at least not
more than 10 years behind the Scot-
land Yard police system and he al-
icged that the police system of
Delhi was 30 years behind the Scot-
lang Yard system. Will he be good
enough to tel] the House whether Le
has received a scheme to develop the
police force further and, if so, what
are the broad outlines?

SHRI DHANIK LAL MANDAL:
There is no yardsticks.... (Interrup-
Lions).

MR, SPEAKER: Please allow him
to answer the question. The question
is, whether certain proposals have
been made by the 1. G. Police,

SHRI DHANIK LAL MANDAL:
For that we are going to appoint an
expert committee consisting of Mr.
Saxena, Mr, Tandon and there is some
other person....(Interruptions].

SHRI K. LAKKAPPA: He is not
replying properly.

MR. SPEAKER: He is replying.
You are not following, Let him reply.

SHRI DHANIK LAL MANDAL:
Very soon, we are going to appoint an
expert committee to go into all these
things. (Interruptions).

MR .SPEAKER: He says an expert

committee is going to be appointed tor
examine that matter.
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SHRI YADVENDRA DUTT: I put
A& very clear-cut question, whether he
has received any proposal from the
1. G. Police in which he has drawnm
up a scheme to pull up the Indian Po-
lice at least 10 years behind the Scot-
land Yard which actually is 30 years
.behind and, if so, what is the outline
«of that.

MR. SPEAKER: He gaid, they are
appointing an expert committee to
exomine it,

THE PRIME MINISTER (SHRI
MORARJI DESAI): I do not under-
stand what my hon. friend means Ly
saying that the I. G. Police wants to
pull up the police. I cannot understand
any I, G. Police saying that he wants
to pullup the police. I would like to
see that statement. If he means that
he wants to bring up the police to a
particular standard, I can understand.
That is sought to be done. What is
the comparison with the Scotland
Yard? In London, the population is
76 lakhs and the number of policemen
ig 25,006, Here, the population is 54
lakhs and the number of policemen
is 16,000. So, one can just understand
the difference, There are different
ways of different people looking at
differen{ things. ‘There is far more
crime in London or in New York than
it is in Delhi. If you want to see
the figures, I can give the flgures, But
it is true that our police administra-
tion has not been fumctioning with
the greatest efficiency for the last 30
years. It is not only now. (Interrup-
tion). Why are they so much exclted
I cannot understand? This ig what has
been received as a legacy from the
‘British Government and we have not
been able to change the attitude as
much as we should, It is not the fault
of anybody. This is inherent in the
system which we inherited. That must
be realised. Now we are utilizing the
experience to see that this is properly
done and therefore a commitiee has
‘been appointed.

(Interruptions)

SHRI A C. GEORGE: Recently I
asked a CPWD Officer why & parti-
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cular building in the Tughlak Road
has been lying vacant for such a long
time? He told me that it was just
close to the Police Station. I asked:
What wag that? He said: gince it is
so close to the Police Station there
are so many thefts.
(Interruptions)

Nobody wants to take up the build-
ing gince it is s0 close to the Police
Station. In a city like Delhi—I am
not just alleging in a genera] man-
ner—there 15 a feeling that the police-
men need a bit more of pulling up.
The Prime Minister may take it up.
But there is a feeling that the ho-
nesty of the policemen is in doubt
Will you therefore see—before strin-
gent measures are taken-—that at least
the thefts are not committed by the
policemen?

SHRI DHANIK LAL MANDAL:
1 deny this insinuation.

qrow § W WA & g
# gt we wemw

*1056. siradfag wrf @w: =0
IO 72T GEXATA F( FIT w4

(%) = wrea & 200 @ s
g qq & oy galt ¥ €.f sy
Sty gur § Wi afr g, ot w1 e
fea gFC ¥7;

(®) I8 T ATTT FORTT AW«
wrdargy ®1 7§ § wqar v w7 frarx
& o xaw fad wrdww w7 «a w
;o

() wur ¥w ¥ arfedi W gy
wrredt avdt gfaard ¥ & fag aTH T
¥ wrE droar otz afy g, oy Iwwr
g wr §?

saw st (t wrek wwinfem) :
(%) o wwe o geel ot
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Reywent Y TR 76T o W F
frafr w@ & fag ool wgarn
¥ Y & fawvay, 1977 ¥ 0w
qTH qrA FAr AT |

(w) wrefw afkfeafodi & wef
@ wfed w1 qEter w ¥ fag
T @

() drwr & Frenfofas amt &
faq fafew =mi =7 afereaar
w§ §:— faowm wwt 97 e w
7 7 W7 3R wd-welt daf aw
TEAT ;  FE AT WY wEY A e
w7 T F wAWW £ A qwE & fag
ey afcagy gurdr w1 fawrw w7 ;
o USmER fx M AW A s
53 wfawa grat afgs Tamw 7 qf-
wifee wTar 8, ¥ GUTT B @t )

ot wdfag wif w@w : wesre AgET,
TAT 7T AT F WO IAC T Favar
¢ fo wroha ofdfeafadt & sft
¥ a@ miedt v gareT v & foy
i g oft & @Y & s W
fr #1 w7 & fawr, frael fipaelt zor
Wit feq few et & aras gé ?
W arg & g wrgar § fr oot
af o ari & wAw ¥ fag o ey
ferit a¥w a7 v wwR qATHT R
w Y% A6t oF a9 * Shww w®qr e ?

ot wrol wninfoew: worw wgEa,
iy Towaw gAd ¥ YRR WHE
YT fwla & Avow werf—aAT ¥ wer
ot 1 Ot &t e TeT Wy
fs ¥ AW ¥ ¢RoTew W Ty ¥
segw &1 o faeder & wurr el ot
T WA X wrwd ¥, a I aew
€W ¥ w7 OYeT Wy 97 W Ay ¥ ot
Ia% v fufre wit ¥ aw W) g9
W WY AT ST W W) grh %
TN wAly vy gt o fees, 1977 #
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oy aw I aes W off g ey
amar aT) gaR At ¥ wgr § fe R
a gforte w1 oF o ey
agr X q ¥ aifie gwrdy At 9T IEwy
T AT TR ¥ FFA —EEET
Wrimatagrow g oy W
a3t “wiferw Yow gwwdw” ¥ T
Tal &1 Ty & far garww A @
WX 7% tores IR € 1 g1 W
IT T aE ¥ A yerw &, IW AW
T ¥ wIHT ¥ a7 AT TRE
¥ chom Wk Afqw Ty & Ak q
FNETRAT T §AW §1 ¥ AR
waet 9T §@ ana faar 1 @ )

ot welfeg ik W@ AT
IGW wE oY ¥ wIR w4rT ® (W)
wrr Er ST gfes & g § ol
F9 i A ¥w ¥ wawa 53 Afqwa ar
qftagT x| &1 afcarfom Fear &,
¥ gur w1 q@r @ oL,

o & @ 100 Sfowe ardy
afcagn amel &1 Ufwr @ T
g1 & wradfig 7=t oft & evsr ot
wrger § fr e Tew afvgy
frr ar qorre wwTe A wfawaw
agram & st ? afe g, o few
qHX R w7

MR. SPEAKER: That dose not

arise here.

WRITTEN ANSWERS TO QUES-
TIONS

Transport Museum

*1049. SHRI P. RAJAGOFPAL
NAIDU: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether Government have de-
cided to construct a Transport Museum
at New Delhi; '
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(b) if so, whether the work has
been taken up; and

(c) the allotment made for it?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF SHER SINGH)* (a) to (¢)
Government have been pursuing the
setting up of a Transport Museum
contemplated to cover all modes of
transport which is to be financed by
the respective Ministries concerned
First phase of Raillway portion has
already been opened to public Minis-
try of Shipping and Transport have
prepared an estimate for the Ist
phase of their portion of the Museum
which is being processed

s TRW & wre wiufowr e fre w
fowmw

*0152 WY T qEhT oA
FU H-F) 47 «aTH ¥ FU1 77 {7

(*) 7o ¥ w7 7 e
wer 93 % 3o wfafw faqr &
s TTAdR FraAT §F qrE s
qfen@am # geada mivs G T g,
afz e, A T &17 7 faoig e foar
FTLTT W17 TH IATHATE W WAW &
s wiafa foer #1 5 miawfrar
ST

(&) war grtr g oft-
Frorret & i o faet & fordr v
fadiy wopms Rl A% § w2 w1 ¥
T ¥1 fawie ww s & fel
it wrqert wafer wcr w1 &,

(7) ¥rw qoft o A &
WY ey 93 & gd) fret felt wY
o g & mfw v X g ¥
el 7 w4 wfemi § whcufe o won
¥ wrp feut ot § oY g7 won AR
¥ wr wdww ot wafe Foifer @t
srinfy , Wi
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(%) W oz wkw ¥ fawt fored

& ot ¥ afcegr sqam g &
st wfee §73 w7 g § 7

. e W (ot et wvinfw) ¢
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FTYTAT STATT "7 qEAT Wiy &
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®Y JAY | (HE WeTaT wradt wqLT
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59 Wi X fear sr1a fr Trer Aom
WY 1 25 " A9Q ®r TIier 7 whr o
& feara ¥ gwrA wwaTT A @)

fedt wog ¥ qF wq Wi
gfie & fot go fot ¥ ¥ whrfee
gfiz & frod a1 Ty wwat ¥ ¥ we@s
Trom & 6 fadt/ T W ooy oY
¥ weer Tog A 3 foret v o ek
T FOETY & ST & WER 97
qaft TrorEqraaT T & wg O ¥
farg qarmar § 1 3fF aeifirs gfee &
frat gq e foet & ¥ wrowr wdw &
6 @AY’ Wagw & o TwragTar
qroe & s g & forg g foar wr
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b vy = gryar % fawre w0k U9
¥ aft frav fodt & o wom gowy

g g

wratfrs gfe & for fawr &
farre ~¥ & fo7 390w ohag
UXENIAT  Twar  Fig@ weL @I
@ ww et famd qrg -
8398 T1aq4TAI 41§73 997 qToAT
WITW & "Arr ¥ &1 vgy @ arfr o
1978-43 ®Y qwaefy groem 7 food
g7 &1 ¥ faere & fer ow Aifa Aare
® W AT

Afafow Fworin o Frgfer

*1057 wY O "o swTR Wi
T quwT T svow w7 12 W,
1978 ¥ wATTfad I HW4T 6683
¥ I ¥ gy § g waTy 8 O
w7

(%) war 7g wa & f¥ o,
RET® WY weT g &Ry & Afafas
fanEAr w1 foelt goda 4 fge
fraram g,

(@) %7 faeeft geawin & Q¥
v ¥ ¥ faqer dwadar o1 sw
¥ wY qfeg war oo wgr &
Afaters  facrdet & w0 F W
L

(w) weu® by ¥ ey Afafes
wdwrfeat w1 faest F frafra s

w faqe fear war

(w) fawlt wqmeT & wqvr St
¥ Afwfos dwodnr & feelt &
frqer 7 w0 & w1 WO § ot
1116 LS—-2
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AR A of 1977 F gur @1
W & ad 1976-77 & Afuferr dwrzr-
MderFemat@y, o

(%) wawr faen war § 7

g st wETow WAt (st e
™ wwait) () s ¥ ¥
M IRTIN A fed w7 7 Rt
FT ¥ 9% Frgar Y Fovar amam
g T g a wex 1fRan fearfar
T g a1 @ Hafar dwwia ot
AIAZ7 F(T 7 A9 ITH £31 B 4T
W gramr g 1

(@) @Y, afr1 qarfs, drcday
#7130 & fmal WI gIIUT FX F eqr-
T BT WEAT &

() gradwr & foely foqm ¥t
¥ Ui & I ¥ F Frafe
frifir & agt 374 fufaw frofema
w1 wrf feard a8y @ g

() dfafes  Frgfemar fodt ot
#z ¢ frafwa fagfea & far wrd
wfa T gq7 7y ey feet fega
FRT | BT FA AT Afwfaw SwodN
7 i faegld wragw foar 91 aqr o
& §Y 77 ¥, 341 faeelt feaa day
rr faquy fpar mm & o

(%) wva 7fr w571

W & ofcardt w1 wmrw

*1058. W geeifem wai: Wy
WA 7g 74Ty ¥ gav w4 fy

(%) %17 ag a% § fs qoax
et & ofonrdt & swarr & fag
Q% o ar wft ¥,
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(w) afz g, &1 gust skaT @
& &\ ag QYT ww oan W) gy ;
LR

() afe =, v yaHsw w0
?

AT S (st e ) :(F)

& (7). @fawr & ofends & wearor 90X

FIHTT §T FATATT LT AN @A § 5

w59 71X 7 fafww a7 fvg g &

H1X @ag-gw4 93 3§ 3917 foeq wrd
@i

Manufacture of Braille Wrist Watches

*1059. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether 1t is a fact that
HMT has 1iecently started manufac.
turing braille wrist watches;

(b) if so, what 1s the number of
cuch watches manufactured and sold

8o far; and

(c) what 18 the market price of
each varlety of such watches?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Yes, Sir,

(b) HMT have so far assembled
1000 braille watches from imported
components and sold 803. Manufac-
ture of 5000 braille watches, based
on ndigenous components, has been
planned for 1978-79,

(c) There is only one variety of
braille watch manufactured by HMT
and its price is Rs. 165 plus cxcise
duty and local taxes,

Setting up of a body to finance small
unity

*1060. SHRI JANARDHANA POO-
JARY: Will the Minister of INDUS-
TRY be pleased to state:
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(a) whether there is a proposal
with the Centre to set up a body to
finance small units; and

(b) if so, the detajls thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). The matter is under comsi-
deration, but details have not been
considered fully yet,

Memorandum from the General Seere-
tary, Indian National Transport
Workers Sangh

*1061. SHRI AHSAN JAFRL: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state.

(a) whether any memorandum of
demands has been received from the
General Secretary, Indian National
Transport Workers' Sangh;

(b) if so, what are the demands;

and

(c¢) what 15 the policy of Govern.
ment in this respect?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH): (a) The
General Secrelary of the Indlan Na-
tional Transport Workers' Federation,
Gujarat, Branch, Ahmedabad has
sent a list of some problems facing
the road transport workers,

(b) and (¢). A statement giving
the information required is laid on
the Table of the Sabha.

Statement

(b) The following five points
have been made by the Federation:—

(i) The rate of interest charged
by Cooperative and other Banks for
advances to road trensport opera-
tors for purchase of vehicles should
be reduced to 10 per cent per annum;
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(i) The price of petrol sold to
small vehicle owners should be
reduced;

(iil) The rates of taxes to be
levied on motor vehicles and of
octrol charges throughout the
country should be uniform;

(iv) Action for provision of rest
houseg on National Highways in Gu-
jarat should be expedited; and

(v) A Board should be appointed
to consider the problems of road
transport workers.

(c) The position In respect of the
above points is as under:—

(i) The rate of interest charged
by Banks on loans advanced by
them to road transport operatorsis
determined, having regard to the
several relevant considerations, The
<eiling on the lending rate 1s pres-
cribed by the Reserve Bank of
India. The Federation’s suggestion
has been brought to the notice of
the Banking Wing of the Ministry
of Finance (Department of Econo-
mic Affairs) for consideration,

(ii) It will be administratively
not feasible to have t different
rates of selling pirices for pelrol—
one for small vehicle owners and
another for big vehicle owners.

(ili} Since taxalion on motor
vehicles is a  State subject and
conditions vary from State to State,
it is not possible to have uniform
rates of taxation on motor vehicles
throughout the country.

The quesfion of abolitlon of Octrol la
under consideration.

(iv) If a detailed proposal 15 re-
celved for provision of parking
complex at a guitable place on
National Highways passing through
Gujarat, the question of sanctioning
the scheme and providing funds for
it will be considered.

(v) The Gujarat Branch of the
Federation ig being advised to take
up the matter with the State Gov-
ernment,

¥to TR0 Qo WTTo Fo fo, wAGTH
weretfedt & Sl ¥ wEATn

*1062 off WWOW W AT
oot 7=y og FAT FY FI K6 %

(%) Tar | WETr WA
fasre wqToAT, FTIC F FHTET aqT
s & wHwfEl & dawwe,
wagmfc Wi, o8, wifc & @ &
fagwm  swvwTTAT 7 faaewr Wy
¢

(@) = waten Fram & fag
FATAT ATAT § AT ET Eongoqdoe
HTToFoKo ¥ wratag 1 sTCE™ FT
wfqs g7 T qRAT omar &, WK

() afz &, @t 59% FaT FIT §
AT §F 1L F IR EIT 547 FAAE
Froar @’

T Wt (ot oot T) -
(%) wragR feaa T FTwTe Wi WX
AT fagra @rgar (founongo
Wr<o¥toto ), TAT HE-UTA 747 fasra
45 ¥ WReld O YW adv
fawra @A &, FrC@TT A Ag
oA wiafaan & wewia oA
g &1 T\ T & fafaw wamn
¥ frge gt @i & wrarfva) § §47-
ami, wwafc we, gt wifz 7 o1
wawTTaT T g

(w) o (7). (%) & s
Y X gy ¥ wew w36 )
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Prodaction of Coal iy Coal Mines

*1063, SHRI AHMED M. PATEL:
Will the Minister of ENERGY be
pleased to lay a statement showing:

(a) the number of coal mines, with
their location, functioning in India;

(b) the production of coal in those
mines during the las{ three years;

{c) whether there is any proposal
to open new coal mines during the
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next 2-3 years to meet tha coal de-
mand; and

(d) if so, the details thereof?

THF. MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
There are 400 working coal
mines in India. The Statewise loca-
tion of these munes and the name of
the coal Company operating these
mineg are given below:

==

, i P. Orima UP. _ WeatETotal
State/Company AP m Amam Bihar M.P. Orima A8 Total
1 BCCL . e . .. 87 4 9t
= CCL . 47 2 5 Q 56
s waL 14 - o 58 3 75
4 ECL . e . e 17 . s 100 n7
5 NEC . 4 . . . . e 4
6 SCCL 47 5 . .- . “a as . 47
7 TISCO 6 ]
8 IIsCO . 2 1 3
g DvVC e . 1 - e . .. ]
47 14 4 160 60 8 2 105 40
(b) The production of coal in those during the last thre, years (com-
pany-wise) as given below:
(in million tonnes)
1 1977-
197576 1976-7 m? ?3)
1 BOCL . . v e e e e .. ool g0 682 g0-218
GBOL . + « o o« o« o o+ . b9y o646y  asasy
s0CL . . . . . s e s e mo'Bgg 20725 21- 19y
4WCL . . . . .+ e .. w4 AvOR a1-678
s NEC . . . . . « s o556 o574 o-Ga1
ToiaL CIL . . g8-g88  Bg-488 88- gbg
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41 2
1 2 3 4

6 SCCL . . . ' » . 7 359 8- 208 B gt

7 TISCO . . ) n . . 2+ 182 2'137 2 143

8 ILISCO . . ' . B 0-Bag o833 o0- 694

g9 DVC . . . . . . o 313 o 284 o 174
ToraL : All India 99-6_7- 101 04 100 985

Say (101 o00)

(c) and (d). There are

38 mines now

under construction in different States

under Coal India Ltd.

Apart from

that, 13 mineg are expected to be taken
up in the next 2/3 years by Coal India

Lamated,

In Singarem; Collieries Com~

pany Limited 7 new mines are now
under construction and there is a pro-
posal to start work on 17 new mines
in the next 2 to 3 years.

EASTERN COALFIELDS LIMITED
A, Ney Mines under consiruction

81, Neo. Name State Capacity in million
tonnes

t Kenda OCP . West Bengal o 34

2 Dobrana OCP West Bengal o 18

g Kumardihi OCP . ‘West Bengal o 28

4 Parasca OCP Wat Bengal o046

s Dalurband OCP . . West Bengal 020

6 Nimcha OCP . . . . . WetBengl o 38

9 Mahabir OCP . . West Bengal ° ‘ o 54

8 Nakrakonda U. G, . . . . West Bengal 0-g0

B. Nap mines likely to be token up within 2/g years

" 1. Bonjemeharl OCP LY. 1. WéstBengal | 030
2 Shyampur/Nirsha OCP . : , Bibar 045

3 Sangramgarh OCP . . . , West Bengal 0 50

4 Chora OCP/Kumarkhala OCP 020

-
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43
BHARAT GOKING COAL LIMITED
A. New mines wnder construction
8l. No. Name State Capacity in million
tonnes
1 Junkunder OJQ ., & . . . Bihar o' 36
a2 Goluckdih O/C . . . « Bihar o7
3 Damagoria O/C . . . . . West Bengal 0'24
4 Huriladih . « « « . Bihar 024
5. Bhurangia . +« + . . Bihar 030
6 Beguma . . . . . West Bengal 0-36
7 Kusunda OJC e e s . Bihar o' 30
B. Nuaw mines liksly to be taken up within 2/g years
1 Patch Deposits O/C ' . . Bihar EEE ]
a2 Block IT O/C . . . . . Bihar
9 Bokmog@ , . . . , Bihar -
CENTRAL COALFIELDS LIMITED
A, Nev mines under construction
8l. No. Name State Capacity in million
tonnes
t Ramgarh . N . . Bihar 5' 00
a Kedla U/G - o : B . Bihar 1-00
§ Karo Special . . . N . Bihar © 50 (presently
for 0°13)
4 Giridih O/Q ) . . . . Bihar o*go
5 South Balanda . . . " . Orima 1°00
6 Jayant , . n B . . . M.P. s;,;o (being mi:s
capacity)
7 Jhinurdah e s s .« MPR
8 Dhobidih 5 R " . . Bihar o'1g
g Bima , . .+ « o« « o UPR 2:00 dgdbd;;‘:g&
10 Ananta . e« & +« o Orisa 100
11 Gobindpur . . . . « Bihar 1°50

B. MNnv mines Iikely_to be laken up within /3 years
Lalyio U. G. N . . . . Bihar 0°50
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WESTERN COALFIELD LIMITED
A. New mines under comstruction
8], No, Name State Capacity 1 nullion
tonnes
1 Rajgamar . » . . « M.P L]
g Chachay UjG . . - . . MP o %o
g Bhatgaon . . . MP 1 00
4 Shobhapur ' . . . MP 0'95
5 Jamuna OfC .+ « « « MP 050
6 Nandan . . . N . MP n.g
7 Patanswang: . . . . + Mahargshtra o012
8 husmunda T . +  « M/P 1*50 (being revised to
9 GChathar QIC . : . . MP u-:gs mt)
1o New Man O/C .« . Maharashtra 1'00
11 Chrimuiri O/C " B N - « M.P, 1 00
12 Durgapur O/C . . . Maharashtra 1°00
B, New mines likely to be taken up within 23 years
1 Dhanpuri OfC Ph I . f . MP o' 72
g2 Dhanpun U/G . . . . MP
g Dalpahar . . . . Maharashtra
4 Satgura III U/G . . . . . MP -
5 RgnagarO/C . . . . . MP
SINGARENI COLLIERIES COMPANY LIMITED
A. Mines under consiruction
1t Kothagudem Area f . @ munes
2 Balampall: Area . . 3 munes
& Mandaman
4 Ramagundem e e . 2 mmes
—.-—--—--Lm
B. New mngs (ikely to be ofwnsd m_the next 3f3 years
t Belampallh & Mandaman + 6 U/G mines
2 Ramagundam . o+ . o - 5 lg%m
)
17 mines




47 Written Answers

KEY TO ABBREVIATION
Companies

1. CIL . . Coal India Limited,

2. BCCL . Bharat Coking Coal
Limited.

3. ECL. . Eastern Coalfields Limited,

4 CCL . Central Coalficlds Limited,

5 WCL + Western Coalfields Limi-
ted.

6. NEC Noarth-Fastern Coalficld.

7. TISCO . Tatalron & Steel Co.
Limited,

8. IISscCoO Indian Iron & Steel Co.
Limited,

9. SCCL Singareni Collieries Co.
Lid.

10. DVC Damodar Velly Corpora-
tion,

States

1. AP . Andbra Pradesh,

2. MP.. Madhya Pradesh.

g UP. . + Uttar Pradesh,

Cases against Class 1 Officers

*1064. BHRI BUKHDEV FRASBAD
VERMA: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to lay a statement showing:

(a) whether it is a fact that
cases have been initiated against some
Class 1 Gazetted Officers attached to
various departments of his Ministry
for reported revenue loss of a sum of
Rs. 250/- or less;

(b) it so, against how many officers
such ceses have been initiated;

(c) whether it is also a fact that

t have spent large sums

of money in the matter of investiga.

tion of such cases in order to realise
the sum of Rs. 250/- or so;

(d) the detail of amounts so far

spent on such petty cases and results
thereof; and
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Written Answers 48

(e) the detailed nature of such
cases?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (). There is only
One case againu Clasg I Officer on
chargeg of cheating the Government to
the exient of about Rs, 190/-,

(c) and (d). The preliminary en-
quiry in the said case was conducted
by the Central Bureau of Investigation
followed by departmental action which
ig still under process. It iy not possi-
ble to indicate the expenditure incur-
red on investigation of thig particular
case,

(e) The enquiry being quasi-judicial
in nature, it is not in public interest
to disclose the details of thig case at
this stage when the enquiry is still in
progresg,

‘wraf & T FE wewdy'' windw
wHTTT

*1065. Wro wgrtaw fivg arwe :
&t ¥ T et

w7 siwfow 5=t 97 IMT F¥ w0
w4 fis:

(%) wTAwTEnA swdw, 1978
F ‘mowrew e ® osywfew e
garac ¥ o mr B 1, ek & F0Y
ot g% I57 awr T o 8 Wi

(w) afx o, N FwT * "
WX ¥ wr wrerdy wrew gk 4 ?

wa sl (ot srorcelt dent) ¢
(%) ), gt

(w) T freY weg & 2@ N w1

it Qa1 qqa AfY faar § foadk =
waTaR ¥ gfe ¥
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warerenarst & fufaw ¥t gror 20400t
wriwn W waefon fisay won

*1066. St T stETX ewpw : WY
gwn st saron At 8w, 1978
* qarofes 57 T747 2080 § INT
* mraeg § gE aATH W FA U
fir:

(%) w1 wremwmamir & fafes
fawow @1 ¥ 9 UL, 1878 W
sarfer ‘faran’ wrdww & a1t ¥
o1 Y wYs WA o Y g Ao

™,

(@) afz g1, &Y o gant &1 o
ot & o ferara A 7wl R A
faraa wfwsrQ Y o g §

(w) war ag @x ¥ fix awar fafer
Wl ¥ ¥ o W ay wfwwrfoy
# wfafre vy farera ¥t & wfwsrdy
W amvaE ¥ fag fovimrr sgow
mE, Wi

(w) afz &1 &Y §5 geaew & Y
o wu sfawfar s gen el
y?

g e warew At (st W
o weeeh). (%) W (@): 9
e, 1978 W ‘faaw’ sefww &
FaTer ¥ a1t ¥ qhw pEnw g W
3 aer wrr fodve’ ¥ wrwTT O A wiw-
wift v fafee Farefmmr T oof §
war w=r & wfawrfan ¥ fasy &7
Fafersr &wr (wifwoor fammro oz wdfter)
fraw, 1065 % frm 16 & W
wqwrefrs edan) = st T 4

(w) o, wfry

(W) wwx wfY gaar |

50

ot stw it v Twil Wt Wit W
wortf

*1067. i dwy www fag
ot e e g

T PG FT qg qAA BT OFT
wr fim g

(%) w7 AT FRT AIFIT IR
itz #Y geen€ % foq arear amr /)
T T, Ty g A e gy

(=) afrgr, at et 1978 %7 qgey
frar & 39¢ ¥ AR ww e
=) §.%z #Y goard fredY wEr ¥ &
af , W%

(7) s/ farfl & A eMm
W 1 9fq sfea  fday feamm
@iz &1 wiaed fen wqr W g
WIET & FIL N acwrandT §RT ATHE
wr §?

sum Wt (st e waiwfew)
(%) @ vg & T & e qre are
A FR & aE W AT N3W AT
Hide #7 gfa Ay Y s g

(@) sod-wr+, 1978 & A
A adw ¥ faq 5. 50 wrar Yo 2w
¥ w1 wrwes faar war 97 | aieafas
R 5 68 WWw Hvo T vy (forww
fre fawidy &0 wddm asar dife
ot mfse 97) | ST ATAT & W
¥ St ¥ WA SuY N3W FT
0 73wy Hro & die &t W gfer
# 7€ ff | SRS, 1978 ¥
gy T w1 frg o diE weA
oYt dgeit v gorT frrewr & Frareman
Lol 4
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() fi¥c w1 wrdear fort ® wpefr arte ¥ e fear o §4Y
wrare 9 faar smar & o wqurfaa 3tz w1 wrdew sfe sfer ¥ a0
Fqra WY TRt aar v fewrrt o gt fapar omar 1

e

orEE Syor

%o To a q!‘ﬂ '*’E‘Fﬁ
foamdt/1978 fanmd/1078
.000Hre . 0000

zAT # @ #

1 2 3 4

TaT

1. g . . . . . 180 0 160. 8
2. femrma wdw | . . . . 30.0 25.0
3. ww W FTEAT . " : . 37.5 34.0
4 g9mE . i . . . 250.0 213.8
5. AN : 160.0 170.0
6. JALNIW . . . . . 550.0 568.1
7. WAy 22.0 19.4
8. feedly . 135.0 115.0
gy . 1364,5 1306.1
9. WRUTAW HIW ; . : . 0.5 0.7
10. wew . 60.0 45.6
11. fagre . 300.0 237. 4
12. #frge ; 12.0 6.3
13. ¥wmwy 10.0 9.4
14. oo 4.0 3.1
15. AFmAE 7.0 4.4
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1 2 3 4
16. v . . . . . 100.0 98.7
17. fafers . . . . . 8.0 8.8
18. fagwr . . . . . 6.3 4.8
19. afrew womer . . . . 320.0 266.3

amr . 827.8 685.5

afres
20. AT . . . . . 375 0 374.6
21. HeX W3 . . . . . 230.0 176.3
22 HEQIUS ' . . . . 575.0 474.4
23. W, T faxr | 26.5 23 7
arr . 1206.5 1049.00

wiw
24. WIFH SIW . . . . . 500.0 373.7
25 wATEw . . . . . 240.0 251.8
26, W@ . . . . . 225.0 180.8
27. affrere . ’ . : . 450.0 279.2
28, wewmr e free . . . 4.7 22
20 ey R & 5 . . 90 13.3
i 1428 7 1101 0
4827 5 4141.6
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Development of Coca Cola subsiitute

9801, DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of INDUS-
TRY be pleased to state:

(a) when did the Ministry ask Cent-
ral Food Technological Research Insti-
tute to develop a Coca Cola substitute
and the reasons why it wag necessary,;
and

(b) when wag the formulation ready
and the reasong for the delay in mar-
keting?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b). In-
formation is being collected and will
be laid on the Table of the House,

for #r (vovew) ¥ e
femmin & fag wwitw faepieon
e

8802. it wgdiw : w®r i
w&r ag FaTy ® FAr T2 5

(%) w wifearft afrgomr &
w=FT wqar yefor fagdea fam
& gr1 faar swr (vwwE) #
wrgarz fewwis a7 fagdiecor s
&g ¢ arfrer fagfreeor gvear
¢ ; Wk ’

(a) afe gf, @1 T dw w0
qrew w3 § feaew & s wrvor §
TR 39 9 ¥ F7 a% wrow i aW
w §qrAT 7

suf st (st dfto TrAww) ¢
(%) ux am faq o o fawd
wrar fair Y e durge w1 wine
fear mar & am fagfreor famy
Trweqr faorel a7€ ¥ wAwdY, 1978 F
T gt &t )
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(@) §1€ & &' & wwele Wi
o d@x w1 fady w7 § wiawfé
A fa % ® 7 givwpa fear
§ Jdlw fram & wdrmar &7 waf o ww
T wer ¥ fag w41 ww
®a % faga geog Y feafe & 7o
§8 MeAFT & fota (w7 18 #Y
fran &  q1& § T TTEFEAT F S
g1 9@ o< fam g3 9 fen w3

Leave Trave] Concession Rale

9804, SHRI K, T. KOSALRAM: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government servants
are entitled to reimbursement of slee-
per and reservation charges in con-
nection with the railway reservations
made by them to go to their home
fowns under leave travel concession
rule;

(b) if not, the reasons thereof; and

(c) whether it is proposed to intro-
duce the system indicated at ‘A’
above?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(8HRI 8. D. PATIL): (a) Under the
orders issued by the Ministry of Fin-
ance with reference to Travelling Al-
lowance rules, sleeper and reservation
charges in respect of second clasg and
reservation charges in respect of first
class are reimbursible, This will be
also applicable for journeyy perform-
ed under the Leave Travel Concession
SBcheme,

* () and (c) Do not arise.

Represeniation from Kirkee Regarding
Land Policy in Cantormments

9805. BHR] PUNDALIK HARI
DANWE: Wil the Minister of DE-
FENCE be pleased to state:

(a) whether it is a fact that Govern-
ment or the Director, Military Land
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and Cantonments have received g re-
presentation from Kirkee (Pune)
Maharashtra in the month of January
or February, 1978 regarding the land
policy in Cantonments;

(b) if mso, what are the demands
therein; and

(¢) what action Government has
taken or propose to take and when?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) Yes, Sir,

(b) The salient demands in the re-
presentation are as follows:—

(1) The rent and premium de-
manded for conversion of gites
situated in the Civil Area and held
under the expired Cantonment Code
Leases and under the terms of Old
Grant into leases under the Canton-
ment Land Administration Rules,
1937 should be reduced,

(ii) All the factors such as localion,
nature of coll, the present condition
and rent or income which is being
derived therefrom ghould be taken
into consideration while converting
the sites held in Civil area into free
hold at the time of fixing the price
of land.

(ifiy Charging value of land at
rateg ranging from 10 to 40 times of
the current Standard Table of Rents
is excessive. The value should be
fixed in such g way as to reduce the
burden of house owners who wish
to purchase the land.

(lv) The house owners should be
allowed to pay the price in easy
instalments,

(v) Land policy in cantonments
should be liberalised,

(c) The existing land policy in can-
tonment areas asg finalised in Novem-
ber 1078 has been set out at pages
111-112 of the Annual Report of the
Ministry of Defence for 1077-78. The
question whether the policy requires

any further changes and, if s0, in what
respects is separately engaging the at-
tention of Government and the points
made out in the representationg refer-
red to will be duly taken into account
in grriving at a final decision. The
proposals are in a very tentative stage
and it s likely to take some time
before g final decision is taken in the
matter.

Proposal io shift D.C.M,

9806. SHRI AHMED M, PATEL:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it ig a fact that there
wag a proposal to ghift D.C.M, from the
walled city, to get rid of air and water
pollution, which has the residential
area; and

(by 1f so, what is the final decision
taken by the Government in this res-
pect to save the health and property
of the persons residing in the locality?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b).
Information is being collected and
will pe laid on the Table of the House.

Disparity in Rates of Peasion

9807. DR. KARAN SINGH: Will the
Ministey of DEFENCE be pleased to
state:

(a) whether there is a disparity in
the rateg of pension betwen those who
retireq prior to 1873 and those who
retired thereafter;

(b) if g0, what steps Government
intend to take to remedy this injustice;
and

(c) whether Government propose
setting up s high level Pension and
Resettlement Commission to look inte
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the guestion of pensions as 'well as
resettlement of cases of services on
a comprehensive basis?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) Yes, Sir.

(b) The rates of pension in respect
of Service personnel are based inter-
alia on pay, and as such whenever
there 1s a revision of pay scales, the
rates of pension are also suitable re-
vised. Ag the revised rates of pension
applicable from 1-1-1873, are based
on the new pay scales which were in-
troduced from that date, as a result
of the acceptance of the recommenda-
tions of thy Third Pay Commission,
these rates are obviously higher as
compared to the rateg of pension ad-
missible to those who retired prior to
1-1-1973 on the pre-revised pay scalea.
However, 1y narrow down the gap
between old and new rates of pen-
sion, Government have sanctioned
with effect ofrm 1-1-1873, an ad hoc
relief ranging from Rs. 15/- to Rs.
35/- p.m. in respect of all those pen-
sioners who retired prior to 1-1-1873
This ad-hoc relief is not admissible
to those who retired on or after
1-1-1973.

Periodic reliefs at the rale of 35 per
cent of nension subject to a minimum
of Rs 35/- pm, and a maximum of
Rs. 175/- p.m. sanctioned by Govern-
ment are, of course, admissible to both
the above mentioned categorieg of pen-
sioners,

(c) No such proposal is at present
under consideration of the Government,
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0809 SHRI R R PATEL: Will the
Mimster of INDUSTRY be pleased to
state:

(a) whether Messrs  Sharpedge
Limited, a multnational company
manufacturing blades have fulfilled
the export obligation imposed on them
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by Government while granting foreigr.
collaboration; and

(b) if not, what steps Government
are taking to penalise them for not ful.
filing the export obligations?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b).
The Chief Controller of Imports and
Exports, who i{s concerned with the
monitoring of export obligations has
informeq that M/s, Sharpedge Ltd.
have defaulted in the matter of fulfil-
ment of export obligation stipulated
by the Government while granting them
foreign collaboration for the manufac-
ture of Stainless Steel Safety Razor
Blades. CCI&E has furthey informed
that a show-cause notice has been

issued to the firm ang that their reply
is awaited.

Power Shortage in States during
Summer

8810. SHRI YASHWANT BOROLE:
Will the Minister of ENERGY be pleas-
ed to state:

(a) whether the attention of Gove
ernment has been drawn to press
report in the ‘Indian Express' dated
3rd April, 1978 reporiing that most of
Stales in the peak of the summer this
year shall face power shortage;

(b) if so, the reaction of Govern-
ment in the matier; and

(c) the steps that are being taken
to alloy the fears of the States?

THE MINISTER OF ENERGY
(BHRI P. RAMACHANDRAN): (a),
Yes, Sir,

(b) and (c), There is power short-
age in some States, particularly UP.,
Bihar, West Bengal, Karnataka and
Goa. In a few other States such as
Rajasthan, Delhi and Madhya Pradesh,
some shortage has been experienced
recently due to forced outage of some
of the generating units,

MAY 10, 1076
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The Iollowing steps have been fakes
{o improve the power availability:

1. Maximising generatlon from
existing power plants, by improving
their availability and performance.

2. Transfer of power from surplus
to deficit areag to the extent possi-
ble.

3. Expediting commissioning of
new generaﬁn‘ units;

4, Flatten the load curves of ihe
individual power gystems by offering
incentives to off-peak consumers;

5. Rt_:duc:lm the time for mainte-
nance in thermal power stations; and

6. Integrated operation of the
different power systemg so that
thermal stationg can be operated at
high plant load factor.

Financial Assistance to D.SID.C.

8811. SHRI RAM KANWAR BER-
WA: Will the Minister ot INDUS-
TRY be pleased to state:

(a) the number of industrial comp-
lexes started by Delhi~State Indus-
trial Developmeny Corporation in the
Union Territory of Delhi and the pla-
ceg where they are located;

(b) the range of amount of financial
assistance given by D.S.ID.C. to such
industrial units;

(c) the nxteny to which and how
control or supervision is exercised
over these complexe; by DS.ILDC,;

(d) the marketing facilities provid-
ed by D.S.ID.C. to such units; and

(e) whether D.S.I.D.C, propose to
exercise more effective control over
these complexey; while giving facili-
ties or raw material and marketing
to such industrial units?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) The
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Delhi State Industrial Development
Corporation has developed 8 indus-
trial comlexes in the Union Territory
of Delhi. Their names and locations
ar as under:—

1. New Okhla Indusrial Complcx
Phase I, Near Tuglaka Road, New
Dellu-20,

2 New Okhla Industrial Complex
Phase 1I, Near Tuglaka Road, New
Delhi-20.

3. New Okhla Industrial Comp-
lex, Phase II/Sc, II, Near Tuglaka
Road, New Delhi-20.

4, New Okhla Industrial complex
Phase II/Sec. III Near Tugiaka Road,
New Delhi-20.

5. Rohtak Road Industrial Comp-
lex, Nangloi, Delhi-41,

6. Jhilmul Tahirpur Industrial
Complex, G. T. Road, Shahdara,
Delhi-38.

7. Lawrence Road, Industrial
Comlex Lawrence Road, Delhi-55.

8. Wazirpur Industria] Complex,
Wazirpur Ashok Viher, Delhi-52,

(b) The D.SIDC. has provided
financial assistance to these unita from
1973 to 31st March 1878 totalling to
Rs, 135.31 lakhs,

(d' The D.SLDC. distributes mar-
keting orderg to the entrepreneurs,
pecures export orders from Govern-
ment and other agencies and is at-
tempting at ancillarisation of the pro-
ducts needed by bigger industrial
houses,

(¢y and (e). Entrepreneurs run
thelr unitg independently and the
DSIDC's role is only that of a promo-
tional agency. The corporation ex-
tends all facilitieg like  providing
space, technical guidance, procure-
ment of raw-materials and marketing
orders ete. As such it does not exer-
cise control over the units,

1115 LS—38

Broadcast of Vividh Bbarti Bervice
from different stationy of Madhya
Pradesh

9812. SHRI MADHAVRAO BSCIN-
DIA: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether it iz a fact that com-
mercial service on Wvidh Bharti is
broadcast from Bhopal Indore only,
while in fact Bhopal-Indore-Gwalior-
Jabalpur and Raipur are on the same
wave length;

(b) whether Government will con-
sider to include other remaining sta-
tiong in Madhya Pradesh especially
Gwalior for commercial broadcasting
gervice; and

(c) if go, when and if not, reasons
therefor?

THE MINISTER OF INFORMA-
TION AND BROADCABTING (SHRI
L. K. ADVANI): (a) Yes, Sir. The
Stations in Madhya Pradesh are not
on the same wave length.

(b) There is no such proposal at
present.

(c) Commercial Broadcasts go only
on the Vividh Bharati channel which
is not available at Gwalior, Jabalpur
and Raipur.
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Implementation of Recommendations
of the Third Pay Commission

9814. SHRI R. K. MHALGI: Will
the Minister of DEFENCE be pleased
to state:

(a) whether the Third Pay Com-
missipn has recommended in respect
of the officers of thy Defence Sclence
Services that promotiong to the senior
scales should take place around the
sixth year of entering the junior class
1 grade;

(b) i so, whether this recommen-
dation has becn implementeq in res-
pect of the senior scientific officers
Psy-chologist working in the servi-
ces gelection boards.

(e} whether the commission has
also recommended thay the scientists
recruited to the Junior Seale should,
on being adjudged fit for promotion;
be placed in a scale which is a com-
bination of genior scale and the next
higher grade and that this merged
scale should be Rs. 1100—1800;

(d) if go, whether the recommen-
dation has been implemented in res-
pect of the Senior Scientific Officers
(Psy-chologists) working in the set-
vices of Selection Boards; and

(e) if replies to (b) and (c) are in
negative, what steps Government pro-
pose to take for the implementation
of the said recommendations?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(e). Yes, Sir,

(b) and (d). The recommendations
of the Third Central Pay Commission
referred to above have not been ac-
cepted by the Government so fear,

(e) In the drafi Defence Research
and Development Service Rules and
the manner of their implementation
which are currently being examined
in consultation with Union Public Set-
vice Commission, Department of Per-
sonnel and Administrative Reforms
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Minstry of Finance, Ministry of Law
and Justice, etc, provision has been
made which should largely meet the
objectiveg underlying the Pay Cume-
mission recommendationg cited above

Representation from Orissa

9815 SHRI PADMACHARAN »A-
MANTASINHERA Wil the Minmster
OF SHIPPING AND TRANSPORT be
pleased to state

(a)whethes Government have 1e-
ceived any repiesentation when the
Minister vismted Onissa on 10th Apr.l,
1978,

(b)1f so details theieof, and

(c) what action has been taken
thereon”

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRX OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) (a) Yes, Sir

(b) and (c) It seeks Central I'in-
ancial assistance for the following —

(1) Purchase of 20 Motor Launch-
es {for providing better and safe
communicaiton mside the Chilka
Lake, and

(1) Construction of Huma-Pun
Marine Drive Road

So far ag the purchase of Motor
Launches 1s concerned, it doeg not
figure in the Drafy 1978—83 Plan A
provision of Rs 8 lakhg has however,
been made in the budget of Orissa
‘Governmrent for 1978-79 for a scheme
pertaining to the mtroduction of
Launch serviceg 1n Chilka Lake Hira-
kud Reservoir and estuareis of tidal
rivers

Ag regards the Huma-Pur, Marme
Drive road, 1t 18 estimateq to cost Rs
12980 lakhg gnd forms part of 'he

submitted by the Orlssa
Government for loan assistance In the
Bth Plan. However, no assistance

could be provided for thig road as
it hagd been assigned comparatively
lower prwority by the State Govein=
ment Foa higher priority schemes a
loan assistance of Rs 239 00 lakhs was
approved Theje 15 no provision rof
considering any new schemcs at
present

Legialation againsgt Malpractices by
Multinationaly

9816 SHRI 8 S SOMANI will
the Minister of INDUSTRY ba pleas-
ed to state

(a) whether Government propose to
bring forward any legislation to pre-
vent malpractices by multinational
corporations, and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) (a) No,
Sir Existing legislationy are adequate
to take care of malpractices, if any,
by the multinational corporations

(b) Doeg not arise

v qeeiegfen vt e W
weit

8917 wit o Uwe AWt © WY
g ot SETOw AT 29 AW, 1978
¥ waTCfEd YW gT 4640 ¥ I EH
qay ¥ ag T w7 g e fr

(g)wmwﬂaft\mﬂw
«hﬁmmwﬁﬁmwi
ﬁmqwﬁqﬁﬁtﬁﬂ%wxﬂ
'Ta'.

(@) w o awt A PgEd ¥

fipert 77 W T WX SR & e
Ay,



71 Written Answers

(7) wr wwm geiegfedi &
400 ¥ wfaw qx w3 w& § wafs sveg-
3 % so0 97 W 7 w Aq §; WX

(9) T Ik & @ 97 W
SAATAAT % ¥T FTL0 § W w7 ey
¥ wregadi W S ol &
9% OF 1 @§qT & W 9% W qria ?

gwar s yarow Wt (W e
T wEaml) ¢ (F) 79 9w ot &
ST sTETRTATO WX g ¥ S
qRiRfed & §7 478 W AT AT 1
W & 227 % fawnig w@rafa & arsaw
¥ w1 251 97 @Y well & weaw ¥
wT Mg

(@) w1 gy awl & T STETY-
arit 7 sregEdi & 72 w9, fomw ww
wafu & rom g feg 10 64 97 oY
mfrs &, wX M @) g ¥ owf
wafy & AT wEgEd & 140 W@
yforr el g @ WX 111 92 WRAGH

(m) sgw (%) WX (W) ¥
7g Tar a1 aver § fF A owie-
feai & T9 478 98 AR SGEA &
T 183 X AL M § |

(w) &t aforar Fvdwdi  wY
rFAT AN WX T AT FA ¥
fag swrem &) gmm owigfei
W7 SrEgE<i % q€i # geww &
w1 s fafrem adt far orar &
g Tt & fafine del & wvag ¥
= B FufFs wravgsarsi g it
FTATE |

Rehabilitation grants for Mizog

9818. DR. R. ROTHUAMA., will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Rehabilitation
Grants sanctioned by Central Gov=
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ernment sanctioned by Central Gov-
ernment in October-November, 1977
are meant for all MNF rank and Ale
returnees’ including those who, had
come out under the President's Am-
nesty;

(b) whether it is a fact that the said
Rehabilitation Schemes cover only
thoge MNF-personnels, who had re-
turned atter 1472 ie., after Mizoram
became @ Union Territory; and

(¢) the exact scope covered by this
Rehabilitation Scheme with regard to
those MNF Returnees, since the up-
rising started in 19667

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANTK LAL MANDAL):
(a)y to (c). The Rehabilitation Grants
sanctioned by the Central Govern-
ment in October 1877 are meani t®
cover the returnees who came OvVer=
ground after 21st January, 1872 when
an assurance had been given that they
would be properly rehabilitated,

Fire in Defence Barracks

9819. SHRI MOHD. HAYAT ALl
Will the Minister of DEFENCE be
pleased to state:

(a) the causeg of fire which broke
out in Defence Barrack of King Geor-
ge's Avenue on 17th April 1978;

(b) whether there has been a long-
standing disput, between the NDMC
and Fire Department about the own=
ership of the static water tanks at
South Block resulting in delay for
extinguishing the fire; and

(c) if so, steps Government propose
to take to resolve fhese disputes in
order to provide water facilities to
the fire Department from the two sta=-
tic water tanks at South Block?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Cause
of fire s not vet known. However, .
2 Court of Inquiry which has been
get up is to inter olia enquire into
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the causy of fire The Inquiry Re-
port iz awalted

(b) There was no dispute about the
ownership of water tanks and water
was used fromr these tanks by the
fire engines

(c) Does not arise

Role of State Tribal Depariments m
Sub-Plans

9820 SHRI GIRIDHAR GOMAN-
GO Will the Ministe; of HOME
AFFAIRS be pleaseg to state

(a) the role played by the S ite
Tribal Departments for prepariion
dllocations and implementation ({ ‘he
schemes, progiammes, projects 1o in-
bal sub-plan aleas State-wisc

{b) whether integiated approich
bas been ntroduced 1n allocation ad
mumstration and formulation of p'ans
by the States for Integrateq Tribal
Development Projecty by the States,
and

(¢) if not th. procedures adoplei
by the States and instructions given
by the Centre in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHR] DHANIK LAL MAN-
DAL) (a) Under the gub-plan ap-
proach for tribal development it has
been emphasised that tiibal deveiop-
ment 15 the concein of all depart-
ments and agencieg in their respec-
tive areas of operation and 13 not ‘o
be treated as the exclusive responsi-
bulity of the Tribal Welfare Depari-
ments The role of Tribal Welfare
Departirents {s to coordinate and
oversee the programmeg in the fribal
sub-plan areas

(b) and (¢) In the formulation and
implementaiton of the Integrated Tri-
bal Development Projects, the needs
of gach Project area are taken nto
sccount and cohesive programmes
drawn up for them The Btate Gov-

ernments have taken varrous measu-
res like the appointment of Project
Officers, the delégation of financial and
administrative powers, and the gething
up of project level committees for
more effective planning and imple-
mentation

Police Radip Operators in Andamam
and Nicobar

9821 SHRI MANORANJAN BHAK.
TA Wil the Minister of HOME AF-
FAIRS be pleased to state

(a) whether Government are aware
that Police Radio operators working
under Andaman and Nicobar Admie
nistration have difficult nature of ser=-
vice being posted in remote and 180«
lateq 13lands but do not have any pro-
motional channel, and

(b) if so, whether Government
propose tg provide a selection grade
to such employees?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR] DHANIK LAL MANDAL) (a)
and (b) According to the Andaman
and Nicobar Admumstartron the Po-
lice Radio Operators along with the
Armed Police Guards are posted on
temporary transfer to certain remote
and 1solated islands for security reca-
sons Yor periods ranging from 3 to 6
months It 15 not correct to say that
they do not have channels for pro-
motion The posts of Head Radio
Operatorg are filled by promotion from
Radip Operators, Head Radio Opera-
tors are further eligible for promotion
to the posts of Supervisors A propo-
sal for the mtroduction of selection
grade for the Radlo Operatory Is under
consideration
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Losses in CSIO, Chandigarh

9823. SHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minmster o
SCIENCE AND TECHNOLOGY be
pleased to state: .

(a) how much property of CSIO
Chandigarh 1s missing by way of
thefts, shortages, losses, mis-appro-
priation and fraud;

(b) how much of it is missing for
the last two years and the value of
the total loas suffered by CSIO;

(c) whether the above losses,

MORARJI DESAI): (8) Property of
the total value of Rs, 43,020.04 alaoe
inception.

(b) Property
12,541.10 since 1078.

(c) L.osses came to notice as a re-
sult of verification done during hand-
ing over ang taking over of stores and
otherwise. The last physical verifica-
tion wag done in 1975,

(d) Cases of suspected thefty were
reported to the Police. In cases of
shortages, investigations were conduce
ted through Departmental Enquiry
Committees constituted by the Direce
tor, CSIO.

valued at Ra
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(e) Buitable action has been taken
in some cases, while others are being
enquireq into either departmentally or
by Police. Constant endeavour 18
made to improve security arrange-
ments,

T, V. Centre of Kolhapur

9624, SHRI RAJARAM SHANKAR
RAO MANE: Will the Minister of
INFORMATION AND BROADCASBT-
ING be pleased to state;

(a) whether Government propose to
T.V. coverage by extensmvc
use of satellite; and

(b) whether Government propose to
cover Western Maharashtra by open-
ing a T.V. Centre at Kolbapur?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI L. K. ADVANI): (a) There
is no approved proposal in the Rolling
Plap for 1078—33 to increase TV cov-
erage by extensivg we of satellite due
to savere financial censtraints.

,(b) There is at present no proposal
for setting up 3 TV Cenfre in Kolha-
pur.

(a) whether Chairman and Deputy
Cheairman of various autonomus bo-
dieg are entitled to the same perquisi-
tes and facilities s arp available to
a Central Minister;

(b) detaily of remuneration and per
quisites and facilities available to a
Central Minister and heads of such
autonomoug bodies such as house, fur-

niture, servants car, electricity,
water, transport and other facilitles
including entertainment etc.;

(¢) what is the estimate financial
equivalent of the facilities available;
and

(d) which of the facllities includ-
ing remuneration are subject to in-
come-tax; jf all these facilities are
converted and made subject to pey-
ment of income-tax, what will be the
grossed-up amount so that the net
financial equivalent enjoyed by him
free of tax becomes his net savings
after payment of tax?

THRE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (d).
Planning Commission is not an autes
nomous body. The information in res-
pect of perquisite; and faciliies swmile
able to Chairman and Deputy Chair-
man of various autonomous bodies is,
however, being collected grom the
rious Ministries and will be laid
the Teble of the Fouse as soom as
received along with facilities avail-
able o a Central Minister.

TRANSPORT be pleased to state:

(a) whether Government have any
proposal to extend the bus service on
Route No. 212 to Karol Bagh Terminal
instead of Anand Parbat from Nand
Nagri to obviate the commuter's pro-
blem;

(b) whether Government are also
considering the feambihty snd desir-
ability keeping in view the difficulties
of the commuters to re-route the ser-
vice of Bus Route No 157 ria Arya
Samaj Road which being the mportant
route needs conmmection to distant
places; and

(c) the time by which Government

will take decision on such proposals
and if not, the reasons therefor?
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THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) No, Sir. The ex-
tension of the route to Karol Bagh
Termindl will result in an increase in
the length of the route and, thereby
the commuters travelling beyond
16 Kms, would be required under the
existing fare structure to pay a fare
of 80 paise for each journey instead
of 30 paise as at presen!. Since Nand
Nagri is a re-settlement colony, in-
hebited by the economically weaker
sections of the people, it is not con-
sidered desirable to require them pay
a fare of 60 paise per journey against
the present rate of 30 paise by extend-
ing the route. ]

(b) Route No. 157 is already running
via Karol Bagh Terminal which is n
close proximity to Arya Samaj Road.
It i8, therefore, not considered neces-
sary to direct the services on the route
via Arya Samaj Road.

,{¢) Does not arise. Reasons are
indicated against (a) & (b) above.

e o few, WU WAw g
wi w1 sy
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iz fenmft & wra 9T A sfa =few & srare qT) frar amm
oeerar aqr fafww o= & @ § g

Felta woere & fawret & wor s & () war faacor gwe &
waT< fear amar & 1 e w7 wTaEw (=) o, =@
farwr
FUT FAW FY X 1975-76 ¥ 1977-78 ¥ A (7 77 #H= &7 @
aqr Jqor
(89T Hre AT W)
Sqo
o TRIA T A anr
it wewdw T dw FET e
AT wrafea 1
i 7T
1 2 3 4 5 6
1975-76
sl 1975 540 0 540.0 319 6 33.4 353.0
yeré-faaa 1975 To Te 440 0 344 6 50.4 395.0
wae-feaa 1975 9o Ao 440.0 459 2 445 503 7
- 1976 440 0 440 0 493 6 52.2 545.8
i - 1860 0 1617 0 185 5 1797 5
1976-77
wiH-IT 1976 450 0 450.0 446 0 38 8 484.8
yerE-for< 1976 500.0 500.0  487.7 54,9 542,86
wgEe-fe= 1976 575.0 575.0  537.1 83.5 620 6
sATd-ATe 1977 620.0 620.0 563.4 51.3 614 4
g 2145.0 2145.0 2034.2 228.5 2262 4
1977-78
wiw-3 1977 Fo To 451.0 483 3 48,0 531.3
yard-RErsat 1977 o o 492,0 431 3 490 480 3
URE-REAT 1977  692.0  514.3  422.0 61.0  483.0
wrwll—sd 1978 800.0 550.0 568.0 73.0 641 0

T — 2007.3 1904.6 231.0 2135.6
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Ellﬂr:non:m:namm
College, Musaffamagar

9820, SHRI SHYAM SUNDER
GUPTA: Will the Minister of DEFENCE
be pleased to refer to the reply given
to Unstarred Question No. 4768 on
2gth March, 1978 regarding auction of
army goods and state:

(a) whether it is a fact that the en-
quiry about the bonafides of the Jain
Kanya Inter<College, Muzaffarnagar is
no more pending with the State Gov.
ernment;

(b) it so, what is the reason for the
Ministry of Defence in further delaying
the orders of the release of the goods
to the adversely affected party; and

(¢) how much more time is required
to release the goods in question?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c).
The request of College for allotment
af 7 tonnes of cotton parachutes and
4 tonnes of unserviceable ropes from
surplus Defence stocks was referred to
the Government of U.FP. on receipt of
complaints regarding the bona-fides of
the Institution. The reply of the State
Government was recelved on the 5th
April recommending allotment of stores
to the Institution. The matter has
again been taken up with the State
Government to obtain full justification
for the large quantum of stores asked
for by the Institution on the basis of
facilities available with them to utilise
the stocks. A final decision in the
matter will be taken on receipt of the
State Government's reply.

“efver’” & v AorCwRy fude

9830. it querw: wr 4% F
T o o ogw owa fw
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9831, SHRI NATVERLAL B, PAR-
MAR: Will the Minister of DEFENCE
be pleased to state:

(a) whether it is a fact that § giz-
able portion of Punkha Road falling
in Delhi Cantt. area is in a state of
disrepair resulting in traffic accidents;

(b) whether it is also a fact that
this part of the road remains sub-

(c) if so, what steps are being taken
to raise the level of the road so
keep it free from waterlogging and to
widen it in accordance with the speci-
fications for the lanes ete. lald down
for the rest of the Punkha Road; and

5‘

ments on the road?
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes, Sir
A portlon of Punkha Road aproxi-
mately 1300 metres 18 in a bad state
of repairs

(b) Thig part of the road does not
remain submerged m water during the
raing. However, there 13 no Lghting
arrangement on this portion of the
road

(¢) and (d) The stretch of road
approximately 1300 metres which be-
gins from the raillway crossing to the
place where it joins the Station Road
falls within the Delhi Cantt This was
onginally built by the civil authon
ties This portion has now been re-
classified as Mihtary Road wef
13-3-1978 Prior to this essential re-
pairg costing Rs 54,645 were carried
out by Headquarters Delhi Area 1n
1974-75, although i1t was not under the
control of Defence at that time Head-
quarters Delhi Area have now

fo!

The
also be widened from its existing width

MATION AND BROADCASTING be
pleased to state

(a) whether Government propose to
set up a new panel to study the ques-
tion of ownership of newspapers by big
Houses, and

(b) if so, the proposed terms of
reference of this panel?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K ADVANI): (a) Yes, Sir It has
been decided to set up the Second
Press Commission which is expected
to ~ examine inter-aha the ownership
puttern and financial structure of
organs of the Press

(b) The terms of reference are being
hnalised.

Tenders regarding purchase of deep
striking planes

9833 SHRI K LAKKAPPA Wil

the Minister of DEFENCE be pleased
to state

(a) the number of proposals received
by Government and/or under consider-
ation of Government for purchase of
deep stnke penetrative planes from.
abroad,

(b) whether any global tender was
invited for the purpose,

(c) 1f so, the details thereof and,
alongwith the number and names of
the couniries which responded to such
global tender, and if not, why not,

(d) wheiber it is a foct that Gov-

() if sq, the reasgns therefor?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM). (a) Three
proposals namely those from the manu-
facturers of the French Mirage F1, the
Britisher Jaguar and the

Viggen are under consideration in fhis
regard.

(b) and (c) We do not invite global
tenderg in the case of such sensitive
defence equipment. On the basis of
mformation gathered by our Air Force
experts, published material and similar
other sources of information, the above
mentioned three aircrafits are under
consideration

(d) No, Sir
(e) Does not arise

Recruitment Rules in JCB FPress

9834 SHRI H S MAHALE- Wil
the Mimster of DEFENCE be pleased
to refer to the reply given to Un-
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starred Question 7321 on 19-4-T8
regarding” promotion of employees of
JCB Press and state:

(a) whether Government have
accepted the recruitment rules of all
the calegories of JCB Photolitho Press
on the pattern or Government of India
Presses as per reply given to USQ
3813 dated 13-7-77; and

(b) 1if not, the reasons for not treat-
ing the reading staff of both the press
of JCB as one unit for the purpose of
their recruitmeni promotions, {rans-
fers, etc?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir. The Recruiment Rules for the staff
of JCB Photo Litho Press have been
framed on the pattern of the Rules in
the Government of India Press with
minor changes to suit the require-
mentg of the JCB,

(b) This may be considered when
the Letter Print Section of the JCB
startg functioning under its own con-
trol. At present the Letter Press is
a part of the Government of Indie
Press but officers and gome sta® of
the Letter Press are borne on the
strength of JCB.

FQOT-YATET GTETrATY ¥ ¥ pwTor
w fmfwr

9835, St WYaTe : H4T YunwiC
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Rs. 30 lakhs Sybsidy to M/s. Hindus-
tan Lever Lid,

9836 SHRI D AMAT: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Union Government
have given a subsidy of Rs. 80 lakhs to
M/s. Hindustan Lever Ltd. for setting
up industrial units in different back-
ward arems jn the country; and

(b) if so, the details in this regard
and what are the areas of Orissa
State which will be covered?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA  MAITI): (a) and (b).
M/s. Hindustan Lever Limited have
been granted ® subsidy of Rs. 16
lakhs for setting up an industrial
unit, with a capital of Rs. 1 erores and
32 jakhs, for menufacture of synthetic
detergents at Bari Brahammna in the
district of Jammu in the State of
Jammu & Kashmir. There ig no in-
dustry In Orissa State being set up
by Hindustan Lever Limited,
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Communications Recelved by Minis-
tries

9837. SHRI MANOHAR LAL: Wil
the Minmister of HOME AFFAIRS be
pleased to state the steps Government
propose to take so that all communica-
tions to the Ministries and their sub-
ordinate office; either from an indivi-
dual or from body or assoclation are
replied properly or acknowledged
suitably ag provided in the Manual
of Office Procedurs, 1972 Edition, end
circular letter issued to all the Minis-
tries in May, 1977 by the Department
of Personnel and Administrative Re-
forms?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): Instructions
were issueq in May, 1977 reiterating
the provietons ipn the Central Secreta-
riat Manua] of Office Procedure on
the need for prompt acknowledgement
of letters received, whether from jn-
dividualg or associations. The annual
ingpertions of sections prescribed in
the Manual of Office Procedure already
provide for test checks by the Inspect-
ing officer to see if such letters are
bheing properly acknowledged, Fur-
ther, it was gpecifically checked up
through a circular jn July, 1977 that
these Instructions have been circulated
hy the different Minisiries io all con-
cerned, including the wttached and
subordinate offices under them Sub-
sequant test checks by the TWSUs have
also <hown that these instructions are
generally being followed.

Recommendations of Colonel Kalcker
Committee on Employment of Store
Keeping Staff

9838. SHRI KISHORE LAL: Wil
the Minister of DEFENCE be pleased
to state;

(a) whether it js a fact that re-
commendationg of Colonel Kaicker
Committee on employment of Store-
keeping staft/clerical staff in Ordnance
depots were dropped in Departmental

Council (JCM) on the explicit assu-
rance of staff :ide not to rase the
question any more in future;

(b) whether it is a fact that the
uniformity in the Clerical Cadre in all
the depariments has been brought by
the Devanath Committee and the
Third Pay Commuission; and

(c) if g0, will the Minister of
Defence be pleaseg to state the in=
tention of Governmeni on item No.
2(iv) in the termg of reference of" &
Committee appointed by the Govern-
meni tide Memo No 22(11)/77/6836/
D(JCM), dated the 9th November,
19777

THE MINISTER OF DEFENCE
(SHR] JAGJIVAN RAM): (a) Yes,
Sir

(b) The rccommendations of the
Devenath Commitllee related to the
grade structure and pay scales of the
clerical cadre in al] defence establish-
ments except ordnange factories,

(¢) The Government have set up &
Committee to examine severa] repre=
scniations received from Clerical Asso-
ciations of AOC regarding promotion
avenues for clerks 1n higher grades.

National Shipping Policy

9839. SHRI BAPUSAHEB PAR-
ULEKAR: Will the Minister of
SHIPPING AND TRANSPORT be
plearsed to state-

(a) whelher there is a proposal
before Government for creation of &
National Shipping agency with a
statutory authority and a national
shipping policy <o that the problems
faced by a Shipping industry ®s &
whole would be solved:

(b) whether (here is absence of
co-ordination between shippers and
shipping lines in booking  servicing
aggregation and shipment on account
of the agencics 1nvolved in the matter;

and
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(¢) what steps Government propose
to take in the matter?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (c). The
Government had got a study conduct-
ed through the Indian Institute of
Foreign Trade inter aha in regard to
these matters. The recommendations
contamned in the Institute’s Report,
1976, are being looked into by an
Officer on Special Duty who has been
espectially appointeq for this purpose.

Class-wise Employees in Undertakings
under the Department of Electronics

9840 SHRI SHIV NARAIN SAR-
SONIA: Will the Minister of ELEC-
TRONICS be pleased to state:

{(a) the class-wise (I, II III & IV)
1o‘al number of persons in the follow-
ing Undertakings functioning under
the Department”of Electronics:

1. Computer Maintenance Cor-
poration Limited.

2, Elec‘ronic Trade & Technology
Development Corporation (Private)
Limited.

(b) the number of Scheduled Castes
and Scheduled Tribes in each class
ang each Undertaking separately;
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(c) whether Government of India's
Orders relating to reservation of
vacancieg are followed in the matter
of recruiiment and promotion in these
Undertakings; and

(d) if not, the reasons thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b).
Intormation 1s turmished n Statements
I & 1I enclosed.

(c) and (d). Government of India
Orders on the subject of reservations
are being followed in the Electronics
Trade & Technology  Development
Corporation Limited. Computer Main-
tenance Corporation Limited is jn the
process of building up its mfrastruce
ture in the area of technical and pro-
fessional employees who are being
recruited largely from amongst erst-
while IBM employees in pursuance of
the understanding reached with IBM.
Government directives relating to re-
servation for Scheduled Castes and
Scheduled Tribes have been issued to
the Corporations and they are in the
process of drawing up rosters and
carrying forward of reserved vacan-

cies.

Seatement 1
ELECTRONICY TRADE AND 'I‘I-"CI‘INOII;%?Y DEVELOPMENT QORPORATION

as on aB-3-1970
Class Total No. Scheduled Schedvles
of Castes Trihes
~m]

Exscutive

Gronp A = . . " . 41 1

Group B . . . : . . 18 e
Non-Execu 1ve 2

Group C . . . . . 55 4 =

Group D ' . f f f . f f 8 2 .
Norr: (i) Inaddition to the above one Scheduled Caste candidate has been engaged as tice

(in the trade of B ok Keeping & Accountancy) under the Apprentices, Act, 1gbt.
(if) Unfilled reserved vacancics are being carried forward till they are filled,
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94
Statment II
Computer Maintenance (}prpomtion Lid,
There is no class-wise cai-gorisation in the Corporation. The fumber of employees in the Corpor-
ation as on 30-3-1978 are :
Total Ne. of No. of
No. of Sch- Sch-
empli- eduled duled
yees Castes Tribes
Executies -
(a) In the time scale _cf' Rs. 725-1325 and above who are in
receipt of consolidated salary 144 .- .
(b) Non-executies :
(1) In the ti e scale of Rs. 345-535 and above who are
in receipt of consclidated salary . 18
(i1) Below the time [scale of Rs. 345-535 who are in
receipt of consolidated salary 9 -

Import of items from Britain

9841. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of IN-
DUSTRY be pleased to gtate:

(a) whether it is a fact that Gov-
ernment have decided to import 20
items from Britain to help the latter
further narrow down its {rade balance
with our country; and

(b) if so, what are the listed items
and other details of the agreements
made in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b).
During the Session of the Indo-British
Economic Committee at Delhi from
10th to 16th March, 1978, possibilities
of increasing trade between the two
countries were discussed. These dis-
cusions covered augmenting exports
of engineering goods from India to
Britain ang imports of engineering
itemg from Britain to India. Items
which could be considered for import
from Britain, subject to acceptance of
specifications, competitive prices and
deliveries; related mainly to power
generation equipment, diesel alter-
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nators, tramsformers of high capacity,
traction equipment, integra] commer-
cial vehicles, heavy earth-moving
equpment, specialised machine tools,
specialised testing equipment, large
capacity refrigeration plants, safety
equipment for off-shore drilling opera-
tions, woollen worsteg texile machi-
nery steel items, general industrial
components, accessories and com-
ponentg for fishung trawlers, equip-
ment for upgrading the automotive
industry, specialised componenis and
spares for various types of equipment.
Further followup in respect of {fe
identifiled areas relaling io both ex-
ports and imports 1s in progress.

Maintenance Loans by Shipping Deve-
lopment Fund Committee

9842 SHRI ANNASAHEB GOTK-
HINDE* Will the Mimisler of SHIPP-
ING AND TRANSPORT be pleased
to state:

(a) whether Government approved
a scheme during the year 1977 for the
grant of maintenance loans hy Ship-
ping Development Fund Committee,
and

(b) if so, the amounts of loans sanc-
tioned and disbursed, the period of
repayment and the rate of interest
charged thereon separately?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) A sum of Rs. 411 crores was
sanctioned ang disbursed at an in-
terest rate of 8 per cent per annum.
The loang are repayable in 4-5 years.

fafee st R Foel (wew wwr) &
ferg wreitey fergefrecr oy

9843, St TroawY : #4q7 HWTHAT
% FTTA T FIU AT -

(%) aem w3@ & fafom i
oy faat F o Fra-ate o ooy
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T wrad, 1978 W qra g o
F qETea o X 34 W & §F €1
faderor w4, 1978 & fear a1 Wi
N G A 4E wver A gfee ¥ owd
gaaT wrwas g |

mEw fow 1 &
1978 % WA g€ oY 79T I7 9% Friwrk
& oo @

Transfer of Officers in Uniom Terrl-
tories

9844, SHRI M, ARUNACHALAM:
Will the Minister of HOME AFFAIRS
be plensed to state:
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ing Union Territory Cadre IAS Officers
from one territory to another,

(b) if so, what 13 the munimum
period specified and 1v 1t followed
strictly for all officers without reger-
vations, and

(¢) how many officers, serving at
present j;n Union Terriory of Delh:
are serving for more than fhe period
specified?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL)
(a) to (¢c) IAS officers of the Union
Territories cadre are llable to serve
in uny of the Union Territories How-
ever efforts are made to ensure that
they serve in more than one terntory
for jome reasonable period In so
far as Delhi 15 concerned, because of
the large number of posts in that
ternitory as compared to other Union
ternitories it 18 1nevitable that the
duration of an officers posting in this
territory will be for a longer period
than elsewhere

fip® Thw W o W A
winfal w wen ¥ frow

9845 Wt win faw witfe -
wT qE AAT Ag I AT o oA
fix

(%) Trowrar faarr 8t 1977- 78
N arfas feid & 9% 28 F wATT
ey adraman § 3N g1 A AH-
wfeqt #t g@ar § frawe F v g1
£

(o) freear 1976 & 3=
1977 ¥ fawll & ¥ @@ Ty w7
TG FTA ATH FAATCH! BT AT
sy war §,

(7) wr W e &7 WO
gierd ol wfipwrd & ot #1 wET
1115 LS—4

fear o Wik o wfamfm &
frafwe &% 7 fowr onar ¢,

(v) afx #r a1z a1 &1 7
g whrnfan & faadt do8
A

(z) #r feceit & fedt faaw
AT F QAT T WA OF vaa@r
&1 WY fafws Tash & gdw faar =
¢ =tr gmifar frar mr /

g wAvea § T ot (st afe
we qaw)  (F) q7 & oden §
TG A FHAT Wi FE & O
197¢-77 T A¥Ta® 197778 &
ottt #° g avfasr AEar § s
o8 00 & 3fz gf &

(=) =t F= & s fe-
fafia & ==

qdrer fewra Ek
1976 1977
qaTT 509 435
el 295 227
T 422 270
1226 932

() w¥ (%) o 7 o=l
firor aromr A gadew afafa €
famifow &1 9761 gra &I £
* arz & wAwTd SvTa wiawfan &
q7 feedt & warq &7 fad ay § |
AT & TAST AT 77 TETTE fAdw,
TeITERT &7 AT ¥ W TR wi-
wrfeay & fra-qe o¢, S 81 QX oY
weaw @ ¥ aroew F fafie fewny
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wareqi wr faquirg &5 ¥ feedy
faar drwar & afasrd wir /3 §)
safed w1 wlawfg f gan 7
5% qaR T yewa A §)

(%) Fradn

Purchase of Raw Material by N.T.C.

9846, SHRI = VASANT KUMAR
PANDIT: Will the Minster of INDUS-
TRY be pleased to state,

(a} whether the N.TC. (W.BAB.
and O) Ltd was purchasing raw ma-
terial from open competitive market
from 1974 1o 1976 and partly from
open competitive market in 1978-77 and
fully from Government agencies in
1977-78;

(b) their losses from 1974 to 1978
separately,

(c) their rank in 1974 to 1978 among
nine subsidiariey of NT.C. Ltd in
terms of profit and loss separately,

(d) whether they paid higher prices
than ruling market prices to Maba-
rashtra State Cooperative Marketing
Federation any time in last three years
while purchasing cotton;

(¢) wheiher any broker is getling
commission for selling cotton of the
Federation's cotton to N.T.C. Ltd. or
its subgidiaries;

(D the reasons for purchasing cotton
by N.T.C. or its subsidiaries through
a broker when the seller is also a
Government undertaking or agency;
and

(g) the difference in raw material
purchasing system of N.-T.C. (WB.AB.
and Q) Ltd, and other subsidiaries of
N.T.C. Ltd.?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (&) The infor-
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mation is being collected and will be
laid on the Table of the House.

(b) Year-wise losses of the subsl-

diary from 1974-75 onwards are as
under:—

Year Loss 1n Rs crores

1974-75 6.47 (Audited)

1975-76 9.65 (Prov.)

1476-77 *4.77 (Prov)

1977-78 7.55 (Prov.)

(April to

Feb. '78)

*Excludes Bonus.

. - —

{¢) The information is heing collect-
el and will be laid on the Table of
the House.

(dy to (g). The information is being
collected and will be laid on the Table
of the House,

Promotions in Delhl Police

9847, SHRI RAJ KESHAR SINGH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the increase in the execulive and
administraiive cadres of police force
in Delhi separately since 1870;

(b) the number of officers/officials in
each category waiting for promotion
for lhe last 10 or 12 years; and

(c) the steps being taken for their
promotion?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(BHRI DHANIK LAL MANDAL): (a)
A statement indicating the increase in
the executive and administrative cadres
of the Police force in Delhi since 1670
is mt statement ‘A’
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(b) and (¢) The number of police
personnel waiting for promotion for
the last 10 to 12 years in {he Executive

EXECUTIVE CADRES

Inspectors Sub Inspectors
25 302
ADMINISTRATIVE CADRES

2 9

8 Inspectors, 160 Sub-Inspectors and
5 ASI in the Execulive Cadre were
considered earlher for promotion on
cifferent occasions but could not be
promoled because of unsatisfactory
record of servie The remamung 17
Inspectors and 142 Sub-Inspectors are
watting for promotion on account of
lIimited wvacancies n their grades,
Similarly the 2 Inspectors 9 Sub-Ins-
peciorg and 36 ASI i Admumstrative

and Administrative cadres are as
below ~—

Asst sub-Inspectod
B

Cadreg are waiting for promotion for
lack of vacancies

A decision has been taken to create
new police stations and police posts as
ulso a mew West Delhu Police District.
The strength of the Mounted Police
hag been increaged Some of the Police
officials will get promoted with the
creation of new posts
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Compenssiion for land acquired by
BCCL,

9848 SHRI A K ROY Wil the
Minister of ENERGY be pleased to
state

(a) what are the areas and the
roleries in the Bharat Cokung Coal-
telds Ltd Nirsa Mugma area of the
Eastern Coalfleds Ltd where the vill-
agers' land has been used or damaged
withouy legally acquinng it and the
amount of land involved m that

(b) whether 1t 1s a established con-
vention of any public sector under-
taking like BSL CDC to mve jobs
and compensation for the land taken

(¢) whether BCCL has put condition
of 2 acres in giving j10b to the owner
while the procedure followed in the
I1ISCO 1in Chasnalla (Dhanbad) uand
NCDC Mumdih 15 diffetent nd
ECL gives joh per | acre of acquired
land only and

(d) if so reason for this altitude of
the BCCL and creating ill-feelings
among {he villagers”

THE MINISTER OF CNERGY (SHRI
P RAMACHANDRAN) (a) to (d)
The information 1s being collected and
will be laid on the Table of House

Pay scale of Accounts in Medical
Unit of Director General, Armed
Forces

0849 SHRI R N RAKESH Will the
Minister of DEFENCE be pleased to
refer to the Statement No III, item
No 28 laid on the Table on 6-4-78 in
fulfilment of the Assurgnce given in
reply {o Unstarred Question No 38827
dated 14.12-77, regarding Pay Scale of
Accountants 1n the Medical Unit of
Director General Armed Forces Medi-
cal Services and state

(a) whether it 15 a fact that the
revised scale of pay of Rs 500—800
regarding Accountants m the above
organisation has not been implemented

50 far and they conilnue {0 work in
the old scale of Rs. 330—560,

(b) if so the reasons therefor, and

(c) the time by which the grade
stale ig likely to be implemented?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) The
post of Accountants existed under
Inefitute of Nuclear Meditines and
Allled Sciences/Defence Institute of
Physiology and Alled Sciences former-
ly under the admumustrative control of
Rescarel and Development Establish-
ment The administrative control of
these Orgamisations was subsequently
transierred to DG AFMS The scale
«f pay of Accountants under INMAS/
DIPAS before 1-1-1973 was Rs 270—
575 and not Rs 330—560 Based on
the recommendations of the Thrd
Ceniral Pay Commission (he above
scale was revised to Rs 500—800 with
cilect from 1-1 1973

(" and (c) Do not arise

Memorandum of Textile Labour Union
Beawar (Rajasthan)

9850 SHRI K A RAJAN Will the
Minister ot INDUSTRY be pleased to
slate

(a) whether Government have re-
celived any memorandum from Textile
Labour Union Beawar (Rajasthan) in
the matter of two NTC mills at
Beawar

(b 1f so the points raised in the
memorandum,

(¢) whether Government have taken
steps to examine them,

(d) if 80 the details and

(e) decision taken/bemmg taken on
ihem?”

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) (a) It 1s learnt
that the Textile Labour Unfon, Beawar
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have addressed some memorandum to
the State Government.

(b) The points raised in the memo-
randum are:—

(1) that Raejasthan State Electricily
Board failed to give continu-
oug supply of electricity to the
mills under N.T.C. (DPR.)
Ltd. situated at Beawar,
namely, Edward and Mahala-
kshmi Mills,

(1f) that because of frequent dis-
ruption in the supply of elec-
tricity the workers are laid-
off by the management;

(ifr) that in spite of repeated re-
quests no action has been
taken by the State Electricity
Board 1o ensure continuous
supply of electricity;

(1v) that the workers are losing
their wages to the tune of
Rs. 60 to Rs. 70 per month;

(v) that the third shift 1s laid off
very frequently because of
non-supply of electricity; and

(vi) that the adequate supply of
power be ensured to these
milis and that the generators
be installed in these mills
during the next 3 to 4 months
to meet any shortfull of power
supply in future

(0) o (e), NT.C. (DP.R.} 15 selzed
of {he matter and is taking up these
1ssueg with State Government. 1t is
understood that there is presently no
power cut in the two mulls at Beawar
(Rajasthan).

Amount ouistanding against Congress
Party for using Bihar Government

Alreratt for Electioneering by former
Prime Ministers

9851, SHRI SARAT KAR. Will the
Mmister of HOME AFFAIRS be pleas-
ed 1o state:

(a) whether it is a fact that a huge
amouni is outstanding against the
Congress Party for using the Bihar
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Government aircraft for electioneering
and party purposes by the former
Prime Mimsters,

(b) if so, whether complaints have
also been received by the Central
Government in this regard; and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Rs. 15, 817.50 is outstanding against
the Congress Party for using RBihar
Government aircraft for electioneering
and party purposes by the former
Prime Mmuster, Smt. Indira Gandhi.

(b) No complaints have been Tre-
ceived by the Central Government in
this regard.

(c) Doeg not anse.

win str Wt my wde ¥ o
wen sifwat groy ot wf ara

9852. st WR{Ww wet¥: ¥ET
wn At 7g FA & gor A fr
25 7, 1975 ¥ FEW AT ¥
fawt wquT ¥ETE FToI9A™
Wiy AN F AT A qAT o
A TS AT A AW F AT
oo wet ofY swTM w1 www
T 7 7 AT AT T
& grae wiarer & Y & fery foear T
qr &Y afy g1, A1 ¢ fawr e
FETd 7 faur a1 waur 3=y qoere
¥ oY afs famr &mv ofr frr o &
st A4 &7 ¥ a IAET QT
Y far mar &, o waw @ e &
LB GG E R N N

wn @it (st oefer W) ¢
wiEr AT aUT Wew AW ¥ qEwTHM
e o sfy dwrer <ror e of Y woRTr oy
Y ¥ 25 97, 1975 W wrofiw Ny
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¥ & feorat f www arew & el
AT grrrare ¥ o areT & AT
Wt Aar® ¥ gg wagT & amar
Y oY | omg s £ foiE ® xm
arer w1 3Ra § W wra @ feoaforg s
¥ gy 1 £ a7 Frare figmr wrimT

wreTnet & witege W @

¥ Yy Fead, 1978 ¥ 14 W1, 1978
wn anfwr ot & fa ardww S
R, §f sragdr arfees o fawre,
fader & {rrmT ¥ sAET FT TEWE
AT T T A AT OAET § qAR
wwr A wgaqe  faww gz fee
saror swfva fFT wF Ay sl
sATo kA foras awg s 4T 7

g ST
9853 it Feveit stemw: #47 g e ST s o (W
Wi srwrow Tt 7w A g w9 T wwat)  sfed g A S
fs SO 2w o WA & ey ot § —
FTawY T wafy
91 T 6 60 fre
g afger wreiror
T 15 164 fme
wragdr anfefiar 10 (Ffaamn/aes 122 fa=e
FTEFH o+ 7y wriaan afgq)
JAT QA F wqF L]
F F] T

Newg item captioned “Chandrapura
log book missing”

9854 SHRI JYOTIRMOY BOSU
Will the Mmwster of ENERGY be
pleased to state

(a) whether his attention hag been
drawn to a news item published by
the Business Standard, Calcutta, In its
1ssue dated the 15th March, 1978 under
ihe caption “Chandrapura Log Book
missing”, and

(b) it 8o, the factg 1hereot and action
taken thereto?

THE MINISTER OF ENERGY (SHRI
P RAMACHANDRAN) (a) Yes Sir

(» It 12 not a fact that the log book
pertaiming to three months prior to
19th ol September, 1876 when the
boilers CIES wvalues of Unit V at
Chandrapura were damaged 1s mis-
sing In fact the log book had been
made available to the Committee set
up by the Government to investigate
mnto the causes of fallure of Units IV
and V at Chandrapura Thermal Power
Station
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Withbolding of paymeuty of M/s. Pag-
meats and Chemical Products by M/s.
Inchek Tyres Limited

9855. SHRI NIRMAL CHANDRA
JAIN: Will the Minister of INDUSTRY
be pleased to state:

(a) whether Ministry of Industry
received representation/communica-
tion in December, 1977 from M/s. Pig-
ments and Chemical Products (Prop.
Garg Chemicals Pvt. Ltd.) 17, Ganesh
Chandra Avenue, Calcutta alleging
withholding their payments by M/s.
Inchek Tyres Limited with a view to
harass the small scale unit take the re.
presentationist;

{b) whether any such representation
was recelved by Development Com-
mssioner (SSI) Ministry of Industrial
Development;

(c) the action taken ihereon;

(d) what proposals Government
have at hand to save small scale units
from big commercial organisations in
the matter of such harassment: and

(e) the delailg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) (a): Yes. Sir.

(b): Yes, Sir.

(c) The matter was taken up with
M/s. Incheck Tyres Limited Calcutta
who informed that they were unable
to pay the outstanding amount of
Rs. 343,70 to M/s. Pigments Chemi-
cal Products, Calcutta as the Indus-
trial Reconstruction Corporation of
India adviseq the company to
make such payments only out of
their own generated funds. The com-
pany was declared as a Relief Under-
taking by the Government of West
Bengal on  22nd July, 1878 and the
management of the company was taken
over on 13th April, 1978,

(d) and (e). Whenever the manage-
ment of an industrial undertaking is
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taken over under the Industries (De-
velopment and Regulation) Act, 1851
an order is generally issued under
section 18 FB of the Act, as a result of
which litbilities prior to the take-over
relating to that industrial undertaking
are forzen for a specified period. It
has been represented to the Govern-
ment that, as a result of such moratori-
um, payment due to the small scale
industrial units for goods and services
supplied to the industrial undertaking,
whose management is taken over by
the Government, are delayed and that
on account of this delay the small
scale Industrial units are eftected ad-
versely. Section 18 FB of the Act also
provides that exemption from the
moratorium may be given in appropri-
ate cases. Relief to gmall scale indus.
trial units who may be affected by
such a moratorium would be a relevant
factor in giving exemption according
io the provisions of section 18 FB of
the Act.

Death of persong in Plane

9856, SHRI YADVENDRA DUTT:
Will the Mimister of DEFENCE he
pleased to state;

(a) whether any person, locked him-
self in a plane in the month of March
either at Chandigerh or Ambala Air
Force Station and burnt himself;

(b) the damage caused to the plane;

(c) the reasons for
self; and

burning him-

(d) the name and designation of the
person who burnt himself?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) to (d)
The dead body of Cpl. V. K. Chopra
was found with burng in the tail turret
of an aircraft in Ambala on 14th
March 1878. The aircraft was not
locked. The damage to the aireraft
was not serious. A few items In the
tafl turret of the aircraft were found
charred. The matter is being investi-
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gated by the Clvil Police as also by
a Qourt Inquiry. The result of the

investigations are awaited.

o & fdo et & forg e 2 &
hd

9857, st T WwTC Wt : T
whegr it afcegr walt agEETY #
v w1 fro

(%) =r awHx 7w, TWI,
Myt & "y ¥ oA & fRev
aa7 fadw aqt & fog acfae #12 #7
o g A d

(&) & gwew & gfroar & fao
frafifer avfe #12 1 wfm@ar :n
LA 1o

(%) ¥@ aeqg & IC AW & o
fear wrer fraifra fem war &7

e wic afcge swem #
wwTd Tre AWy (st whe Tw) ¢ (7)
¥ (7) @ W, W e whufa,
1959 ¥, firefr Frity =t & sufiwwy a7
fit fritw it & wrAewr & fao
afcrgs mfeqt & qefRet &1 wr€ wrey
Fafre 7 %1 aaear T § | TG,
T & fwd 61T Frdw it & syfiem
¥ o oefie & 12 A qfg #T7 w1
wvr A T | TRy, Wi af
w syt sonfeal, fred it ew
wfes 3fiz & Ok @t ¥ fag
WA %7 SEe o & fae wfy-
g ¥ dWTEA FTX WT GEATH ORI
& frerendt 10

dm qufm wor ¥ firg e

(o) ¥ afafir wr ww

9858, Sf¥ Wi YWTT wreAt : FqY
W WY a8 qATT 1 FAT w4

(%) = ¥=iw goere & fadw
FWTRIC S 1965 W T WIva qriwedT
T ¥ quq S THfad w7 & fow
U™ # 9399 oF @ giafr
'Ifﬁf!ﬁﬁ‘ﬂ'.

(=) afs &, ar afafy & @21
forifedt & wr amr &, W7

() wfafa & foae 7mar & amr
oafaa far 91w gord qarT ¥
ot avan ¥ Avar s fear mar ar
4T T FEHT §77 faavor wwy g2 97
/T S Y

wa™ st (st srerelt qek)
(%) womm #@T @ @ g
g & WATT 1965 W WA
T & W NIEE e Amior
afeqq’ & aewre T & qUl BT qErETar
¥ w1 vgayr fom ‘feer amfor
qfreg’ 7 faer sowe w1 ssrwar |
oty T A & fag s e
o7 qqT &7 ¥ =7 § vvg fran

(=) forem amfes afeg, Seage
& weqw foey womeT @ T off awEw
fog va% oF WO ¥ | TS AOEIT
X wamar & 7 WTE A o & T
W @t 7 oA AT fagm gueew
L

(n) foer ofewg, swwge 7
10,59,470 00TITAFEAYT 16 750
am &mr Twa fear | g T T
g ¥ W ¥ OPAW GO @
aq7 wrohw frag 45 & o & faar
T 97 |



115 Written Anawers
Mismanagement in Coa; Industry

9858. SHRI BALASAHEB VIKHE
PATIL: Will the Minister o ENERGY
be pleased to state:

(a) whether he has rccently re-
ceived a Memorandum from the
President, Industries & Commerce As-
sociation, Dhanbad, stating how the
affairs in the coal industry were being
mismanaged; and

(h) if so, what steps have been
taken or proposed to be taken by Gov-
ernment to improve the situation?

THE MINISTRY OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Though a number of memoranda have
been received from the President, In-
dustries and Commerce Association
recently, there is no allegation in them
regarding mismanagement in the Coal
Industry

(o) Does not arise.

Production of Controlled Cloth

$860. SHRI PRADYUMNA BAL:
Will the Minister of INDUSTRY be
pleased to stale:

(a) what is the amount of controlled
cloth produced in the country and
which sector of Industry is producing
them;

(b) whether the cotton mills are
supposed to divert their point of pro-
duction to the power loom sector;
and

(c) if so, whether this arrangement
is working happily, if not what Gov-
ernment is doing to protect the power
loom sector in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) The cotton
Textiles Industry (Mill sector) is re-
quired to produce 100 million s8q.
metres of controlled cloth per quarter.
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(b) and (c), Under the scheme, Cot-
ton Textile Mills can get the controlled
cloth produced by the Power looms.
This facility has, however, not been
made much use of by the Mill Industry,
The question of protection of power.
looms does not arise in this context

Search of Son by Bob McDonald

9861. SHRIMATI PARVATI DEVI:
Will the PRIME MINISTER be pleas
ed o state

(a) whether Government are aware
of the search being carried out in the
Andaman and Nicobar islands by a
46-year old Australian Bob McDonald
for his son Clenn McDonald who has
been missing since November, 1977;

(b) what help, if any, the IAF has
given to the father in finding his son;

(¢) whether some friends of Mec-
Donald had met the Prime Minister
during the latter's visit to Australia
and apprised him of the problem;

(d) the reaction of the Prime Min-
ster and his assurances to distressed
father; and

(e) whether Government propose
to adopt liberal attitude in the matter
so that the father could continue his
search and the details in this regard?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) and (e). Mr. Robert McDonald
was authorised to visit Andaman and
Nicobar Islands. He was also provid-
ed with the services of motor launch,
pollce escort and/or navigational guide.
A coastal reconnaissance by Dakota
aireraft was also arranged. Local
authorities also joined in the search.

(c) and (d). Mr. Robert McDonald
met me on 15th February, 1878 in
Sydney, where I had gone to attend the
Commonwealth Heads of Government
Regional Meeting. I gave instructioms
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that all neceasary facilities and assis-
tance should be provided to Mr. Mec.
Donald in conducting the search for
his son.
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Ty § a9 1977-78 (qETTeT) ®
fou fadwel aqr waewwr & qfe-
afewdt qv Yo 1,59 AT AV AT
62.21 TG TOF oTF §H & WA
g

(@) aewrr foot wfmt &
sfamt % oqfcafiggt & a1t § w18
ST 7Y et & | wgt aw wred
gra frre &T ;e g 138.28
fawrita wfast ®1 a8 1977-78 &
& qfeafradt 6. 36 FUTE Tq0 A &7
gty & o wfq afes sfoww wq-
AT 383/— 9T WTAT § | 7197 AT
fomm & s SWgT FW 97 A
T W § )

() = fadt weafrat &
F ga T ¥ AT Ay et 3
wrefiar wre e Aagr wsw s
fre i s Gore faqaor §
@k g
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9863 SHRI MUKHTIAR SINGH
MALIK

BHRI G M BANATWALLA

Will the Mimister of DEFENCE be
pleased 1o state

(a) whether 1t 15 a fact that 900 kg
Copper/Scrap was stolen and taken
out from COD authorities during
November, 1977 to 1878 upto date and
was gold to local kebadies of Kanpur
at cheap rates,

(b) 1f so, what steps Government
have proposed to prevent these 1llegal
activities of CO D Kanpur authori-
ties, and

(c¢) whether a Court of inquiry
was also held to detect the culprits
and with what results?

THE MINISTER OF DEFENCE
(SHR1 JAGJIVAN RAM) (a) No Sir,

(by and (c) Do not arise

Distribution of Controlled Cloth in
Rura) Areag

9864 SHRI K PRADHANI Wil the
Mumster of INDUSTRY be pleased to
state

(a) the quantity of controlled cloth
distributed 1n rural areas m each
State during the last one year to
Aprl, 1978,

(b) the increase n price of cont-
rolled cloth during this period, and

(¢) the percentage of production
af controlled cloth fixed for the milis?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) (a) Allocations
of controlled cloth produced by mills
are made monthly to the various States
pro-rata on  basis of population;

122

dustribution to different pregions with-
in the States through 55047 retaif out-
lets (44 790 1n rural areas and 11 157 in
urban areas) 18 the responsibility of the
State Governments

(b) The prices of controlled varie
ties of cloth are statutarily fixed and
there has been no increase in the con

sume; prices of these varieties during
1977 or 1978

(c) The production gbligation for
controlled cloth 15 so fixed as to secure
100 mullion sq metres of controlled
cloth 1n a quarter

Issue of Licences for Small Scale Units
of Union Territory of Delhi

9865 SHRI R V SWAMINATHAN
Will the Minster of INDUSTRY be
pleased to state

(a) whether it 1s & fact that many
small scale units of Union Territory of
Delhi have not been 1ssued so far im-
port licences for 1977-78 for raw male-
nals even though applications made in
this regard were complete in all res-
peets

(b) f so number of such cases
pending in the office of Joint Chiet
Controller of Imporis and Exports

(c) the reasons for delay in taking
the decision,

(d) by what time Government are
expected to clear all these cases and

(e) whether the delay 1s resulling
great loss to these small scale units?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) (a) o (e) The
information 18 being collected and will
be placed on the Table of the House
by the Minister of Commerce
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Difficalties Faced by Cotton Growers
in Vidarbha

9866. SHRI VASBANT SATHE: will
the Minister of INDUSTRY be pleased
1o state

(a) whether 1t 18 a fact that the
Cotton Growers in Vidarbha region
are facing difficulties on account of
slump jn cotton prices and stoppage
of purchase by the Cotton Corpora-
tion of India;

(b) if g0, whether Government
have received any representation
from the Maharashtra State/Cotton
Growerg to this effect and detafls
thereof; and

(¢} what 18 the reaction of Govern-
ment to the various points raised
therein and the action taken/proposed
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF INUDUSTRY (SHRI-
MATI ABHA MAITI) (a) to (c). Some
representations have been received
from growers of thig region complan-
ing against slump In prices. A study
of the prices, however, indicates that
the inference of slump is based on a
comparison of the current prices with
the prices at the beginning of the
season and that of the last year, which
are not correct indicators. The prices
even now are well above the support
levels 8.55 lakh bales out of a total
estimated crop of 9.50 lakh bales of
Vidharbha cotton have been already
marketed. Government is keeping a
watch on the gituation® and will take
sutable steps when growers interests
are eflected.

fayen Fum Wy & faey wiw/
e g o wiw

8867, wit gww kv umw : wur
et At qg AR W O &

(%) wr foodt wiw ot #
wewTe { fawsr 30t wiw ¥ frey
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¥ i S grer wiw fiey o o
wraw faar a1 oY wn e fawrr ¥
o wirerd Wt v o W, foerelt
% ¥ fau wdw fro o &, mfrs
¥ ;

(/) ® sAaT AvET ¥ oTE
wreg § W U & § oo fagen
afrare &t faits seqmer groT W
R glawd & o o & W IR
age &Y W TEY oY

(w) fazmr ofrir & fawg
*fga wifas weTET ¥7 @19 99 F
o wranr ®a frges faar oo s
IR 97 9T AF fFaAr =g eqr # 6%
T% WAl SfAEEE ¥ A% gEE R
m , W

(v) W § woAt sfadzr w4
SEIT FAT 4T 917 ¥wy watw  afy-
W w1 Ty v faemr agr sv
o 1 faw v owwmw & wrd
A $T3 w7 & 87 afs G A
LHE W T

ety stavea ¥ o st (sitemit
wvr waeht) : (%) 6) (w). Wi
W= I 7 fars T YT A Fo FEAfy
Tar 3t wiewfa & faez s
wraer yoifaw feo, & 1w & wfawhn
i foigmds & 1 57 weafaat wy
Y 1fy faom wewEr ¥ afmy
FAAETE TEPAY W A Y 2 o4l
FAT qZA 9T 7R &7 ATGAT

(&) oz (w). 7@ 78 & wiw
sy o frgfier 18 Towrd, 1070 WY
ey o fower ¢ o A ¥
g wrg fagwr g o el ¥
fueg aroRY & artw wor a1 frewy
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e gefeme  aifar  qrfad
Tl WY i fear mar qr W
™™ TW 49 ¥ wwf § et
o7y w0 o wrfaw & foaat ate-
figer & WY oft v finar waT wwly am
wrav £ frqfe 9 wfagaaT ¥ wyarr
waw w1 wodl fqR wfager v
e & of ad 1 wafg & gegw
W Ft 1 qmE g foE 3/
feqfer F =& 91 5% =9 sy
ARy wG 97 agedr wf Aur Faly
1978 ® TF fovr w7 w17
1979 AF TTAT AGY & | 31-3-1978
AT WIATT 3T OER owiam o
12690107 ®TT &g fFr @ ¢ 1
wq 1977-78 ¥ fao @vew A
19 16 000 ®c (fawrira arafaT)
71507 qgn frar @ | faem qe it 7o
FIAGT A FHAAT, T A7 aqr ghearom
% I gl 4 72 gifaere amae
¥ 2 faad wmam 7Y faghe & daar
w1 A & wE &) o Fre arfawmt
¥ IO | THAGT IS gETed A
T wraw ard feq & agr At av
F T WAV J2(C G 7T | AT AT
I FTATAT TTT T SqNA WTEW
T Ay forg oy @ A W A
foie wega w74 ¥ fafiee ardmr
FATAT qEwE g & 1 W g A
& wfegwr & wator fid sege
fopa ) sqedT Y §, WA WA
& ot a% goere 1w o wfee

fedd wege T W

Ceiling op Parents’ income for Grant
of Scholarships te 8. C. & BT. Stu-

9888 SHRI R: L KUREEL Wil the
Minister of HOME AFFAIRS be pleas-
ed to state

(a) whether the ceiling on parents’
mcome for grant of scholarships to
Scheduled Castes and Scheduled
Tribes students fixed at Rs 500/- 1n
1954 hag been revised to Rg 750/. per
!;;unth from the academic vear 1974-

(b) if so whether there 1s any pio-
posal to raise this cetng of parent/
guardians mncome on the basis of
rise in the cost of iving index taking
1954 as bage as the cost of living has
gone up by more than four times
since then and

(e) 1f so the detmls thereof, ang if
not the 1easons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) (a)
te (¢) The maximum income Timit
under the means test for grant of
Post-matric scholarships to Scheduled
Castes students wag raised to Rs 750
per month from the academic year
1974-75 and that for Scheduled Tribes
was made applicable from 1876-77
There i8 no proposal to further rase
the parents' income lmit under the
means test’ on the bams of cost of
living taking 1954 as the base since
the intention !s that within the avall-
able financial resources, the benefit of
the scheme should go to the less affl-
uent among the Scheduled Castes and
Scheduled Tribes

ot st & forg vt fegeireren
o

9869, st wREATTRY  ATAE
T ST qAT qF TATX AT FU W@
fr

(%) wotor frmr &
faefty @ 1977-78 ® wew wAW AY
frot ey ¥ feed wmar & fag
fargareer dromma ¥ afpf & a
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B g & AT T § Wi A
¥ fag feadt-freadt ofe & =fefa
&

(%) 7@ w2w ¥ feat ma §
Y Y Fasreft 9 sgferer At &

(7) 7w w2qW & F¥ A7 AT
faqa arommy & foer awim awTe
3 wgraar & & ooy fraifor wafa &
HRT R T ZUT S A

(w) wew g% § fHFamz @
gavyr et w1 fem qremm & fao
AT ATy X fadtr a8 1977-78
* AT AT AT ¢ 7

st A (sft dto TrAweEW) ¢
(%) wrw fagAreva frrm 4 1977-78
F 2T 24 04 FUT T WO
HITTAT FT AT XX HT 63 7T Fagdr-
7o % o aquitar My At 1 g A
62 & =¥ & faaw 3,793 7o
wnit o1 fagete afrefere & 1 oF
MR Trw & AR afweer i
fer sva dfac g

weT @ ¥ amy wyr wfgfa
=0 7ifor F7 frar2 o1 |aT 9TW 9 Q@
T | [swewrem | Tan ) wfeg
Wt O ¥t-2300/ /8] |

() o=@ 5qw & 70,883 A
¥ § 51-3-1978 a7 FI7 16,345

ary fagATga g @ )

(7) wer waw W frw T
wAIfea 39 delta @y Get & Fore,
Tw dfaw ¥ wqarx, feaema @
wafir g g1 Tt § T Y A E
fagdeon ®1 ma s wT WY
anft § 1 ¥ wO R 1,372 A A
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¥ fagfeor & sforemr & 1 @
@t & vt 31 faeae, 1077 9w
990 TaT ¥ fegefieor e fear war
¥ AT & A B wiR e
farcor AT qew g @ T
[ovqrew & vur mar | ofwg e
qw #H--2300/78] |

(w) fom & 1977.78 & To=
oo fay & fasrae ave w1 o
wm faqdao & wafar 1 3
7 ¥ TTa drawms o7 17 e oY
wm, sl T #oag f

orery ¥ et ww wnfe

9870. Wt wwt fag o TEWr:
w7 g 7Y ag TaAT A g9 w39

(%) =1 @ wWE T 3B
T srronfaar & e afz
#r fradt W17 g% & 7 e wfRy
a7 § WX ¥ wen wwanfaar W
wfenfora ¥ ot 8, afe g1, A acwrwT
T war g

(&) = o sronfaat & qRaiw
¥t wr§ dvrr § o1 afx g, oY IEw
i wr § W Y g e A e
s ®1 qawate femr o WK
Tk T w0 & ; WY

() =T vAE @F F AT W
% IAHT GrATH FW F fog Ok wph
waeqr § WYX W TF o W ¥
v 3% ¥ forg v avorr &, afe g,
AN guer v v § 7

wy e ¥ over it (s afes
wret wreew) - (w) qurcra f g feemee
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#% g fawre 28 wrmadiw it
£ 1 €7 wiwy ¥ wdrh), wrearfemr,
fadifirgr, aredi, wor ddt go wyyier
wrafaat wfefrn § o w7 wifedd o
sl W Ty 4w § )

(%) om (W), wAEEW -
it WY 7% WA F A A
ot & aam & fag ¥ s e
At & | s ey e & wvd
& fag xifes qvrr 1978-79 #
16 40 9TY FIC ¥ ArAAr fowar W@
{ formdt carevn oy wrars wnfas g™
wqr forerr ¥ fyorg mrfae § | @
¥ wfmr worgdt ey Taw AW ¥
qwr ge safeedt w qrafiear &1 el
¥ | Srzarfams aur v w1 wrlew
wfadt & 57 ¥ gqar w47 § a9 GAE
amrfaw-enfes fosrg & forg foky
fawra wrdwy grow frld ai § ok
foaw fadie @ sgam & wean
\f::'ir wrazw sy o &)

Expenditure gn Development of
Metropolls

9871 SHRI SAMAR GUHA: Will
the Minister of HOME AFFAIRS be
be pleased to state:

(ay whether the Central Govern-
ment have spent any amoumi for de-
velopment of Delhi for the last three
years;

(b) if go, the Department from
which the gxpenditure has been made;
(c) tota]l amount of expenditure
made during last three years;

(d) whether any speclal expendi-
h::ummfo,mmawm
(e) if so, the basis of such a gpecial
expenditure?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (e). Information is beng col-
lecteq and will be laid on the Table of
the House,

Number of Vacancle; announced by
ALR. Panaji (Goa)

8672 SHRI G. 5. REDDI: Will the
Mmnster of INFORMATION AND
BROADCASTING be pleased to state:

(a) the category-wise number of
vacancies announced by the All India
Radio, Pana)l (Goa) since January
1974 to 31st December, 1977,

(b) the number of candidates who
appearej for the interview category-
wise;

(c) the number of candidates select-
ed category-wise; and

(d) the number of candidates be-
longing fo the Minority Cormuni-
ties?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) to (d). The in-
formation is furnished in the state-
ment given below:—

— — — =

Amtt, Amtt. Field Tracs-
Production Asstt Announcer {Pwd““‘ p Editor  Reporte: mumion
Gomal  (Famlv  (Educs-  (Family Buocutive
broad- elfare)  tional 'elfare)
casts)
[.) 1 1 1 1 1 1 2
\b) 6 1n 7 6 8 iz
© . 1 1 t 1] 1 Q
. 1
(d)* o . (muslim)

__";Fro-n the nm-u*d_emd.
11§ LS—5
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Expenditure incurred on Publicity
and Mechanisation by Eastern Coal-
fields Lid. ang Central Coalfields Lid.

9873. SHRI ROBIN SEN: Will the
Minister of ENERGY be pleased to
state:

(a) whether huge expenses are be-
ing incurred by Eastern Coalfields
Ltd. and Central Coalflelds Ltd. on
publicity, publishing bulletins and
journals;

(b) whether Rs. 15—20 lakhs are
being spent for mechanisation of Eas-
tern Coalfields Ltd. ang Central Coal-
fleldg Ltd., without making proper
utilisation of available manpower; and

(c) it so, the reasons therefor?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
Information ig being collected.

(b) and (c). In Eastern Coalfields
Ltd., about ten to twelve thousand
customers are receiving coal on cash
basis i.e. they jre to make payment
against bills and rallway receipts.
Since there wag considerable time-lag
between date of loading and date of
payment and between the date of
loading and date of billing, it was felt
advantageous to centralise this work
8o that all cash billing could be done
on computer. As a result, the bills
are now prepared expeditiously re-
sulting in considerable saving of in-
terest on outstandings, Annual char-
ges paid to the computer servies are
Rs. 3.30 lakhs (approximate) plus the
cost of stationery. All the available
staff are properly utilised by adjust-
ing them against itemsg of work in
which there has been increase. In
the case of Central Cosalfields Limited
customers and colliery ledgers cover-
ing about 3,000 are done through me-
chanisation for which the monthly
charges are about Rs. 15,000 only.

MAY 10, 1978
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fieweft 3 wrtey fareredt ot o ¥
it

8874, st vt wwey ferg : w7 swf
HA! 7 WA F HT $6G1 5

(%) war feeelt & w'varfoe seqmt
w faoedt @ e win o w3
¥ g g o faomft Y serERes
aart ¥ s2¥t w7y & swarT 9 A
@ g AR

(@) afe g, a1 Ia% T w1
g?

Fuf st (st dto Trenrw) :
(%) Y, 7dr

(=) s =y wsar

Regulation for the Promotion of Top
Officers in Central Information Service

9875, SHRI L, L. KAPOOR Will the
Minister of INFORMATION AND
BROADCASTING pe pleased to state:

(a) whether it is a fact that there
ig great dissatisfaction among the
senior Information Officers viz. Deputy
Principal Information Officer, Dy. In-
formation Officer over the promotion
of officers from outside the Central
Informatron Service Cadre;

(b) whether a former senior officer
hag been appointed as the Dy. Princi-
pal Information Officer in one of the
Ministries; and

(c) if so, the reasong thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
(L. K. ADVANT): (a) A representa-
tion has been recelved from Oentral
Information Service Assoclation ex-
pressing their concern over the pro-
poseq appointment of an LF.8. Officer
as Principal Information Officer.

(b) No, Bir,
(e) Does mot arlse.
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Reguiations for Promotion of Top OM-
cery in Central Information Service

9876, SHRIMATI MRINAL GORE:
Will the Minister of INFORMATION
AND BROADCASTING be pleaseq to
state:

(a) whether it is a fact that the
Central Informatign Officers have in g
resolution appealed to Government not
to inm.pose outsiders into the Press
medig and providing them top most
posts;

(b) it so, what are the regulations
for thy promotions of Information
Officers, Dy Information Officers and
Deputy Principal Information Officers;

(¢) whether these regulations are
obserwed; and

(1) if not, why not?

THE MINISTER OF INFORMA-
TIOY AND BROADCASTING (SHRI
L. K. ADVANI): (a) Yes, Sir
The CIS Association have made a
reprc sentation requesting the appoint-
ment of an officer ot the CIS. to the
post of Principa] Information Officer
in Press Information Bureau. All
other posts are hely by Officers of
Central Information Service,

(b) For promotion to the post of
Inforriation Officer which j5 included
in Gaude 1 of CIS, an officer should
have fut in 5 years of continuous ap-
proved service in the lower Grade i.e.
Grade II of CLS Likewise for the
post of Dy. PIO which {s included
in the Junior Administrative Grade of
CI8, an officer should have put in §
years of contlnuous approved service
in the lower Grade i.e. Grade T of
CSI For promotion, there is also a
provision that “provideg that where
an officer in a particular Grade is
considered for promotion, all officers
senior to him in that Grade shall also
be considered for such promotion pot-
Wwithstanding that they may not fulfill
the requirements ag to the minimum
length of service preseribed above”.
There are no posts of Deputy Infor-

mation Officer in the Central Informa.
tion Service Cadre,

(c) Yes, Sir.
{(d) Does not arise.

Broadeasting of Interview of former
Prime Minister

8877. PROF. P. G, MAVALANKAR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether AIR and/or Doordar.
shan Stations 1n Delhi and/ or else-
where in the country recorded and/ or
broadeast interview/talk/message by
the former Prime Minister of India,
Smt Indira Ganrhi, between March
24, 1877 and Apmnl 20, 1978,

(b) if so0, full facts and reasons

thereof; and

(c) whether during the said period
any of the Radip and/or Television
Stationg broadcast or showed any
programme which featured Mrs.
Gandhi's personal participation
appearance, If so details thereto?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K ADVANI): (a) to (c). All India
Radio did not broadcast any new in-
terview, talk or message by the former
Prime Minister, Smt Indira Gandhi,
after March 24, 1877, However, a
few sentences in her volice were used
in two programmes one jn English
and the other in Hindi, put out at the
end of 1977 recapitulating the major
events of the year, These sentences
related to the announcement made by
Smt, Gandhi about holding of Lok
Sabha elections in March 1977 and her
remarks while stepping down from
office after her defeat which were rele-
vant in the context of the developments
during the year.

On Doordarshan no programme fea-
turing Mrs, Gandhi’y personsa] parti-
cipation wag telecast during the perlog
between March 24, 1977 anq April 20,
1978. But three film-basey News-
items about her, in which ghe appears
briefly in vision, were telecast in its
news-bulletins by the Delhi Door-
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darshen Kendra during this period.
These were:—

(1) Mrs. Gandhj laying wreath at
the Shantj Van Samadhi of Jawshar-
la]l Nehru on May 27, 1977;

(2) Mrs, Gandhj being released
after arrest on October 4, 1077; and

(3) Mrs. Gandhj arriving at Pati-
ala House for appearance before
Shlhlw Commission ©on January 8§,

B.

Palitical Situation in Miroram

9878, SHRI CHITTA BASU:
SHRI KANWAR LAL
GUPTA:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have since
made an assessment of the political
gituation prevailing jn Mizoram follow.

ing the break-down of parleys with
MNF,

(b) if so, the assessment made; and

(¢) the measures proposed to be
taken on administrative and political
levels to meet the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRB
(SHR1 DHANIK LAL MANDAL):
(a) to (c). The situation in Mizo-
ram l.kmxmdercoaﬂm‘trwicwanﬂ
appropriate measures are taken from
time to time. The Government decid-
ed to hold Assembly elections in Mizo-
ram and these are now scheduled to
be held on the 17th and 30th May,
1978. This decision has been well re-
ceived in Mizoram, Adequate pecurity
and other arrsngements have been
made to ensure that the elections are
fair, free and pesceful.
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wTvRwaTy qF § e 9T g0 o o
o |

frod fat ¥ et W ew
% & fag W goee g fen-
forfora sreamgr fed ok § —
(1) wroda stefirs fasre &
Fr Fearadt 7€ ¢ priedfraer dyor,
(2) v=rTw vt & 8T ,
(3) ot drar & forg aornt
(4) a7 aepht & fag forr 9
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faere = |
(5) wr> & ow wErE
(6) wshwwg v frm fafwds
gro foaradT wet qT W w
g won
(7) ¥aha frdwr TomgaT |,
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Reopening of Old Coal Mines

SHRI RAMDAS SINGH Will
:1:“ of ENERGY be pleased to

(s) whwther thy ol] mines of

THE MINISTER OF ENERGY
(SHRI P RAMA )Jo (0)
and (b) Since n® tion, no cok-
ing coal mine hag been closed on ac-
count of heavy expenditure. Ontho
other hand, 1n Bharat Coking
Lamited, three coking coal mlnu.
which had been closed by the erst-
while private management, have been
reopened Further, exploratory work
18 1n progresg with & view to reopen-
ing a few other coking coal munes
closeq by the erstwhile owners prior
to nationalisation

Circulation Figures of Janatayug,
Dainik Prakash and Pravada

9881 SHRI C R MAHATA Wil
the Minister of INFORMATION AND
BROADCASTING be pleaseq to state

(a) whether Government have veri.
fled the per day circulation fgures
for 19771-78 given by the Editors of
daily newspapers namely Dainuk Pra-
kash, Pravada and Janatayug publish-
ed from Algarh, and

(b) if so, through what process
other than the Chartered Accountants
certificates this has been done®

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI JAGBIR
SINGH) (a) No, Sir

(b) Does not arise

ey WLy Tobe
patar

9881 SHRIMATI AHILYA P RAN-
GNEKAR will the Minuter of DEF-
ENCE be pleaseq to state
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period of 5§ years initially and subse-
quently extended by one year;

(¢) whether it is a fact that the
Board of Directors of the company by
a resolution requested the Govern-
ment of India to acquire the company
and if go, for what reasons;

(d) whether it is a fact that the
company is progressing fast after its
take-over by Government of India;
and

(e) what action has been taken in
the matter of acquiring the company
as requested by the Board of Direc-
tors resolution as well as by the
workers Union?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.

SHER SINGH): (a) Yes, Sir,
(b) Yes, Sir.

(c) Ag the Company was having
serioug financial problems, the Board
of Directors passed twg resolutions
during 1870-71 requesting the Gov-
ernment of India either to participate
to the extent of 51 per cent or more in
total equity share capital of the com-
péany or to completely take it over.

(d) Yes, Sir. The performance of
the Company after the take-over has
been on the whole reagonably good.

(e) The question of nationalisation
of the Company {8 under consideration
of the Government.

Tribunals for Jooking into Corruption

9883, SHRI DURGA CHAND: Will
the Minister of HOME AFFAIRS be

pleased to state:

(a) whether there iz any proposal
to set up standing tribunaly for look-
ing into corruption cases; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFIRS (SHRI
8.D, PATIL): (a) and (b). A Bill ¢
provide for setting up the institution
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of Lokpal to inquire into complaints
of misconduct against specify catego-
ries of public men is currently under
consideration of the Joint Committee
of the two Houses of Parliament.
There is no other proposal at present,
to get up standing tribunals,

Companies which have declared more
than 20 per cent dividends

8884. SHRI GANANATH PRA-
DHAN: Wil the Minister of INDUS-
TRY be pleaseq to state;

(a) the names of the companies
producing consumers’ goods which
have declared dividendg at a rate
higher than 20 per cent in any of the
years during the last three years;

(b) the amount of profit earned by
each of these companies during the
above period and their percentage as
compared to their investment capital;

(c) whether it is a fact that a large
number of companies, are selling their
products at a rate many times higher
than their cost of production; and

(d) the steps being taken/propos-
ed to be taken by Government to put
a restriction on the percentage of
profits earned by the companies pro-
ducing consumers' goods so ag to meke
available of such goods to people at
a cheaper rate?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI); (a) to (e).
Government hag neither made any
specific study on dividends pald or
profits earned by the companieg en-
giged in the manufacturg of various
consumer goods, nor is any detailed in-
formation in regard to dividends, pro.
fits and figures reluting to cost of
production of various consumer goods
centrally maintained in the Ministry
of Industry.

(d) In view of above, no such pro-
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Workers sectors for expansion of
varions Mills

8885, SHRI DILIP CHAKRA-
VARTY: Will the Miniater of INDUS-
TRY be pleased to state:

(a) whether Government propose to
set up a workers gector for entrusting
the expanmon of following spheres of
work to thig sector—

(1) Rice Mills, (2) Sugar Mills,
(3) Oil Milis, (4) Textile
Mills, (5) Paper Mills, (6)
Brick Industries, and (7) Ana

Mills; and
(b) whether Government encourage
the workers sector by making credit
facilities avalable from the institu.
tiong set up by State and Central Gov-

ernment?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b).
Government's policy on the gubject of
workers' participation in management
hag been clarified m para 383 of the
Stetement on Industrial Policy laid
before Parhament by the Minister of
Industry on 23rd December, 1977. The
labour resourceg of the country can
be useq effectively only in an environ-
ment 1n which the workers ang mana-
gers develop a sense of personal in-
volvement in the working of the
enterprise Family control of business
particularly in the fleld if large scale
industry is an anechrohism, and it will
be Government's policy to insist on
professioalism in mansgement., At the
same time, ways and means have to be
foung to create amongst woxkers, both
in public and private sector industries,
a stake in the efficient working of
therr units. The Government are

a meaningful participation by workerg
in the management of industry.

Creation of a Special Fund to Finance
Powe; Generation schemes in Etates

8666, SHRI D B CHANDRE GOW-
DA: Will the Minister of ENERGY be
pleased to state

(a) whether there is any proposal
under Government’s consideration for
the creation of a special fund to
finance power generation schemes n
the States in order to increase the
hydro-electricity potential m the
country; and

(b) if s0, the details thereof?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
No such proposal 15 under considera-
tion at present.

(b) Does not arise,

Shifting of Office/Departments from
Calcutta

0887 SHRI DINEN BHATTACHA-
RYA. Will the Minister of ENERGY
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the move
of shifting of office/departmenty or
works from Calcutts to outside of
Eastern Coalfields Ltd , Bharat Coking
Coal Ltd, Central Coalflelds Ltd.,
Western Coalflelds Ltd, and Central
Mines Planning & Design Institute
Lid ;

(b) it so, steps taken to stop this

]

(¢) whether the Ministry of
Energy propose to instruct the Coal
India Ltd. and ity subsidiaries to re-
transfer the works to Calcutta which
were transferred during Emergency
period?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
and (b). Presently there is no move
to shift any office of the Coal Com-
panies from Calcutta.
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(¢) During 1975-76 part of the work
relating to purchase ang procurement
of machinery, stores etec. was decen-
tralised. It js not proposeq at present

to re-transfer the work to the Apex
office.

Time given by A.LR, to each Candi-
date

9888. SHRI ISHWAR CHAUDHRY:
Will the Minister of INFORMATION
AND' BROADCASTING be pleaseg to
state:

(a) whether there is any proposal
under the consideration of Govern-
ment to allow certain time opn the
local or regional stations of All India
Radio free of charge to candidates of
different politica] parties; and

(b) if not, the difficulties Govern-
ment have to face in this regard?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Government has
decideq that before elections to the
State Assemblieg each political party,
recognised by the Chief Election Com-
missioner under the provisions of
Election Symbols (Reservation and
Allotment) Order, 1968, whether on
an All India basis or at state level,
will be given an equal opportunity to
broadcast, Each such Party is being
given 2 chunks of 15 minutes each.
These facilities were extended to State
Assembly Electiong in 10 States ang 2
Union Territories helg in June, 1977.
Subsequently these facilities were also
extended in the State Assembly Elec-
tions in Nagaland, Tripura apg lastly
in the five States and one Union
Territory in February, 1978.

(b) Doeg not arise.

Amendment of Laws for Prosecution
of cases

9889. SHRI PRASANNBHAI
MEHTA.
SHRI R, V. SWAMINATHAN:

~Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether C.B.I. has asked the
Union Government to amend the
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relevant law to provide for the pro-
secution of serious caseg without
obtaining the consent o the State Gov.
ernments;

(b) if so, whether the C.B.I. has
made number of proposals to the
Union Government;

(c) if so, the details of the same;
and

(d) the reaction of Union Govern-
ment on such proposals?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) to (d).
After the installation of the present
Government at the Centre, no pro-
posal has beep received from the
C.B.I for undertaking legislation to
provide for its officers to exercise
powers and jurisdiction in the terri-
tory of States without the consent of
the concerned State Government. There
were some proposals in the past which
were not pursued,

Setting up of a factory of Sophisti-
cated Cameras

9890. SHRI RAIJIE VISHVESHVAR
RAO: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government are setting
up .a factory to manufacture Sophisti-
cated Cameras if so, where;

(b) whether Government are gware
that photography industry is at its
lowest ebb in India;

(¢) whether Government propose
to help any private agency in case
they wish to put up such a factory;
and

(d) if so, in what proportion?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI); (a)
National Instruments Limited, Tal-
cutta, which is a public sector project,
has recently taken up the manufac-
ture of sophisticated cameras. There
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is no proposal to get up another fac-
tory in the public sector for manu-
facture of these cameras. ™

(b) Representations have been
received from some 'Trade Associa-
tions connected with the photographic
goods industry statirig that the in-
dustry is experiencing difficulty in
obtaining film rolls and professional
cameras, etc. As the estimated pro-
duction of roll films in the country
was not adequate top meet the esti-
mated demand for the year 1977-78,
the shortfall was allowed to be met
by imports, There had been some
temporary shortage due to delay in
the arrival of imports. Imports of
cameras, other than box type, are also
being allowed to professional photo-
graphers/studios, ete.

(c) and (d). Government will
consider any proposa] for manufac-
ture of cameras by private parties,
on merits and in the light of the
dealered policy of the Government.

Rural Electrification scheme for Ram-
pur and Rohru Tehsils of Simia
District

9891. SHRI BALAK RAM: Will
the Minister of ENERGY be pleased
to stafe.

(a) whether a Rurgl Electrification
Scheme called Rampur Rohru Rural
Electrification Scheme wag sanctioned
for Rampur and Rohru Tehsils of
Simla  District, Himachal Pradesh a
couple of years ago;

(b) whether the implementation of
the said gcheme has been started and
if so, the main targets fixed and
achieved under the scheme;

(¢) whether any area of Rohru
Tehsil has also been covered under
this scheme, if not, the reasons for
neglecting the people of this area des-
pite their pressing demand after im-
plementation of rural electrification
scheme for supply of power connec-
tions to the gmall seale rural indus-
trial units; and

(d) whether Central Government
propose to issue necessary directions
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to the State Governmentg covered
under this scheme, for ensuring
power supply to the rural industrial
units on priority basis?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) A rural
electrification scheme for electrifica-
tion jn Rampur and Rohru tehsils in
Simla district was ganctioned by the
Rural Electrification Corporation in
February, 1976.

(b) The implementation of the
scheme has started. The physical tar-
gets @and the achievement wupto
31-12-1977 are given below:—

Target Achieve-
ments

New villages to be electri-
fied . ; : 141 8

Pumpsets to be energised. 1

Connections to small
industries . 77 3

Domestic/ commercial
connections, . o 6558 85

(c) The scheme covers electrifica-
tion of 81 new villages and intensive
electrification in 75 already electrified
villages of Rohru Tehsil. It provides
for power connections to 34 small
industries and 4179 other connections
in the tehsil,

(d) The scheme sanctioned by the
Corporation  already provides for
power supply to small industries.

Cost of Dredging for better drafi for
Haldia Channel

9892, 'S;['IRI SUSHIL KUMAR
DH_'ARA:‘Will-the Minister of SHIP-
PING & TRANSPORT be pleased to
state: .

(a) whether it is a fact that the
cost of dredging at the Auckland Bar
for better draft for Haldia channel
hag gone up considerably in the last
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three years although there had been
unsatisfactory improvement to depth;

(b) whether it is also a fact that
no cost benefit analysizs was made by
CPT and no proper apprisal was made
by the Ministry before the finalisa-
tion of the contract with the Foreign
Dredging firms; and

(e¢) whether the contracts with the
Foreign firmg were time rated ones
without any relavance to achieving
proper draft and if so, whether
Government will institute an inquiry
in this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF, SHER SINGH): (a) to (¢).
The estimate for the dredging of the
Haldia Channel was sanctioned after
cost benefit analysis of the scheme
wag carried out by the Calcutta Port
Trust. The sanctioned estimate pro-
vided for dredging by the Port's own
dredgers, the dredgers belonging to
the Winistry of Shipping und Trans-
port @h@ by contract dredging. Re-
qusite draft was achieved in the
Quter Estuary by April, 1875. Con~
tract dredging was stopped in the
Outer Estuary in April, 1876 and in
Inner Estuary in DecembBer, 1975
Dredging by the Port's drédgers and
dredgers belonging o the Ministry
(now owned by Dredging Corpora-
tion of India, a public sector under-
taking) is still continuing. Due to
peculiar hydraulic conditions of the
river Hooghly, the contract had to be
time rated with provision for cons-
tant review for performance. The
Ministry of Bhipping & Transport's
dredgers are also employed on the
same basis. ' The depth in the Inmer
Estuary which also covers the Auck-
land Ber could mnot, however, be
achieveq because of heavy reshoaling.
The .question of any inquiry in freRd
clreumstances does not arise.
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Employees in Nagar Havell

0803. DR. BALDEV PRAKASH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the population of Nagar Haveli,
Union Territory;

(b) the total number of (Rvern-
ment gervants employed to adminis-
ter this territory and the total yearly
emoluments paid to them; and

(c) fevenues if any collected from
the Territory?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) The population of the Union
Territory of Dadra and Nagar Haveli,
according to the 1971 Census, was
74,170 The populetion as on 1-3-78 is
estimated at about 84,000.”

(b) The tota] number of Govern=
ment gervants employed under the
Dadra and Nagar Administration, as
on the 31st March, 1978, was 1414
which includes 414 teachers and 131
employees of the Medical Depart~
ment. The total emoluments pald to
the Government employees quring
the year 1977-78 were about Rs. 88.41
lakhs.

(c¢) The revenue receipts of the
Dadra and Nagar Haveli Adminjstra-
tion during the year 1877-78 were of
the order of Rs. 51.52 lakhs,

Pithead Stocks of Coal

9894. SHRI 8. R. DAMANI: Wil
the Minister of ENERGY be pleased
to state:

(a) what were the pithead stocks
of coal a8 on 31st March 1878 how
does it compare with last year;

(b) the reasons why the Obra
Thermal Btation {s presently passing
through difficulties to get supplies of
coal; and
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(c) by what timg g proper planning
will be done for timely und regular
supplies of coal wherever it {s needed?

THE MINISTRY OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Pithesd stocks of coal on 31st March,
1978, were about 12.40 million tonnes
compared to 14.50 million tonnesy on
31gt March, 1977.

(b) The coal stock at Obra at pre-
sent 15 equivalent tg 11 days consum-
ption The collieries supplying coal
to Obra have adequate stocks. Oc-
casionally, the stock of coal at Obra
Therma] Station has been low due to
the inadequate rate of unloading of
wagong at the power Station. —

(e} The supply of coml is planned
in consultation with Railways, pro-
ducers and major consumers Tegu-
larly... -

Foitfewn ®Y & Wt w1 ammor

9895, st W ¥ gara:
w1 gAwdEt AR ag Fatt W
LR SR

(%) Eeirfaors §21 % oo, Fadtaee
i w1 Zat Wy wm wfy o et
& YT 3 a7 faeft qur & &7 # frawr
o7 = g g

(7) Zrfaws @i % s &
awArET 9 ofw gl w0 weraT w1
% fag fager efifr oo &1 o
feoqforat war & , WYC

(w) AT dw @Y 7 I FA K
forg way 3T Ry sr R & ?

s s (o wWrorot k) -
(%) gexia & wfaforr qit o arfas
AT AT 20,000 FexvT fowe
g% awgs AT ¥ wrew, firewRs

150

gfwrat et frfiwn (3frw) dwem-got
e saw A e wwg
t W T o Ay ww e fear
srar &, waife amgfor gfie & &
¥ @ aft dwew gt w1 frwior ey
JACAT & | WTATH WY QTAVGEAT AT AW
et 8, ore SeaTae & w4 T wwAr W@
fremforarert & #7€ Qe feame e @
fora®t g0 fawy axgu @t €t § )

(w). srfres e WX g
qA F qorT were W €@ wEY
gt faera fawrr & afaa, = gao
THo 7S ¥ wewerar ¥ N FAw Afsw
e 2, forrd ¥ ow ‘graw fore
Zgar ¥ Jearew qur faquw qT wrv arer
AMa & g ' o wfsa farar wr qv A
T grot frdfee swm A
AT A7 IR F qAEA ¥ fawq 7
nfsg fear war | qge fdle ¥ gaviw
fraweznal 1 Fr ¥ ot w9
TR ®Y [amgw feard o€, W A
gar gor ot & 1 qEd) Fei ¥ gredw
§21 & et ¥ FEXT FC WY EFNTAATRT
9T W ¥ vty & frmfor ot @ WY
. gEafeRn F3F I WK W
WIERE WTT F WX gewa &2 §
poren-frdan aur I AOAS ¥
ferg Tater sqear X G qEART
® wiw & 7f | g @ F g
w2 €@ wror vy gy o § Wi
I T A InEri (§ge), fritwe
fereer< Zgat ¥ wrTe ¥ w2kt W € )
e § &oere gra ww e



151 Written Answen MAY 10, 1078 Written Answers 143
’ DAt adehadebaii that :;:::Ln.l mutt;:
. Year Anuary,
mm4m-m~m~m ﬂﬂ"ﬂ port was expected to have an operating

qERet aT & 7§ AT WY WrETC A
war | 4w ¥ qax wiwmat ¥ forr mpe
SRt wY gz fvar 8, IA9Y Sraie
AT oy fear or W § )

(v) & ¥ geoww Idm ¥ fag
"y fowac gqa), arsaf auqr &a4-
¥avex Jiwadl & g arq  fagew
Fgzrgal (fermw s=VaT) aor
am frowy (¥fex) quowgt &
frqtor & faq 2w ¥ Tafer swar fafir
wr g & 1 wgr geata e gga A
FRW ¥ JqwIAT W qEET INTEA ¥
Fft & 770 geqrdy A 9T 9 frcraz
Wit g, 31 AAA ¥ O wEE ®
afeg qwra &t gf w2 o o §

Loss of Paradip Port

9896. SHRI M RAM GOPAL
‘REDDY: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
10 state:

(a) whether Paradip Port has in-

curred a logg of Rs. 2 crores during
1977-78; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE 1IN
CHARGE OF THE MINISTY oOF
SHIPFING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). Accounts
Zor 197778 have not been closed so far,

surpulus of Rs 25.85 lakhs, After tak.
ing into account the finance and misce-
llanecus income and expenditure a
deficit of Rs 21689 lakhs estimated.
Deficit is on account of fall in income
due to decline in traffic in iron ore gn
the one hand and additional expendi-
ture on payment of wrrears arising
out of implementation of Wage Revi-
sion Commuttee’s recommendations for
Class III & Class IV staff, ex-gratia
payment 1n lLeu of bonus at 8} per
cent, increased expenses on dredging,
higher Interest liability etc

Earning on Commercial Advertise-
ments on T.V. and Radio

0897. SHRI K MALLANA- Wil
the Minister of INFORMATION &
BROADCASTING be pleased to state:

(2) the total enrning on account of
commercial advertisements on the
television and radio during the year,
1977, and

(b) the details regarding the earn-
ing State-wise and station-wise during
the above period?

THE MINISTER OF INFORMA-
TION & BROADCASTING (SHRI
L. K. ADVANT): (a) (i) Television:

Totul gross revenue: Hs, 2,28,57,500

(ii) Radio:

Total grogs revenue; Rs. 7,27,86,208
(Provisional)

(b) Information is givea in the
encloved statement.
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Btaternent
- AlLR. T.V.
Stations Gros Stations Gross
(miﬂ) .
Rs. Rs.
Andhra Hyderabad-Vijayawada 45,20,464
Bihar Patna-Ranchi 25,54,355 o
Gujarat Ahmedabad-Rajkot 42,28,7356
Haryana-Punjab Chandigarh-Jullundur 48,42,265 Amrtsar  7.35250
Jammu and Kashmir Srinagar 10,45,766 Srinagar 42,000
Karnataka . Bangalore-Dharwar 38,72,889 ‘e
Kerala Trivandrum-Calicut 20,32,665 .
Madhya Pradesh . Bhopal-Indore 28,86,6026
Maharashtra . Bombay-Poona-Nagpur  1,31,26,325 Bombay  1,05,4f,500
Orisa + Cuttack 13,88,740
Rajasthan + Jupur-Jodhpur 24,45,905 .
Tamil Nadu Madras-Taruchi 57,36,191 Madras  7,65,250
Uttar Pradesh . mmm 54,60.487 Lucknow 4,771,250
‘West Bengal . Calcutta 86,02.844 Calcutta  15,92,000
Dethi {(Union Territory) Delhi 99,92,950 Dellu 87,69,250
_?_..27.86.au3 2,28,57,50 0

Revision of Pension for War Widows

9868. SHRI SUKHENDRA SINGH:
Will the Minister of DEFENCE be
pleased to state;

(a) whether Government have re-
vised the pension for war widows

fixed previously, in view of increase
in prices of essential commodities;

(b) if so, to what extent; and if
not, the reasons thereof; and

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (s) No
Sir.

(b) In the wake of the Indo-Pak
conflict of 1971, liberalised pensionary
awards were sanctioned as w special
‘hpmuon to the war widows,
making substantial improvement over
the normal rates. The widows of
service officers killed in action, for
instance, are entitled to &
family pension at the rate of 8/4ths of
basic pay of the rank held at the time-
of death, (ChHdren allowance is not
admismble in addition), This conces-
sion ig available upto the deemad dater
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of retirement of the deceased, or for a
period of T years, whichever is later.
Thereafter the family pension would
be continued at the rate of normial
retiring pension of the rank held by
the deceased at the time of death,
Teckoning service upto the deemed
date of retirement, gnd minor child-
ren, if uny, would also be entitled to
special children sllowance at the rate
of Rs, 100 p.m. per child. (Subject
to the total of pensionary awardg in-
cluding children allowance not ex-
ceeding 8/4thg of the basic pay of the
deceased).

2-Tn respect of personnel below
officer rank, special family pension
will be payable to a war widow till
her death or disqualification, at the
rate of pay drawn by the deceased at
the time of his death. The pay in such
cases hag been treated to consist of
not only the basic pay and other ele-
ments being pald in cash to the
deceased, but also the notiopal value
of Home Saving Element of the con-
cessions drawn in kind by him, such
as rations etc. which ranges from
Rs, 30 per month in the case of a
sepoy to Rs. 656 per month in the case
of a Subedar Major in respect of 1971
casualties. With the conversion of
Home Saving Element into cash
entitlement for the purpose of calcula-
tion of special family pension, the
pension of a war widow actually ex-
ceeds the pay drawn jn cash, by her
deceased husband.

(Children allowance is not admis-
sible in addition).

3. The awards being in the nature
of special dispensation, are not gub-
ject to mlteration and do not quality
for grant of any ad-hoe and other
reliefs granted from time fo' time.
‘None-the-less the liberalised pension
to war widows continues to be more
favourable than the normal special
family pensionary awards together
with relief except in certuin cases of
pre-1971 conflicts. However, m pro-
vision exists in the orders that where
-and for go long as the narmal rates
happen to be more favourable, the
‘higiier entitlement would be payable,
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(c) Orders already exist for grant
of the following concessions to the
children of officers and jawans killed
or disabled during 1962, 1965 and 1871
conflicts, who are studying or admit-
ted to educationa] ingtitutions under
the Ministry of Education and Social
Welfare (Depariment of Education)
or financeq by that Department: —

1. Complete exemption from tui-
tion and other fees levied by the
educational institutions concerned;
(including charges levied for the
school bus maintained by fhe school
and the actual fares paid for rail-
way pass for students or bug fere
certified by Head of Institutions);

2. Grant o meet hostel charges
in full for those studying in board-
ing schools and colleges.

8. Full cost of books and station-
ery; and

4. Full cost of uniform where this
is compulsory

Governments Advertisements to
“Aligarh Mall”

0899, SHRI AMAR ROYPRADHAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether it is a fact that Editor
of “Aligarh Mail" a daily Hindi
Evening Newspaper published from
Aligarh City had submitted an appli-
cation for allocation of Government
advertisements along with its speci-
men coples of six months issues, prior
to the recent revision of the policy of
the D.AV.P. for giving advertise-
ments;

(b) whether the case of “Aligarh
Mail” was covered for Government
advertisements under the previous
advertisements policy of Government:
and

(e) if so, what were the reasons
for refusing Government's advertise-
ments to “Aligarh Mail*?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI JAGBIR
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SINGH): (a) to (c). ‘Aligarh Mail
applied for t advertise-
ments in July 1877, but, specimen

copies of its previous issues were
made available by the Editor only
in October, 1977. As the new Ad-
vertising Policy of the Government
was already 1n the offing at that stage,
it was considered appropriate to
consider inclusion of the newspaper
in DAVP's media list 1n terms of the
new Advertising Policy.

The paper does not satisly the re-

quireme=nts laid down in thiz Policy.

wmim @t wyow ek & ey
IO S| ITO AgvEt Wt Al

9900. st Trwre Tgt: war
wy At g qATT ¥ OFA w498 5

(%) Tar mioq § Fzat 3§ wanfer
W wers &7 A & forg 3a< 930
FCHIT A ¥Ag Ao & Prat s/
! AFTAAT ®Y FOT FT E

(=) afz g, ar a=geaedy saYer
r g, WX

(7) #307 &7FIR R Tr9E &
aqr wgraar A7 gura feo ¥ 7

g s & Tew WA (W afe
o qaw) : (F) & (7). 97 w0
I WA FEETC F1 AA9qHAT g o
oy ¥ ffiy YT srawar qam @A A
IR 7T v & fag w4 amex

gfee gy @ i 9 )

Under Utilismation of Equipment in
Defence Factories

9001, SHRI GADADHAR SAHA:
Will the Minister of DEFENCE be
pleased tp state:

(a) whether there is under utilisa-
tion of machinery and equipment in
Defence Factories under DGOF; and

(b) if go, present capacity of pro-
duction in various Defence factories
under DGOP in termg of Indian

Rupees Factory-wise; actual produc-
tion Factory-wise at present; reasons
for under utilisation non-utilisation of
full capacity of resources?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) and (b). The
utilisation of machinery and equip-
ment in Ordnance Factories under
DGOF is linked up with the require-
ments of Defence Services. As these
factories are captive industries to the
Defence Services, 1t would not be 1n
the public interest to give factory-
wise details.

Call to boycott Assembly Elections in
Mizoram

9902. SHRI VIJAY KUMAR
MALHOTRA:

SHR] RAMANAND TIWARY:

Will the Minister nf HOME AF-
FAIRS be pleased to state:

(a) whether rebel Mizo leader has
issued a call to boycott the forthcom-
ing elections in Mizoram;

(b) whether Miz, guerillag and re-
bels are actively creating disturbance
on border areas, and

(c) what measures have been taken
to ensure peaceful elections?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (c). While the opposition by
a section of the underground to the
holding of Assembly elections in Mizo-
ram is known, the Government have
no confirmed repori of any categoric
call by anyone to boycott the elec-
tlons. Assembly elections are sche-
duled to be held ;n Mizoram on the
17th and 20th May, 1978. There have
been no reports of any disturbances
either in border areag or elsewhere
in Mizoram. However, the security
forces are fully alert and all srrange-
ments are being made to ensure that
1Mtl;e elections are free, fair and peace-
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Criteria for scheduling of Castes as
Scheduleq Castes

9803. SHRI B. C. KAMBLE: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) the criteria for scheduling
casteg as Scheduled Castes gs adopted
by the previous Congress Govern-
ment, and by the presen; Janata Gov-
ernment;

(b) whether the actual suffering
from untouchability iz one such
criteria;

(c) whether in view of provisions in

. Article 17 of the Constitution
Government propose to dispense with
the criteria of untouchability; and

(d) it not, the reasons therefor and
the manner in which Government
propose to reconcile with Article 17 of
the Constitution?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (d). The criterion which is
based on historica] background is
that the community to be treated as
a Scheduled Caste should be suffer-
ing from extreme social, educational
and economic backwardness arising
out of the traditional practice of un-
touchability. This criterion is not
violative of the provision of article 17
of the Constitution.

Capltal of Arumachal Pradesh

9904, SHRI BAKIN PERTIN: Will
the Minister of HOME AFFAIRS be
pleased to wtate:

(a) whether it is a fact that the
present site of Capital for Arunachal
Pradesh at Itanagar was rejected by
the technical experts of CPWD under
the authority of Engineer in-Chief;

(b) what is the amount so far
spent on the capital construction at
Itanagar;

(c) whether ft is also a fact that
the capital site is a lost-city of
archaeological importance; and

(d) whether the present Govera-

_ment propose to locate the Arunachal

MAY 10, 1070
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Capital on a better zite and technt-
cally approved for a Capital?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] DHANIK TLAL MANDAL):
(a) No Sir. The site for the perma-

nent Capital at Itanager was appro-
ved by a team of technical experts
deputed by the Government of India;

(b) An amount of approximately
Rs. 4.8 crores has been spent on the
permanent capital project and the
work is in progress.

(c) Some ruins which may be of
archaeologica] importance have been
discovered in the vicimity. The capi-
tal project has been so planned that
these would not be adversely affect-
ed;

(d) Does not arise in view ot (a)
above.
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Scheme of Dunkuni L.T.C. Projoect

9908. SHRI DHIRENDRA NATH
BASU;

SHRI DINEN
BHATTACHARYA.

Will the Minister of ENERGY be
pleased to state:

(a) whether the Scheme of Dun-
kuni L.T.C. Project hag been aban-
doned;

(b) it so, what j# the reason;

(c) it not, when the work will be
started; and

(d) how long the scheme hgs beea
kept in abeyance in spite of the ex-
pert opinion to start with and the
reasons for such delay?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): ()
No, Sir.
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(b) Does not arise.

{c) and (d). A feasmbility report
for the Dunkuni L.T.C. Plani with a
capital investment of Rs. 20,33 crores
was approved in July, 1975 During
the imitial slage of the execution of
the project, it was revealed that the
capital cost of the project was lLkely
to increase over 100 per cent. A re-
vised feasibility report has now been
prepared In the meanwhile, the
Coel Company invited tenders, which
are now under scruliny

wmfore wfaert qw afyet & fag
o i
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Permony living below Poverly Line

8910 SHR! SUBHASH CHANDER
BOSE ALLURI: Will the Minister of
PLANNING be pleased to state:

(a) whether any assessment has
been made recently regarding the num-
ber of persons living below poverty
ling in the country; and

(b) what 15 the latest definition of
the expression ‘poverty lme’ in the

light of the ever-declning value of
the rupee and soaring prices?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) For the formation of the
Draft Five Year Plan (1978—83) the
Planning Commission has defined tho
poverty line on the basis of recom-
mended nutritional requirements of
2400 calories per-person per day for
rural areas and 2100 calories per
person per day for urban areas. In
rupees the line is the mid-
pomnt of the expenditure elass (in
1973-74 consumer expenditure data)
In which the calorie needs are satis-
fled. This works out to monthly cx-
penditure per person of Rs. 61.8 and
Rs. 713 for the rural and urban areas
at 1976-77 prices. 'Thus, while assess-
ing the number of persons below the
poverty line from time to time, in-
come-levels are adjusted to the chan-
Ees in the price leve],

Complaints ghout Exorbitant Prices
charged by ‘Simac Knitting M '

9911, SHR] SAMBHU NATH CHAT-
URVEDI: Will the Minister of IN-
DUSTRY be pleased to state

e’ marketted by Singer
Co. Ltd, with a wide disparity bet-
Wween the manufacturers price ang re-

(b) if 50, will the Government cop.
trol its price as this machine iy al.
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ready used by poor women to earn
their livelihood?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Yes, Sir.

(b) The matter hag been taken up
with the manufacturers, viz, Messrs
Simae Group (India) Pvi. Ltd, Bom-
bay and Messrs Singer Sewing Ma-
chine Company, Bombay, who mar-
ket these machines,

firgre % W Swiwt WY faroreft W ot ¥
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Expenditure in Neyvell Lignite
Corporation

9913. SHRI A. MURUGESAN: Will

the Minister of ENERGY be pleased
to state the expenditure involved in
the Neyvell Lignite Corporation Staft
engaged in all cadres and output for
the last three years, yearwise?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): The
total expenditure involved in the
Neyveli Lignite Corporation staff
engaged in all cadres for the last
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three years, yearwise, and the out= put are given below:

Particulars 1975-76 197677 lszﬁ
( )
(Rs an lakhs)

EXPENDITURE.

Salares, s, bonus, gratwity, workmen & staff

walfaic etc )wngc ' !’l‘l i . . 1372 42 1466 99 1495 59
oQUTPUT

Ligmte (lakh 1onnes) 30 a5 40 17 35 Bo

Power Nett (Million Unats) 2230 2668 2402

Urea ( Fonnes) Borya 957719 89303

Leco (Tonnes) 30536 49659 47948

Pests of Administrative Officers

9914. SHRI RAM DHARI
SHASTRI:

SHRI RAM NARESH
KUSHWAHA.:

Will the Minister of DEFENCE be
Pleased to state:

(a) the number of posts of senior
Administrative Officers, Administra-
tive Officers and Assistant Adminis-
trative Officers in the various Depart-
ments of Defence Science Laboratory;

(b) for how long the present incum-
bents are working against the posts,

(e) whether the present incumbents
sre working for more than a period of
five years prescribed by the Depart.
ment of Personnel and Admnistrative
Reforms;

(d) if so, what are the reasons for
their continuance for more than the
prescribed period and what steps Gov-
ernment propose to transfer these
officers who "have stayed move than
five years; and

(e) whether these officers have
adopted a vindictive attitude towards
Sclentists, specially those who have
won the National Awards, in matter
of asccommodation, pay elc. and con-
sequently certain Sclentists are not
drawing their pay since January, 1878
as a protest?

THE MINISTER OF DEFENCE
(SHR] JAGJIVAN RAM):

(a) Semior Administratne Officer 1
Adnunustrative Officer : 1

| IAsutant Admnstrative Officer  Null

(b) Senior Administrative Officer
since September 1070 and Adminis-
trative Officer since July 1876.

(c) No tenure for the posts of Se-
nior Admunistrative Officer/Adminis-
trative Officer has been prescribed in
Defence Research and Development
Orgamsation

(d) Does not arise, in view of (c).

(e) No, Sir However, one Junior
Scientific Officer has not been sign-
ing his pay bills since January 1978.

Proposal from West Bengal re
Generation of Power

9815 SHRI MUKUNDA MANDAL:
Will the Minister of ENERGY be
pleased to state:

(a) whether West Bengal Govern-
ment have senl any proposal for
approval for generaling electiieity;

(b) if o, the details thereof; and

(c) the reaction of Government
thereto?
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ot gaw  afomarey e 9w ¥
ArTEeT WA N it w5t ownd
st w1 A s O Wi

THE MINISTER OF ENERGY
(SHR] P. RAMACHANDRAN): (w)
to (¢). The details of the proposals
received from the West Bengal State
Flectricity Board for generating elec-
tricity are given below'—

1 Balasun HE Projectstage 1 4 » 2:86 MW

2, Raman HE Project Stage I 2., 15 MW

3. Tista Canal Fall
Developrent HF.
Project (Fall No 1}

4. Kolaghat Thermal Power
Station Fxtension.

2 o2 MW

yr 210 MW

5. Gas Turbine Generatin
Units at :

fa) Haldia . »o2xay MW
(b) Siligun 115 MW

(c) Gourepore 1 20 MW

Investment decision on these can be
taken only after these are approved
by the Central Electricity Authority
after Techno-economic appraisal,
keeping in view the timeframe in
which these projects are reguired.

In addition to the above, techno-
economic approval has been accord-
ed by the Central Electricity Autho-
rity to the proposal of M/s. Calcutta
Electric Supply Corporation to esta-
bleh a 240 MW thermal power sta-
tion at Titagarh near Calcutta, The
profect 15 to be approved by the
Government in relaxation of the
Industrial Policy Resolution.

AT EEW A WA oW ww W

9916 st www faardy: =0
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#o 70 ¥ W Cyret aw ET g },
F1 qE AT WIT AT TTEeT ¥
YT it &, Star e TR Wi (%)
¥ IO q wamr @, qafed
AERNT ATA A NG WHE, FE W’
2w e S ey fedr ¥ B 4
waTe W a% @y aw Far F FW@
7 T TRE A |

T.V, Centrp at Pontiicherry
9917, SHRI G, BHUVARAHAN:
Will the Minister of INFORMATION

AND BROADCASTING be ploased
to state:

() whether there is any proposal
to start T.V. Centre a; Pondicherry, it
50, by which date; and
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(b) if not, reasons thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b) No,
Sir. There is ny proposal at present
to set up a T.V Centre at Pondicherry
due to severe financial constraints

Doek Labour Board at Paradeep Port

9018 SHRI PABITRA MOHAN
PRADHAN Will the Mmster of
SHEIPPFING AND TRANSPORT be
plessed to state

(a) whether Government have re.
ceived a memorandum in the first
week of April, 1978 for setting up of
a Dock Labour Board az Paradeep
Port, and

(b) of so, decimion taken thereon?

THE MINISTER OF STATE |IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) (a) Yes, Bur

(b) The volume of trafic at pre
sent being handled manually at Para-
dip Port does not justify setting up
of & Dock Labour Board at the port
It has, therefore, being decided not
io set up the Dock Labour Board at
this port for the present

Daily Rated Workers

819 SHRI BALDEV SINGH JAS-
ROTIA Will the Mimster of DE-
FENCE be pleased to state

(a) how many daily rateq workers
have been engaged direet from the
open market ignormng Employment
Exchange 1n Military farms of Wes-
tern and Northern Commands dur: g

the Jast one year,

(b) how many daily rated workers
have been engaged through the Em-
ployment Exchange durmig the last
one year;

(c) how many out of (a) and (b)
above have completed 240 days or

niore than one year including broken
period separately for (a) and (b),

(d) what action has been taken by
the department to bring them on
regular monthly wages, and

(e) how many out of (a) and (b)
above separately are working agamns'
regular posts and since when?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) to (c)
428 workers have been recrwited from
the open market as the type and
nature of work in Military Farms
does not find favour with people seek-
ing employment through Employment
Exchange 13 workers have been
recruited through Employment Ex
changes durmng the period Of these

market and 7 through Employment
Exchanges have completed 240 days
ol more

(d) The question of bringing the
casual workers who have been on
the roll of Military Farms since 1974
under monthly rates of pay is under
examination

(¢) For (a) 171 and for (b) 9
The period of employment varies from
a few weeks to a few months

Proposal to Amend the Armed Forcey
Headquarters Civil Service Rules,
1968

9920 SHRI BAIRAGI JENA Wil

the Minister of DEFENCE be pleased
to state

(a) whether there 1g any proposal
to amengd the Armed Forces Headquar.
ters Civil Service Rules, 1968, such
that the Direet Recruits (Assistant
and Assistant Civihan Staff Officers)
have to put ;n some fixed years of
service before being conmdered for
next promotion,

(b) if so, the reasons for making
such an amendment to the rules which
15 highly detrimental to the interests
of direct recruits,
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(¢) whether the issue of panel of
Assistant Civilian Staff officers to be
promoted to Civilian Staff Officers, is
being delayed only because such
amendment would take effect before
the issue of panel; and

(d) if so, the reasons for making it
so?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
Armed Forces Headquarters Civil
Service Rules, 1968, have already
been amended vide SRO 155 dated
27-4-1978. Accordiug to the amend-
ed provision if any person in the
grade of Assistant Civilian Staff Offi-
cer is considered for promotion to
the grade of Civilian Staff Officer, all
persons senior to him in the grade
who have rendered not less than six
years' service in that grade, shall also
be considered mnotwithstanding that
they may not have rendered ten years'
approved service in that grade; pro-
vided that the aforesaid condition of
six years’ service shall not apply to
a person belonging to Scheduled
Castes or Scheduled Tribes. Simi-
larly, if any person in the grade of
Assistant is considered for promotion
to the grade of Assistant Civilian Staff
Officer, all persons belonging to Sche-
duled Castes or Scheduled Tribes who
are senior to him in that grade, shall
also be consdered notwithstanding
that they may not have rendered five
years' approved service in that grade.

(b) According 10 the Armed Forces
Headquarters Civil Service Rules,
1968, the relative seniority of depart-
mental promotees and direct recruits
in the grades of Assistant Civilian
Staff Officer and Assistant 15 deter-
mined according to the rotation of
vacancies between deparimental pro-
motees and directi recrults based on
ihe quotas of vacancies reserved for
promotion and direct recruitment. In
this process, direct recruit Assistant
Civilian Staff Officers and Assistants
get seniority against substantive va-
cancieg falling to their quotas, which
arte of much earlier years than their
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actual dates of appointment, Prier
to the issue of the aforesaid amend-
ments, Assistant Civilian Staff Ofi-
cers with a minimum of 10 yeass’
service in the grade and Assistants
with a minimum of 5 years’ serviee
in the grade were eligible for proms-
tion to the grades of Civilian Staff
Officer and  Assistant Civilln
Staff  Officer, respectively, with
the proviso that if they are
congidered for  gsuch promotion,
all persons senior to them in {he
grade concerned would also be so
considered notwithstanding that they
have not rendered 10 years’ service
or 5 years’ service, as the case may
be. As such, direct recruits by vir-
tue of their overriding seniority came
up for promotion to the next higher
grade after a much ghorter period of
service than that rendered by the
departmental promotees. The amend-
ments have, therefore, been made fo
lay down & minimum Jlength of ser
vice for promotion of both direet
recruit Assistant Civilian Staff OB-
cers and Assistants to the grades of
Civilian Staff Officer and Assistant
Civihan Staff Officer keeping in view
the need for efficiency as also redue-
tion of dispartity in prospects of pro-
motion between promoted officials
and the direct recruits, The afore-
sald amendments have been made on
the basis of similar amendments nofi-
fied in the Central Secretariat Ser.
vice Rules, 1982,

(c) and (d). No, Sir. The delay
is due to the reason that eligible
Assistant Civillan Staff Officers with
requisite length of service (10 years)
are not available at present for con-
sideration for promotion to the grade
of Civilian Staff Officer even to the
extent of minimum field of choice
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Umion Public Service Commission
have been reguested io accord thelr
approval to the aforesald relexation
Select List would be drawn on ob-
taiming their concurrence

Development of a Devio, o detect
stress on a Pllot’s Heart

9921, SHRI DHARMA VIR VA-
SISHT- Wil] the Minister of DEFENCE
be pleased to state

(a) whether it 1s a fact that the
Institute of Aviational Medicine =t
Bangalore has developed a device to
'detect stress on a pilot’s heart and
treat it in time during the course of
a flight;

(b) if so, the details of the equip-
ment and the commercial possibilities
of the same; and

(c) the reward or appreciation be-
stowed upon the developing person-
ne!'i

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) =nd
(b). The Institute of Aviation Medi-
cine at Bangalore has developed an
equipment which can indicate the ac-
tivity of a pilot's heart in actual con-
ditions of fught. The device can be
used only for purposes of diagnosis
and not for treatment. As the equip-
ment is not hikely to be wused in
spheres other than aviation, the posi-
bilities of commercial exploitation of
the device are limited at present

(¢) The officer who developed this
device was awarded Vayu Sena Medal
and also given a cash award and &
gift, as & mark of appreciation

\
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Production of Energy by Indla & USSR

9923 SHRI C. K CHANDRAPPAN:
Will the Minister of ENERGY be
pleased to state

(a) whether 1t 18 a fact that India
and the USSR are jointly trying te
produce energy through MHD. pro-
cess; and

(b) 1f so, the details thereof?

THE MINISTER OF ENERGY
(SHRI P RAMACHANDRAN) (a)
and (b). Yes, Sir. A research project
to develop the MHD technology bes-
ed on coal has been taken up jomtly
by Bharat Heavy Electricals and Bha-
bha Atomic Regearch Centre. Th;
first phese of this programme, whic

{s under way, involves setting up of
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a pilot 5 MW (thermal) power plant.
Under an existing Indo-Soviet agree-
ment on Cooperation in the field of
applied science and technology, the
Soviet Union is providing technical
consultation to India on this pro-
gramme. The pilot plant is expected
to be completed by 1861,
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Cantonment Act, 1924

0927 SHRI SURAJ BHAN: Will the
Minister of DEFENCE be pleased to
state;

(a) whether the Cantonment Act
1924 has become out-dateq in view of
the change in the Political Adminis-
trative and social change in the coun-
try during the last 54 years;

(b) whether Government propose
to make any changes in the said Act
in the near future; and

(c) if so, whether Government pro-
pose to appoint any Parlismentary or
other committee to look into the
matter thoroughly for proposing re-
quisite changes under the circum-
gtances?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH): (a) to (c).
Cantonments are military stations
mainly meant to subserve military in-
terests. The Administration of Can-
tonment areas, therefore, has been for
obvious military reasons subject to
special regulations. The Cantonment
Act, 1024 has been amended from time
fo time to meet military requirements,
as well as the requirements of civil
population forming part of Canton-
ments. Ag a result of these amend-
ments and also issue of Administra-
tive Instructions, powers have been
given to Civil Area Committees con-
sisting of elected members of canton-
ment Boards in respect of g number
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of items which concern civil popu-
lation residing in the Cantonment
areas.

2. A proposal is under consideration
of Government to introduce amend-
ments in the Act with a view to bring
1t up-to-date, consistent with military
requirements as alsgp the needs and
aspirations of civil population. A
study group of the Administrative Re-
forms had gone into the question of
administrative  re-organisation of
Cantonments and they have made cer-
tain recommendations, A Task force
was also constituted by this Ministry
n 1972 to recommend amendments in
the Act and this Task force has made
a number of proposals. On the basis
of recommendations of the Task force,
as also suggestions received from
other quarters, an Amendment Bill is
likely to be introduced in the mext
session of Parliament. The Members
of Parliament will have ample oppor-
tunity to give their views and sug-
gestions when the Amending Bill
comes up for consideration.

Establishment of Trade Ceatres

9928. SHRI HARI VISHNU KA-
MATH: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government propose
to establish five Trade Centres—one
each in five States;

(b) whether it is a fact that the
Government of Madhya Pradesh has
requested the Centre to set up such
Trade Centre in that State;

(c) it so, the reaction of Govern-
ment thereto; and

(d) the details of the move to be
made by Government in connection
therewith?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRIMATT
Five Trade Centres have already been
established in five diffeernt States.
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. (b) to (d) A proposal for setting up
a Trade Centre at Bhopal ;n Madhya
Pradesh during 1978-70 has been
' made by the Btate Government and
18 under the conmderation of the Gov-
ernment of India

Whlh;npdﬂén;dﬁum

9928 SHRI MOHAN LAL PIPIL
Will the Minister of HOME AFFAIRS
be pleased to state

(a) whether 1t 13 a fact that Gov-
ernment of India have jssueg orders
to wind up Minorties N
UP Lucknow, with effect from the
30th Apnl, 1878, in spite of the fact
that this Commission had been doing
very useful work to investigate the
grievances and protect the rights of
Minorities for over 3 years

(b) if so the reasons thereof, and

(c) as the recently set up Minor:-
ties Commussion at New Dellu cannot
possibly go and investigete conditions
n every State and Distnict, 38 it not
imperative to have State Minorities
Commussion at least in every impor-
tant State with sufficient status and
powers and the Centra] Minorities
Commission may coordimate their
activities?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (BHRI DHANIK LAL MAN-
DAL) (a) No, Sir

(b) Does not arise

(¢) This 1s for the State Govern-
ment to consider

Burning alive of Harijans

9930 SHRI SHARAD YADAV Wil
the Minister of HOME AFFAIRS be
pleased to state

(a) whether Haryans were bumnt
alike at the following places (i) one
Mrijan (male) in Guatur District
(AP), (i) one Harlfan woman at

Devanhalli village in Bangalore, (i)
one Harijans (male) at Joseshwar 1a
Bombay, and

(b) 1f so, Government's reaction to
these cases and action taken in thus
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF
FAIRS (SHRI DHANIK LAL MAN-
DAL) (a) No, Sir

The States Govis concerned have
stated that no such wncident of bum-
ing alive of Haryjang had been repor.-
ed from these places

(b) Does not arice

Pension to Ex Servicemen

9931 SHRI MANI RAM BAGR]
Will the Minister of DEFENCE be
pleased to state

(a) whether Government have san-
ctioned a mimimum pengion of Rs 50
per month to the ex-servicemen who
have retired and whose pension 18
due on 1st January 1877 or thereafter
vide theu orders U O No 4373/pen-
sion of 1977 dated 19th November,
1977 and

(b) the reasons for deprniving the
ex~-servicemen who have retired ear-
lier and the details in this regard?®

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF SHER SINGH) (a) The
orders dated 18th November 1077 re-
ferred to, relate to the revision of the
rate of reservist pension Conse-
quent on the :mprovements made n
the pensionary rates of Service pei-
sonnel with effect from the 1st Janu
ary 1973 on the basis of the recom-
mendations of the Third Pay Com-
mussion, the rate of pension of OR
regervists and coriesponding catego-
rieg of reservists 1n the Navy and
Air Porce who have been transfer
red to pension establishments on or
after 1-1-73, has also been raued te
Rs 50 pm In addition to pensien,
periodic relief of Rs 35 is also admis-
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sible to them at present, thus mak-
ing the total to Ra, 88 pm.

(b) The rates of pension of all
other categories of personnel, revised
as a result of the recommendations of
the Third Pay Commission, were made
effective from 1-1-1973 ie, these are
mot applicable to those who became
non-effective prior to 1-1-1973. Si-
milarly, in the case of reservists. the
revised rate of pension has been made
cffective from 1-1-1973.

However, the actua] difference bet-
ween the pensionary emoluments of
reservists who were transferred to
pension establishment prior to 1.1-
1973 and of those who were sent on
pension on 1-1-1973 or thereafter ran-
#es from Rs. 5 to Rs. 10 per month.

Non-departmental Technical Assis-
tants i J.0.B.

9932. SHRI UGRASEN:

SHRI RAM KANWAR
BERWA:

SHRI H. S. MAHALE,

Will the Minister of DEFENCE be
pleased to state:

(a) number of non-departmental
Technical Assistants working on stop
B8P basis in Joint Cipher Bureay
who are not covered in JCB cadre—
since when they are working there;

(b) whether it is a fact that in
erder to absorb and regularise them
in JCB permanently, they were allowed
10 appear in the written Test conduc-
ted by UPSC by giving them relaxa-
tion in educational qualification ete.;

(¢) whether it is a fact thet in-
spite of their having failed in the
UPSC written examination, they are
going to be absorbed in JCB at the
cost of the departmental counter parts
aguinst all rules & regulations; if so,
the reasons for such gross irregulari-
ties being practised in JCB at
higher level,

" (d) whether some of departmental
Technical Assistants, have represent-
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ed to him against thiy attitude of ¢he
authorities; and

(e) if so, the action tdken or being
taken on their requests & when they
will be regularised in their cadre?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) 12 em-
ployees who were earlier working in
the Armed Forces Headquarters and
Inter Service Organisations were se-
lected to work as Technical Assistants,
on ad hoc basis, in JCB in 1988 and
since then they have been working in
the Organisation. 11 of these officials
have been appointed on a regular
basis with effect from 22-4-1978, in
consultation with the UPSC. The
case of the remaining one official is
also being considered in consultation
with the UPSC,

(b) These officials applied to the
UPSC for being considered for regu-
lar gppointment as Technical Assist-
ants, along with the other outside
candidates, against the vacancies fall-
ing to the direct recruitment yuota.
They were allowed by UPSC to ap-
pear in the written test even though
they did not fulfil the requirements
of educational qualification, by relaxa-
tion of the requirements. of educatio-
nal gqualification.

(c) No, Sir, but they were not se-
lected because they did not qualify in
the written test. However consider-
ing the fact that they had put in
about 10 yearyg of service they were
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working in the posts for the last about
B1X years, one has sent representations
to the conderned authorities request-
ing for theiwr regularsation in those
posts The representation 15 bemng
examined.
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Setting mp of Captive power Plants

8834, SHRI P. K. KODIYAN: will
the Minister of INDUSTRY be pleas-
ed to ptate:

(a) whether the Federation of
Indian Chamber of Commerce and
industry has urged Govermment to
allow Industry to set up captive po-
wer plants with the help of loans on
concessional terms; and

(b) it so, the details and Govern-
ment's reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (&) Yes.
Sir.

(b) Government is seized of the
matter relating to power shortage
faced by Industry and proposals for
ntung up captive power plants by

the industrial units would be consi~
dered on merits.
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Fall in Price of Cotton

8935. SHRI D. D, DESAL: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether the price of cotton,
particularly of ghort staple variety
has registered a precipitous fall in the
last few months;

(b) whether the price of even new
arrivals has fallen steeply in the last
gix weeks;

(¢) it so, what steps the Govern-
ment iz taking to bhelp the cotton
srowers; and

(d) whether the mills have been
deliberately refusing to purchase cot-
ton to further depress prices and
make profits at the expense of the
growers?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) to
(d). Cotton prices have generally re-
gistered & decline since February
1878. A substantial portion of the
crop gets marketeq before February
1878 and the subsequent arrivals are
usually of inferior quality and third
pickings. The prices of the residual
stocks will have to be viewed in the
context of the quality and demand.
Although prices have declined, they
are still well above the support prices
announced by Government, Depress-
ed purchases of cotton by mills have
not been established. Government is
keeping a watch on the situation and
will take such steps that may be ne-
cessary to safeguard the interests of
the cotton growers,

Forelgn Technicians gy Bate Limited

8936, SHRI BHAGAT RAM: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether the pumber of fore-
ign tectniclans employed by .the
M/s. Bata Limited and gince how long,
total annual expenditure on them and
reasons of their continuance;
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(b) whether it is a fact that the
Government had turned down the re-
quest of M/s. Bata Ltd. recently for
permission for further extension of the
services of two technicians employed
by them;

(c) whether it is also a fact that
the Government subsequently permit-
ted the company to engage the two
technicians for further period revers-
ing its own earlier decision; and

(d) if so, the reason therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) Six
foreign natiwonals are at present em-
ployed by M/s. Bata India Limited,
and the period of their service with
the company 1s as follows:—

Period No. of
Jorergn
nabnals

Between 5 and 6 years . 1

Between 2 and g years ' 3

-

Brtween 1 year and 2 years 1

L=w than 1 vrar . 1

TotAL 6

The total annual salary payable to
these persons works out to Rs. 6,60,000
in addition to commissions gnd/or
perquisites as applicable.

Permission for employment of for-
eign technicians is granted by Gov-
ernment on merits keeping in view
the special needs of the Company, the
technicians' qualifications and experi-
ence, and the availability of suitable
Indien personnel

(b) to (d), The Company recently
sought permission to continue the ser-
vices of two foreign nationals, one of
whom hed completed two years and

G

other one year in the service of the

Compeny. The request was initially
turned down. However on a repre-
sentation from the Company, the re-
quest wasg re-examined and the con-
tinuance of these two technicians was
agreed to by Government for a fur-
ther period of one year having re-
gard to the following considerations:

(i) The non-resident interest in
the equity of the Company bhas
been reduced from the level of
66-2/3 per cent to 40 per cent.

(11) The Company's exports have
been rising progressively over the
years and stood at the level of
Rs 5.8 croreg in 1877.

(i) The number of foreign na-
tionals employed by the Company
hag come down from 18 jn 1870 to
6 in 1978.

(iv) The Company has assured
that the process of reducing the
number of ex-patriates would con-
tinue,

(v) There are 11 Indian nationals
trained by the Company who are
working with Bata Companies over-
seas,

(vi) The Indian personnel under-
training were not yet fully ready
to take over the work of these
technicians.

Findings of Commitiee on Collapse of
nuclear ghop Bullding at BHEL
Tiruchy

9937. SHRI M. KALAYANA SUN-
DARAM: Will the Minister of INDUS-
‘TRY be pleased to state.

(a) whether the Government exa-
mined the report by the Committes
of enquiry appointed for enquiring
into the causes and assess the loss due
to the collapse of nuclear shop build-
ing at Tiruchy on 1gth March, 1978;

(b) what are the finding of the
Committee;
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(e) what is the estimate of the loss
due to the collapse of the structure and
damages tp the machinery; and

(d) the details of action taken
against the officials and contractors
connected with the construction of
the structure?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b).
Government has seen only Lhe Preli-
minary Report submitted by the Com-
mittce. The flnal Report which has
been submitled by the Committee to
the management of BIIEL, Tiruchy on
27th Apnl. 1978 contains the technical
details  This report 1» boing examin-
ed by BHEL and their rerommenda-
tions are awaifed. The preliminary
report has revealed certain inadequa-
cies in the design amd deviations bet-
ween the drawings and actual construc-
tions

{¢) In a preliminary report of the
(ommittee received in the Ministry
the extert of damage to the building
hss been assessed at about Rs. 12
lakhs. Tn assess the damage of the
machinery, a representative of the
suppliers has also been invited to visit
the place and submil his assessment.
The final fAgures in this regard are not
yet knowin,

(d) Peiding enquiry, three officers
concerned with the design and execu-
tion of consiruction work have been
placed under suspension. All the
works under execution by the contrac-
tor have been stopped.

Capabllity of Firms to participate in
Joing Projects abroad

9938. SHRI RAM KISHAN: Will the
Minister of ELECTRONICS be pleased
to state:

(a) whether it is a fact fhat a dele-
gation from the Common Market
computer industry visited India dur-
ing March this year to assess the
technical capabllity of firms to parti-
cipate in Joint projects abroad;
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(b) the subjects discussed during
the visit of the delegation;

{¢) whether Government gave any
clarification on areas of supply of
help for projects outside India, jolnt
projects in third countries, the sup-
ply of general services on coniract to
European firms and official policy to-
wards forcign collaboration; and

(d) if so, the details thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (d) A de-
lega'ion from the European Economic
Community (EEC) wisited Incha during
March 27--April 4. 1978 to ascertain the
potential for cooperation between Indian
and European Electronic Data Pro-
cessing (EDP) Industries. This was
u follow up of an eatlier visit during
November 1977 of an Indiun delegation
to Brussells when thi. matter was
first discussed. The following subject
arcas for potential ceoperation were
discussed:

1 Supply of computer software and
software services;

2. Participation by  skilled Indiam
EDP staff in computer software pro-
jects executed by European companles
in the Middle East, Africa and Europe;

3. Formulation of collaborative
joint projects, between European Com-
puter Software firms and counterpart
Indian organizations, to be implement-
ed in Middle East, Africa and Europe;

4, Supply of specialized services (im
the area of computer software) by
Indien organisation for use by Euro-
peans in international projects;

5. Import of European computer
software by Indian firms and supple-
menting these for use in India and
export;

6. Computer hardware manufacture
in India in collaboration with EEC
companies.

Government recognizes the fleld of
computer software as one to be encour-
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aged, not only to meet domestic re-
quirements but also for export, using
the personnel skills available in India.
Government would encourage joint
projects proposed by software houses
in the EEC region and in India on
terms to be approved by Government.
Towards this, clarifications were pro-
vided at these discussions on Govern-
mental policy in the field of computer
manufacture, use of computers in
India, Foreign Exchange Regulation
Act, foreign  collaboration, import/
export policy, and suppert that could
be reasonably provided.

National Management Convention on
Employment Opportunities

9939. SIIR1 DHARM VIR VASISHT:
Will the Minister of INDUSTRY be
pleased to state:

(n) the strategy suggested for de-
veloping cmployment opportunities
by the sixth National Management
Convention organised by the All India
Management Association at Madras
on April 8, 1978; and

(b) whether it meets the objective
of Government to ensure*full em-
ployment in the next decade and if
not, the alternative strategy to achieve
the goal?

THE MINISTER OF STATE IN TIHE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b).
The Sixth National Management Con-
vention organised by the All India
Management Association at Madras on
April 8, 1978 was a forum for exchange
of jdeas of the different seclors re-
garding provisions of inputs for de.
veloping employment  opportunities.
Government are not aware of any
strategy having been developed by
them. Some of the office bearers of
the AIMA are in touch with the offi-
cials of the Ministry of Industry with
a view to seeing how far they can
assist in the funotioning of the District
Industrial Centres.

Payment of Income Tax by Military
Commissioned Officer on Relmbursed
House Rent Amount

8940. SHRI G. M. BANATWALLA:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of
pleased to slate:

(a) whether it is a fact that Mili-
tary Commissioned Officers are entit-
led for rent free accommodation or
accommodation at concessional rent;

(b) whether it is also a fact that
when Government {s unable to pro-
vide free accommodation, they are
permitted to hire a private house in
the open market and can get the rent
paid re-imbursed from Government
and on the amount so received from
Government they have to pay In-
come Tax; and

DEFENCE be

{c) if so, the reasons for charging
Income Tax on the amount received
by Officers for payment of rent which
should have been paid by Govern-
ment direct?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Com-
missioned Officers are not entitled to
rent free accommodalion. They have
to pay rent at 5 per cenl of pay or
assessed rent of the house whichever
is lower.

(bY and (c). Service Officers who
cannot be allotted Government-owned
accommodation or  accommodation
hired by Government gre allowed to
hire houses on their own and claim re-
imbursement from Government. The
amount of reimbursement in excess of
Rs. 400 pm. is subject to income tax
under the provisions of Section 10
(13-A) of the Income Tax Act, 1961, a8
amended by Finance Act, 1975, It has
not been found possible to relax this
provision in the case of Service
Officers alone as provisions in the
Income Tax Act in the matter of tax
on allowances given to an assessee hy
an employer to meet expenditure
actually incurred on payment of rent
are of universal application. However,
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in order to give relie to such
Service Officers on  this account, the
rental liability in their case has been
reduced with effect from 15th October
1977 from 5 per cent to 2§ per cent of
their pay.

Man with pistel at a fanction attended
by Mrs. Gandhl in Delhj

8841. SHRI C.
RIEF:

SHRI AHMED M. PATEL:

SHRI G. Y. KRISHNAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that a man
carrying a pistol was {aken into custody
by police at a functlon in Chandni
Chowk on Ist March, 1978 when he put
his pistol at Mrs. Gandhi's car as soon
as she arrived to attend the function;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). On 14th January, 1978 at
about 530 pm, when Smt Indira
Gandhi arrived in the porch at Nigam
Rangshala, Town Hall, Delhi, in an
Ambgssador Car, police arrested a
man who was in possession of a pistol
with four live cartridges in the maga-
zine, A case F.LR. No, 66 dated 13th
January, 1078 u/s 307 IPC and 27/54/59
Arms Act, Police Station, Kotwali,
was registered, Facts as revealed
during investigation did not make out
any cognizable offence. As such, the
prosecution recommended cancellation
of the case by the court. Accordingly
the accused who was already on ball
since 23rd Jénuary, 1878, was discharg-
ed by the court of the Metropolitan
Magistrate,

K. JAFFER BHA-
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Complainty lodged with DM of
Thana Haus Kasl ares, Delhi

9944. SHRI CHATURBHUJ:

SHRI RAM KANWAR BER-
WA:

SHRI UGRASEN"
SHRI MAHI LAL:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of complaints lodged
with the SD.M. of Thana Hauz Kad
area of Delhi on the 17th August, 1877

(b) whether among them there is
any complaint of alleged incident in
Qali Kunde Walan, wherein even the
date and time of the alleged incident
is not mentioned;

(e) if so, the action taken so far in
respect thereof; and

(d) the reasons why such a complaint
is not being disposed of summarily and

the justification for keeping it in pend-
ing for so long?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (d). Of the three complaints lodged
with the 8D.M. of Hauz Kazi on 17th
August, 1077 one related to the incident
at Gali Knunde Walan. This incident
had occurred on the morning of 17th
August, 1977, when the complainant
Kanhalya Lal who bad gone to his
house was threatened by Umrao Singb
and othern. Enquiries made by local
Police revealed that on earlier occa-
siong alsa there have been meidents of
breach of peace between the two par-
ties. As there was apprehension of
preach of peace both the parties were
given notice under Section 107/111
Cr. P. C. on 1Tth February, 1978 for
keeping peace for one year. The case
1s pending decision in the Court
of §D.M. In the meantime, following
an incident on 26th January, 1078, a
case FIR No. 64 dated 26th January,
1978 u/s 147/148/140 IPC PS. Hauz
Kazi was registered against Kanhaiya
[Alandoth!ﬂandispmdin;inthe
Court of Metropolitan Magistrate.

Export orlentsd handicoms n
Himachal Pradesh

0g45. SHRI DURGA CHAND: will
(he Mimster of INDUSTRY be pleased

to state:

(a) what is the progress o far
made in the export oriented proj.ect
tor Handloom Industry in each District
of Himachal Pradesh in each aspect of
the project;

(b) what ig the quantity and value
of the goods which is being manu-
factured under the project in each
district of Himachal Pradesh; and

(c) what is the number of weavers
who have so far been trained in each
lstrict of this State under the pro-
ject?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Hand-
loom Export Production Project with
a toffl financial outlay of Rs. 66 lakhs
(100 per rent centrally financed) has
been sanctioned by the Government of
India for Himachal Pradesh in 1976-77.
‘This Project is to cover 1000 looms
spread over seven distriels of Hima-
chal Pradesh in a period of five years.
These districts are Simla, Kinnaur,
Bilaspur, Mandi, Kulu, Kangra and
Chamba. The break-up of outlay of
Rs. 66 lakhs for each component of the
scheme js as follows:—

Ra,

1. Modernisation of looms . 10 lacs
2 Training 10 lacs
3. Dyeing & finishing plants . 15 lacs
4. Margin maney for lurnished

products . ' 10 lars
5. Mardin money for raw-

materialy 1350 lacs
6. D~ign Cenue 7700 lacy
7. Troject Administration 4 50 lacs

Bifi* oo ];

Till January, 1978, one training cen-
ire at Simla was started, 150 looms
were modernised and 25 designs pro-
duced. Action to set up a dye-cum-~
finishing plant at Bilaspur has been
initiated Ly the Himachal Pradesh,
PWD.

(by and (e).
collected.

Information is being
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News Items “ex-Nepa Chief zays he
was unfairly removed”

9947. SHRI SUKHDEV FPRASAD
VERMA: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government's atten-
tion has been drawn to & news item
published in Calcutta’s leading daily
‘Business Standard’ dated 8th April,
1978 under the caption “Ex-Nepa
Chiet says he was unfairly removed”;

(b) if so, the facts thereof and
Government's reaction thereto;

(c) whether it has been alleged
that some senior officials in the Minis-
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1ry had been interfering into the affairs
of the management and thereby crea-
ted disorders in NEPA's interna] ad-
ministration; if so

(d) whether a full fledged enquiry
hay nol been made, and

(e) what measwies have been tak-
en to protect the former Chauman
cum-Managing Director who 15 inter-

nationally known paper technologist
& expert?

THE MINISTER OF STATE IN THE
MINISRY OF INDUS1RY (S!RI-
MATI ABHA MAITI) (a) (¢) The
Business standard of 8th Apnil 1978
carries a news item regarding certain
statements reported to have been made
by 8hri N B Das Gupta the former
Chairman-cum-Managing Director of
the Natwwnal Newsprint and Pape1
Mills to th» eflect that he had been re-
moved from hus post without sufficient
Justification Shii Das Gupla is stated
to have alleged that his removal was
due to the fact that he had opposed the
forest policy of the State Governmeni
of Madhva Pradesh He hag further
alleged that the action of the Nepa
Mills management 1n reheving the
Financial Controller of the Mills of his
post, had antagonised awsenior officer
of the Mimistry of Industry who hap-
pened to be a relative of the Financial
Controller

(d) and (e) Government were of
the view that Shn N B Das Gupta
was not a fit person to discharge the
responsibilities of the post of Chalr-
man-cum-Managing Director of the
National Newsprint and Paper Milis
Accordingly his  services were term-
nated in accordance with the terms of
his contract of employment There is
no truth in the allegations that senior
officers of the Ministry of Industry had
been interferring In the affairs of the
management or that the former Finan
sl Controller of the Mill was related
to a senior officer of the Ministry of
Industry Government have also
gone into various representations sub-
mitted by Shr1 Das Gupta but have
found no justification to reverse the
decision taken In s case,

210
States Shary ip Delence gervices

9948 SHRI PADMACHARAN SAM-
ANTA SINHERA Will the Minister of
DEFENCE be pleased to state

(a) whether Government are

aware that some States are far behung
in Defence services,

(b) 1if s0, what 1s the total number of
recruttments during the last thiee
years State wise cadre-wise and year-
wise,

{c) what 1s the total strength in
Defence among the total and what
1g the number state-wise and cadre-
wse, and

(d) what 15 Government's provosal

for backward States in Defence re-
cruitments?

THE MINISTER OF DEFENCE
(S8HRI JAGJIVAN RAM) (a) to (d)
The piesent policy of the Government
has been in principle to broad-base
recruitment and open 1t to all classes
casles religions provided they satisty
the physical educational and medical
standardg except 1n  regiments for
which reciuitment 1s restnicted to cer-
tain castes classes arcas or region

2 In the following 1iypes of regi-
ments re‘ruitment 15 reserved either
for onlv une caste/class or for certan
castes/classes on a fixed percentage
basist—

(a) One Class Units

Umnits consisting of one class only,
eg Battalions of Sitkh Regiment,
Bikh LI Gorkha Regiment Dogra
Regiment and Jat Ragiment (except
one battalion)

(b) Fixed Class Units

Units conmsimg of multiple clas-
ses but on a fixed percentage eg
Battalons of Rajput Rifles, Punjab
Regiments, old Regiments or Ar-
moured Corps and some Regiments
of Artillery
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(c) Mixed Class Units

Units consisting of multiple classes
(usually chosen on zonal basis)
where a fixed percentage of
each class is laid down; such units
are invariably mixed; e.g. Battalions
of para Regiment, Assam Regiment,

Bengal Regiment and Bombay
Engineer Groups.
3. Besides the above, there is an.

other category of regiments which are
called ‘all class regiments’. Recruit-
ment to such regiments is made from
all States/Union Territories on the
basis of percentage of recruitable male
population of the State/Union Territory
to the total recruitable male population
of the country. A statement showing
the recruitable male population of the
State, the percentage of recruitable
male population to the total male
population of the country based on
1871 census and the percentage of
actual recruitment as in 1878-77 is
laid on the Table of the Homse,
[Placed in Library. See No. LT-
2301/78].

Though recruitment on the basis of
recruitable male population of the
State has been accepted as a policy but
in practice in the following States in
particular the actual recruitment is
more than the allotted quota:=

1. Punab

2. Jammu & Kashmir
3. Himachal Pradesh
4. Haryana

8. Uttar Pradesh

6. Rajasthan

7. Kerala

4. One of the reasons for low re-
crultment in some of the States is that
there is inadequate recruiting cover,
Efforts are being made to reduce the
imbalances in so far it relates to ‘all
class' regiments. We are examining
the possibilities of Iincreasing the
number of Branch Recruiting Offices
so ag to provide adequate cover to
such areas. According to the existing
arrangements, recruiting officers are
expected to make extensive tours of
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interior and backward areas with a
view to recruit more peopls from these
areas. In addition, Regional Recruit-
ing Rallies are alao being held where
local people of the State can present
themselves for recruitment irrespective
of their place of residence.

5. The total number of recruitment
during the last 3 years State-wise and
year-wise for the Army. Air Force
and Navy are given in the statement
laid on the Table of the House.
[Placed in Library. See No. LT-2301/
78). Information in respect of officers
recruited State-wise, year-wise for the
three Services is being collected and
will be laid on the table of the House.

6. It is not in the public interest to
divulge the total strength in Defence
services and indicate the State-wise
and cadre<wise gtrength in relation to
the total strength.

Purchase of Cotton by S.T.C.

9949, SHRI AHMED M, PATEL:
Will the Minister of INDUSTRY oe
pleased to state;

(a) whether Government are
aware that a huge quantity of cotton
is lying with the growers of Gujarat
State;

(b) the reasons for not purchasing
the cotton by the STC from the gro-
wers; and

(c) whether any steps have been
taken by Government to pursue the
S8TC to purchase the cotton from the
Growers to save their life?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (c).
8.T.C. doeg not deal in cotton. On
the other hand, Cotton Corporation of
India (CCI) has the role of ensuring
the cotton prices do not fall below
suppert levels. Cotton Corporation.
have purchaseq 86,500 bales so far in
Gujarat for NTC and the purchase
operations are continuing. Prevalent
market prices are well above support
prices. Government is keeping a
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watch on the situation and will take
appropriate steps as and whey the
interesty of the growers are adversely
affected.

Hindl ghorthang Training

9850. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of HOME AFFAIRS
be pleased tp state:

(a) whether Hindi shorthand train-
ing is given under Hindi Teaching
Scheme; and

(b) if so, the centres in which this
training is available in the country?

THE MINISTER OF STATE IN THE
MINISTILY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Yes, Sir,

[b) Fucilities for training in Hindi
Shorthang are available in Delhi,
Bombay, Calcutta, Madras, Hydera-
bad, Kanpur, Allahabad and Jabal-
pur,

Unearthing of Cases of abuse of Power
before and during Emergency

9951. SHRI PUNDALIK HARI
DANWE: Will the Minister of
DEFENCE be pleased to state.

(a) whether it ig a fact that Minis-
try of Home Affairg have asked Minis.
try of Defence to unearth zll cases

of abuse of power and other irregu-
laritieg committed not onjy during the
emergency but also before it was pro-
mulgated;

(b) if so, total number of such
affected cases; and

(e) whether such cases are dealt
with and result thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c).
Consequent on the appointment of the
Shah Commission of Inquiry, Ministiy
of Home Affairs issued regulatory
instructions outlining guidelineg for
imtiating action so ag to facilitate ihe
work of the aforesaid Commission of
Inquiry. Ministry of Home Affairs
also issued instructions in regard to
the review of certain specified cate-
gories of cases of Government em-
ployees who were penalised during
the same period.

Ministry of Defence has on its own
taken up for review all cases of Gov-
ernment employees on whom major
penalties of dismissal and/or removal
from service and compulsory retire-
ment wag imposed during the last
Internal Emergency, Ministry of
Defence also took up for review all
cases of premature retirement of Gov-
ernment employees during the same
period, Number of these cases and
the result of the review carried out
so far lg indicated in the Statements
I and II attached,

Statement I
Particulars of cases in which major penalties were imposed during the last Internal Emergency

Position as on !!-q.-ll]‘,‘ﬂ_‘__

8l Particulars of cases Total
No.

1 Total No, of cases 5 . ‘ . 962
9 Total No. of cases reviewed so far . e . . e 88g
P TN of v o g 8
4 Total No. of cases where reinstatment has been ordered 8
5 Total No. of cases where status quo has been maintained . 632

6 Cases under examination . . N

. . . . . . 79
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Statement I1

Particulars of cases of premature reitrement during the last Internal Emergency

Position as on 22-4-1978

S Particulars Total
No.,
1 Total No. of cases . " f * 5 !
2 Total No of cases reviewed so lar Gs
3 Total No. of cases where remstatmient has been ordered . . . . 10
4 Total No. of cases where Govt. setvant has been retained in alower post . 2
5 Total No of cases where status qun has hern maintained . . . 7
G Total No of caves referredd to 1epresentation commuitee . : . . 38
7 Total No. of cases in hand . . . . 6

News Item Captioned “Pithead
Stockpile of Coal”

9052, SHRI SUKHDEV PRASAD
VERMA: Wil the Mmmster of
ENERGY be pleased to state:

(a) whether Government's atten-
tion has been drawn to the news item
appearing in the Patriot dated the 17th
April, 1978 under the caption “Pit-
head Stockpile o¢ Coal";

(b) if so. the facls thereof;

(¢) how it has affected the general
consumers, inter alia due to stoppage
of movements of coal; and

(d) what steps are being taken or
have been taken to bring about a co-
ordinated efforts between the Railways

and his Ministry’s departments?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir.

(b) The pithead stock of coal in the
country at the end of March, 1978,
stood at 12.40 million tonneg as com=
pared to 8.79 million tonnes at the
end of December, 1077. Of the total
pithead stockg in the country, stocks
-with Coal India at the end of March,

1978, and Dccember, 1977, stood at
10.84 milhon tonnes and 854 miilion
tonnes, respectively Increase in pit-
head stocks towards the closing
months of each yecar 1s @ mnormal
feuture resulting from increased pro-
duction of coal during this period,

(c¢) and (d), As there are ample
stocks of coal at the pitheads for
movement of coal by rail/road, the
question of stoppage of movement of
coal on accouny of non-availability of
coal does not arise. However, a
closg coordination is being maintained
with the Railways for improving off-
take of coal by rail.

Complaints against Phillips India Ltd.

9853. SHRI SUKHDEV PRASAD
VERMA: Will the Minister of
INDUSTRY be pleased to state:

(a) whether Government are aware
that the Phillips India Limited, unit
of multinational operating in India for
manufacturing and selling of electrical
and electronic goods has expanded their
capacities beyond licensed capacity;

(b) whether complaints of serlous
nature have been made to the Govern-
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ment by various Indian firms and com-

o _panies carrying on business of similar

¥

g the Company had been

-

s

A

-

nature against the po!.lcy of Phillips
India Limited;

(c) what enquiries have been made
into the conduct of the Company; and

(d) the steps being proposed fo be
taken against the Company for illegal-
ly carrying on the business bheyond
Government’s approval?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Yes Sir,
producing
certain electrical and electronic goods
beyond its licensed capacity.

(b) to (d). No complaints of a
serioug nature have been received n
the recent " past.« Therefore, the

question of making enquiries did not
arise, The action that may be taken
against the Company for producing
in excess of its licensed capacity
would be in accordance with the Gov-
ernment’s general policy on fhis
matter in the light of the particular
factg of the case.

Import of Power Equipment for West
Bengal State Elecrtricity Board

9954. SHRI SUKHDEO PRASAD
VERMA.:

SHRI CHITTA BASU:

,Will the Minister of ENERGY be
pleased to state:

(a) whether very recently the State
of West Bengal has approached the

Central Government to help remove-

the inefficiency of management of
State Electricity Board by allowing it
to import some sophisticated power
producing equipments and men to run
its Electricity Board; and

(b) if so, the facts thereof. and
action being contemplated to see that
power production is raised in the
State?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
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and (b). Proposals for the import of
gas turbines, for which technology is
not available in the courtry, have been

received from the West Bengal State
Electricity Board in respect of the
following projects:—

{

1. Siliguri 5 0f 2x15 MW~
2. Haldia . 2x15 MW
3. Gouripore ix2o MW~

These proposals are being examined.
from the techno-economic angle.

The West Bengal State Electricity
Board has beep recently permitted to
float global fenders for 4 units of
12.5 MW each for the Ramman Hydro
Electric Project.

2. No proposal has been received
from the State Electricity Board for
securing the services of mny foreign
Consultants in connection with its
functioning.

3. Besides the new projects which
are likely to augmeni; power supply
in West Bengal during the next 5—T
vears, steps have been taken by the
West Bengal State Electricity Board.
to improve the performance of the
existing power stations ang also to
expedite completion of the on-going:
projects at Santaldih and Bandel

A Project Renovation Group consis--
ting of multi-disciplinary teams includ--
ing representatives of B.H.E.L., C.E.A.,.
ILK. and Consulting Engineers has
been set up to improve the perfor-
mance of newly-commissioned units
Suitable coal linkages-
have been made to ensure supply of
correct grade of coal in the required’
quantities. , Arrangements have also
been, made for import of sufficient-
quantity of spares of the right quality.
The West Bengal State Electricity
Board has heen advised to effect im-
provement in the maintenance of
co-~
ordination between different agencies
generating power in West Bengal to
improve availability of power jn thé
State.
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Numbe, of Sick Industriey taken over

§855, SHRI MOHINDER SINGH
SAYIANWALA: Wil the the Minister
of INDUSTRY be pleaseg to state:

(a) how many sick industria] units
both small and big have been taken
over by Government during the last
one year;

(b) if so, names of the concerns
and the specific reasons for take over;
and

(c) whether Government's declared
criterion of resources was kept in
view while taking over such units?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b).
The management of the following in-
~dustrial undertakings was taken over
by thg Central Government under the
Industries (Development and Regula-
tion) Act, 1051 during the perlod
1-4-1977 to date:

—

Sl.  Name of the Undertaking  Section of
No. the Act
under
which
taken over
1. Mrsrs Union Jule Co. Ltrl
Calcutta 18FA
2. Menns Kha,rd-hCo le
Calcutta 5 1BAA
3. Mraars ermdra Jm.r Mille,
Calcutta 18FA
4- Messrs Priyalaxmi  Mills,
Barada : i i . 1BA
5. Messrs Shri Subhalaxmi
Milh Cambay (Gujarat) . 18A
6. Menrs Indore Tﬂtile Lw
Ujjain (M.P.) . 1BAA
7. Mewrs Somasundaram Super
n:'m‘ Muthanendal,
mnhnnpuum
(Tnmil Nadu), . . 18AA
8. Meurs Bengal Chemical and
Hmrmnuutlﬁl Worh,Cnl
cutta . 1BA
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81, Name of the Undertaking  Section of
No. the Act
under

which taken
over

9. Mcmrs National Rubber Manu-
facturers Ltd,, Calcutta . 1BAA

10. Mewrs Sri Rama Sugars and
Industries Lid., Bbb'hl.ll, Distt,

Srikakulam (A. P\ 1BAA
1. Meurs Kotiayam Textiles
Ltd., Ettumanoor (Kerala) . 18AA

12, Mewrs Prabhuram Mills
Ltd,, Chengannur (Kerala) . 18AA

13. Messrs Malabar Spg. and Wig,
Mills Ltd., Calicut (Kerala) .  18AA

14. Mesrn National Rubler
Manufacturers Lamated (K.a.[-
yani Unit) . F . 1BA

15. Mewrs Aloka Udyog Vanas.

E:: mdPIly\\-ood l.mur.cd
lcutta, . 18A

16. Messrs  Sri Durga Cotton

Spe. & Wvg. Mills Ltd.,

Ktmmgtr dst. Hooghly,

(W.B.) . . . 1BAA
17. Menars lnchrk'lyrn Lid.,

Calcutta, 1BA
18 Mewrs. Swadeshi M:Ih le

Kanpur, . : 18AA

19. Mewrs Aluminium Corpora-
tion of India Ltd., Calcutta,  18AA

Reasons for take orer:

The Industries (Development and
Regulation) Act, 1551, empowers the
Central Government to order ap in-
vestigation into the working of an
industrial undertaking under certain
circumstances, One of the main rea-
song for which an investigation can
be ordered is that, the concerned
industrial undertaking is being manag-
ed in a manner detrimental to Lhe
scheduled industry concerned or 1o
public interest. Section 18A(i) (b) of
the Act further empowers the Central
Government fo take over the manage-
ment of the industrial undertsking if
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on the basis of the investigation order.
ed under Section 15 ofthe Act it
comeg to the conclusion that the
industrial undertaking g being
managed in a manner detrimental to
the scheduled industry concerned or
to public interest. Section 1BAA of
the Act empowers the Central Govern-
ment to take over the management of
an industrial undertaking without any
investigation under certain ecircum-
stances. It can take over the manage.
ment of an industrial undertaking it
there is in itg possession documentary
or other evidence to show that the
persons incharge of the concerned
industrial undertaking, have by reck-
less investments or creation of in-
cumberances on the assets of tne
industrial undertaking, or by diver-
sion of funds brought about a situa-
tion which is likely to affect the pro-
duction of articles produceq by the
industrial undertaking and immediate
action is necessary to prevent such a
situation, Such action can also be
taken if there is documentary or other
evidence to show that the industrial
undertaking has been closed for a
period of not lesg than three months
and that the financial condition of
the company owming the industrial
undertaking and the condition of the
plant and machinery of the undertak-
ing are such that it is possible to re-
starg the undertaking and such re-
starting is necessary in the interest of
the general publicc Where the com-
pany owning the concerned industrial
undertaing is being wound up by or
under the supervision of the High
Court, the Central Government has
to take the permission of the High
Court for ordering investigation under
Section 15A of the Industrieg (Deve-
lopment and Regulation) Act. If, on
the basis of the investigation ordered
under Sectlon 15A, the Central Gov-
ernment comes to the conclusion that
it is necessary in fhe public interest
to take gver the management of the
industrial undertaking, it approaches
the High Court for permission to take
over the management of the industrial
undertaking under Section 18FA of

the Indusiries (Development gnd Re-
gulation) Act.

The management of the Industrial
undertakingg mentioned in the list was
taken over because the conditiong laid
down in the relevant sections of the
Act were fulfilled. The Government
were also anxigug to avoid loss of
production and unemploym.ent,

(c) The public financia] institutions
generally finance the re-construction
or re-habilitation programme of the
sick units. Their assessment of the
viability of the unit is taken intp
account before action under the Act
ig taken,

Panel on the National Transport
Policy

9856. SHRI MOHINDER SINGH
SAYIANWALA: Will the Minister of
PLANNING be pleased to state:

(a) whether a panel on the National
Transport Policy has been set up by
Government;

(b) what is its composition and the
job assigned to it for this year; and

(c) whether rail-road competition
and coordination will also remain
under the purview of the panel?

THE PRIME MINISTER (SHRI

MORARJI DESAI): (a) Yes.

(b) A copy of the Resolution under
which the Committee was constituted
is placed on the Table of the House.
| Placed in Library. See No. LT-2302/
78].

(¢) The National Transport Policy
to be developed by the Committee
would be based on optimising the
distribution of traffic between differ-
ent modes of transport, inclufing
road and rail



223 Written Answers

Standing Committey to review ymple-
mentation of Power Projects

9957. SHRI YASHWANT BOROLE:
Will the Minister of ENERGY be
pleased to state:

(a) whether g standing committee
on power hag been get up to review
the implementations of the power
projects in the country; and

(b) if so, how many meetings have
been held so far and the outcome
thereof?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
In the Conference of State Power
Ministers held in January, 1978, it
was decided that a suitable organisa-
tion be established in each State for
effective monitoring of the progress
of power projects. The Chief Minis-
ters of the Stales have been requested
to review the exisling arrangements
in this regard and to strengthen the
orgamsation wherever required.

2. It was further decided in the
meeting referred to above that a
Standing Committee may be set up
to review from time to time the im-
plementation of recommendations of
the Chairmen’s Conference as well as
the decisions arrived at, jn the State
Power Ministers' Conference. Ac-
cordingly, a Standing Committee of
the Power Ministers' Conference has
since been constituted,

(b) The first meeting of the Stand-

ing Committee is proposed to be con-
vened shortly,

Electricity charges for consumption of
Power by DSIDC

9858. SHRI RAM KANWAR
BERWA: Will the Minister of
ENERGY be pleased to refer to the
reply given to the Unstarred Question
No. 5630 on 5th April, 1978 regarding
electricity charges for consumption of
power by DSIDC and state;
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(a) the rates per unit charged in
D.S.LD.C. industrial complexes located
at Okhla, Wazirpur, Lawrence Road,
Jhilmil and Nangloi for the power con-
sumed by various industrial units;

(b) the reasons for charging differ-
ent rates in different industrial com-
plexes, and also the reasons for
charging more per power unit in
Nangloi industrial complex in com-
parison to other industrial complexes;

(e) whether it is a fact that there
is no regular supply of power during
day time in Nangloi industrial com-
plex causing setback to industrial’
production; ynd

(d) if so, the steps taken or pro-
posed to be taken for ensuring regular
supply of power there?

THE MINISTER OF ENERGY
(SHR1I P, RAMACHANDRAN): (a)
Industrial complexes located at Okhla,
Wazirpur and Jhilmi] have got per-
manent power conneclions and indus-
trial units get power supply from
DESU directly at the following rates
w.e.f 1st April, 1978;

(i) Rale per unit—30 paise.

(ii) Electricity duty—03 paise per
unit.

(iii) Excise—02 paise.
Meter rent—extra.

Some power connections at Lawrence
Road industrial complex are tempo-
rary and some are permanent, The
rates for permanent connections are
the same as those for Okhla, Wazir-
pur and Jhilmil complexes as indi-
cated above, In the case of tempo-
rary connections, the power supply
is taken by DSIDC from DESU and,
in turn, supplied to industrial units
at a flat rate of 50 paise per unit,

In the clse of Nangloi industrial
complex, power connectlons are given
on temporary basis and power is first
received by DSIDC and, in turn, sup-
plied to the indusirial consumers
@175 paise per unit.
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(b) The different rateg at different
industrial complexes are being charg-
ed based on the fact whether the con-
nections are permanent or temporary
In the case of permanent connections,
the power supply i1s being given by
DESU directly and in the case of
temporary connections the power sup
pPly 1s given by DESU first to DSIDC
who, 1n turn supply to the 1ndustrial
consumers In the case of temporary
supplies, DESU 13 charging apart
fiom the gppropriate industria] tariff
based on the load demand and whe
ther the connection 18 of low tension
. or high tension 50 per cent gurcharge
on account of power being given tem
porary basiy and further 25 per cent
surcharge where the load has exceed-
ed the sanctioned limit Fower con-
nection at Lawrence Road 1g given on
low tension while the power connec
tion at Nanglol industrial complex 1s
gwven at high tension and low ten
sion DESU charges different rates
for hugh tension and low tension
DSIDC 15 charging different rates at
Nangloy and Lawrence Road Indus-
trial complexes on account of differ-
ent rateg being charged by DESU
from them

(c) Although efforlts are made by
DESU to supply power regularly dur
ing day time in all the industrial
complexes including Nanglo: indus
trial complex, the possibility of occur-
hence of few break-downs on the sys-
tems causing failure of supply some
times cannot be rules out Further,
DESU has given bulk connectiong to
DSIDC at one point from where
DSIDC has laid their own mains for
supplying power to the varioug con-
sumers There 15 posmbility of few
failureg due to faults ;n DSIDC gys
tem also

(d) In order to arrange permanent
connections and to augment the
power supply 1n Nanglol, DSIDC has
agreed to pay its financial share to
DESU for laying permanent lines,
instal new sub-stationg and to give
permanent connections directly to the
industrial consumers DESU would
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take up electnfication work in hand
as soon as the payment 13 received
from DSIDC

Capital Subsidy Behems for Lalipur,
Jhansi, Banda, Hawirpur and Jalsem

9959 SHRI MADHAVRAO SCRN-
DIA Will the Minsster of INDUSTRY
be pleased to state

(a) number of districts of Uttar
Pradesh included under the scheme of
Cap.ial subsidy for Industrisl Deve
lopment and under the District Indus-
trieg Centres Scheme which have the
component of RIP, separately for the
‘development of backward regions;

(b} whether Lahtpur Jhansl,
Banda, Hamirpur and Jalaun districts
of Bundelkhand Region are included
m these two schemes, and

(c) 1f not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) (a)
Six districts namely Baha, Jhansi,
Almora, Basti, Faizabad and Rai-
Bareilly of Uttar Pradesh are covered
under the Central Scheme of Capital
Subsidy for Industrial Development
ang 13 districts namely Saharanpur,
Ghazipur, Jhansy, Allahubad, Almora,
Lucknow, Mathura, Rai Baretlly,
Fatehpur, Ballia, Unnao, Deoria and
Moradasbad having compenent of
Rural Industries Projects Programme,
are covered under the new scheme
aof Dustrict Industries Centres

(b) Lalitpur District has been carv-
ed out of erstwhile Jhans; dwirict as
1t existed prior to its re organisation
It was decided by the Planning Com-
mission that Jhans Distnet ﬂ“ﬁ
existed prior to its re orgamsation

continue to qualify for Capital Sub-
sidy Scheme Banda, Hemupur and
Jalaun districts of Bundelkhand Re-
gion have not been included in the
Capital Submdy Scheme Under the
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District Industries Centre Scheme, at
present Jhansj District alone ig cover-
ed,

(c) Onmly 101 districts in the coun-
try have been selected for Capital
Subgidy Scheme. Similarly, the Dis-
riet Industries Centres are being
opened in a phased manner, All the
Districts in the country are likely to
be covered under the District Indus-
tries Centre Scheme jn course of
time.

Elecirification of Viflages of Ashok
Nagar Tehsil in Guna District of
Madhyg Pradesh

9060, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of ENERGY
be pleased to state:

(a) whether it is a fact that a
scheme for electrification of villages
of Ashoknagar Tehsil in Guna District
of Madhya Pradesh was submitted to
the Rural Electrification Corporation,
some two yearg back but the same
bas not been finalised due to technical
defects pointed out by the Corpora-
tion;

(b) if so, the detailg of the techni-
cal defecty specially pointed out by
the Corporation; and

(c) the reaction of Government
thereon?

THE MINISTER OF ENERGY
(S8HRI P. RAMACHANDRAN): (a)
The Scheme for electrification of

(b) and (¢). Do no arise,

Number of Pilots in LAF
9081, R. K, MHALGI: Wil
he of DEFENCE be pleased

to state
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(a) what is the total mumber of
pilots in our Indlan Air Force;

(b) what iz authoriseq establish-
ment capacity of pilots in the Indian
Air Force; and

(c) what are the efforts to make up
the deficiency and the period required
for the same?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(c). It will not be 1n public interest
to disclose any detals about our pre-
c1ise fighting strength—whether in
terms of trained manpower or equip-
ment.

a1 mayt @ wiv
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(2) war »ft Toqe wrer & ATWL
feg au 1% ¥ & wm@T A
fedr aafer 3 giafrdiom

fearmar g

(3) =7 Tedlw war $19 § qW
¥ 9§ 7 3 ¥ qeary WY
e fre T § #f
wAtferar fafga ar

FHT W AT U B §T a7 AT
qrigt § wE A Ay firar 1 0T
AT Y A wrw ford # g
& qew g Tar AT I g g

o

9963. &t ¥ywow W :  wAT
K WAl ag ATy 7 v wor e

(%) %a1 8w & @@ wgdy F ol
oY fat TR 47 wAeE faar @
e,

(7) sargAdaXqa & freg
& ot forsraa foeft §

(m) l’-'ﬁ{art;wﬁ qTHIT &t
w Aifr &, W

(7) %ar fat T A ooy 2]
Fogr o e o g0 R ¥ fadr
we ! ¥ W afe A, A e W s
!?

wg e ¥ Tvow st (it afre
am waw) (F) & (v) wifgs
AT R ¥ o7 W g W we ¥y
a7 &Y AT |

() srkafre earr ot fedt w-
W e €T WAINT OF wooy § o
wre T S fgaT Y a1 204 % wEnry

oAl § Wi Uoy gOR gE AR
e Friawy v & fag guw §

fafaw ot & wimf & efer Tt fare
fed oy oer fom

9964, it wfey wif wdw: W
gwn o gwtew AT O ¥
®T FAT F4 3

(%) wa finew fedom & poraw
& fafww wmit & st & s o< g
faar dme fer 8 o af @7, a1 o
1975-76, 1976-77 &< 1977-78
#, wdary, 37 fardt qor farey &are fird
TR I AT,

() =& 1978-79 F &ar fexr
aT e g feet A wer o sy
e,

(7) #r ag #9 & f5 wq oAy
FY gear # qwas % dme o w
g foal ®7 o0 ¥7 §, WK

(7) 3% Tmr ¥ am Far § Pasrax
T & aqt F wfawan qv faw dare
ey ma o v af frax g o
#are fee wir ?

v Wit weTew W (st Ay
o wrewrelt)  (F) 1975-76 ¥
1977-78 &% # wafg & o= foew
ST 3T o & weafua freafafaas
o e gy —

(1) n oo ey frwie (arar)
1975

(2) Terervowea=s (qrar) 1975

(3) wrw #t &ur (W7RT) 1076
(T orew wrw )



a3t Written Answers MAY 10, 1978 Written Answers 232
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16. wIgw % 7w (wrer) (1968)
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Development of Backwarq Districts In
Gujarat

9965. SHRI DHARAMSINHBHAI
PATEL: Wil) the Minister of IN-
DUSTRY be pleased to gtate:

(a) the number nn:I names of the
districts in Gujarat declareq indus-
trially backward till 31-3-1978;

(b) the criteria adopted for declar.
ing districts industrially backward;

{c) whether any other districts are
proposed to be declared industrially
‘backward in Gujarat during the period
from 1878-79 to 1983-84 and if so, the
numes of these districts and when these
wil] be declared industrially back-
ward; and

(d) whether a demand has now been
received from Gujarat Government
for declaring some more districts in-
dustrially backward and if so, when
the names of the districts in respect of
which the demand has been made and
the action taken or proposed to be
taken thereon and when ang how?

THE MINISTER OF STATE IN
MINISTRY OF INDUSTRY
(BHRIMATT ABHA MAITT): (a)
10 districts of Gujarat State wviz,
Amreli, Banaskantha, Bhavnugar,
Broach, Junagadh, Kutch, Mehsana,
Panchmahals, Sabarkantha and Sur-
endernagar have been selected as in-
dustrially backward to qualify for
concessional finance facilities. Out of
these, 3 districts viz, Panchmahals,
Broach and Surendernagar have been
selected to qualify also for the Cen-
tral Scheme of Investment Subsidy.

(b) On the basis of the set of crite-
ria recommended by the Planniag
Commussion to States/Union Terri-
tories for adoption as ‘guidelines’ for
the purpose of identification of in-
dustrially backward districts to qua-
lify for concessional finance facilities,
the Gujarat Government adopted the
following critera for the purpose:—

(1) gross value of agricultural
output per mcre of the mnet
area sown;

(1) agricultural workers (includ-
ing agricultura] labourers) as
a percentage to total popula-
tion;

(1) per capita grosg value of in-
dustrial output by lerge fac-
tories;

(1v) number of factory employees
per lakh of population;

(v) workers engaged in secondary
activities per lakh of popula-
tion;

(vi) length of metalled roads and
railways per '00 sq, miles;
and

(vil) population of towns ang vil-
lages electrified us percentage
to total population

(¢) and (d). No proposal from the
Government of Gujarat for selection
of additional districts of the State as
industrially backward for the next
Plan 1978—83 hag been received from
the State Government.
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Flying Sauncer

9966, SHR] MEETHA LAL PATEL:
Wil] the Minister of SPACE be pleas-
ed to state:

(a) whether a glittering object like
fiying saucer was seen in the various
cities and areas of the country a few
days ago;

(b) if so0, whether Government have
made any enquirieg in this regard; and

(¢) if so, the outcome thereof and
if no enquiries have been made, the
reasons thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (u) Objective
observationa] data sre available only
about the sighting of an unidentified
fiylng object noticed over Ahmedabad
and Bombay on the night of April 8,
1078.

(b) Physical Research Laboratory,
Ahmedabad has collected some scien-
tific data in this regard.

(c) Preliminary analysis of the
data gathered indicates that the object
is likely to have been a meteorite.

over of Centron Manufacturing
ety Razor Blades by Mossrs
Brooke Bond

9967. SHRI AHMED M. PATEL:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it iz a fact that as
reported in ‘Commerce’ dated 11.3-1878
that M/s. Brooke Bond, g multi-
national and also a large House are

the manufacture safety razor
blades;

(b) it s0, what is the reaction of the
Government thereto;

(c) whether Government policy
allows such take over by a multina-
tional and alsc a Large House of non-
priority mass consumption item;
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(d) whether such action by Brooke
Bond is prompted by Government's
approval of Colgate.Palmolive, another
multinational company, taking over
the marketing of T.T. Blades;

(e) whether in view of the serious
nature of the issue of multinational
entering into consumer field through
back-door methods, Government pro-
pose to put a stop to all such activities;
ang

(f) if so0, what steps Government are
taking to stop entering of multina.
tional companies into consumer field
like razor blades?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) It
is understooq that M/s, Brooke Bond
have plans to seek amalgamation, un-
der the provisions of Section 72 A of
the Income Tax Act, 1981, with M/s.
Centron Industrial Alliance Ltd,
Bombay.

(b). Since no formal application has
been received and considered, it will
not be possible to indicate Govern-
ment's reaction thereto,

(¢) The application, if and when re-"
ceived, will be considered In accor
dance with the guidelines lald down
:Iuthe Centra] Government in this be-

(d) As stated in reply to part (b),
no application has been received in
this regarq from M/s, Brooke Bond, -
In regard to marketing tie-up between
M/s. Colgate-Palmolive and M/s. T. T.
Blades, it may be stated, that the
Government had rejected the proposal
having regard to the provisions of
FERA, 1873,

(e) It is considered that the pro-
visiong contained in I(D and R), Act
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(1) Does not arise in view of reply
to part (e) above,

Inquiry regarding saly of Vehicles

8968. DR. MAHADEEPAK SINGH
SHAKYA:

DR. VASANT KUMAR
PANDIT:

Will the Minister of DEFENCE be
pleased to refer to the reply given to
USQ No. 264 on 22-2-78 re. complaints
from MPs re. protection to employees
who were gllotted vehicles from
C.V.D. Delhi Cantt and state:

(a) the reasons for inordinate delay
instituting the inquiry when the in.
formation of sale of Vehicle on the
day of its allotment in September,
1974 itself was mccepted by the Minis-
ter, who gre responsible for such a
lapses, when it would be completed
and how Government propose to
withstand the pressure from INTUC,
Union;

(b) whether 3} years' time is insuffi-
cient in disposing of the case and does
it not give suspiclon of completing
formalities of inquiries only aimed at
in shielding the culprits;

(¢) whether ackion on such irregu-
larities of embezzlement, cheating and
fraud lies in disciplinary action only
and if so, furnish copies of the rules
and what penalty is provided for such
acts and whether it does not consti.
tute an offence under IPC; and

(d) what is the hesitation in hand-
ing over such cases to CBI for fair and
impartial inquiry as gome of much
caseg are already being probed by it?

THE MINISTER OP DEFENCE
(SHRI JAGJIVAN RAM); (a) and
(b), The first information about the
sale of 1 vehicle by an employee of
CVD Delhj cantt. was received on the
10th April, 1976. The complaint was
duly processed and the allottee sub-
mitted his explanation as required
under the ruleg in June 1977. A re-
gular inguiry under the rules was

initiated thereafter which has been
completed and further action iy being
taken. Government is not gware of
any pressure from the INTUC Union
with regard to this case,

(¢) Departmensal disciplinary action
can be taken agalnst employee under
the provisions of Central Civi] Servi-
ces (Conduct) Rules, Extracts from
the relevant rules indicating the
penalties that can be imposed are
furnished in the statement laid on the
table of the House. [Placed in Lib-
Tary. See No. LT-2308/78].

(d) Thig is an individual case and
no general defalcation of funds is
involved justifying probe by C.B.IL

Number of Employees working in
Central Vehicle Depot, Delhl Cantt.

9869. DR, MAHADEEPAK SINGH
SHAKYA:

DR. VASANT KUMAR
PANDIT:

Will the Minister of DEFENCE be
pleased to state:

(a) the tolal number of employees/
workers working in Central Vehicle
Depot, Delhi Cantt., category-wise;

(b) whether it is a fact that 25 per
cent. of the employees/workers have
crossed the superannuation mge and
are even unable to walk and see pro-
perly but are continuing as they suc-
ceeded in getting wrong dates of birth
recorded at the time of joining service
without furnishing any reliable au-
thenticated document and proof in
respect of date of birth; and

(c) it so, the reaction thereto;
whether Government propose to get
the truth verified by conducting a
survey to do the needful in the matter
ang if not, the reasons therefor?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
total number of employees is:
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MNom-indusirial

Clan INI . . . . . %86

Clam IV . 130

Class IV (Non-combatants), 4

Comservancy Sweeper 6
ToraL 266
Indwsirial

Class H1 . 5 & . 412

Claes IV . . . p 1241
ToraL . . . 1653

(b) No, Sir. The date of birth re-
corded in the documents is based on
documentary evidence where gro-
duced and in other cases, the date of
birth was assessed by the Medical
authorities,

{c) Does not arise,

Owntral Atiesation for Trival Swb-plan
in Wifth Flve Year Plan

#970. SHA1 GIRIDHAR GOMANGO:
Will the Minister of HOME
AFFAIRS be pleased 1o state:

(a) the total allocation proposed for
the tribal gub-plan areas be as Central
amistamee to the States in Fifth Five
Year Plan;

#b) twtal amount oreleased to the
Btates before the end of the Fifth Five
Year Plan; State-wise:
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(e) whether the allocation for these
areas has been fully spent by the
States; angd

(d) the steps taken by his Ministry
to utilise the funds in time?

THE MINISTER OF STATE IN
THE  MINISTRY OF HOME
AFFAIRS: (SHR] DHANIK LAL
MANDAL): (a) and (b). Ap outlay
of Rs. 190 crores was proposed for the
Fifth Five Year Plan (1974—179) es
special Central assistance for the
Tribal Sub-Plans, The amount
earmarked for the period ending 3ist
March, 1978 when the Fifth Five
Year Plan ended was Rs. 120 crores,
out of which Rs. 11831 crores, was
released to the concerned States and
Union Territories. State-wise break-
up is given in the Statement inclosed

(c) According to reviews made
with the States when finalising an-
nual Plan for 1078-79 the amountg of
specia] Central assistance are likely to
be tully utilised. Final position will
be known after the accountg are re-
conciled,

(d) The States have been asked
to emsure that the sub-plan fpro-
Bramine are implemented in full, and
the performance is reviewed at perio-
dical meetings. The States have
appoinied senjor officers to oversee
the sub-plan programmes and have
taken up various other measures for
the implementation of the tribal sub-
plan like the appointment of Project
Officers, the delegation of financial
and administrative powers to the pro=-
ject functionsrjes and the metting up
project level committees.
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Semtemment
Statement showing the Amount of Special Central Assstance released to States & Umon
Terrtorses 1n Fifth Five Year Plan
(Rs n lakhs)
State & U Ts 1974 75 1975 76 1976 77 1977 78 Total
1 2 3 4 5 6

1 Andhra Pradesh 39 oo 123 00 194 75 285 25 642 00
2 Awam 24 00 100 00 203 00 257 0o 584 o0
9 Bihar 56 0o aB1 oo 614 oo 8oy 50 1758 50
4 Gujarat 44 00 200 0O 326 oo 473 10 1043 10
5 Hunachal Pradesh 31 00 68 oo 0o oo 189 oo
6 Kamataka 2 50 10 00 20 o0 24 00 56 50
7 Knala 2 50 15 ov 26 oo 25 00 68 50
8 Madhya Pradesh 57 00 506 oo 1007 00 1554 25 3241 25
9 Maharashtra 30 o0 104 00 231 oo 378 25 743 25
1w Manipur 43 o0 90 00 128 oo 261 oo
1n Onwa 86 vo 292 00 587 oo 770 15 1735 15
12 Rajasthan 50 00 150 00 246 25 298 10 744 35
13 Tarml Nadu 2 5 12 00 44 00 45 00 103 50
14 Tripura 1 po 46 wo 68 oo y6 40 211 40
15 Uttar Pradesh 1 00 5 00 11 00 15 o0 92 oo
16 West Bengal 25 00 72 00 149 00 215 00 471 0O
17 A & N Tdands 20 00 17 00 17 o 54 0O
18 Goa Daman & Diu 8 oo 11 00 19 oo
Grann ToTAL 430 50 2000 00 4000 00 5500 00 11930 57
Formulation of Scheme for Tribal THE MINISTER OF BSTATE IN

Sub-pians

8871 SHRI GIRDHAR GOMAN
GO Will the Mimster of HOME
AFFAIRS be pleased to state

(a) whether his Ministry have as
ked tne States to formulate the pro-
grammes, schemes ang pro) witn
higher allocation for the State Sectora
in the annua] plan of rolling plan for
tribal sub-plan;

(b) of so, the guidelines thereof,
{c) the allocation proposed for tri-
bal sub-plap from the Centre for Sixth

Five Year Plan and the current year
of the Rolling Plan, and

(d) the programmes for Sixth Plan
for the tribal areas?

THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL) (a) and (b) The annual plans
of 197879 for the triba] sub-plan
areay have been finalised A state-
ment gshowing the amounts earmark
ed fiom the State Sub-Plan and from
special Centra] assistance 1g enclosed

(c) The amount of special Cen
tral assistance allocated for the year
1978.79 1s Rs T0 crores The amount
proposed for the Five Year Plan
1978—83 15 Rs 350 crores

(d) The programmes will cover
all sectorg of development The sub-
plans for 1978—83 have not yet been
finalized
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Biatement

State-wise b the mavked for the i
reak-up of demmmnqua.n}mw

(Rupees in lakhs)

Asistance

1 2 3 4
1 Andhra Pradesh . . . . . . . . . 1473 oo 253 00
2 Asam . . f . . . . . . . 1000 0O 32500
g Bihar ) . . ) P . . . . 6525 oo 975" 00
¢ Gujarat . . . PN . . . . 3850° 14) 59600
s HimachalPradesh . . . . . . . . 500 35 180 0o
6 Karnataka . . . . . B o . ” 208 00 24' 00
7 Kerala* . . . . . . . . . . 9100 1800
8 Madhya Pradesh f . i . 8 . . . 6354 00 1826- 00
9 Maharashtra . . . . .. . . . 4851+ 81 397 oo
10 Manipur . . . . B . . . ' . 1434 vo 177 oo
11 Orisa . e e e e . : . 4751 6o gbo oo
12 Rajasthan . f . . . . . f . . 1374 00 327° 00
13 Tamil Nada . . . . . . . . . 159° 00 49° 00
14 Tripura . . . . . . . . . f 722 50 108 00
15 Uttar Pradesh* . . . f . . . . 8B-00 1700
16 West Bengal . . . . . . . . 1354 o 263- 00
17 A & N Ilands* . . : . , . f . ' 75" 00 36+ 00
18 Goa, Daman & Diu* . . . . . N ' . 45' 00 22' 00

Total . 84412°00 6500- 00

Reserve Nil 500" 00

Grand Total  34412-00 7000 00

o
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Expenditure on Tribal areas under THE MINISTER OF STATE IN
Sub-Plang THE MINISTRY OF DEFENCE

9972 SHR! GIRIDHAR GOMANGO
Wil the Minister of HOME AF-
FAIRS be pleased to state:

(a) total money spent by the
States from State Plan Sectors in tribal
sub-plan areas upto the end of Fifth
Five Year Plan, State wise from the
date of policy decision of the Govern-
ment of India to have sub-plan for
the tribal areas and j;ts acceptance by
the States,

(b) whether the amount earmark
ed from State Sector hag been fully
utiised by those States, and

(c) the procedureg adopted by the
States to check the delay and diver-
sion of allocations made?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL) (a) to (c) The information 1s
being collected, and will be laxd on
the table of the House

Agreement with Miisubishi Co of
Japan regarding Merchant Ships

2978 SHRI MONORANJAN
BHAKTA Will the Minister of
SHIPITNG AND TRANSPORT be
pleased to state:

(a) whether 1t 13 a fact that some
agreement 18 being reached with the
Mitsubishy Compény of Japan to
procure Merchant ships though some
other companies from Japan offered
lower price, and

{b) if so, whether Government
agrees to enquire mnto the whole
matter about Mitsubishi affairs be-
fore entering into any dealings, if
not, reasons therefor?

(PROF SHER SINGH) (a) No, Sir

(b) Does not grise

Decline in Production of Indigenous
Paper

9974 SHRI SUKHENDRA SINGH
Will the Minister of INDUSTRY be
pleased to state*

(a) whether it 1s a fact that pro-
duction of indigenous paper has de-
ciined considerably,

(b) 1t so, what was the actual pro-
duction of paper during the last three
years against the installed capacity
and what are remsons for the short-
fall in production, and

(c) the gteps Government have
taken to meet the requirements in
this regard?

THF MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) (a)
and (b) No, Sir The production of
paper and paper board has conmstent-
ly increased over the last three years
The installed capacity and production
during the last three years 18 indicat-
ed below —

Installed Capacity  Percenm-
Production “%.!
Year {lakhs (lakh utifization
tonnes/  tonnes) of capa-
year) cty
1975 10 GB B a2g 77 69
1976 1t og 8 8o 79 8¢/
1977 1 37 93¢ 8a1%

The percentage utilisation of capa-
city 18 considered {0 be normal,
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(¢) The coumtry’y requirements of

peper sre by snd large met from in-
digerrouy production, except for some
speciality varieties of paper which
are being imported. However addi-
tional capacity i1s being set up both
in the public sector and private sec-
tor and Government have also
allowed the facility of import of
second-hand equipment for small pa-
per arills. These steps are expected
to sesult in a continueus growth of
capacity as to enable production to
keep pace with future demand.
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9977. SHRI 5, R. DAMANL: Wil
the Minister of HOME AFFAIRS be

pleased to state;

(a) whether it is a fact that over
2000 persons arrested by police in
Delhi for Involvement in criminal
cases lik, theft; and kidnapping to
manslaughter, dacoity, robbery loot-
ing etc. and released on bail by law
courts, are found missing;

(b) whether it is also g fact that
persons who Btood sureties for the
above ure also not traceable;

(¢) i 5o, the details thereof and
Government have instituted

whether
ah enquiry into this matter; and

(d) whether thy increass in crime
is due to such large number of crimi-
nals being at large?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-}
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) to (d), 1865 persons
arrested by the Deli  Police for
involvement in criminal cases and
released on bail by law courts are
absconding. In 1615 cases persons
who stood sureties are also not trace-
able This 1s bound to adversely
affect the crime situation  Govern-
ment has not instituted an enquiry
into this matter However, the ques-
tion of professiona] sureties hgg been
taken up with the judiciary at the
appropriate level.

Development of Backward Districts of
North Bihar

9978 SHRI SURENDRA JHA
SUMAN Will the Mimster of IN-
DUSTRY be pleased to state-

(a) the names of districts in North
Bihar, which have been declared indus
trially backward,

(b) whether Bihar Government
have submitted any Scheme to Cen-
tral Government for the industrial
development of these backward areas;
and

(c) it so0, the details thereo and
the reaction of Central Government
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
The old districts of Champaran,
Darbhangs, Muzzafarpur, Purnes,
Saharsa and Saran and new districts
of Begusarai of North Bihar have
been selected as industrially back-
ward to qualify for concessional
finance facllities, Out of these, the
3 districts of D
and Saharsa have been selected to
qualify also for the Central Bcheme
of Investment Subsidy,

(b) and (c). The Government of
Bihar have made a reference regard-
g their special scheme of Joba pro-
gramme for North Bihar and select-
ed aress of South and Central range.
After initial examination of the
scheme, the Planning Commission
have sought for additional informa-
tion on certain points in order to faci-
litate examination of the scheme,

The Bihar Government have sent a
scheme to cover 1B districts under
the District Industries Centres
Scheme in the first phase. The Cen-
tral Government have approved this
scheme.

Complaints re Bus Services on Route
Nos, 91, 96 and 900

9979, SHRI RAMJILAL YADAV.
Will the Minister of SHIPPING AND
TRANSPORT be pleased to refer to
the reply given tp Unstarred Question
No. 7418 on 18th Apni] 1978 ang state:

(a) whether bus services on route
Nos. 81, 96 and 900 have not been
giving satisfactory service to the
commuters residing in Vivekanand
Pur;, Days Nand Colony. Bagh Kara
Khan, etc near Saral Rohilla;

(b) if so, whether Government re-
ceived any complaintg and alternative
proposals from the commuters in
that regard; if so, the details thereof;
and

(¢) whethey Government propose to
start at peak hour in the firgt ingtance
a bus service for Central Secrstariat
and Connaught Place if so, by what
time and if not, the reasons therefor?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (c). BSaral
Rohilla and the areas adjoining it are
connected with the Central Secreta-
riat by bus serviceg on Routes No. 91
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ang 157 provide a link to the residents
of these areas to Connaught Place,
A special trip has already been pro-
vided at 9.15 hrs. from Serai Rohilla
Secretariat for the conve-

é

fled with the existing arrangements
as their grievance is that, in the morn-
ings, the buseg on routes No. 81 and
800, which start from other localities,
do not gtop at Sarai Rohilla. A re-
quest has been made by them for pro-
vision of two more special trips at
9.00 AM and 9.30 AM from Sarai Ro-
hilla to Central Secretariat via Con-~
naught Place and Kasturba Gandhi
Marg. The requirementy of the office
goers living in the grea are being
assesged by DTC with a view to exam-
ining the feasibility of providing the
two additional trips requested for.

Fall in Production in Industries

8080, SHRI SURENDRA BIKRAM:
Will the Minister of INDUSTRY be
pleased to state the list of industries
which production hag fallen by more
than 30 per cent in the last 5 years,
partly due to increase in excise?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMAT] ABHA MAITI): Accord-
ing to available data, a fall of 30 per
cent or more in production over last
five years has taken place only in
VIR/PVC cables, C.I. gpun pipes and
burrieane lanterns. These data are
only for units registered with the Di-
rectorate General of Technical Deve-
lopment gnd do not cover production
in small scale sector for which recent
productien data on a comparable basis
are not available, It is not possible
to relaty the fall jn production of the
above jtems o impact of excise duties.

MAY 10, 1048
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Setting up of a Muich Factery In
Tripura

9981. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether any proposal to set up
a Matchbox factory in Tripura has
been submitted to Government;

(b) if s0, the details of the proposed
factory and its location; and

(c) whether the Union Govern-
ment/Planning Commission has given
their clearance to the proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) No,
Sir.

(b) and (c). In view of (a) above,
do not arise.

Setting up of a Wateh Factory at
Tripura

9882, SHR]I KIRIT BIKRAM DEB
BURMAN: Will the Minister of IN-

DUSTRY be pleased to state;

(a) whether any proposal to set up
8 watch factory in Tripura has been
submitted to Government;

(b) if so, the details of the proposed
factory ang its location; angd

(¢) whether the Union Govern-
ment/Planning Commisgion has given
their clearance to the proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI: (a)
Governmeant have not received any
specific acheme for approval for set-
ting up a watch factory in Tripura.
(b) and (c). Do not arise,



357  Written Answers VAISAKHA 20, 1900 (SAKA) Written Answers 258

et e e Wy st
wrwfindon

9983, WY gOw WY gWW : WY
o A gg TAA W AT W/
fs

(%) =4 1975, 19769 1977
¥ faza & fead q= 1 Wi ferd
wwardt W F7 W faar w@r et
IV AW & A9 T § owr ¥ g™
fwar wma;

(w) wr @ W § urew-
fervieaT e v ¥ o {w & wreramly
s i fod # sTeET enfie w1
wr et wr fearc d, Wk

() ofz g, &t 97 ey & A
wr & wgr 9T ¥ eqrfew fedr ord,
IR gt feadT gRit s & o aw
wqifya e omdr ?

Fe saerm ¥ v W (st
v W) ¢ (%) e o frefrr ot
# fadmy & Frafofes g= oy wrar
# wEATd ¥ w1 WA feqr war
qr —

ad wr a@iffle WX AW

(e Tagi

& s

1 3 4

1975-76 FATET 49,000 17 5
afgar aw  difga aw 33,000 11 §

TET A — —

AT 11,000 4 0

-

anr 83,000 33 0

1976=77  WATET 95,200 36.0
fifgga an 42,000 15 0

FTHT A 1,000 03

frde 3,600 1.37

o 141,800 52 67

1977-78  &ATET 90,000 32 4
#feqy av 45,000 14 7

ey Ry 5,000 12

i 10,000 37

Aoy | 4,000 09
WwveerTinaT 10,000 as

faewr 2,500 08

gy 166,500 57.2

1118 L84



249 Written Answers

(=) s (7). wrar aowre wr
o Ivwn fir fggan e wroie
¥ o F deR 8 0,000 o T
wIfs arRaT «MAT OF waAArd wTw
®T STRAET eqrfed & wr § 1 war
& fis ag wreamT of 1979 ¥ Ew X
& § am)

wlew weTe ¥ gF gEw AT
¢ faem WY 75, 000 Yo % weaArd
Wy ¥ qTivE FeTaw WA Ry AT
s weF & forg g wrfies adw
wrft fear war & 1 4fe e @
et Ao g 1w W
w0 YT qF g Wy ¥ gwrfer
ferfi w7 gy & T dww Y &0

vt v ¥ ¥ ey wrateee
@ Frafer
9984. WY gO¥ W gEw : Wr
gen ok waror wfT 7g FAT €
g1 w4 fiw:

(%) ®ar qxdT wrEwE©T

MAY 19, 1978

Written Answers  2f¢

Tvm Wit e SRt (W ww
T wweit) o (%) o,

(w) frgfer  fawra odvef,
fore¥ frg dor o Y1 e T
wwws wrivit ¥ o7 o §, fowd
wmaTe ot wiawsrat ® oF arfest
IqEI Y A 9T T WY |

forferar wite wrrafie orgrelt o siem

9985 st gt W1 gWN: war
wiwgn ot ofewgn o0 g7 Tar ot
T w4 fr:

(%) o«§ 1975, 1976 WX 1977
& aw & forqr orgrort w7 Fror favar
war oy feaw sgret &t fadwi &
wrara et

(=) Fen-fem Rwi & argray v
wraTs fear qur agT IR AT
sraar A g (wadT df; Wi

() orgrer fawhor & qreet & Bw

wdl a% a7 e 8 faqfer ¥ WA AT F T & SR
w§t % wf 8, W wr Aifc e st w2
(@) afe g, ar 3ae fagfer wr Hwmy § Teq da (Mo
v a% o X ? W fog) : (%)
ITdWT T dw
¥

wra ¥ P o ¥ W {F
warfae

1878

1876 . . . .

1877

3 38
5 35

4 18




261  Written Answe+s VAISAKHA 20, 1000 (SAKA) Wnitten Answers 262
(w)

™ AW EAmoogt YOI OEE FWIAWR AW 6 S
fed w3 (Wowrze &) %o w7WI ¥
ot &

1975 giireatiaar
IHT WA AT
[T
{u THo t{a‘a HTLe
&

e i

s

IIo *a

fprare

aafaas J
1976 warfaar

grvesTiET

afims aodY

8 05 270 89

J

AT
& ',. 6 89 272 14

1977 gaivefaar

qAT™r > 271 83 12




263 Written Answers

(7) g freew foar mar § fe
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Promotion of Employees of J.C.B,
Press

0988. SHRI H. 5. MAHALE: Wil

the Minister of DEFENCE be pleased
to state:

(8) reasons for not holding the
tests for promotion of Copy Holders
to the vacant posts of Readers Grade-
II in Photolitho Press and not promot.
ing the eligible Readers Grade-II of
JCB Letter Press for the vacant posts
lying in the Photolitho Press of JCB,

(b) the number of Readers Grade-
II and Copy Holders who have com-
pleted 3 years and 5 years of service
in their respective grades ang also the
number of Tech. Clerk (UD) who
have been promoted from the posts
of Copy Holders; and

(c) when the Readers Grade-II and
Copy Holders will be given promo-
tions under the provisiong of Recruit-
ment Rules as these categories are
tully entitled for their promotions in
JCB Photolitho Press because accord-
ing to Government of Indla Preas Re-
cruitment Rules, Reading staff is com-
mon to hoth the Presses?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Al-
though the establishment of Photo
Litho Press Section was sanctioned in
1874, the installation of machines
could be completed in October 1077
because of non-availability of air-

MAY 10, 1978

Written Answers 264

conditioning facilities. At present only
one shitt is functioning. The rec~
ruitment of the staff is being done
for this purpose. The posts of Read-
er Grade II in the Photo Litho Sec-
‘tion are to be fllled by promotion
from Copy Holders in the Photo Litho
Section with 3 years Service ag per
the existing Recruitment Rules. At
present no Copy Holder of the Photo
Litho Sectlon is eligible for promotion
to the post of Reader Grade-II,
Two posts of Reader Grade-II will,
therefore, have to be filled by alterna-
tive method of direct recruitment,
According to the existing Recruit-
ment Rules, the Readers Grade-II in
the Letter Presy Section are not eligi-
ble for promotion to the post of Read-
er Grade-I in the Photo Litho Section.

(b) (i) Nif in the Photo Litho
Section,

(i) As regards Letter Press, the
number of Readers Grade-IT and Copy
Holders is Eight and Nine, respective=
ly. At present, there ig no Technical
Clerk (UD) who hag been promoted
from the post of Copy Holder,

(c) The Recruitment Rules of Gov-
ernment of India Press do not apply
to JCB. Recruitment Rules for pro-
motijon in the reading branch of Photo
Litho Section and Letter Press Sec-
tion are different Readers Grade-II
and Copy Holders are entitled to pro-
motion in the respective Sections
only,

Import Licence to NFILC.

9967. SHR] BIRENDRA PRASAD:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that the
National Federation of Industiria} Co-
operatives Limited was given impord
licences;

(b) if so, how these import licences
were t0 be utilised;

(¢) how many such licences were
1970 till date; and
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fled that no misutilisation has been
done by the officlals of NF.IC. Ltd
of the Import Licences mentioned
above?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a}
NFIC is a registered exporter and re-
ceive REP import licenses against ex-
ports, as per policy, from the Chief
Controller of Imports and Exports,

(b) The import licenses are mostly
applied and received on behslf of the
manufacturing cooperatives and are
utilised in consultation with these so-
cleties.

(¢) During the periog 1st January
1970 to 31st January 1978 REP import
licences worth Rs. 58.48 lakhs were
applied for against the exports of
knitwear, footweer, handicraftg etc

(d) Ministry of Commerce has laid
down elaborate procedures under
which any misutilisation of licences is
detected and severely dealt with. No
misutilisation hag come ta the notice
of this Ministry during this period.
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Demonstration at the Fiag Hoisting in
Car Nicobar on Republic Day

8889 SHR] MANORANJAN BHA-
KTA: Will the Minister of HOME
AFFAIRS be pleased to state;

(a) whether Government arg aware
of the black flag demonstration and
anti-national glogan shouting by a
section of Government officials at Car
Nicobar on the 26th January, 1878
during the flag howsting ceremony
showing utter disrespect for the na-
tional flag and national anthem;

(b) if so, the action Government
have taken against those Government
officials, and

(¢) whether this type of activities
in the tribal area will encourage in-
discipline ang lawlessness gmongst the
tribals leading to serious consequen-
ces, if go, the reaction of Government
thereto and steps contemplated to
check recurrence of such incidents?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
No hlack flag demonstration or

anti-national slogan shouting took
place on 26th January, 1878 during
the flag hoisting ceremony and sing-
ing of national anthem at Car Nico-
ber, However, occasional slogans
pertaining to the acceptance of their
9-point demang were shouted by
some smployees cutside the venue of
the function, Np disrespect was
shown to the national flag nor the
signing of the Mational Anthem was
prevenied or any disturbance caused

to such singing The demonstrators
dl:d not calge any Interference in the
smooth functioning of the flag-hoist-
ing ceremony.

MAY 10, 1878
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(b) and (c). Immediately ifter the
flag holsting ceremony the emp-
loyees came to know of the decision
to call of the hunger atrike/demons-
tration taken earlier by the employ-
ees union at Port Blair and they ex-
pressed their regrets over the inci-
dent. The demonstrators were warn-
ed by the District Officers to be care-
fu] in future. This was an isolated
incident for which the employees had
expresseq regrets and therefore not
lkely to encourage indiscipline or
lawlessness amongst the tribals
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Use of Helicopters, Aeroplanes etc. by
Former Ministers for Election/Party
purposes

8991 SHRI MRITYUNJAY PRA-
SAD: Will the Minister of DEFENCE
bl:‘plused to lay a statement show-

(a) the extent to which the former
ministers including the former Prime
Minjster, made use of helicopters,
deroplanes, motor vehicleg ete, of Qov-
ernment for election, party or personaj
purposés between 1st Januaty, 1971 to
20th March, 1077, year-wise indicating
(1) names of such former ministers
Who have been‘iient bills in this regadd,
(i) the vehioleg used, (iti)

travelled therein, (iv) number of days
vehicles were used, the amount which
became due to them, (v) the num-
ber of bills whi¢h have not been either
prepared orf sent to them and the
amount paid by these former ministery
on this account and those against whom
these bills are still outstanding and
(v1) measures taken or being taken
for realising the same;

(b) whether Cenira] Government
are aware that such bills have been
sent by State Governments also and if
so0, the details thereof; and

(c) whether gome of these bills are
to be pmd by the Congresg Party; if
80, how the same will be realised from
the two factions of Congress Party and
whether any amount has slready been
realised, if 5o, how much?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM)- (a) The
year-wise details of the use of mili-
tary aircraft and motor vehicles by
the former Prime Minister and other
Ministers for unofficial purposes dur-
ing the period 1st January 1871 to
the 20th March 1877 are given in the
two attached statements The infor-
mation has been compiled on the basis
of the available records.

(b) Ministry of Defence have mno
information about any bills that may
have been sént by the Btate Govern-
ments to the former Ministers, inclu-
ding the fromer Prime Minister.

(¢) The Prime Minister's Office
have sent the necessary bills to the
AICC, for recovery of outstanding
dues. Some reminders to the then
President and the General Secretary
of AICC were also sent by the
Prime Minister’s Office in registered
covers, as well as through prdinary
mail 'There was no response from
the AI.C.C. The matter was also tak-
en up with Smt. Indira Gandhi and
with both the factions of the Congress
Party for early settlemnet of the
outstanding gues. So far, these efforts
have not elicited a response.
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9996. SHRI A, K. ROY: Will the
Minister of ENERGY be pleased to
state:

moneylending if go, their number and
the collieries and the categories they
belonged; angd

(c) whether it is g fact that after
emergency most of them have return-
ed to their original place, if so, facts
in details; and whether money lending
has again increased, what steps Gov-
ernment propose to take to stop this
practice?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (u)
Money lending hag been a major
social evil in the coalfields.

(b) 133 persons were transferred on
account of their suspected involve-
ment in money lending during and
before the Emergency. A statement
showing other requisite details ig laid
on the Table of the House, [Placed
in Library. See No. LT-2304/78).

(¢) No, Bir. Only eleven persons
have been transferred back to their
original places of posting as the alle-
gations against them could not be
substantiated. Apart from adminis-
trative action against employees sus-
pected to be involved in money lend-
ing, other steps in this regard include
keeping watch on payment countries
on pay days, generally educating
workerg against evils of money lend-
ing, provision of easy credit through
Co-operatives and banks, setting up
of Consumer Co-operative stores for
commodities, ete.

Shortage of Tubes & T.V. Bulbs
9007. DR, VASANT KUMAR PAN-
DIT: Will the Minister of ELEC-
TRONICS be pleased to state:

(a) whether it {s a fact that the
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(b) whether it is a fact that the
Electronic Trade and Development
Corporation are negotiating latey deli-
veries of raw materials to small scale
television manufacturers;

(¢) whether it jg a fact that Bha-
rat Electronics Ltd (BEL) has fallen
in its production of T.V. Tubes and
bulbs;

(d) whether it is a fact that ETDC
is importing T.V. tubes and bulbs
from Taiwan; Poland and Rumania;
and

(e) in view of the above what is
the policy of Government in support-
ing indigenoug manufacturers of TV
Tubes and Blubs and promoting sub-
stitute in this respect?

THE PRIME MINISTER (SHRI
MORARJI DESAI) (a) to (d), TV
glass bulbs (or shells) are required
by TV picture tube manufacturers,
who are importing these, on their
own, to the extent of their needs. TV
picture tubeg are required by the TV
set menufacturers, Picture tubeg are
at present manufactured by Bharat
Electronics Limited (BEL), Bangalore
and Messers Teletube Limited, Gha-
ziabad. Though BEL have a heenced
capacity to produce 200,000 picture
tubes, thev bave mewer yeached this
capacity. There was & gerious short-
tal] in the production of peiture tubes
by BEL during 1977. But the posi-
tion has improveg asignificantly dur-
ing March 1878, and is expected to im-
prove even further. To meet the
short-fall in the indigenous produc-
tion of TV picture tubeg and to meet
the demand from TV set manufactur-

28z

dug to weather, problems at docks
ete. This had resulted in TV set
manufacturers (including thoge in the
Small Scale) facing some shortages
and late deliveries but the position
has improved, of late,

(e) Industrial Licences/Letters of
Intent have already been issued to
five firmg for a total manufacturing
capacity of 4,20,000 TV Picture Tubes
(there is provision for expansion and
further licensing, as needed). Of
these two firms (Bharat Electronics
Limited, Bangalore and Teletube,
Ghazabad) are already in production.
The demang for TV picture tubes is
expected to be met adequately when
all the units become fully operation-
al. Government have get up a Work-
g Group in the Ministry of Indus-
try to go into all aspects relating to
the setting up of TV Glass Shel] ma-
nufacture in India.

Prohibition of Film “Ilayathalai
Mural”

9998, SHRI K. RAMAMURTHY:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) Is it a fact that 5 Tamil film
named “Ilayathalai Mura1” wag recen=
tly prohibited for screening;

(b) it go, what are all the objec-
tionable features; snd

(¢} whether the Government will
reconsider their stand?

THE MINISTER OF INFORMATION
AND BROADCASBTING (SHRI L. K.
ADVANI): (a) Yes, Sir,

(b) Three portions, which the
Board of Film Censors had excised
from the film ‘“Ilaya Thalaimurai” s
being unfit for public exhibition and
which the producers had surrendered
to the Board before issue of the Cen-
sor Certificate, were being exhibited in
violation of the Cinematograph (Cen-
sorship) Rules, 1058,
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(¢) This will be examined in ac-
cordance with the provisions of the
Cinematograph Act, 1852 and the
rules made thereunder.

Charges againgt Government of Sikkim

90909, SHRI K, B. CHETTRI: Wil
the Minister of HOME AFFAIRS be
pleaseq to state:

(a) whether Government have re-
celved any representation from the
political leaders of Sikkim alleging
political leaders of Sikkim alleging
the Chief Minister of Sikkim;

(b) if so, action taken thereon; and

(c) if not, the reasong thereof?

THE MINISTER OF BSTATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI S. D, PATIL): (a) to
(c). A memorandum addressed to the
Union Home Minister by Shri Nar
Bahadur Bhanderi, President, Sikkim
Janata Party containing allegstions
against the Chief Minister of Sikkim
and the Btate Administration was re-
ceived in July, 1977, In accordance
with the settled procedure, the me-
morandum wes referreq to the Chief
Minister of Sikkim for inviting his
comments which have been received.
The matter is under examination.
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12.01 brs,

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS

MR SPEAKER: I have to inform
the House that I have received two
notices of motions of no-confidence in
the Council of Ministers under Rule
188, one from Shri C. M. Stephen,
Leader of the Opposition, and the
other from Shri Hitendra Desai, Shri
T. A. Pai, 8hri Mohd, SBhafl Qureshi,
Shri K. Gopal and Shri K. Lakkappa.
The first nolice 18 by Shri C. M.
Stephen. The motion, as shghtly
edited, reads as follows:—

“This House expresses itg want
of confidence jn the Council of
Ministers.”

May I request those Members who
are in favour of leave being granted
to this motion to rise in their places?
I think, there are more than 50 Mem-
bers, who have stood up. Leave is
granted. May I ask the Government
as to when this motion can be taken
up?

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order
under rule 186, I was wanting to be
informed whether the motion was
received yesterday or today...

MR, SPEAKER: The motion was
received yesterday.

SHR] VAYALAR RAVI (Chirayin-
kil): Bir, you have already given
your ruling. The leave has been
granted. He should have raised the
polnt of order before, ([nterruptions)

MR, SPEAKER: I must first hear
him. He eannot go into that, leave

baving been granted,

SHRI JYOTIRMOY BOSU: This
Goverpment s quite competent to
tace the po-confidence motion. (In-
Ferruptions)
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MR, SPEAKER: He cannot raise
any question ag regards the motion,
leave having been granted.' If there

s any other objection, I have to
consider. 1t.

SHRI JYOTIRMOY BOSU: Why
are they scared? The Government
have gladly accepted to discuss the
no-confidence motion.

Sir, I invite your kind attention to
rule 188(1) (b) which reads:

“the member asking for leave
shall before the commencement of
the sitting for that day give to the
Secretary-Genera] a written notice
of the motion which he proposes to
move."”

The words are ‘that day’. You said,
Sir, that the motion was recewved
yesterday. The motion should have
been given today.

MR, SPEAKER: No. There is no
point in that.

THE PRIME MINISTER (SHRI
MORARJI DESAI): May I say that
I was expecting this no-confidence
motion for some time? At any rate it
has done one good and that is, it has
combined the two who were not
combined. (Interruptions) It wil] also
help me to strengthen my Party. I
would like this to be taken up today
because such things should not be left
in suspense. I would not like to re-
main here for one minute longer if
the No Confidence Motion i adopted.
Let it be done today. I welcome it
today and let it be done toduy.

MR. SPEAKER: There is another
Motion. ..

SHRI JYOTIRMOY BOSU: I am on
a point of order in regard to Rule 376.
I have come to know that the Prime
Minister, in his wisdom, hag made a
statement that there will be two Re-

which he proposes to Iay on
g'l‘ableoltheﬂmnldn'msl
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{Shri Jyotirmoy Bosu]
of the proceedingy of the Shah -
mission. ., Gom

MR. SPEAKER: That is not the
subject matter. No, I um not allow-
ing it. There is no point of order.
That does not arise at all.

Don't record.

(Interruptions) +»

MR. SPEAKER: Now, I would like
to meet the leaders of all the parties
at one o'clock in my chamber so that
We can settle the date and time.

FROF. P, G. MAVALANKAR

f.irmdhln:xar): But the Prime Min-
wants it today, and ;!

in wanting so. he s right

SHRI MORARJI DESAI: Let it be
done todey or tomorrow: let it be
fixed for either today or tomorrow.

SHRI C. M. STEPHEN (Idukki):
May I meke a submission?

Anything that 18 good for my coun-
try is good ultimately. Now that the

wbout, I am happy about it.

Now, regarding the time of the dis~
cussion, I would like to inform the
House that I had an informa] discus-
sion with the Minister of Parllamen.

lating what happened.

As for me, the Rule contempletes
that it must not be taken up on a
date beyond ten days: that |y what
the Rule stipulates. Now, on a mo-
:mﬂhhmé.oldomtvmththmw

upon use as a surprise. Every
Member must bave time to consider
this. Therefore..

Confidence in 188
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you permitted me to meke a submis-
slon, It is not 2s if anybody is
against. .. (Interruptions). Well, Bir,
it is only now that the House hsas
admitted the motion: it is only now
that the House has given leave for
introducing the motlon. Certainly, we
do not want to delay the discussion,
but we want to be fair to different
Parties (Interruptions) and I say, the
Minister of Parliamentary Affairs told
me that they would not ask for &
discussion today itself. If the Minis-
ter of Parliamentary Affairs says ‘No'
then the matter is different, There=-
fore.... (Interruptions).

MR. SPEAKER: Shri Singh, please
git down. You have got to hear this:
hear both the sides.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): I was
surprised to hear my hon. friend the
Leader of the Opposition say that I
had said I will not ask for this being
teken up today. A No Confidence
Motion is not a light affair. It is
quite certain that the Leader of the
Opposition must have given anxious
thought to it before he introduced or
sought the leave of the House to in-
troduce the Motion. What I told him
was thet it is the prerogative of the
Speaker, according to the Rules of
Procedure, to fix the day and time;
but our Prime Minister will get up
and say that we want the dis-
cussion immediately.... (Interrup-
tions) because we do not want {o
postpone the debate on thig question.
This is & very important question;
we are not afrald and we want a dis-
cussion immediately, but it is for you,
Sir, to fix the day angd time. I did
not say that we will not aak for &
discussion immediately. In fact, I
told him, the Prime Minlgter
get up and say this. ... (Interruptions)

SHRI C. M. STEPHEN: All that I
am bringing to your notice and the
notice of the lenders of the various
parties is this. It is not o question of
convenlence for the Prime Minister
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or for me; it is convenlence of the
different parties which constitute the
House also. They must have also
time; Members must have time, If
that is not necessary, as for me I am
prepared straightway to move on to
that, but I leave the entire matter to
you, I am prepared.., (Interruptions)

SHR] HITENDRA DESAI (Go-
dhra): We have no objection if the
matter is taken up today.

SHRI SAUGATA ROY (Barrack-
pore): Bir, it is very relevant today.
The Prime Mimster 18 here; there
are newspaper reports that the Home
Minister has resigned, The Prime
Mimster must make a statement on
that matter. ... (Interruptions).

MR. SPEAKER: No, that has noth-
ing to do with this. You are intro-
ducing an irrelevant topic.

SHRI M. SATYANARAYAN RAO
(Karimnagar): You have admitted
this no-confidence motion. The Prime
Minister said that the discussion
should be taken yp immediately, but
he cannot force you, you will have
to decide it; it is entirely your
prerogative.

MR, SPEAKER: He is only mak-
ing u suggestion.

SHRI M. BATYANARAYAN RAO:
The Prime Minister cannot force you.

MR, SPEAKER: Nobody ig forcing
me. I am merely trying to find out
their opinion.

SHR] H. L. PATWARY (Mangal-
dol) roee

MR. SPEAKER: You are no more
“patwari’ here; please sit Jown. I am
on my legs. It iz a matter for me to
decide,

S54RI KANWAR LAL GUPTA
(Déiky Badir): But this is the con-
denstry of the Houke,

SHRI A. C. GEORGE (Mukanda-
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the first name is of Shri Hitendra
Desai. It iy quite natural that the
views of the other no-confidence
motion movers are also taken.

MR. SPEAKER: He has already
expressed his opinion.

SHR] SAUGATA ROY: We have
no objection to its being taken up
today, because Government iz in a
very serious position; the Home Min-
ister has sent his resigmation. It is
time for them to get....(Interrup-
tions)

MR, SPEAKER: Will you kindly
allow the debate to go on in a proper
manner. It is for me to decide one
way or the other. I have understood
the point; no more discussion. I am
not allowing any further discussion;
it is for me to decide.

Now that both gides want to have it
today, we will take it up today at
200 p.m. after lunch. I will fix up
the time and distribute it among the
various parties. ‘That will be
announced.

SHRI VASANT SATHE (Akola):
We waht at least two days.

MR. SPEAKER: It is for me to
decide.

SHRI C. M. STEPHEN: You must
have a discussion for fixing the dura-

MR. SPEAKFR: For deciding the
time and how much time to be given
to the various parties, the leaders of
the various perties or their repre-
sentatives may meet me in my cham-
ber at 1 O'clock, so that we may
decide this

SHRIT JYOTIRMOY BOSU: On
four differeht occasions...

MR, SPEAKER: Mr. Bosu, we are
meeting at 1 p.m. and your Party cas

represent there.

Now, Papers tp be luid.
Shri Jagjivan Ram.
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1215 hrs,
PAPERS LAID ON THE TABLE

STATEMENT RE. FINDINGS OF COURT OF
INQURIRY APPOINTED TO INVESTIGATE
INTO CRASH OF AIRCRAFT CARRYING
PriMe MinisTer ON 4-11-1077

THE MINISTER OF DEFENCE
(SHR! JAGJIVAN RAM): I beg to
lay on the Table a statement regard-
ing findings of the Court of Inquiry
appointed to investigate into the
causes of the crash of an IAF aircraft
carrying the Prime Minister near
Jorhat on the night of the 4th Novem-
ber, 1877, [Placed in Library. See No.
LT-2273/178].

I am mmaking available a copy of
the report to be placed in the Parlia-
ment Library.

ANNUAL REPORT AND AUDITED AcC-
counTs or CriLorEn's Frum's Socrery
AND A STATEMENT

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): I beg to lay on the
Table: —

(1) A copy of the Annual Report
(Hindi and English versions) on the
activities of the Children's Film
Society for the period January to
December, 1077,

(2) (i) A ¢copy of the Audited

ts (Hindi and English ver-

sions) of the Children's Film Society
for the year 1976-77.

(ii) A statement (Hindi and En-
glish versions) showing reasons for
delay in laying the Audited Ac-
counts. [Placed in Library, See No.
LT-2274/78).

SHR] JYOTIRMOY BOSU (Dia-
mond Harbour): With regard to
sub-para (1) of item 8, why this
delay in laying the audited accounts?
You have given a clear directive that
the explanation should be circulated
earlier. Why is there this lapse occur-
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ring every time repeatedly and delibe-
rately? How could you conduct the
business of the House and how can
the House go on like this?

MR. SPEAKER: Mr. Minister,
why could it not be circulated earlier?

SHRI L. K. ADVANI: I have laid
a statement on the Table showing rea-
sons why the delay has taken place.

SHRI JYOTIRMOY BOSU: You
have given a clear directive that the
statement gshowing the reesons for the
delay should be circulated earlier.
‘Why has it not been done here?

MR, SPEAKER: Mr. Bosu, the
Rules Committee is selzed of the
matter,

SHR1 JYOTIRMOY BOSU: But
your directive stil] remains.

MR. SPEAKER: Anyway, let us
see.

Shri Barnala.

NoTrFicATION UNDER Probuce Crss AcT
AND STATEMENT RE. REPORTS OF WEST
BENGAL ForEsT DEVELOPMENT
CORPORATION.

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): I beg
to lay on the Table:—

(1) A copy of Notification No.
G.SR, 243(E) (Hindi and English
versions) published in Gazetie of
India dated the 26th April, 1878
making certaln amendment to Noti-
fication No. G.8.R, 1172 dated the
21st August, 1072 under section 22
of the Produce Cesg Act, 1086
[Placed in Library. See No, LT-
2275/78].

(2) A statement (Hindi and En-
glish versions) showing (a) reasons
for delay in laying the Annual Re-
port* of the West Bengal Forest
Development Corporation Limited,
Calcutta, for the year 107475,

*The Reports were 1aid on the Table on the 8th May, 1976,
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1975-76 and 1976-77 and (b) for not
laying the Hindi iversions of the
Reports, [Placed in Library, See
No. LT-2276/78].

MR. SPEAKER: Shri Ramachandran.

SHRI JYOTIRMOY BOSU: In ltem
4 also you will gee...

MR. SPEAKER: We are on item
5 and your objection is on that.

SHRI JYOTIRMOY BOSU: 1 was
watching you. What gort of treat-
ment, we innocent people get here?
My note on item (4) is there. You
look at it.

MR. SPEAKER:
Nos. 3 and 5.

SHRI JYOTIRMOY BOSU: There
seemg to be some typing error.

MR. SPEAKER: Mr. Ramachandran.

ANNUAL REPORT ETC. AND REVIEW OF
DaMoOBAR VALLEY CORPORATION FOR
18976-77 AND A STATEMENT

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): 1 beg
to lay on the Table—

(1) A copy of the Annual Report
(Hindi and English versions) of the
Damodar Valley Corporation along
with the Audit Report on the ac-
counts thereof for the year 1976-77,
under sub-section (5) of section 45
of the Damodar Valley Corporation
Act, 19048,

(2) A copy of the Review (Hindl
and English versions) on the work-
ing of the Damodar Valley Corpora-
tion for the year 1976-77.

(8) A statement (Hindi and En-
glish versions) showing reasong for
delay in laying the documents
mentioned at (1) and (2) above.
[Placed in Library. See No. LT-
2271/78].

SHRy JYOTIRMOY BOBU: Why
this delay? 1976-17 report is placed
before the House after more than one

It ig on items
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year and two months from the date
of the closing of the year?

ANNUAL AND HALF YEARLY REPORTS OF
Com Boarp amp Com INDUSTEY Acr
AND A STATEMENT

THE MINISTER OF BTATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITD): | beg
to lay on the Table—

(1) A copy each of the following
papers (Hindi** version) under
sub-section (1) of section 19 of the
Coir Industry Act, 1953:—

(i) Annual Report for the year

IQT‘B-W on the activities of the

. Coir Board and the working of
the Coir Industry Act, 1953,

(if) Half-yearly Report
period from lsty Apfji“ ;;;-;th‘:
30th September, 1977 on the acti-
vities of the Coir Board and the
:‘;‘;;kin: of the Coir Industry Act,

(2) A statement (Hindi and En-
glish versions) explaining reasons
for not laying the Hindi versions
of the above reports along with
their English versions. [Placed in
Library. See No, LT-2278/78].

NOTIFICATIONS UNDER ALL-INDIA
SERVICES ACT

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S, D, PATIL): I beg to lay
on the Table a copy each of the fol-
lowing Notificationg (Hindj and En-
glish versions) under sub-section (2)
of section 8 of the All-India Services
Act, 1951: —

(1) The Indian Administrative
Service (Fixation of Cadre Stren-
gth) Fourth Amendment Regula-
tions, 1978 published in Notification
No. GSR. 607 in Gazette of India
dateq the 22nd April, 1978.

“"English versions of the Reports were laid on the Table on the J0in

March, 1978,
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(2) The Indian Policg Service
(Fixation of Cadre Strength) First
Amendment Regulations, 1978, pub-
hished in Notification No. G.S.R, 542
in Gazette of India dated the 20th
April, 1978,

(3) The Indian Police Service
(Pay) Fourth Amendment Rules,
1878, published in Notification No.
G.S.R. 543 in Gazette of India dated
the 20th April, 1978.

(4) The Indien Adninistrative
Service (Fixation of Cadre Strength)
Fifth Amendment Regulations, 1978,
published in Notification No, G.S.R.
544 in Gazette of India dated the
26th April, 1878

(6) The Indian Police Service
(Fixation of Cadre Strength) Se-
cond Amendment Regulations, 1978
published in Notification No. G.S.R.
545 in Geazette of India dated the
20th April, 1978,

(6) The All India Services (Con-
duct) Second Amendment Rules,
1978, published in Notification No.
G.S.R. 588 in Gazette of India dated
the 6th May, 1878 [Placed in
Library, See No. LT-2279/Y8).

Rerorr or Dmzct TAx Laws
CoMaITER

THE MINISTER OfF STATE IN
THE MINISTRY OF FINANCE
{SHRI ZULFIQUARULLAH): 1 beg
t0 lay on the Teble a copy of the
Interim Report (Hindl an4 English
versions) of the Direct Tax Laws
Committee. [Placed in Library. See
No. LT-2280/78].

NoriricarTion UNpER CENTRAL Excrses
AND SALT ACT, 1944

,SBRI ZULFIQUARULLAH: On
behalf of Shri Satish Agrawal I beg
to lay on the Table g copy of the
Central Excise (Ninth Amendment)
Rules, 1078 (Hindi and English ver-
sions) published i Notification No.
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GBR 272 () in Guazette of India
dated the th May, 1978, under sec-
tion 38 of the Central Excises and
Salt Act, 1944 together with an ex-
planatory memorandum. [Placed in
Library. See No. LT-2260A/78).

1220 brs.

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

MINUTES

SHRI ROOP NATH SINGH YA-
DAVA (Pratapgarh): I beg to lay
on the Table Minutes of the sittings
of the Committee on Absence of
Members from the smttings of the
house held on the 14th Apnl and 5th
May, 1978.

12.21 hrs,

MESSAGE FROM THE PRESIDENT

MR. SPEAKER: I have to inform
the House that I have received the fol-

lowing Message dated the 8th May,
1978 from the President-

“Whereas at its sitting on the 5th
December 1977, the Lok Sabha pass-
ed the Banking Service Commission
(Repeal) Bill 1977, and transmitted
the same to the Rajya Sabha,

And whereag the Rajya Sabha at
1ts sitting on the 8th December 1077,
rejected the said Bill

Now, therefore, in exercise of the
powers conferred by clause (1) of
article 108 of the Constitution I,
Neelam Sanjiva Reddy, President of
India, Hereby notity my intemtion to
summon the Rajya Sabha and Lok
Sabha to meet in a joint gitting for
the purposes of deliberating and vot-
ing on the sald Bill."

The date will be fixed.

12.23 hre.
MESSAGE FROM RAJYA SABHA
SBECRETARY: Mir I have to report

the following message received from
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the Secretary-General of Rajya

Sabha: ~—

‘In accordance with the provisions
of sub-rule (6) of Rule 186 of the
Rules of Procedure and Conduct of
Businesg in the Rajya Sabha, I am
directed to return herewith the Fin-
ance Bil!, 1978 which was passed by
the Lok Sabha at its sitting held on
the 20th April, 1978 and transmiited
to the Ra)ya Sabha for its recom-
mendations on the same day and fo
state that the Rajya Sabha at its
sitting held on the Uth May, 1978 re-
commended that the following
amendment be made in the said
Bill-—

Clause 36

That at page 31, lines 1 to 6 be
delcted ’

FINANCE BILL, 1978—AS RETURN-
ED BY RAJYA SABHA

SECRETARY: &ir, I lay on the
Table the Finance Bill, 1978 which
has been returned by Rajya Sabha
with amendment as recommended by
that House.

1224 hre.
MATTERS UNDER RULE 377

REPORTED ORDERS OF BIHAR GOVERN-

MENT FOR REMOVAL OF ENGLISy TEACH-

ING FROM ALL EDUCATIONAL INSTITU-
TIONE

SHRI XK. RAMAMURTHY (Dharma-
purl): Under Rule 377 T ralse the fol-
lowing matter of public importance:

On the floor of this House, the hon.
Minister for Home Affairs as also the
Prime Minister in the Rajya Sabha
have unequivocally stated that Hindi
alone will not be the sole language of
any State and that the Central Gov-
ernment would intensively encourage
the implementation of unanimously
and universally accepted three-langu-
age formula, Much against this
sclemn agsurance of the Home Minis-
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ter and the Prime Minister and also
contrary 1o the constitutional provi-
siong, the Bihar Government has re-
cently ordered the removal of English
teachung from all the educational ing-
titutions. Already the Government of
Bihar has started using exclusively
Hind: for all Government work and
in addition has direcled that if the
Government officials ever used Eng-
lish pena! action would be taken
against them. I appeal to the hon.
Prime Minister to arrest this trend of
linguistic Balkanisation of the country.
If this trend is followed, the country
will be going to pieces.

(i) REPORTED IRREGULARITIES IN Ac-
count Books or STAFF Provinent Funp
Accounr or Untirp BANK OF INDIA,
CALCUTTA

SHRI MUKUNDA MANDAL (Ma-
thurapur): I would like to make a
statement under Rule 377 mentioning
the following matter of urgent public
importance.

In May/June, 1075 gross irregulari-
ties were ghserved in the Books of
Accounis of the Staff Provident Fund
Account of United Bank of India, Cal-
cutta. Books of Accounts of the Fund
were audited by an eudit company
uplo 1969 ang thereafter no audit
was done, When jrregularities were

ohserved, Inspection Depit. of the
bank was direcled to inspect the
audited period done by the audit com-
pany and the audit company was en-
trusted to audit from 1969. The offi-
cials of the Inspection Deptt. found
gross irregularities in maintaining
Books of Accounts of the Fund which
was previously audited by the audit
company. In absence of necessary
vouchery and books, {he Inspection
Deptt. could not proceed back to 1968
and naturally thty had to abandon
the task. It is queer that the audit
company who audited that period and
inspite of motes of irregularities being
given by the officials of the Inspection
Deptt. to the authority of the Bank
the same audit compasy was given
the task of audil of the Fund. Though
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it is reported CBI was informed of the
matter, they did not involve them-
selves directly in investigating the
matter yet. Bank authority in the
meantime has given appointment to a
retired D.S.P. of CBI as a Special Offi-
cer of the Bank. Emplovees of the
‘bank are being harassed in sanctioning
loan from S.P.F. and being asked to
see C.BI Office by letters without
glving the purpose of mentioning the
name of CB.L directly. The Bank
authonty is reluctant to investigate
the whole matter. They want to gave
the officials who are responsible for
ihe fraud and forgery coniinued for
several years involving few lakhs of
Tupees.

(i1i)) REPORTED DAMAGE CAUSED BY MAIL-
BTORM AND HEAVY RAINS IN HIMACHAL
PRADESH

ot arew 7w (Fmvar) - efveT
argw, faow 377 & 7@ WA AR
I & vr fe¥ vog W oAd g ¥
gam W7 Wi & da g WA A
W) ATE ATH AT TGT ATHFTL FT 6417
fer &1 o WY femm @ W
fad & s gAY g 1 W AATE
9 At 79 § 957 & a4 wgea,
oft g fag Trren Wt @, faed
g fgarea g2w & w4 g 7 gQ
qea & fag @~ mad e ¥ wafadt
w1 g feav nar §, v9% foad AT AR
ferre wqw # wwT AT § 0

AFTAT, §TATF EAHT § 9 A0y
at & wrex g7 qat aqr ardh s dw
feo¥de & 72 are wifec gor §
are & wifaT i aqr wia & og g
¥ 0T wAT-3Aq 9T vl S o
WS & A8 Y W FrA W ¥y A
FAT BT FATT FY AT w7 qFAT
gur § 1 fear fawdr, §q 1< foar
fawil 7 dw & welei ®r Wwi &
W aar gar & fe qfeww & frm@t
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w1 25 Waft ¥ wY  www fasefr )
frsra fadr & Sy el & &Y oY Wi
Wil ¥ ey Iw w9g gk, W 97
& i 9T 59 w6, 91 wid), g o
Wi ¥ wfr 57 we g | owifer &
fr w3 o7 Y /T, @Y w7 TmE X
W | A WETRT TW WA F1 agE)
sy ¢ f& fgmrsa g¥w & §= o
& =81 T WA grAe ) @ A ogedt
# | 7T R w57 97 F) 741 & Frri €Y
feaf qfar s § 1 v T 7
g1 ay g wet fad, A 57 w1 dn7 wmT
IT F! WA A 97 qEar ¥ oAl
34, AT T RAG wA Oy
wfeadt § g5 &7 qEE 917 9=
AT CH A0S A HAAEAT 1A AT |
AGT AT AFRA FT WA A aa
& @RI %1 AfasT weETHE g1 aar &)

g7 are fgarsa w3w @549 50
wra &% #1 Afear AT wwwr # g%
a8} 42 ¥ JearaA ATG 25 T At
25w A ¥ ;9 97w AgHA,
qTr, FAF A wTeT B minw §
d2rATT AT 12T ¥ T 97, aF
T H-E & femm wy T §
W dAwen SRR & ax ferw &
25 Srad) Sy Y a7 faag w1 warar
2| @AW § AU 50 Arw dfeqt @
¥ 1ov@ i wTu=TaTd | WU
TAT Y ATAT B THA AW W gy
guaw gt b

W T AR A gAY XY )
o dgA-aglt & fag wew @ )
agt #1§ A I wreaTr A &,
wgt /v AAgd & wow W7 qoR
9} w7 42 WT g8 | I <t Oy
AR Ny wEw
IA6T AT qF eEE A grew ¥
g wr W g
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MR. SPEAKER: You have added
on many things Mr. Balak Ram.

SHR! JYOTIRMOY BOSU (Dia-
mond Harbour): All harmless things,
Sir. .

it wrerw Tw ¢ &F A B ol
#ar A 7 frdzw wom g 5 Wl
A warfar g3l & Pl wY oga
Al 7 g€ §x ® HAA F wyUA A
gafadt & wF | ™ TE F AN
= w0 WA g ag feav ) Peat
®t wirzd ar Afegned @ frand
1 T 57 T ) AT ARET 7A=Y
wrf frrm ariee W FTEATT AAT
s, AfF At &1 Qe waad)

R e § fr Avwre 3 fmee
aifrarae FicdiequEr & AR a
ZEATF FrAw 9% faww 7@ gm oA

T GATET BT S TA[ FIA T GAAH
Fft |
MR. SPEAKER: You are adding

further and you make it difficult for
me to select your Rule 377 notices
hereafter, I will make a note of it,
Mr. Balak Ram. Making further addi-
tions will make it difficult for me to
select your Rule 377 Notices later.

(iv) REPORTED CONTINUING PROBLEM OF
REFUGEES FROM PAKIETAN OCCUPIED
AREAS OT JAMMU AND KASHMIR STATE

DR. KARAN SINGH (Udhampur):
Mr. Speaker, Sir, under Rule 377, I
wish to raise the following matter of
urgent public importance, regarding
the continuing problem of refugees
from Pakistan-occupled areas of the
Jammu and Kashmir State.

The House is aware that following
the invasion of Jammu and Kashmir
by Pakistan in 1047, lakhs of people
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residing in the areas which are still
under Pakistan occupation were rem-
dered homeless.

In addition, many thousands of peo-
ple—mainly Harijans and other weak-
er sectiong of society-—crossed over
irom the Sialkot border and took re-
fuge in Jammu.

Although 30 years have elapsed, the
claims of these refugees have still not
been registered. The Government of
India continues tg claim that the rea-
son for non-registration of ‘he claims
is due 1o the fact that the areas under
Pakistan occupation are legally part
of India.

It is of course true that as a result
of the Instrument of Accession, the
enlire State of Jammu and Kashmir
as it stood on the 15th August, 1047
1s legally and constitutionally a part
of India. But it cannot be the inten-
tion to penalise the refugees “ecause
of our own inability to get the aggres-
sion vacated.

There is the additional problem of
the refugees from the Chamb areas
which passed under Pakistan occupa-
tion during the 1971 war, despite the
impressive victory that we won.

The House will be surprised to know
that refugees from Pakistan occupied
Kashmir have not yet been granted
the proprietary rights of the land al-
lotted to them in the State, nor have
their claims for compensation been
duly registered,

As far ag the refugees from the Sial-
kot sector are concerned, they do not
yei have the vote in elections to the
State Assembly, although they have
been living in the State for over iwo
generations now.

I would urge that the Government
of India should look into this entire
question with sympathy and under-
standing so that the genuine demands
of the refugees are met as early as
possible.
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{v) WorxinG or MiNoRITIES CoOnpMIs-
sI0N

SHRI G. M. BANATWALLA (Pon-
nani): Mr, Speaker, Sir, under Rule
377 1 wish to raise the following mat-
ter of urgent public jmportance:—

The Government set up a Minorities
Commission about three manths ago.

It is shocking to know that the Co-
mmission has stil not been provided
with adequate staff and suitable ac-
commodatiion. The Budget for the
Commission has been reported to e
still under consideration of the Home
Ministry.

This has created serious hurdles and
delays in the smooth working of the
Minorities Commission.

8ir, according to a Report publish-
ed by The Statesman, in its issue dated
the 6th Mey, 1078, the Commussion
has had to depend on the Home Min-
istry for the availability of a suitable
venue to hold its meetings. Of the
threc meetings it has held so far, two
were arranged in a Committee Room
of the Home Ministry, ‘when it was
not needed by the Ministry.

People who wish to place thelr
grievances before the Commission have
also consequently to face many diffl-
culties and hardships.

The Chairman of the Minorities
Commission Shri Masani, has also
been reported to have observed in his
Press Conference on March 23, 1078
that the Commission had to function
in a gensitive area of how the minori-
ties are treated in the country, To
discharge such duties properly, it
would need certain facilities which
are not in sight so far.

It is also necessary that the Com~
mission engages some talents from
Universities etc. for research into and
study of the problems faced by Mi-
norities,
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The soail's pace with which the

to the Minorities Commission is most
unforiunale and ig contrary to the
Government attitude and views with
respect to the Commission expressed
by it while announcing jts formation.

MR. SPEAKER: Now we come to
Call Attention. Shri Chitta Basu,

SHR] CHITTA BASU (Barasat)—
TOose.

oft ampy grvef  (Forvp)
WEae HEIEW, TW A Y eqry wradw
& for 2 arf w1 ANfew far a1 )
g faramAa §,

MR. SPEAKER® You must come
and meet me in my Chamber.

Wt wagewef: 7w vw @
foedr & wi¥ § ofix g wrfradt v
ax Arfen & § A wifewrfagi 6 vy
Y fear st &, wwwT T FTOT § 7

MR. SPEAKER: I am not replying
here. If you want, you may come
and meet me in my Chamber,

oft wqw gewef : W WA gW

N Ao qff TF e
MR. SPEAKER:.......Don', record.
(Interruptions) **
oft ae grwef ;& W ¥ frdw
¥ ¥ g v oy €

The hon. Member then left the House.

§HRI JYOTIRMOY BOSU (Dia-
mond Harbour): 8ir, I gave notice
under Rule 377 about Bata Shoe where
there is strike for more than sixty
days.

**Not recorded.
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MR, SPEAKER: If you have any
grievance—not to-day—everything
will be consldered.

12.32 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED FIRING ON SATYAGRAHIS 1IN
BIHAR

SHRI CHITTA BASU (Barasat)- L
call the attention of the Minmister of
Agriculture and Irrigation to the fol-
lowing maiter of urgent public im-
portance and request that he may
make a statement thereon.

“The reported firing upon the
peaceful satyagrahls at village Jaida,
PS Chandil of Singhbhum district,
Bihar, resulting in the death of three
Adivasis and imjury fo many on
30th April, 1978 who wanted to offer
satyagraha and undertake fast unto
death on the demand of proper re-
habilitation of the villagers to be
uprooted as a sequel to the cons-
truction of the Dam under Rs 130
crore Subarnarekha Project of the
Central Government”.

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA). The
Subaranarekha multi-purpose project
hag been planned as a joint venture
of the Governments of Bihar, Orissa
and West Bengal for providing irri-
gation, flood control and industrial
water gupply benefits Central Gov-
ernment does not share the cost or
the benefits of the project. The pro-
ject estimated to cost jn all about Rs.

river nesr Chandil (Singhbhum Dis-
triet) and tne other gn the Kharkai
river, a tributary of the Subranarekha

canals. The Chandil reservojr is ex-
pected to submerge an area of 31700
acres

the Chandil reservorr out of a total
cost of Rs. 27 croreg for the dam.

The Government of Bihar have ze-
ported that on 30th April, 1978,
about 3,000-strong mob led bv local
MLA and comprising persons armed
with deadly and lethal weapons
reached near Jaida P.W D, Inspection
Bungalow around 1 P.M, and block-
ed vehicular traffic on National High-
way 33 by putting branches of trees,
logs, ete, and started brandishing
their arms rawging provocative slo-
gans. The State Government have in-
dicated that the mob consisted large-
ly of persons from neighbouring dis-
tricts of West Bengal The Magis-
trate in charge trieq to persuade the
mob to remove road blockade and to
degist from illegal acts. It is report-
ed that the mob instead of listening
started pelting stoneg ang hurling
brickbats The assemblage was then
declared unlawful. The mob became
more violent and advanced towards
the police party from both gides giv-
ing clear indication of their intention
to surround the police party A sec-
tion of the mob ig stated to have
mesningly rushed towards the Magis-
trate and police party and start:d
hurling brickbats heavily. As a re-
sult, the Magistrate received grievous
injury on his head and arrow scratch
on h.'l.. chin. Thg officer in Chl-l.'lel
Chandil Police Station gnd four cons-
tables also received injuries, Police
resorted to lath; charge and firing of
11 tear gas shelly which proved In-
effective and the Magistrate and the
police party had no alterantive buf
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to fire on the riotous mob. In all,
nine rounds were fireq resulting in
death of one person on the spot. Three
others sustained bullet and two other
lathi injuries. Later, one injured by
bullet succumbed in the Hospital

SHRI CHITTA BASU: Sir, tins
village Jaida follows very close on
heels the brutalities in Bailadily and
Pantnagar. ] think the entire House
should hang its head in shame and
deplore the brutalitie; committed ou
4he Adivasi tribe, The statement
made by the hen'ble Minister is noth-
ing but § re-production of the stat'-
ment which has been made by the
Government of Bihar, The statement
has got two parts. One part deals
with the narration of the circumstan-
ces which led to the firing on th:
mob. The other part deals with the
relevant aspect of the Subarnarekha

project.

In regard to the first part of the
.statement I am constrained to say
that this is pnothing but an ill-concers-
ed and jll-motivated statement full of
distortion of facts and motivated im-
putation and traversy of truth. This I
am gaying not on the basis of my in-
formation, I would only draw the
attention of the Hon'ble Minister and
the House to the report of the fact
finding panel appointed by the Gov-
ernment of Bihar. The report has
been published in the Searchlight of
Patna. It says:

“Parliamentary Secretary Gobar-
dhan Naik, a member of the com-
mittee told UNI today that the
situation could have beep contrcle
led by peaceful methods. An at-
tempt to offer dharna and mass fast
by local people did not call for
police firing, he said.

The way the police fired on the
mob only showed that they were
determined to open fire.

About 3,000 persons one forty
of them Adivasis who had gethered
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in front of the Jaida inspection
bungalow to start a mass hunger
fast in suport of their demands
were tear-gassed and fired upon.

Mr. Naik denied that the mob had
attacked the officials and police
with bows and arrows. The injury
shown by the officials could ng. be
that or arrows ang bows. When
the men did not dispersé after burs-
ting of tear-gag shells the police
made a lathi-charge and later fived
nine rounds."

1 think this Report i a conclusive
proof. This is not my report. The
House should know and the hon'ble
Minister should know thag it is the
report of the fact finding commitice
appointed by the Government of
Bihar.

So, Sir, my question is in view of
this and in view of also the ¢ rve
tension prevailing there—which you
can understand from the loca] press
reports and in this connection I quote
from ‘New Republic’ published from
Ranchi:

“Terror Rides High in Jaila—
thig is the Headline—Breaved Villa-
gers Scared to Claim Their Dead.”

I had been to the area. It ig not
necessary for me to speak from my
own experience. The situation is more
grave then what has been described
by the newspaper published from
Ranchi.

The Indian Nation also says that....

MR. SPEARKER: You have men-
tioned the facts.

SHRI CHITTA BASU: The paper
says “Tension buildlng up In Char
dil". My point iz that the situation
is very grave, graver than what has
been described by the newspaper
here. And in view of the fact that
the fact-finding-committee appointed
by the State Government, has declar-
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ed that the firing is unjustified, way
I kngw from the hon. Minister whe-
ther he would advise the Govern-
ment of Bihar to order immediately
a judicial probe and the officialg res-
ponsible for the firlng—1I can give the
names also—should be . . .

MR. SPEAKER: No name should
be given, They will enquu ;2 into this

SHR] CHITTA BASU: The pur-
song who were responsible for open-
ing fire leading to the death of Adi-
vasis should be immediately suspend-
 ed so that the judicial probe should
be a successful one. Thig is the firat
part of my question. The second
part relates to his department. It has
been said in the course of the state-
ment thay there is no responsibihly
on the part of the Government of
India in the matter of rehabilitation
and those people will be uprooted
Sir, he has not given the correct facts.
So far as 1 know, the entire scheme
will lead to the displacement of about
one lakh people covering 90 villages
This will affect about a lakh of popu-
lation. Government have decided to
acquire 43,500 acres of land. But they
have not given any assurance to il.e
people for their alternative rehabili-
tation.

MR, SPEAKER: Now come tc the
question.

SHRI CHITTA BASU: 43500 acres
of land will be taken over by the
Government and it will be completely
submerged. Is it not necessary that
the Government of India and the
Government of Bihar should provide
for adequate, proper and satisfactory
rehabilitation of these people whose
lands will be taken away whick will
be submerged. The responsibility lies
on .the Government of India because
mosy of the affected persons belong
to adivasis. It is the constitut’.nal
responsibility that the Government of
India should project and safeguard the
interests of the adivasis and, there-
fore, I invoke the constitutional obll-
gation of the Government of Irdia

. Bihar (CA)

to see that the Government Jf Bihar
is properly assisted go that they can
also make proper arrangements f-r
the rehabilitation of those affected per-
sons. Will the Government of India
advise the Government of Bihar tu
create a condition of normalcy, v'*h-
draw all the police pickets r~lease
all the persons and settle the matter
in a very peacefu! way so tha! the
construction of the dam which is a
matter of public interest should not
be hampered in any way? It is in
the interest of the peaceful cons.rue-
tion of Subarnarekha dam  Theire
should be normalcy in this area and
the matter can be settled rouni the
table and for that congenial situation
should be created. They should im-
mediately withdraw al] the pJlice pic-
ket and stop repressive measures.

SHRI SURJIT SINGH BARNALA:
I am glad to know at least the hrn.
Minister to keen to have he dem
constructed. As I have sugcested
earlier, it 1s not a project of one
S.ate. It 13 a multi-State project.
Three States are concerned w'th tms
And all thege three States are
jnvolved in this project. These are
the figures I have,

Cultivable land......31,740 acres.
Pucca houses—102; Kutcha houses—
4810, It it not one lakh populaticn,
Even if we put five persons for one
house, there are hardly 25,000 persons
There are 32 templeg and 26 schools
Compensation is being given to them
and what I can do in the matter is
to ask them to give liberal compensa-
tion so that rehabilitation 1s possible
in the proper manner. It is our de-
gire wherever projects are taken up,
rehabilitation part should be done in
a proper manner so that people get
proper compensation; in some cases
alternative land is given so that they
could properly rehabilitate them;
they can have their houses, gmall
hutments, whatever they had earlier;
public conveniences are provided
sometimes; sometimes houses are olsz
provided; that is our effort.
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1t wag while proceeding with *his
project that this thing had occurred.
It i very unfortunate, Earlier some
hunger strik, was started and 87 per-
sons went on a fast untg death on 23
April; for some days they were fast-
ing unto weath for 6-7 days they were
on a fast and they were arrested on
the 20th and it was on the next day,
30th, a lot of people collected and
started agitations. ... (Interrubtions)
Ultimately it turned viplent and all
these things had happened.

MR. SPEAKER. Will you advise
them to have a judicial enguiry? Will
you gsk them tp withdraw cases?
Those were two questions.

SHRI SURJIT- SINGH BARNALA:
Enquiry by dustrict magistrate had
been held abou; the firing incident.
1 do not know what exactly 1s the
situation at present because the in-
formation I have received covers till
about mid-night, At present 1 do not
know what is the situation. But I
will make efforts to see that normaley
is restored in the area at the earliest
possible time.

ne Tat feg  (wrmge)
muR TR, o g WA et
ot frw 7y 3 mirnfedt & Fwe At
wyeirarrfy g€ &, St s sare feewma
2\ g #Y A o v 20 vl WY
 agt o a1 S gt & ¥ 50 & e
100 sfamferaY oY wfraget o1 30
e ») & aui A an, faw fog M
walt v | g (< w1 o7 & 8,
ag wnfeardy dr § o agn few
g da § o ggt o feafl wo
wie § 1 oy v wTet wer § et
/9 WY g7 FT srewd g e v
waw ¥ ww 138 15 qwe qfw ¥
fowrd grft § 1 gofirg fowrt & forg
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oY e Y 8, oY 9w i g feld ot
Tt o W Rrchr oY o wiigg
fagre, e Wit ofewm e, ot
W ®) ¥ % A W AT W oy
fog aver § Wi sE W wTONR
wer wifgg | & Wi ¥ s & oY
faw ag o o7 ¥ @t & o qrod
ATE & UL o §, S & Y ag Wy
w&m ff o s ey & fambr &
YE ¥ wgalw o wifgy ) oW
anmwa # duv fr ofe dely ot ¥ @
g f® 31,700 owe ¥fa arw wfw
seRm g Wife mer e i
mfeal £ & 1 a9 I AW & @R
& i oY oy T & W genfaon 3%
&7 J7 W FT A §, & WA wr g
da § f5 9w & aro qunfa 3 ¥
KR 8 &R WICT i & @ A1 wngd
Wit qa1 7 v %1 gwfaar faw
Q%I a1 g | agy o § fE oA §
o X A9E ufa &, o ¥
fee¥ & waar sfemar §idr § o
TR wgr ¢ R qwnfaen o g waT
wifgr | s T ¥ T3 F fag o
wr O T S § 9 AT Wt
gfy 5dY ot 7 @ 4 fr gm0 waran-
qa® qefao @ & fog a3 1 s,
g T ogy feaw o ey
o7 FITAT T HT g FARTIG FYEY
fe o7 v ¥ g qafaor 240 &Y

oz & 3 orv ffer ) Ny & e
W qUA § §97 X guw T anr
fagre oY o F-wrifer AT §, on ¥
wy four & fr wr av At s
fraver oorr 97 1 W W QET T Y
i § o g wff waed e Anfiee o
vy o wwar § + Wi frre wone
¥ e ww fewr & P oo v )
wufng & pfy ot ot & s WO
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wigw fs wn & comee i
¥ fawre wT, 3 FaramgEs whgf
w6 7 Ay off & e oY gerCTgEs
Wy ¥ vam fear § 1 & ag ot
gar g e & o senarms afag
2 w1 v s Fraffea &4 fs wg
foa o &, 3t w7 7 O i 7Y
¥ agr & Sy 51 ag frer sepfy 7 st
g ot g Sre AT agr & sirariway
Y ot we aff fv o

gut & ag st g e & anr
wgr wwId argh 7 dwer o & & agt

wa Wiy

ga? ‘Emfﬂﬁwﬁ'ﬁltﬁm@
any gw 5§ e 23 witw & oy g
oK @ 91 | AgE X7 TOeT, Wt &
awadt ©), gt & AN ¥ Torhfw
¢ o TRt Foft wigT o | T O
et ) el o wew awt e W@
watdt quet Wy TEa s A
quefy | W WErew, A % feddy
wfaerc ¥ wg foar a1 e qg g
unfifas afw § 1 gw oy awdife
% ST Y, AR qTww ¥ aw wH
Wit 7z WA g e wy o 2 ar
T iy ey o ¥ vl o W
3¢ § ov% nrrdw o & wer
TC wre qeeTd & $fr fawm &7 mie
¥ g rfrgfer off wrgft ot At e
Tt &Y fed &wa § < St ? oy
o T g

oft oot oy wonwn ¢ dwr §R
W famr &y ol WY fe T Y e
o vrfign § e wgt ot o8 O
wige | e it aurar s gw g
% Wy oy el o i § vt forg
wy i Adre foar ot st ot
wrn qw fen mar ar mfis st s

Bihar (CA)
wifter aw rark ¥ @ W ( tufee
¥ 9y ZdTH ¥ HeaT W a0 guT
qifemifz & Ao ¥ fafht wo'm fis
¥ g 7w o ¥ surar & surer g
g ofr oz wm 9= g % )

it o (Fafar) . w9 gETa
g gy & fEw At e &
w0 ¥ g ggw faqm o grar g

it gooit fog womwr : X 16
arire ¥t dw dmw, fagre it gder
¥ i W fafeed A Aifer ganft

2 wfr vy over &1 RoEr §

s0 that we can ultimately decide thus
thing and take up this matter at the
earliest possible time.

7wt frorarfe 3 wdie 3 e
Tl wgw gAR qETEw AW ¥ fAg,
st falwds vy ¥ fag wie sk
wd § | wAL qE TEA FO FW LAY
W ot agnit o7 gedt § 1 T X O
w1t %Y el FEAT A 9T 4 Ty
5% T ATCATT g1 @ AGA | wife
wW % dure gum, SEE WY S9E
gsh Y wewm widt 1wy g

" e ¥ e o fon g @

swiwe firsft § fis ow ma § welmdwe
¥ oy fem § vt ol daT omw R
forr 81

SHRI CHITTA BASU: Only one-
fifth of the market price 18 being
afforded to the people. It is injustice.

Sl SLTA R SLA L {

SHRI CHITTA BASU: He iy telling
something which is not correct
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st geofr Ty wonwr :  This
matter can be looked into. ®1§ gudl
ordm fma T 1 9wy &
v ag o A F d sw # g
¥Ry g ora | dfew gw g wife
Te w4 fin oy v et & Wl w1
fam stg wte g qurEsT 2 fear
wry wife fomsr ooar § 4 oY 93
qs |

MR. SPEAKER; The delay musy be
avoided.

1255 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
NINTEENTy REPORT

SHRI VINODBHAI B. SHETH
(Jamnagar): I beg to present the
Nineteenth Report of the Committee
on Private Members’ Bills and Re-
solutions.

PETITION RE. RE-SCHEDULING OF
VIMUKT JATIES AS SCHEDULED
TRIBES AND THEIR DEMANDS

SHRI PURNANARAYAN SINHA
(Tezpur): I beg lo present a petition
signed by Shri Nirmal Singh Nirmal
and others regarding re-scheduling of
Vimukat Jaties as Scheduled Tribes and
their other demands.

1257 hrs.

KHADI AND VILLAGE INDUS-
TRIES COMMISSION (AMENDMENT)
BILL~—contd,

MR. SPEAKER: Now, the House
will take up further consideration of
the following motion moved by Shri
George Fernandes on the 9th May,
1978, namely:—

“That the Bill further to amend
the Khadi and Village Industries

Commissipn Act, 1956, be taken in-

to conglderation.”

Shri B. P. Kadam,
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Industries Comm. gi‘
(Amdt) Bill
SHRI VAYALAR RAVI (Chiray-
inki: I am on a peint of erder. Rule
109 says:

“At any stage of a Bill which is
under discussion jn the House, a
motlop that the debate on the Bill
be adjourned may be moved with

- the consent of the Speaker.”

I am geeking your consent to move
a motion to adjourn the debate on the
Bill because yesterday, Membery from
all the sides unanimously opposed the
definition of “Khadi” and requested
the Minister o consider it again. He
himself gaid in the Housg that it has
been brought with the full conset of
the Cabinet and the Prime Minister.
We expected him to discuss the mat-
ter ggain with the Prime Minister and
move an amendment But we have
yet to see an amendment moved by
the hon. Minister; perhaps it is due to
lack of time, With your consent, I
would like to move a motion that the
debatg on the Bill be adjourned giv-
ing time and enabling the Minister
to discuss the matter with the Prime
Minister and move gn amendmeny in
this regard. Only with your consent,
it you allow me, I will move.

MR. SPEAKER: Anyway, it will
not be finished today. There ig enough
time to consider all that.

SHRI B. P. KADAM (Kanara): yes-
terday I had mentioned that the origi-
nal definition of khadi was quite sound
and the substitution of that definition
as given in this amending Bill js not at
all convincing and it is not accep-
table. It is a matter of deep regret.
I had also mentioneq that the intro-
duction of the synthetic fibre, pelyes-
ters and other things must have been
done at the Instance of some big
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give a code of conduct and discipline,
devotion to duty to serve the cause
of freedom and other nober nobler
issues. If we go into the history of
Karnataka, we find that this problem
had alsp agitateq the mind of the
great Tippu Sultan, who realising the
unemployment among women, parti-
cularly Musum women in purdah,
thought something has to be done to
solve it., So, he sent a delegation of
people to learn the processing of silk
in China After that delegation re-
turned, he introduceq it for the wel-
fare of the people and the results were
very good. Today we know much
production of silk is in Mysore, The
important point made by the minister
about the trend in consumer market
in my opinion can be left out for
different purposes and to different
sector and no{ mixed up with khads.
Wo believee that kbadi is assoclated
with a code of conduect, discipline,
dedicated work in the gervice of the
country and other mnobler issues
Simply because wg have wop tree-
dom, it is not enough. The cause of
freedom 1s, of course, there ...

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): We
have won it g second time!

SHRI B, P, KADAM: Yes; 1t ig all
right. But gtill greater things are to
be achieved. If we read the speeches
and writings of Raja Ram Mohan
Roy, the renaissance movement with
which the freedom struggle was as-
sociated, Swami Vivekananda's spe-
eches about India's contribution to
the world thought we will realise
that still greater things are to be
achieved and India has to emerge as
a mighty country. It is possible only
with A code of conduct and discipline.
The very idea of wearing khadi and
the gimplicity with which it is associ-
ated will go a long way in this direc-
tion. I do not want to quote the
writings and speeches of Raja Ram
Mohan Roy, Lokmanya Tilak and
other leaders. This is pot the otca-
sion for it. I am af the opinion that
the pomp of the orienialists contri-
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buted very little while simplicity and
code of conduct contributed a great
deal to world thought. I can quote
from Late Prof. Max Mueller’s book
“India—And What it can Teache Us”
and the writings of other historians.
Ido not want to doit mow. I am
clear in my mind that pomp and
fashion cannot go in with the defini-
tion of Khadi.

13 hrs,

MR, SPEAKER: The Minister has
glven notic of a motion to refer the
matter to a Joint Select Committee,
There you will have another oppor-
tunity. We cannot finish the whole
thing now. (Interruptions)

SHRI B. P. KADAM: In defference
to your wishes, I conclude my speech.

MR, SPEAKER: Now, the House
standg adjourned till 2 O' Clock.

13.01 hrs

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

—

The Lok Sabha re-assembled, after
Lunch, at three minutes past
Fourteen of the Clock.

[Mg. SpEAKER in the Chair]
ANNOUNCEMENT BY SPEAKER

MR, SPEAKER: I have to inform
the House that gt the meeting which
I had with Leaders of Parties and
Groups to-day at 1 p.m., the follow-
ing decision were taken:

(1) Nine hours may be allotted
for discussion on the Motion of No-
Confidence in the Council of Minis-
ters to be moved by the Leader of the
Opposition These nine hours may be
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distributed amongst the various Parties
and Groups as follows:

¢ houn, 1ncluding
the time to be taken
by Prime Mmister.

(1) Javata Party .

(1) Congren (1)

+ @-tfz hours. includ-
ing the time to be
taken by the Leade
of the i
when moving  the
motion and  also
mn hi reply,

(iii) Ctngress Party 1-1/2 hours

(iv) Other Oppomtion
Groups . . 1 hours.
Ag far as possible efforts will be

made to give chance to ay least one
Member from each Opposition Group.

2, The Business fixed for tomorrow,
the 11th May including the Questions,
may be postponed to Monday the 15th
May, 1978. The House may sit also
on Monday, the 15th May, 1978,

To-day, the House wil] sit upto 7
pm.

3. The Question Hour on the 11th
May will be dispensed with, It will
also be postponed. The parties are
requesied to give the names of their
speakers not later than 3 p.m. to-day.

4. On the 11th May, the first one
hour may be allotted for considera-
tion of amendment recommended by
Rajya Sabha in the Finance BillL

I hope the House agrees with all these
proposals. Some hon. Membera: Yes.

——

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS—
Contd,

MR, SPEAKER; Now the leader of

the Opposition. Let uy give a patient

hearing. That will make for a good

debate,

EHRI C. M. STEPHEN (Idukki):

Mr. Speaker, Sir: I rise to move:
“That this House expremes its

went of confidents in thy Council
of Ministers.”

MAY 10, 1078

. _Confidence in 830
Council of Ministers
It is gver 13 monthy siice this Gév.
emment came into the gaddle.
after that, last year, I
had occasion to move g censure motion
against the Home Minister. While
moving the censure motion, I sald that
I do not want the Government to go,
that this wag not g no-confidence
moton against the Government ag guch.
1 also said that I want the Govern-
continue to fulfll their pledges

:

after permission way given to this
motion, made a statement. He ghid that
this motion has got two good effects;
one, that it will combine the opposi-
tion and the other that it will sireng-
then hig hands in his own party.

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
Strengthen the party,

SHRI C. M. STEPHEN: I stand cor-
rected. In that gtatement lies the
justification for this motion.. .{Inter-
ruptions) We are discussing some-
thing very serious, So, the Cabinet
Minister will kindly co-operate,

Now the question iy this. Here s a
situation in which a notice {s given
that the Government must go, and that
induceg the opposition parties, think-

ing as they do in different ways, in
duces them to combine and join up.
dng 1 think the Prime Minister has
come to a stage in which he feels that
the pictute of that combination in the
oppomition is necessiry if his hands
have got to be sirengthened. If the
Governmént havs come to that sott of
stage, if he sayn ba Wants {0 be sireng-
thened, the conthibuting factor i

g
i
:
i
2
g
:
is



331 Mogw. of No- VAISAKHA 20, 1800 (SAKA)

look, but the negative prospect of a
combination around it, and that spells
out a situation which ip extremely
::mlultul. which ig extremely menac-

What is happening to the Janala
Governments today in the difterent
States whuch are ruled by the Janata
Party? What 13 happening m Hary-
ana? What 1s bappening in UP.?
What i the demand m Bihar? 1 may
inform the House that today 1 have
received a letter from Prof. Shibban
Lal Saksena, g Member of Parhament
belonging to the Janata Party; he 18
today on hunger strike but nobody
knows about it. He has been on
hunger strike from the 1st of May,
that 15 what be hag written to me. He
attended the House for a few days on
hunger strike; he is now not attending
the House; may be he 15 in his bed,

SHR] DINEN BHATTACHARYYA
(Serampore): Today he was here,

SHR] C. M, STEPHEN: I have not
seen him. The Prime Minister also
must have received his letter. He
hag spelt out a large number of alle-
gations against the Ministers, I do
not want to mention the names of
those Ministers, My case, my thrust,
is not against a particular Minister. I
do not want to move a no-confidence
motion against any particular Minis-
ter. 1 am on the broader issues.

Rumour is afloat that the Home
Minister has fendered his resignation.
Whether it is right or not does not
matter, but he is unhappy about the
whole thing. How is it that thig is
happening?

One year back the Janata Govern-
ment was g piciure of cohesion, 8
pleture of jubilation, a picture of pur-
protefulness, a picture of avowal of
falth to the election manifesto, a plc-
ture of determination that they will
carry it forward,

AN HON, MEMBER: Even today.

Confldence in
Counctl of Mimsters

SHRL C, M, STEPHEN: Today that
positive aspect has gone. It 18 1nevis
table if power ig the only cementing
tactor. Everybody in the party wilk
certainly be hankering for power and,
in that hankering, all the posilive as-
pects will be forgotten and tensions
will inevitably develop. If something
positive ig a cementng factor, if power
is @ gubordinate factor, then gsome sec-
tion may or may mot get power, still
that positive motivation will keep the
party together, Therefore, power
belng the only cementing factor, ten-
slong develop, because every section,
every factor wants power and conflict
is developlng, Power being the only
factor, the prospect of the opposition
combining makes them combine 1o~
gether. Power being the only factor,
with the prospect of the opposition
weakening, they also become weak.
Power being the only factor, control-
ing factor, with nothing else, such a
‘Government 15 not worthy of carrying
on the affairg of this country, That
iz what I am saying.

This House hag got to reflect the
totality of the feelings in the rountry.
Let us take the last 13 months and
see what hag happened in the course

After all we know that ths motion
is not going to be accepted by this
House,

SHRI DINEN BHATTACHARYYA!

Then, why waste the time ot the
House?

SHRr C. M. STEPHEN: But even
this gives an opportunity to the Mem-
bers to anxiously consider the situa=

tion that hag arisen.
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In 1977 there were elections, and the
Janata Party was returned to power
with a total sweep ag far as the norih

Subsequently, by-elections

Becond, but with a small margin,
Again, in Haryana, the Parliamentary
by-election of Karnal took place. A
margin of 2,75000 votes was the posi-
tion last time. It was cut down to
16.000. That is the position today.
In Gujarat, Assembly by-elections
'tnok place. The Janata Party was
defeated, the Congress (I) won. The
UP. election results are now out. Not
limited to any particular srea, in the
different areas, different zones in this
country, the people are expressing
their discontent against the goings on,
and they are giving a waming,

I submit this feeling of the people
has to be reflected in this House, The
opposition hag a duty to project this
new sentiment that is commng up in
the field. It is in that gpirit that T am
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moving this no confidence motion. Te
the extent the Houge daes not reflach
the feelings of the peopla expreased
through the Parliamentaty by-electiens
and the Assembly by-elections, to that
extent, the House will not be reflecting
the sentiments of the people, the House
will not be responding to the attitude
o! the people,

How 315 i that this situaticn has
developed? If you take the totality of
the situation there 13 no area where
the Janata Party has succeeded. (In~
terruptions) If the Janata Party Is
conient with what has happened im
Assam, 1 wish you all well, be contend
and remain there. If what bas hap~
pened in U.P, {n Gujarat and in sou=-
thern olivieg s of no consequence to
you and if you can take constition im
wbat has happened in Assam, as per
Mr, Patwary, I wish you well, be satis-
fied with it, continue with that illusion
and continue with thig gence of com-
placency. I have nothing more to ssx.
I am only posing a question here.

Years ago, Mahatma Gandhi started
a revolution in this country, He gave
a slogan. The slogan was, “Upto the
Last"—go shail it be then unto m
last. Gandhijji started a revolutiom.
For whom? It was for the individual
and the individual was th: down-
trodden Harijan in the country. Ib
wag for his emancipation that the
entire revolution started. How 1g that
man, the down-trodden man, operating
today? We have got to look at that
way. To the extent he {s revolting,
to that extent, India is revolling To
{he extent he is cooperating, to that
extent India is cocpersiing. Tm 1877
elections, the reading ig that he coope-
rated with the Janata Party. What i
the position today” As far as the
Harijans and the backward people are
concerned, there ig no doubt that as
far as the Congresg (I) is concerned,
as far as Mrs. Indira Gandhi is con-
cerned, wherever ghe goes, the Harl-
jan population batks her up. That is
an absolutely solid fact of the situs-
tion. (Interruptions) The Harlfan
are revolting, the working class people
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are revolting; the agriculturists are

allowed to go through a particular
street. Section 144 wag imposed They
demanded their right to go by that

i
{
g

ry Jyotirmoy Bosu
doeg not feel aggrived by what is hap-
bening to the Harljans, I have nothing
more to say at all Let him go on reve-

ling in this. I do not want to repeat
all that hag happened from Beichi on-
wards. Everywhere, the Harljan s
feeling a sense of insecurity. There
is no doubt gbout that Wherever the
Harljang are attacked, the police forces
come not to protect the Harijans but
other sections. (Interruntions)

MR. SPEAKER: Mr. Bosu, kindly
don't disturb,
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SHRI C. M. STEPHEN: Well, Sir,

the Janata Party gave a promise to

the people that they
tic

Session madg a very significant re-
mark. The President’s Address said
that if lawful protest was taking place,
it was gll right. Otherwise deterrent

putting one question here. Asg far as
the law and order situation in the
country {s concerned, is it or ig it not
the concern of the Ceniral Govern-
ment? If it ig not the concern of the
Central Government, how could that
statement come in the speech made by
the President? If it is not the con~
cern of the Central Government which
the Minister has been repeating, the
statement had one effect, the effect
also to glve a message to everybody,
to every State to take what they cal-
led ‘deterrent measures’, deterrent
measure are being taken The result
i{s that the police has become trigger
happy—provocative shooting is taking
place Human beings are being shot
down like birds, ske animals This
we hed discussed in detail in this

House .
The Janata Party Government’s re-

action lo the total democratic protest
i wha* ] have told you, Now look at
the right of the working class. The
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Janata Parly Government started
shooting spree with an attack on the

Police comes out with a rifie and with
the shooting spree, this is the resist-
tnce that you are giving. The point
is that Harijans are in
working people are |n revolt and
agricultural workers are in revolt.
They had their own grievances. Nobody
would deny that they had their legi-
timate grievances. They came out in
demonstration in Lucknow and how
did you face the demonstration Again
you started a total repression and had
no idea of sympathy with the voice
of the sugar workers. You are not
prepared to consider their demands
with sympathy and came out with an
attitude of complete repression. There-
fore, the people have started turning
against you.

The student community which was
the backbone, ag far as Jayaprakash
Narayan's movement was concerned,
now are they behaving to you? What
is their attitude to you? In different
campuses, what is the picture that
You are now seelng? What has hap-
pened in Patna itself? How is the
student community reacting agajnst
you? Everywhere the unrest is com-
ing up. Well, as a result of the past
perlod of 13 months' Government, the
social tensions are mounting up in
this country as never before. We had
made many gocial transformations in
this country. We have made reserva-
tions for SC or backward community
In different areas, but there is a met-
bod to bandle it, not the rough and
ready method but the method of per-
suasion and taking them along. With-
out that you implemented certain
things and the whole society was
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Pluged into social tension, The stu~
dents are against tBe other section, the
Harijans are against the oppressors
and the backward community is
aghinst the forward community and
80 on, Naturally, the social tension is
mounting up throughout the country,

And again what 15 the relationship
between the Centre and the States?
TheyStates are now demanding every-
where more and more powers, more
and more financial powers. Why?
The Government has handled their
financlal powers 1n such a way as to
throttle the States. The budget it-
self 158 a standing example of that
You impose certain levies which will
deprive the States of their legitimate
revenue. Whether 1t ig advertisement
tax or electricity tax, these taxes have
been brought in which will deprive
the Stateg of their legitimate revenue.
You bhave sald that more money of
the Plan will be given for develop-
ment. Allright. But they have got
their own compulsions in their areas.
They are the people who have to face
those compulsions. When they {ace
those compulsions, they do not
bhave the means {0 raise the re-
venue whereag you have got the
means, you can buy the Treasury
Bills, you can issue tbe notes, you can
resort to deficit financing, But what
about the Btates? To the States you
say, ‘No more overdraft’. Towards the
States you take a very stiff attitude.
Therefore, faced with compulsions of
demands from the people on one side
and the restrictlons from this side,
the States are now demanding that
more powers must be given fo the
States, a phenomenon which is newly
arising, tension between the Centre
and the States, This is what has been
brought about,

Look on to fhe area of external aff-
alrs. We had a debate on that. 1
have spoken enough on that occasion,
I do not want to go in detail. I have
spoken as to what is happening to non-
allgnment. Non-alignment is  being
completely diluted with a new phrase
‘genuine non.alignment!. New phrases
bave come about ‘neighbourly diplo-
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macy’. What is ‘neighbourly diplo-
macy'? See the Agreements that
have been recently signed with Nepal,
Bhutan and other countries. You have
signed an agreement whereby the
channel of trade has «been thrown
open, whereunder smuggling by cer-
taln forceg in Nepal will hereafter he
completely and absolutely possible
So far, this arrangement was as part
of commercial deal Now you have
made it a part of political deal
so much so that it has become
& political right. Nepal can import
goods from anywhere and take it
through ug having the right of
Hransit and it can come back as sumg-
gled goods. This country's goods can
go to Nepal and comeback as smug-
gled goods. Smuggling will be en-
couraged. This is what Nepal has been
agking for, and that has been given.
About Bhutan, I do not want to go
into all the details of fhis Agreement.
India is a country which should have
held its own and should have led in
a proper manner.

My friend speakes about Sikkim.
About Sikkim, I would say that the
Prime Minister's statement came in
for criticism in this House, I repeat
that the Prime Mimster by making
that statement—maybe, he made it to
gain a scoring point, maybe he made
it to play to the American thinking,
maybe he made it whereby he sad
that the merger of Sikkim with India
was not by the correct procedure; I
have already sald what I feel about it—
has violated his oath of upholding the
of the country. No Prime
said it. The
fact of the situation is that Sikkim is
a part of India. The Prime Minister,
by going back on that and spelling out
a proposition which has been the posi-
tion of America all along, did a very
unfair thing.

Again, the Minister of External
Affairs mentioned about a secret deal.
He was challenged to produce the
document. He is not able to produce
the decument. Mrs. Indira Gandhi
repudiates it, the Pakistan External
Aftilrs Minister who participated in
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the negotiations repudiates ii, even
the person presently in charge of the
External Affairs there repudiates it.
But Mr. Atal Bihari Vajpayee says
that there was a secret agreement.
Where 1s that? Parliament challenges
him to produce it. He does not pro-
duce. But he tells outside, every-
where, but not to Parliament. This is
not the way in which the external
affairs of a country must be carried
on. Even for political, factional pur-
poses, wherever the interests of the
country are concerned, the Minjsters
will have to speak with greater cir-
cumspection when they speak, they
must be able to come to the House with
full evidence in support of what they
are saying—rather than shrinkiag
away from their statement, just mak-
ing a blunt statement. As far as ex-
ternal affairs are concerned, the ex-
ternal affairs are going on in a very
wrong manner. That is all I have to
say. I have sald enough during the
discussion on External Affairs.

Again, coming to planning, the dis-
cussion on the Plan has been complet-
ed. It was stated that' a new devia-
tion had taken place. I repeat that
the deviation is not in the emphasis
on small scale industry because that
emphasis was already there. The
deviation is not in the emphasis on
agricultural sector or irrigation be-
cause that emphasls was already
there. The emphasis is on the state-
ment that the industrial area must
not expand in the new direction, that
the present expansion is enough;-no
further for the time being. The new
emphasis is—when you say that the
industries will be exposed to inter-
national competition of the multi-
nationals and those of the industries
which cannot stand up to the compe-
tition will be permitted to close down
it is there that the innovation comes.
The innovation is not to expand ele-
mentary education: the innovation is
in saying ‘no more secondary schools,
no more Universities, no more colle-
ges’. The innovation 1s not in empha-

sizing vocational training The innova-
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tion is in emphasizing that the techni-
cal gradumkes are far in excess of the
demand wmd therefore they have got
to be restricted. That 1s the innova-
tion that comes and that innovation
causes eromon of the self-reLiance of
this country, It 1s there that the dan-
ger has started. Well, the technical
personnel of this couniry are now
back to a sort of ‘brain drain’: the
people want to escape.

In the case of Atomic Energy, ‘he
person who was leading it—Shri
Ramanna—was unceremcniously shift-
ed from there In B.H.EL. there was
a Chairman-cum-Managing Director—
Mr. Raghwan—who was doing so
wonderfully well that BH.EL. has
become a synonym of managerial effi-
ciency and performance. He has been
ynceremoniously shifted, as the Press
Note says, because there is diflerence
of opinion belween t{he Secretary
and the Manaping Director. Would
you give freedom of operation in these
concerng or not? The attitude to the
public secior area, the attitude to (he
scientific personnel area, the attitude
to the higher educational area—in all
these, a retrograde step is being taken
and the couniry's interests are being
completely corroded. Thig is what is
happening {oday,

Now, again, you made a promise to

rights, they will be re-
instftused, CDS. and Bonus, for

example,
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Bill could not be passed. It was not
because of your volition. And, will
the Government tell the House how
many workers have been pald back

Railway people complain: every type
of people are complaining that they
bave not received the C.D.8. back
Will the Government say how many
have been given back C.D.S.? You made
an attempt not to give it but when you
found it was not possible to withhold
it because of the resistance of the
Rajya Sabha. you resorted to the me-
thod of: saying that the C.D.S. monev
will be given back—and still you are
not giving it Naturally there is dis-
content among the workers.

Secondly, in regard to Bonus you
said that the minimum bonus will be
given back fo them. You brought in
& Bill whereunder the arrears of boous
you kept wuncovered. You said that
wherever, in the current year, bonus
is to be paid on minimum bonus basis,
a new Bill is to come. The question iz
whether you mean to stand by your
promise to give bonus on the basls of
deferred wage or mnot. You don't
mean it. You want to resile away
from that and you are struggling to
resile away from that position. You
made a promise to the workers that
you will give bonus to them but you
were not able to do it. You made proe
mises but none of the promises are
being satisfled. Therefore the workers
are restive and are revolting. Bué
wherever they revolt, your police is
there to suppress them. Whether it
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bewildering us. The country is
sore both with us and you, In 1977
they came to a decision, a strange
decision: One complete hemisphere
of the country decided in favour of
the Congress. The other section de-
cided against the Congress. After-
wards, the section which decided
against the Congress also ;s seeing
what is now today happening in this
country. As a result of that would
anybody doubt that the people are
revising their opinion; the people are
on a rethinking mood. You interpre-
ted the electrical verdict ag one for
vindictive drive against the persons
who were connected with the last
Government. You started your drive
against Mrs. Indira Gandhi This
Government had to become 3 Govern-
ment not of reconstruction of the
country, not of implementation of
your promuses, not of tolerating the
democratic resistance, not of piotect-
ing the Hamjans, the Adivasis, the
working clasg people, the agricul-
tunists and the minorities; this Gov=-
ernment has made back-hounding as
its premier concern. This is what
this Government hag come to. From
the very start, they have gtarted on
that. Shri Jayaparkash Narayan
gave a call that the Congress will be
good if it is without Shrimati Indira
Gandhi. Others also said that the
Congresg is good if it is  without
Indira Gandhj Shrimati Indira Gendhi
was painted the balckest with all the
allegations against her., Down-trod-
den were smashed out. But it ig the
people who have to decide. The
Indian National Congress led by her
went to the polls; they saw Shrimatl
Indira Gandhi as painted by you and
as painted by Bhah Commission and
as painted by others, She was there,
She marchey from one end to the
other. We found that your verdict
s mot the verdict of the people. The
verdict of the people is difterent, The
question iy whether Shrimati Indira
Gandhi's leadership must be there or
not. People are accepting  that

Jegdership. .. ... (Interruptions). You
wan Teject or sy anything, but affer
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all the world does not end within the
four corners of thiy House. There are
millions of people in this country who
have the capdcity to evaluate what
their experience has been under her
and what their experience is under
you. I am not gaying about the high
placed jntellectuals. I am meaning
the common man, the man whg was at
the centre of the revolution which
Mahatma Gandhi started, How is he
feeling now? 1Is he feeling gecular to-
day as he wag feeling at that time?
Thig is the question. You kindly
evaluate and think yourself, And if
you see that he is not feeling as secu-
lar today, there must be a reason for
that. What Is fhe reason, you will
have to consider. Ther, was no dis-
pute of the fact—] repeat no dispute
of the fact—that those people who
were down-trodden, the lowest rung
of the society, are not happy with you,
are not satisfied with you, If you
say, Shrimati Indira Gandhi is too
bad, two positions arise, Ppeople—
some of the people at least—go and
vote for her. That meang either you
are too bad that even Shrimati Indira
Gandhu js better than you, or she is
too good that all aganst her cannot
muster at all. Either way it iz againat
you. The position ig very clear. The
{fact of the matter is that we put the
proposition ag to whether people want
Shrimati Indira Gandhi or not. We
put it in Karnataka, we put it in
Andhra Pradesh, we put it in Vida-
rbha area in Maharashtra, we put
it in UP by-election and in Gujarat
by-election. ... (Interruptions). In all
these areas, you put forward this pro-
position and people say that they vote
for her and the Party she is leading.
Is it not logical?

My learned friends may consider
how is it that this has comg about.
Either by experience they feel that
they were too bitter and they are dis-
posed to forgive whatever might have
or said to have happened, or by ex-
perience they realise that she iy far
better than all of you ecan promise
or you can give. Either way, the ver-



335 Motn. of No-

[Shri C. M. Stephen]

dict of the people is completely against
you. My charge against this govern-
ment ig that they have made the in-
quiry commissiong a mockery, g com-
plete mockery....

SOME HON. MEMBERS: Yes, yes.

SHRI C. M. STEPHEN: This is what
1 object to, not for the purpose of
finding out facts and for doing justice
but you are belittling the affairs of
the commissions. Shah Commission—
1 have nothing to say against him,
I have nothing to say and I do not
want to say anything against the Shah
n as such but the Home
Minister behaved in such a mmnner as
to give an impression that the Shah
Commission could be led about as if
it is on leash. He said, ‘So and s0
will be arrested’ He said, ‘Warrant
will be issued’, and he said ‘This and
this will be done”’ ....

SHRI SAMAR GUHA (Contai): On
a point of order, Sir. Are you permit-
ting a censure of the Shah Commis-
sion in the way that he is doing? I
have nothing to say. We have heard
him patiently and we will hear him
patiently also, but it is upto you. Sir,
to see whether the Shah Commission
represents the judiciary and has it the
approval of the House ? ......

MR, SPEAKER: I have heard you.
There is no point of order because he
is not dealing with the Commission
as such. He i dealing with the Com-
ments of the Home Minister. That is
how it is. So, there iz no point of
order. ......

SHR] SAMAR GUHA: No, Sir.

MR. SPEAKER: 1 have given my
ruling.

SHRI SAMAR GUHA: I draw your
attention, I quite agree that he made
the point that he is not particularly
mentioning about the Shah Commis-
sion but all the references ....

MR. SPEAKER; No, no.

SHRI SAMAR GUHA: Please just
hear me. In all the remarks about
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the Home Minister he has made, he
is making insinuating remarks and he
is making inferences....

MR, SPEAKER: You are unneces-
sarily taking up the time of the House,

SHRI SAMAR GUHA: He is gaying
as if the Shah Commission is guided.
He has used the words to say that the
Shah Commission is being guided by
the dictates of the Home Minister to
which I draw your attention. If you
allow me, Sir, I will deal with the
judicial aspect also. ....

MR. SPEAKER: I see there is no
point of order,

SHRI C. M. STEPHEN: Not that I
am not entitled to deal with it. I am
dealing with it. I am only saying
that the Goyernment has been be-
having in such a manner as to make
the inquiry commissions rather lose
their credibility and, therefore, what
would ultimately happen? Take the
report by any Commission. Justice
Mathew gave his report about Shri
Lalit Narain Mishra’s murder, Gov-
ernment rejected it. It means that it
is not like a judicial commission. Even
your government can reject the report
of a commission. There is nothing
sacrosanct about it. Anybody can
criticise it, Justice Mathew was a
judge of the Supreme Court. His re-
port was rejected by the government.
But Shah Commission’s report the
government may accept and it is open
to me to say that I reject it, People
can say that they reject it. More
than that. what are the reports that
are coming? A Committee of Secret-
aries is examining the whole thing,
A Committee of Secretarieg are bring-
ing up a proposal deciding a political
matter. Ig it not a matter for the
Cabinet? Is it not a matter for poli-
tical decision? The report ls to be
examined and the recommendations
put up for a decision. Whose writ is
to run here? Is it the bureaucrats’
writ that is to run in the country?
8o the Shah Commission’s report is ta
retaries and the fina] decision to be
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be studied by a Committee of Sec-
retaries and the final decision to be
taken in accordance with the proposals
of the Committee of Secretaries! Well,
ig this not demigrating the gtatus of
the Commission? That 1s not the
proposal. I can understand the legal
aspects of it. If you gay, ‘It is being
examined’ I can wunderstand. But
what is reported in to-day's papers
is, ‘Nothing could be found against
her. Let her be disenfranchised’. That
is the proposal that is coming ug
Let her be disenfranchised. But, ul-
timately, for anybody to be disenfran-
chised iz a matter to be decided ulti-
mately by the people of this country.
There 15 no doubt about it and ulti-
mately you can do that, by your lack
of it. But the more you do that, the
more it will go against you. This is
all T have to say about that.

You are not prepared to accept the
verdict of the people. Well, to-day
this government is in power and in
spite of this political verdict given by
the people if you are not going to ex-
amine the political aspects and the
exigencies and the excesses the nature
of the administrative misuse, if this is
going to be the pattern of democracy
in this country, then God help us You
Can carry on I am only saying what
you are now gaying.

You have seen the reaction of the
people to your methods, They will
accept implementation of justice and
discharge of justice, but vindictive.
ness. behaving lke blood thirsty
hound running after the life and
blood of the individual, behaving with
pettiness, this is something which the
people of this country will never ex-
pect.

Mr. Sanjay Gandhi, T have nothing
to say about him. But hunting after
a person, this is all I have to say. He
is not a politica] being. I do not want
to speak about that. There must be
a standard which any Govermment
must maintain,

Vindictive persecution, deliberate
vilification—you have done your best
and that has not clicked, this is all
I have to say about that. Therefore,
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the totality of my allegation aganst
this Government is—

1, They have gone back on their
promuse that they will protect and to-
lerate the right of democratic resis-
tance and the right of democratic
protest.

2. They have defalcated from the
foreign policy of the country, the
national foreign policy, which accord-
ing to Shr1 Vajpayee has been evolved
through the years in spite of cutting
across the party parallely and bring-
ing 1n innovation with a tilt to Ameri.
can section and to the Western gec~
tions and to the multi-nationals.

3. They have come in as a repres-
sive machinery, représsive againat
the working people, against the agri-
cultirsts. '

4 Wherever there is a conflict bet-
ween the down trodden and the op-
pressor. you are there to strengthem
the hands of the oppresor and you
mow down the oppressed section of
the people,

6 It is my charge against the
Gevernment—iforgetting their bame
duty of carrying out the reconstrue-
tive effort of this country, you have
become a vindictive machinery, blood
thirsty, blood hounding lot of people
who are going about forgetting their
basic dutieg and basic  responsibili-

ties.

6. The people have behaved in this
manner as to make the people lose
their credence in the capacity of this
Government to govern and run this
country.

7. By the new planning strategy,
they are bringing in  multi-national
powers against our industries and
they are wiping out the industrial
structure  They are eroding the self
sutfiriency and selfless capecity of
thig couniry. They are taking the coun-
try backward and ruining thiz coun.
try.
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Therefore, it is time, as there s
tension developing among themselves,
tension developing throughout this
country and therefore, the sooner
this Government quits, the better for
this country and with these senti-
ments I move this motion for adop-
tion by this House.

MR. SPEAKER: Motion moved:

“That this House expresses its
wanf of confidence in the Council
of Ministers”.

SHRI SHYAMNANDAN MISHRA
(Begusarai)* 1 must say that the
hon. leader of the opposition has In
fact discredited the oppomtion by mot
being sufficiently vigorous in his at-
tack. No opposition in the history
of the Parliamentary democracy had
sounded that analmic and unconvine-
ing as hon. leader of the opposition
has. May I say in the same strain
that for once I differred with the hon.
Prime  Minister, this morning had
proved that even most careful Shri
Morarji Desail could go wrong' The
Prime Mimster was pleased to say
that this motion would serve the
additional purpose of strengthening
the rank and fille of our party. May
I say on behalf of the entire rank and
file of our party, that no party had
ever displayed such a cohesion and

see; it does not require....
(Interruptions;

Ours ig not a captive parly and we
are not prisoners in the hands of cne
single individual as you
You will see the remarkable solidarity

and cohesion of this party in the pleas-
ing hours after dinner this evening
when we would come to a crunch and
there would be the final confrontation.
Then, again, Sir, may I tell my
friends that if they do not want to
g0 up to the dinner time, then, the
kind of the Debate that they want
to bring about is very clear to us,
Wever perthaps in this Bouse has &
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no.confidence motion fallen short
of the dinner hour, and if we are not
able to go upto the dinner hour this
again shows what quantity of fuel s
in the lamp of the opposition that we
see today. If the fuel gets exhausted
by the evening then the hon. Speaker
or the Minister of Parliamentary
Adfairs will not have to stand the cost
of a dinner tonight.

My hon, friend while ending his
speech said: Look at this Government,
how wvindictive #t has been, and how
blood-thirsty. I say, yes—this Govern-
ment is very vindictive indeed!
Therefore you found your leader
Mrs. Gandhi come to the Central Hall
yesterday where no ex-Member could
come during your regime only a few
monthe back! And look at this petty
chirpiness of your leader that only
after three small victories she came
to the Central Hall to armounce her
elation to the whole wide world. This
is not the way of the Janata Party.
Janata Party is not like that petty
vesse] which would overflow with a
few victories, Yes, indeed our Party
is a blood-thirsty party and this Gov-
ernment iz a blood-thirsty Govern-
ment because it did not go after the
blood of Mrs. Gandhi, No Prime Mi-
nister who puts the entire country
into g prison-house would have escap-
ed that lightly as your ex-Prime Mi-
nister hag done, And yet you accuse
the Janata Party Government of be-
ing blood-thirsty!

Therefore I say, as W. B. Yeats, a
great poet has said:—

Fix upon me that accusing eye;
I thirst for accusation.’

S0, it you have fixed that accusing
eye 1 have absolutely nothing to say.

Then, Sir, it this is the kind of No-
confidence Motion that they are able



Bo far # we on this part of the
are conoerned we do not want
5(3) {0 remain inoperative in
Constitution. It is Art. 75(3)
gives you power and it has
been a great amazement to us that
al] these months you made this Art,
But look at the

FEEY

now, We are not those who would

but in the euphoric buoyancy of the
three victories in the by-elections
which were announced yesterday.

I now come to the catalogue which
the hon Leader of the Opposition has
presented about the election results,
beginning with the general election in
the South, the West and the East and
ending with the by-elections in U.P,
May I tell him that he might lull
imself into sleep by thinking that
done wonderfully well so far
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had been enrolled in Andhra. Even
80 it was the people’s enthusiasm
without the support of a formal orga-
nisation of the Janata Party
which had made us to get this figure,
Can you honestly point out that....
(Interruptions) Look \at Karnataka.
In Karnataka, Mr. Speaker, we have
chalkedup the figure of 60 Jn 80
seats, we lost only by a margin rang.
ing from 8 votes ty 1600 votes. This
Wag precisely because we did not have
any organisation. But, that should not
make you complacent. Nor should it
make ug complacent, though it does
Elve us some hope. While the harvest
wag a bumper one, there were no
reaperg on behalf of the Janata Party.
That is our regret, The regret is
not that the people in the South
or East have failed us. Then what
happened in so far as the sentinals in
the Easi—Assam—and the coasta] Ma-
harashtra are concerned? What hap-
pened even in Arunachal, Manipur
and other places? I do not want to
add to this formidable list. We do
have enough to start Where do we
sland” My hon friend, Mr, Sathe, is
naturally leoking pensive. In spite of
the combined strength of both of you
who have also combined today, we
are the largest party in Maharashtra.
What happened in the city of Bom-
bay? You had been swept clean out
of it—not a single seat you have got.
It wag only in Vidarba where g dif-
ferent kind of situation prevails.

Mr, Speaker. my hon. friend, Mr.
Bosu, when he demanded this morn-

available it was not
now that a No-Confidence Motion has
come up, I think Mr. Bosu, was quite
right in making this demand

come to the conclusion that the
this no-confidence motion liea
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us, From them we could have dug
out enough material. It has a lot of
information so far ag their misdeeds
are concerned. So, we are handicap-
ped in their absence. In fact, in pro-
claiming the emergency, it appears to
me from the newspapers reports, that
their crime has been conclusively
proved and their leader can be ar-
raigned in a court of law. Let us be
clear in our mindg that no rules of
business of the Cabinet can supersede
the Constitution, Even a law can.
not supersede the Constitution. The
Constitution ig clear that the entire
Cabinet has to be consulted before
making a recommendation to the Pre-
sident for the proclamation of Emer-
gency.

It is precisely because of these rea-
song that they have now come up with
the No-Confidence Motion.

15 hrs.

Mr, Speaker, Sir, then again it ap-
pears t0 me that the root of this no-
confidence motion lies in the incar-
ceration of the great Sahibzada who
happens to be lodged in the Tihar
Jail.

SHRI DINEN BHATTACHARYA;
The calf has been separated from the
cow.

SHRI SHYAMNANDAN MISHRA:
I would say this arrest, this incarce-
ration of the great Sahibzada ig also
at the root of this no confidence mo-
tion.

Now, Mr. Speaker, my hon'ble
friend was very elogquent on the
plight of the Harijans and probably
minttities also, But as 1 was absent
for a few minutes,..

SHRI C. M. STEPHEN: I never
mentioned about minorities.

SHRI SHYAMNANDAN MISHRA:
I was absent for a few minutes, He
also spoke about the unrest among
the students and so on. He wags dilat
ing a great deal upon the sense of
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insecurity amongst the Harijuns. The
subject has been discussed so often
in this House that I do not think I
should tire the House with further
details. But I would like to point out
and ask them to excel the record
that has been set-up by the Janata
party. We did not have enough time
to colleet figures, I got intimation
about participating in the debate
when I wag taking my lunch. What
has happened in my State of Biharf
I would like all hon'ble Members to
coolly consider the record of the
Janéta party. The Janata Government
in Bihar has appointed thirteen to
fourteen Superintendents of Police
from Harijans and the Girijans and
during your regime even two Super-
intendents of Police from the Sche-
duled Castes and Scheduled Tribes
were not appointed. And recently,
Mr. Speaker, only a few days back
a Home Minister has come from the
ranks of the Harijans in the State of
Uttar Pradesh, Had you ever appoint-
ed a Home Minister from the ranks
of Harijans?

Again so far as the minorities are
concerned for the first time the Mino-
rities Commission has been appointed
and even for the backward classes a
commission hag been appointed.

AN HON, MEMBER: There are ves-
ted interests,

SHRI SHYAMNANDAN MISHRA:
This is the kind of thing that they
are accustomed to say.

Mr. Speaker, it does seem to me
that when they are talking of the
insecurity of the Harijans or of the
other weaker sections of the com-
munity they are indeed speaking of
the insecurity of their leader, Mrs.
Gandhi. It i3 due to her sense of In-
security and nothing else that she is
trying to make the country complete-
ly ungovernable. Her whole mission
is to make the country ungovernable,
ang therefore she has been going
roung the country and telling all kindg
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of things which do not deserve the
dignity of any kind of denial. There-
fore, when Mr. Stephen was speaking
about the senge ol msecurity amongst
these sections of the community, he
wag looking at Mrs. Gandhi in the
mirror, he was not looking at the
society in the mirror. There 18 absolu-
iely no doubt about it.

Of couse, the society is in a kuind of
a new turmoil for growth for deve-
lopment, bubbling with a new knd of
enthusiasm which they had complete-
ly bottled up during the period of
Emergency and we have to keep pace
with the resurgence of hopes that have
been brought about by the Janata
Government. That 15 precisely the
task with which we are confronted;
we are not confronted with any pro-
blem presented by Mr, Stephen or the
entire lot of them, Mr, Speaker, Sir,
they are trying to adopt Scorched earth
policy. What they are precisely trying
to establish in this House is that we

tempt on their part, I do not think
that they are going to succeed Even
the record of the Janata Government
during the brief period would clearly
establish as to how the Government
has been forging ahead with the pro-
grammes of development of the coun-

|

Now, Sir, the Opposition 15, 1n the
real gense of the conceps—the allerna-
tive Government, and if the Opposi-
tion did have and my hon. friend,
the leader of the Opposition did have
any alternative programme, there waTe
ample opportunities during the budget
session, to present it. But the bankrup-
tcy of this Opposition is clearly esta-
blished by the fact that even during
the debate on the Plan, they did have
absolutely nothing new to suggest.
What exactly they were suggesting
was in the direction of the capitalist
development, not in the direction of
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socialist development. (Interruptions)
What was your budget? You compare
the budget of 1977 and 1978 budget,
both the budgets of the Janata Gov-
ernment, with yowr tudget of 1976;
you will find that your budget of
1976 was a complete selt-out to the
capitalists It was a sell-out all along
the hine to the private sector and the
Janata Government has reversed the
policy Nobody can accuse the
Janaty Government on that score
Therefore, I am saying that you have
lost all the opportunities of measunng
up to the role that is expected of the
Opposition, Neither on the Plan nor
on the budget you were able to pre-
sent any kind of a smgnificant aller-
native programme and so it was not
expected of you that during the no
confidence motion also, you would
appear to be an alternative Govern.
ment

Mr. Speaker, Sir, they were speak-
ing about the serious law and order
situation, In fact they were bealing
the two drums that they have always
been beating. One is about the Hari-
jans—that the Janata Government is
not looking specislly after the Hari-
jans and another is about the law and
order situation being very grave.
They have been tiying to blame the
Government on these two counts, In-
deed, we will take the blame for the
country as a whole; even for the
State of Andhra and the State of
Tamil Nadu where there have b2en
some troubles. We will take the res-
ponsibility to a certain extent, but
not in the sense in which the leader
of the Opposition wants it. They
never owned the responsibility a= our
illustratious Prime Minister did the
other dav The Prime Mmmister said
“for all that we are not responsible
in the sense in which they mean But
whatever happens in the country s
bound to reflect on us and in that
sense we can hold ourselves responsi-
ble” But if you are trying to fix the
responsibility on the Home Minister
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of India or the Prime Minister of
India, then you are conceiving of them
as the greatest Emperors this count-
ry has produced. Even Asoka the
Great could not be a greater emperor
than the Home Minister of India, If
thig is your conception of the Home
Minister, that the Home Minister must
set right the law and order sifuation
in any part of the country, then
you have got a most undemocratic
conception, most unfederal eonception
of the Central Government. You are
not playing fair by the quasi federal
concept of the Centre mor are you
playing fair by the concept of a de-
mogratic centre that we have in this
country. That way this would be-
come a completely unfederal, totali-
tarian centre. Naturally, this iz what
was expected of them. Because, would
you not recall to your mind. Sir, that
they had amended the Constitution in
order to be able to send armies to
the various states even without con-
sulting the state pgovernments. That
ig what the new Constitution amend-
ment will have to undo. That is your
conception of the law and order situa-
tion in e.c country, that the Centre
must send army even if there is no
demand from any particular State
Government. It was expected of them.
So far as we are concerned, we do
not see anything of that kind of a
gravity which should have constituted
the main gravemen of the charge
that the hon. Leader of the Opposi-
tion has made. However, we do find
that their efforts are succeeding toj a
certain extent in creating troubleg in
various vlaces. For that they can take
some credit. We cannot say  that
those things which they are doing. if
we are not able fo control them and
they are succeeding in doing, we
have been doing remarkably well!

Take for instance the unrest among
the students. whai 'was the plight of
the universities during the 18 months
of the Emergency? We have seen to
what fate the studenis were subjected

MAY 10, 1978

Confidence in 348
Council of Ministers
in jail. I was in Bangalore jail and
I had come across hundreds of stu~-
dents who had been ‘aeroplaned’. The
kind of torture to which they were
subjected would only remind us of
the torture chambers of Hitler. Can
you imagine students being turned up-
side down and made to whirl like
aeroplanes? This is what you did to
the students. In some of the areas
indiscipline is being fostered by you;
we have not been able to control it
but we are seriously thinking about
this. It is again to the credit of the
Janata Party that it hag readily con-
ceded the demand for a discussion on
the unrest in universities. Let us ex-
change notes on that—What we have
to say about settling the problems of
students in a proper manner in the
universities, But let us be quite clear
in our minds that the students have
got much freer atmosphere and they
are not being subjected to the kind of
torture and punishment to which they
were subjected earlier by your
regime,

I find that my hon. friend was also
trying to say something about foreign
relations. T thought it was the weak-
est ground on which they were tread-
ing. Nobody in the world has ever
accused this government of swerving
from the line of genuine non align-
ment; it is only in your mind, In
fact everybody has paid encomiums
to our Prime Minister that he stood
his graund firmly and did never com-
promise the dignity of the country
when it came {o confronting some
of the mighty ones in the world. Yet
this Opposition which should have
haertily welcomed that kind of ap-
proach of the present government has
come with an accusing finger.

Now on the question of foreign po-
licy, in every country there is an
agreement  between the Opposition
and the Government. But here this
kind of attitude shows the height of
irresponsibility on the part of the
Opposition. Although the policy  of
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and genuing policy of non-alignment—
in fact the Janata Government has
cqrrected the imbalances and the dis-
tortions to which the policy of nom-
alignment of Pandit Nehru was sub-
jected under their regime—yet we

do not find that they have appreciated
it

In every possible way, therefore, I
find that the motion of no confidence
that was brought up by the Leader
of the Opposition was indeed a bank-
rupt motion. What pained us very
- much was that in that process he had
~ @efamed the Opposition, althongh it

party or in the parties Which
joined hands with him. But
say that when he will ponder over
(Interruptions) Mr, Speaker, 811'.
ally I must tell the hon. the Leader
of the Opposition that if this Govern-
ment exists, flourishes, ahead,
it is not gut of the of
the Opposition but it iz because of
the inherent strength of our program-
me, it is because of the planning era,
a new planning era that we have in-
augurated in this country and because
of the plan which we had discussed
enly a few days back,

Because of all this, I have no doubt
that my friends on the other side
would be feeling uneasy and unhappy.
It is the expression of that uneasiness
and unhappiness that is reflected in
the No-confidence Motion. 8o, I must
thank them for having brought up this
kind of no-confidence motion, which is
going to expose them to the people
of this country as regards the kind of
the opposition that they have been
able to have.

SHRI HITENDRA DESAI (Godhra):
Mr. Speaker, Sir, on behalf of my
party, 1 have tabled a resolution of
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Ministers.,.,

AN HON. MEMBER: Which party?
(Interruptions).

SHRI HITENDRA DESAI: Let them
say. Let them get agitated.

SHRI MOHD. SHAFI QURESHL
(Anantnag): If they did not allow the
Leader to speak, we shall not allow
their leader to speak. (Interruptions).

MR. SPEAKER: Both sides are doing
the same thing.

SHRI MOHD. SHAFI QURESHI:
Why should they go on interrupting?

SHRI VAYALAR RAVI (Chirayine
kil): May I ask the Prime Minister
whether he belongs to the Organiss-

tion Congress in the Janata Partyr
(mumpﬂom).

SHRI HITENDRA DESALI: Mr,
Speaker, I am not at all worried about
the interruptions, because it only
shows how frustrated they have been.

SHRI C. M. STEPHEN: Right.

SHRI HITENDRA DESAI: So far as
this motion is concerned, it is nobody’s
intention or nobody ever imagines:
that this Government will be defeatéd
by acceptance of this motion. But so
far as the Opposition is concerned, this
motion under Rule 198 is always a very
valuable instrument in the hands of
the Opposition &nd I must tell the
Government very clearly that in the
last thirteen rnonths, events have hap-
pened for which we are not worried,
but the highest authority in the Re-
public seems to be worried and even
a number of Members on the opposite
side seem to be worried. Our idea in
bringing this motion is clearly to show
to the government that there are pro-
blems which have not been solved by
the present government and the gov-
ernment has been responsible for the-
anti-people policies go far. A govern-
ment, if it is really committed to demo--
cracy, learns more from the criticism.
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of its opponents than from the eulogy
of its supporters. I think the Prime
Minister and the Council of Ministers
will look at this motion from that
angle.

1 was really amused to hear the
greatest joke on this nation by my
hon. friend, Shyambabu, that the rul-
ing party is very choesive! I cannot
but congratulate him on this great
joke. I am really reminded of a
story of an optimist who fell from a
ten-storeyed building and at each
window he shouted to his friends “All
well so far!". We are only giving a
waming to the ruling parly: Your
fall has started. Please do not tell at
every window that all is well, because
your fate is very ceriain unless you
really learn from whatever we tell
you. Look round the country. Can
anyone say, including the Prime Minis-
ter, that we are gatisfied with the
conditiong in the country? Look at
the political landscape. At no point
«of time was 1t more dominated by a
fear of uncertainty in these three de-
cades than 1t is today. Not even dur-
ing the worst days of partition. Look
at the fissiparous tendencieg develop-
ing and the caste tendencies develop-
ing in the whole of this ancient land.
Look at our economic problams. In
spite of the tall talk of removal of
unemployment and poverty in a speci-
fic period of time, we are
-every day that unemployed persons are
growing, that poverty is growing and
above all, which is the worst feature
-of the present situation in the weaker
sections, the Harijans, the untouch-
ables, the scheduled castes and the
scheduled tribes, a feeling of uncer-
tainty is clearly seen visible in them.
Even the minorities suffer the same
t t0  Therefore, it is very clear that
the country is in a very critical stage
of Tis development. It is the need to
focus the aitention of the government
on the various problems which face
the country today and the utter failure
to solve them that has inspired us to
bring this motion of want of confi-
dence in the Council of Ministers,
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First I will take the law and order
situation. Look at the law and order
situation, This has been discussed In
the House and I will not repeat many
details. But I will only point out that
Delhi comes directly under the Home
Minister, whether he remalns an
emperor or not. The administration
of Delhi comes directly under the
Home Ministry. It is here that if we
consider the latest position and com-
pare the number of crimes in the first
quarter of 1977 to that of 1978, we find
that the crime position has grown
from 7286 to 13417. But apart from
that, the real cause of worry is not so
much the commission of crimes as the
position of detection. 1 would take only
three or four important categories.
In this quarter, out of 24 dacoities
committed, only 16 have been detect-
ed. Regarding murders, 51 murders
have been committed, and if every
Home Minister would adminisier law
and order, it is not difficult to find out
culprits involved in murder. But put
of 51 murders, only 30 murders have
been detected. In the case of robbery,
out of 202, only 74 have been detected.
The snatching cases are 61, but enly
11 have been detected. This clearly
shows that the law and order machi-
nery 13 not functioning efectively.
Really, 1 could not understand the re-
marks of the Prime Minister when he
said that this has happened during
the last 30 years. He was the Home
Minister of a very progressive State
and nis administration was always
praised even In those days when the
law and order situation was good. But
what do we find today? We find that
even in the Capital of this country,
crimes have been committed. That is
the situation today.

Apart from law and order, look at
the atrocities on the weaker sections
of the soclety. That subject has also
been discussed several times in this
House and I will not repeat those argu-
ments. But it is very clear that the
Scheduled Castes, the Scheduled Tribes
the weaker sections and minorities
have been fecling very insecure under
the present Government, Look at what
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is happening in Bihar and Uttar Pra-
desh. Even during the previous years
the Prime Minister was always keen
to call the Conference of Chief Minis-
ters and Home Ministers to discuss the
protection of the weaker sections of
society, because that apart from being
a Central subject, the Constitution
provides certain guarantees 1o them.
We do find that the protection ;s not
afforded to them at all and that feel-
ing of insecurity is growing in them.

Now, so far as the Scheduled Castes
and the Scheduled Tribes are concern-
ed, as you very well know, there are
certain responsbilities provided in the
Constitution for the Central Govern-
ment and apart from giving them pro-
$ection, when 1 saw the Draft Five-
Year Plan, I could not find any worth-
while gchemes of development or for
their welfare, and the Plan was very
nicely eulogised by the Ruling Party
members, I am coming to that, I have
a few remarks for that also. But it is
very clear that nothing substantial
has been proposed for the welfare of
the Scheduled Castes and Scheduled
Tribes.

Then, Sir, look at the universities.
Look at our educational mnstitutions.
We find most of the universities closed
and the Education Minister took pride
in saying that only some universities
are closed, not all the universities.
Look at the student unrest. But apart
from the student unresi, the whole
educational system is being tampered
with, I should say. We have been
discussing education almost since the
First Five.Year Plan. Some of us have
been discussing it for the last two
decades. We do not find anything
extraordinary in the new problems that
have confronted education, Only last
year the Education Minister informed
thig Houpe that so far as 104-24-3 pat.
tern was concerned, it hag come fo a
stage. Suddenly, we are now told that
Government 8 now having second tho-
ughts about it and it is likely that they
are committeqd to @ complete recons-
truction of the educational system, This
tampering with educational system i1
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going to cost heavily on our future
generation. I would like really to
know from the Government what ex-
actly is the policy about the elementary
education, about the secondary educa-
tion and about the higher education.
They are thinking of closing institu-
tions of higher education in the name
of elementary education. When, even
to-day in the remotest rural areas,
people are hankering to get higher
education, they are thinking of clos-
ing institutions of higher education,

Then look at the code of conduct of
the Ministers, A point was made about
the appointment of commissions. From
whatever information was given to us
in the Committee, about 7 commis~
sions have been appointed by this
Government. We are not against the
appointment of commissions. We are
not even against any (ommission en-
quiring into the highest person in this
country. But the question is, what is
going to be our policy about the re-
commendations of the commissions.
Are you going to have double stand-
ards? Are you going to twist the
Commission’s recommendations to suit
your own political ends? That is the
question which really worries the coun-
try to-day. For instance, even in the
past there have been commissions ap-
pointed I have with me the recom-
mendations of the Commission ap-
pointed to enquire into the corruption
charges against the present Chief
Minister of Punjab. I know that at
least two charges were clearly proved:
one was a case of greasing of the palm
of Shri Parkash Singh Badal, in the
allocation of a new route permil to
Messrs. Milap Bus Service and taking
payment of Rs. 20,000, The second
charge was: “Scandal of purchase of
land for a bus stand in Muktesar—
Land was purchased for Rs. 50.000 and
soon after a price of Rs. 5.87,000 was
paid”, T will not refer to other charges.
These charges are there. That Parkash
Singh Badal happens 1o be the Chief
Minister of Punjab. But that is not
more important. My point is that even
while this new Government was being
formed, after they took oath at Raj-
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ghat under JP's supervision (Interr-
uptions) and came here, it was very
wrong for the Prime Minister to have
appointed a person against whom these
charges had been proved and agamnst
whom several criminal cases were
pending in the courts May I know
what has Government to say about it’

Therefore considering 1t from anv
angle we find to-day

SHRI O V ALAGESAN (Arkonam)
Sir give hum some more time

MR SPEAKER There 15 a list say-
ing that every MP will get 15 minutes

SHRI HITENDRA DESAI There are
many complicated problems 1n this
country My friend Shr1 8 N Mishra
says that the Government 18 very
cohesive The world knows that 1t 1s
quite the reverse and it 15 very clear

1 had not known that I would have
to speak on the Molion of No Conf
dence But in the morning itself I
learnt about an interview given by a
very senior Minister of the Cabinet
And he clearly says that the Prime
Minister was chosen not in a demo-
cratic way The Leader of the Party
was not chosen in a democratic way,
but was foisted by two persons, and if
the election had taken place, he would
have had more chances. This 15 not
what 1 say 1t 1g from an official inter-
view given by a semior Cabinet Minis-
ter Therefore it 15 very clear Shall
1 read 1t out® (Interruptions) Sir, if
they want it, I shall read it out

It reads like thus

“Q Why do you think Mr Mo-
rarji Desa1 was made Prime Minis-
ter, mnstead of you?

A Well that was the decision
given by the people entrusted to
decide

Q: If there had been a free elec-
tion, do you think you would have
won?
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A The chances are that I would
have”

Therefore, 11 15 clear that the Gov-
ernment 18 not working in a very cohe-
sive fashion The countrys problems
are s0 huge and complicated In the
last 13 months they have singularly
tailed to solve these problems of the
people  Instead innocent  persons
have been fired at It 15 only on ace
count of this anti people policy that
We are bringing this motion

A word about the draft Plan The
draft Plan was very eloguently praised
by the Prime Minister but 1ts whole
edifice 18 built on the assumpfion of
the stability of the price level I have
not much time but I will refer to
page 7 para 151 where 1t 18 clearly
stated

‘In these computations non-plan
outlays have been assumed {o rise
at 5 per cent per annum If prices
remain slable the margin of 5 per
cent should be sufficient to meet not
only normal yearsto.year increases
but also the cost of proper mainten-
ance of assets created in earlier
plans

That assumption 1s wrong according
to me and the moment it fails the
whole edifice also falls

Another assumption on which the
whole Plan is based is the rate of re=
source mobilisation It 1s not possible
to realise thig rate of resource mobili-
sation Above all it is not a question
of planning The main question fs
implementation  Philosophers  have
interpreted the world in various ways,
but the thing is to change it Looking
at the present state of the administra-
tion at the Centre and at the State
levels, vested interests have caught the
imagination of the rulers 8o, it will
be extremely difficult to realise the
targets which are set in this Plan

Také the guestion of providing driok-
ing water to every village A lakh
of villages have to be provided. 1
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kmwthatthelulﬂwn fixed as
enrly as the Fourth Plan in Gujarat.
Even then, we could not achieve that
because in so many villages surveys
remain incomplete. It is not merely
by providing money that you provide
drinking water to the villages. There
are many other things to be done be-
fore drinking water is actually sup-
plied to them. I am certain and defi-
nite that this target will not be
achieved.

The same i& the case about provid-
ing house sites to the landless. The
greatest omission in the Plan, accord-
ing to me, is this. Improved house
sites have been provided, but there is
1o mentlon at all about building activi-
ties on the house sites. The previous
Government was thinking about it as a
matter of fact.

1 am bringing these few salient fea-
tures to the notice of the House only
with this purpose, to understand that
the country is in the grip of vested
interests and it is, therefore, not merely
1he lack of protection of the weaker
sections; there is even no future for
1he weaker sections in this country.

There are many other points. My
other friends will deal with them.
*Therefore, I feel that the Government
and the ruling party should under-
stand the spirit in which we have
brought this motion. I am afraid that
it they fail to golve the problems of
the people, they will be sowing the
seeds of authoritarianism. I do not
‘have only one person in mind, but if
the people feel that democratic ways
and democratic Government cannot
solve their problems, they will begin
to think that only. dictatorship will
solve their problems. That is why we
have brought this motion of no confi-
dmoe,.

ttoqunm"igtl’m (wrerva):
mw@w ﬁmwmhft&s

sfawre seay TOER | T ET W

_ Confidence in ‘33
Council of Ministers

i wg e g€ 1 weiwd Prerwe
g€ s Forer 3earg ¥ ara e fored ot
WY adw 3wy g wae wiawrg
&1 seTT TR w7 % awg e oW
3 genTTy A AF U d 61 0F O
AT WY ag W9 a8 g FELT A AT
¥ | gara A w7 Af § g § aw
%1, wua gfaqren & 4 819 a6 w@q
*1 5Ty FgT fa oA Qi A s
9T 6, 7T B WA § | WY FH §
S O UF qE A § 1 q oF
FT A% ®7 7, S H OF g Wi
T qef FF aF oy o F 9
AT Y TN F Y I I AR G
e o Aty Faer, oY T #Y gt
F & o gy Wew #TF ) frew
{ wET Y, A N AR % g
Wmmg,m,m;:w'tﬁwﬂ
fret & A& § o o ag i A
T+ WiE g9 sedr e # of
w1 owerw wgwg, 12 1 % 6y
frez o IgET I W /T F OB
wE @, 7 ag sy 3 agr 1o
& wrqw fawrrg faeman § f wre oA
wiaw A #T 24 2 w47 36 AT T
R TR b T
T g T AW A § 1 ST
W& oTR § IW S A 0T W@ |

fre w1 T fy o O O
b fafigfees il & w7 -
aufersT &1 SA S g1 & wE
e wige §, ey asew & fadw
o & aeeii ¥, f5 oF af 4 amos
wfewrd At Preafer R &1 €A
whaw: wogr gfgra gfan & flt 2w
dc e & ag g ww 1 & wgn
wrgm § o fedw ow & Rorel o



389 Motn, of No- MAY 10, 1978 Confidence in 360
Council of Minuters

[wre gt wre et forcrer et & et & o Erowe oY

TN,  wiETAR  SnTRTE) ® fromfrrar o arr &t B 1 I W

A wqr frmd § aw W s feafe & & fie orverr arowT o W€ e ol § 0

qga Wt Iy FrTn fugfe & wiw o
X §, ¥71 fog 967§ 7 gATAT MU
f ora o waqez € 1 oY, &7, WeTe
g & @ g5 favafooee
FomaE 31 @@ ¥ NeAw
W T o §fF www frgfr
% wnfaal 1 958 w7 A AF FT F
¥ WY A foegr I | wa O aTa
Wyt d, afer ¥ g §
fs ag aam & o srore feafr
# g avg favafaareay & der el
T 4 ¥y FAufT o ez W ¥ 7
AT FUGIT § T4 T6T FT ¥41 76
T | dfeT g at e A AT R
fmaet § 1 W w7 ewEAT I &
6 s ara § 1 o W vy § e
L mimm«;ﬁﬁﬁm
gf W & ot faed mrewT A o
T gy wifgy fr 1 Wi G
T g e A e & qTy ar
Qe AT Y wre N gAY qefer
o fafg #Y sqend §, M ww=wiE
Frant o1 qrer w0 | AT 0
¥ A =

AT WV ¥ eqreAr Wit
1ot w & fud ot go friy Seeary
LT LRl Rl AR
W g T ow wrew w0 @ AR
Wit ¥ 9F ¥ TR A )
& quar g § fs D avrfer
v e © & v Y g ) over
woert & W€ senf®r fen g fe
g wegfs wY afwary v Ao wfewrd
¥ 727 ¢ T€ WY Fwy wN W
w1 w7 & ) Yy xey wfede e
wft e Feet wowre & aff o g,
o qe aw AQ R T L

# At A g fr meivamd F ¥
et =1 faw fowm & wrr arfey o,
o g TN T & ) W17 o o
fem & anar wifgg Y sev wo faar
TG | g IAT W e ek
AT | AfeT W TEF § 5 fEdt WY
§% F gy &7 T & wrgr g, afew
WTATAT ¥, TE-TAT Q¥ T 77 99 &1
FTof ZTIW aF & ATAT ATH | ¥W g
gardy wrf fawefr @ £ 1 g
ferar &6 & 0

farrer qu ¥ AW 7 gt & o e
gTErT ¥ qfewd =T & gt W
rzay § 1 g gy agy o
8 @ 2w & Eriwfs da & fed
WY geqra %Y aAar qEf 7 e Al fear
& 1 w19 § tur fiw 4R ave & it
fegdieor & fag agr a% dmA T
gaafe &1 swrTaw famn wr g gri
fargefrrcer w7 farwey ot 1
e ariwtors a5 §, wg fret Froft
sfir & g & 7§ §, WX vy & wfww
wrcifn 3 da & fag o § 1 ool
TN aferie ez g §

dur f & & vyt &, Sfoww dee
A Era@mr g e )
wfer s AT wee wigh § fw
feft WY fw & Wiy et Erqfoiedy
ﬁ,ﬂﬁmﬁ:wim
@, At fo ot I AT WX
JEE AT @ A, At T O
W ¥ wpw v g



36! Wotn of Ne- VAISAKHA 20, 1800 (SAKA)

wyr war § fr ¥ % wfew wrew
e ¥ et gkl & wyary fr 2w
oY wifew wy & wrar fad T am & fae
ufy ¥ w7 far war §, & wg yAar
goeTcyra R o ewT 81 W @w
7 HAW WATH ®T IETAT wOA AW W
WTATFATH ¥ I %X & g T 019
g, oftws ange ¥ i ) gewr Fgle
W wTEwa § )

wgr mar & f5 oA @R A
do Farde aomer se Y &1 @
Feeaife &1 war 7o § 1 aft g e
¥z & WY, AT Y9 wTH Aw & WA T
o\ ¥ W N & q19 A F aw Ay
o= wrew fde & A wore gw W
&0 7T W £ Wrd A ag wrew P
RN s o g v
Al ey ¥ oy Afer o s el
o wrgorr w A @ 1 W AAR
Firtw wfa, =feerae s siferwtns Frér
T gRITaT 7 w0 ¥ A wewr
Forer et WX feewe & qre A af
&, wg ox s ffe 3w &7 wme i
sura weh fy weaward, ®r gET T
welt wfy wx awar § 1 el o
Fofr A wror aw @A fgewn & wmq 9
R & qara w7 pwrr wg P, o
o W7 WY gI< Tt wAwd &1 e
forg wrw e @ ar@ g @
TR w7 ewr STy et § Wl gfvar
# o S P wrerad & s ot W)
ammfr gl &1

g fadw i & fedw Aife w0
foray st wrer sy &, g FTRTTAC
R ¥ Forg wirew wt P 81 AT
TTE & A ATA-QATETAC T B
e fear § | T ATH-QATETAE &
I o qg Teww § f5 @ A T

Confidence in 362
Council of Ministers

o W, W AT ¥ oamy g
fewr Smw @Y, wg yrefe /sy
8 1 areafer ot qund azeoT
wrweay fadw ol st AT ST QR ¥
faedw oo & Jar 99 spreqr & WAy
wgafy wwe v 4@ § ok fadw Aifr &
qure ¥ oy suTT ot W frkw weft
Nt R O 8 T s
& v wrr & gard fdw e o &
feorofr v @81 S o ol w7
Wy &1 A7 ow wmik frfe iy
waeTH AT A AT a7 e
swwaaae @ E) wg o d e ot
HTH & %AT AW o faelt ¥ el ofine
arar & qeawt ST geT | &
e FEAT AEAT § 5 AT woere o
figerae & fie ww oft e sufiey el wrrorwy
¥ v ¥ forerae & wC TR, O 99 W
gt awer frqr a1 wrele
WA § WTEW ¥ Qo w7 qufreer af
g0 97 | WYy HF €, A fewrme
¥ AT T qfer I3 T wX AR §
worr e arar 9 1 fen da fag g
Wy ¥ g w0 T FraT ATy )
arx Ia feafa # awar mar ) g
WY safiry fawrma & & fag o7 e
ot 3w & qofrren fem ot &
fedy o % Wy Foed ww
B @t W omk g W row ®
qm ot § 1 & qear wgar g fiw
FTARqw Wi s 7 oaw fr 97
& v Y 98 wATew ar, feay A
IR aw vt @, R weo-
firdy ®Y afgwaamar a1 T fmar 1
afey s ar 7 gt & w9 agw e
ST FT HATITC GAT 97 I w1t at
ag warq | % g wgarg Ford wred
T feedlt ¥ fog fag § wR I F
wTR ¥ AT R feERe ST W
weol) ®F Tar & 39 & e ot e



Motn of No- Y 10, 107 Com

» ! " M‘(;.:;‘l;‘m e

[o7 et s At ¥Y § e Prer wwm fis oo o, wr
w afvwy far ) o % wow wwar gt WX s wreder # s vyt few
TR T o W & www i TRTC AT @ Y & Wi #F aw ¥
ot W wfie few d o ww :mz&wamﬁww%ﬁrqm
& o sviiod il ¥ fog & Favil ¥ forr & ¥ frdtaw §, weram @
o wfw wret Agu ¥, 7w Aw A b ;‘:Gﬂﬂmm’\'um@#tm
T ST T & Qo A ¥ T T RAULY
¥ vt & fr e & aer Wy

aw § ) Awgrrwgng s e o
qregeTio® &7 0% oF af & qfew &
Friw™ & Ty gwt S ST e &
wre e & & frage favame famar
g g v Br€ arenfes o w
¥ wfy v o Y A v Avd Feamr Y
g & Mg T e | Ty F wrwe
e W ST ¢ A ma F
| wrr ogelt AT EW AW & wae
wevewst & fre wimw R fagfer
gE b o A faegw 1 grar MrEie ¥
windgR e

Y foar Y wom fe i F vl B
wpear Ty § 1 e Al & s
argar & fis st 250 e as O
* Tt ¥t arew arew faerdt § 1 I
Ry & qgrd foret ¥ 12 & T A
17 ¥ alt o T § qgEry &7
q:0 Tar T 97 WK 8 7R ¥ 900
& 13 &1 et agan iy wn g
T Y@@l

fax wgr o T & v afoomt ot
firwly afiry & forg o€ w7 vy ¥R
SrarerATT A g Wi T
¥ weveT ST ¥ wwar vE gk & o
ouet e aw Y W g1 wAAr ard
& wrem & g ¥ g AT A deTd
ot § s weaEd e F wrEE
e W | 9O SR & IO et
& figsmow sRW & 0 welt &, CoveqTr
& uv et & | v o ' W

fae ag =1 v fF anew Wik 3%
ATt & fag a1e 17 w1 Gy § ?
ur §75 framoe #1 w9 3w X gwrer
T AEA &1 & apw oY Frage a7
o7 § fr gurar faoge e (fewm
faw v sfafe & for ag # fr aw
fawr wt sfafa o1 et gad 3w o
SPE T & € T AT 7ot 57w
TR ¥ o sam T 5300 g faw
wT wfefa &7 @ anfer s &
I W WEHl ¥ 39 gfem ¥
Joqm & o w6, foe & farr iy of
F wgrar fe sy fasre Afod fs wme &
FEY 39 g W W1 g g
I W W4T ATY GO | gw qg fawre
% wgAT wg § Fn fa wire sfafu
w1 gw gfom & fod, 39 oha & fad,
g wran ¥ ford, I & e wey
g1 wmwAwnfemrar? Ao
fawrr oz sfaf & sfiy gficwior s
TN W W AT, TG w9y
TW W@ R 1§ I9 Ty oK
Ty oot & w3 w2 fd, g W
Tiw W | 99 gREThe T e
gy Al fed frewly
Wt VI T QAT B e fewr f o
Wt 3@ #) feemieen 4 o, Fw w7 afe-
ik ik I CER ool o
% o faw 4t &, T ad w7 ¥ 0§ e
w7 7a fear & o & g o e

fawrrr e g i o g o e



365 Mot of No- VAISAKHA 20, 1900 (SAKA)

Wi, N el = o ¥
B ¥ wTer i N A ¢ G
W+ w8 W2 Wy %7 7y wgav o
wriET & s Nt ddtara g ar A
owe-mTET ¥ ) a1a §, gz frer v
¥ & i T Tw § 9 sy
& v felt #7 &, T @
W owE 1 Awara YA g fe
W ¥ wfawm % yearr wt e
®T FT A W A & F wrowag i
wiaw (W) ® Fw awi o e
& e fao et @ wwar g
98 warat T & fF 39 ¥ oF dar &
@ w97 § qgr fear w8,
fod & arorw §, e & w9 & v
wgaT § fe o qwr ¥ fm I
go & S AT F & € § orar avaf ofiefy
PR TE A Ao § 1 gt A e
ufes qATa # ¥t @1 ¥, 66 S gw
ofrer wT WTE §, W o gy - Foverd oY
§ e ¥ o -fagri o § 1 wfac
WSO RITA 1 wWrew
N 7y ¥ AT 57 gAr? vy frerw
firer §—fwgw w0 amw 8, = €
iy v T & 1 AT AT § e e
W § &1 a9 frodw w wfavms
R aT WG f e
A sy w28 v e e
# qelter w2 91X w9 ¥ ag fag
weur f o fiorms &y & a1
Tore ¥ wgam w% — 2w s o g
wart

SHRI T. A. PAI (Udipi): Mr.
Bpeaker, Sir, the Leader of the Gov-
trament mentioned that he wag happy
that this no-confidence motion had
united the Opposition and that the
Second good was that it would unite
those who were on the Government
side, I must make it very clear that,
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when we gave notice of this no-confl-

dence motion, we did not have any

truck with the others.....

AN HON. MEMBER: We do not be-
lieve that.

SHRI T. A, PAL: You may not be-
lieve. But it is a fact. I do not have
to say anything more. But we being in
the Opposition, if you people could
be united to serve the country that
the people of this country expected
when you were returned to power, I
think, the no-confidence motion would
have served the purpose.

The previous speaker held out many
things that the Janata Party is going
to do. I wish him the best of luck
because if his dreams are realised,
then the people would be happy. What
we have been finding is that it is not
so much a question of the confidence
that we are going to repose in you
as of what you are going to repose
among yourselves, and that has been
making the people lose credibility in
the leadership of the country. And
what can be a greater loss than that?
People require proper leadership. They
rejected us, and they gave you a
chance to come to power. And no Gov-
ernment had so much of public good
will as you had. In this country it is
only on occasions that people unite
together and rise to the occasion,
whether it was Pakistan conflict or the
Bangladesh conflict or the India-China
conflict. It was for the fourth time
that it happened. But instead of try-
ing to canalise this mass power to
concentrate on the essential problems
that are being faced by the country,
for you your problems geem to be much
more important. 1 am not going to
criticise you there. What does the
correspondence that is coming out in
the newspapers between the Home
Minister and the Prime Minister—true
or not, T do not know—show? Again
I refer to the statement my {friend,
Mr, George Fernandes, has made. He
saya that, in spite of the plus factors
of the Government, there is a gradual
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erogion in the credibility of the Party
and the Government both inside and
outside the country. This 18 the state-
ment which he has made at a party
meeting: ‘If you do not take quick and
effective measures to end this decline,
the consequences would be disastrous.
And that is exactly what I would like
to point out. We want you to succeed
because we are prepared to accept the
verdiet of the people. But that does
not mean that you can take things
for granted. We made the mistake of
believing that the Congress and the
country were the same, but don't you
make the mistake of believing that the
Janata Party and the country are the
same. In a democracy, there can be a
growing dissent. Allright, you take
the credit for reversing all the laws
that we passed because we were in a
majority then and the people returned
you with the hope that those laws must
be reversed. You have done that. You
have taken the lid off the pressure
cooker. But that does not mean that
the country is willing to put up with
a non-performing democracy as you
are now presenting. The country ex-
pects a performing democracy. Does
it mean that democracy and non-per-

formance should go together, that it
is only under dictatorship that there
could be any performance? Therefore
you have the great responsibility of
trying to implement what you have
promised.

16.00 hrs.

Then there is again a quarrel. Some
of your members have been suggest-
ing that all those people who are above
60 must be retired. For me, age does
not count. Maybe, those who are be-
low 60 sre anxioug to gee that the
people above 60 are retired. To me,
it does not matter what the age is.
What we want is this; when the coun-
try is faced with the greatest challenge
are your responses adequate? Every
day there is a picture of disunity and
you are trying to preserve inapt Minis-
ters in the State Governments. Every-
body s more concerned with whether
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a particular person should be in power
or not. Iy that the ultimate fate of
this country? As good doctors yomw
told the patient who has been suffer-
ing very greatly—the poorest people
in this country whose social inequali-
ties have been the greatest burden
which in 30 years, some of you who
have been in the Congress and we have
not been able to solve. We always
believed in this country that the pro-
blem, if left to itself, will get solved.
But, unfortunately, it is now growing:
it is growing in spite of us, in spite
of you. So, what is it that you are
prepared to do? We are not going to
withhold any cooperation from you.
Are you going to allow the politics of
confrontation to grow because of your
inaction? 1f you acuse us of having
been responsible for this country los-
ing democracy by our actions, are you
going to make this country lose demo-
cracy by your inaction? This is the
answer you will have to provide. There-
fore, the time has come for you—if
you cannot get on Wwell together as
the Janata Party, there is nothing
sacrosanct about it: let it break. Face
the truth: it is better to break a Party
that breaks the country. If you can
get back into your constituent units
and, with your strong and weak points,
try to have a coalition Government, it
would be much more worthwhile—it it
can function as & national Govern-
ment in this country—than the facade
that you are presenting to the people
The people are losing their faith: and
the worst criticisms have come from no
less a person than Acharya Kripalsni
or even J. P. If they are so disap-
pointed, what about the common man?

So, therefore, do not judge by the
Flection results. I do not attach much
importance to it. But what 1 am say-
ing is, after all you are also Mother
India’s sons and you csn also do as
well as us or worse. But when you
came to power it was expected that,
as doctors who have been in the Oppo-
sition for thirty years—you have been
criticising, that this is not the way
and that is not the way—you knew
what the {lis are. Now, what are you
waiting for to implement what yeu
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promised to the country—whether it
is rural development or anything else?
-1 am not accusing you of being res-
ponsible tor the atrocities against Hari-
jans. It is part of our social evils
we all are responsible for: we have
not been able to solve it. But thatl
~does not give an excuse because, today.
when the problems are blowing up, it
requires greater attention and not
.statistical comparison because, behind
statistics, remember that there is so
much of human suffering that it may
.set fire to the country.

There have been disorders. What
.are these disordery about? It s
not that of the poorest Harijans
irying to assert for themselves their
rights. It is not that of the smallest
farmers wanting their constitutional
rights to be granted to them. It is not
the disorder organised by the landless
labourers who should be equal citizens
along with gll of us. It is the disorder
+of anti-social elements, and it is going
to impoverish the people much more.
But what I am worried about is that
unrest is taking place and, during
.your one year regime, on account of
police firing more than 300 people
have lost their lives. It means that
«one life per day has been taken away
by the Government of their own people
Is it something to be proud of? Is the
bullet the only answer for this or do
we have to go behind the causes and
4ry to gee what is it that is simmering
in the society? It it is allowed to
:grow, how will the society itself sur-
vive?

Again, three times in one month,
whenever there were disorders, our
Army was called to put it down. What
has happened to the Civil Administra-
tion? Are we loging our guts to en-
force law and order? What does it
mean? Do you expect the Army, which
is to protect the frontiers, to be used
against unarmed people whenever they
revolt? These are serious portents
which I would like to be examined
scarefully. The time has come when
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nobody can play with the country,
with the poorest people. If at all you
have to fight, fight poverty; it you
have to fight, fight illteracy; fight
every evil and all the weaknesseg in
our national character that are coming
in the way of our becoming a great
nation. Therefore, it is out of pain
that we have to point out to you what
is going wrong. It is not because we
want you to go. Have your full term
but what happens during your full
term? Do you want 30 years? You say
in 30 years of Congress rule nothing
has happened and 14 years of your
time is already over and at the end
of your six years do you want the
people to accuse you that in thirty-six
years nothing has happened? 30 years
of the Congress and 8 years of the
Janata—where does it lead this coun-
try to? I hope, therefore, while you
might have your rolling plan, but you
should not have a roving performance
because roaring only in words is not
going to do anything. You have failed
in your object. My friend, Mr. Mishra
said 1977-78 Budget was better than
1876. Remember that you have not
withdrawn any concessiong that were
given to the capitalists. You have only
improved upon it thereafter. There-
fore, let us not take the credit but let
us try to do what is right. If anything
is wrong, let us undo it, even in re-
gard to multinationals. On the one
hand you take credit for Coca.cola
going and on the other hand, you say
Germany has promised 2 billion dol-
lars. Why do you require this money
from any country? 8o, in fact, while
you take credit for something which
we ourselves did—I do not mind your
taking credit—but you must also fol-
low it to its loglcal conclusion. You
want multi-nationals. That is the fact
of life. But you must control the
multi-nationals and not the multi-
nationals control you. We must take
some definite decision on this and we
must bring about a just agreement
even amongst ourselves.

We never neglected the Opposition
but we were afraid of them. Dont
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think our policies were not made out
of fear for you You do net know
To the point we did not want any
oppomtion, we thought we could func-
tion better without 1t But what 1i£
your attitude” Do you show the
same respect which we showed you®
I think it 1s the mother in-law syndro
me that 1s at the root of the trouble
Therefore we expect to be respectel
We expect our bona fides to be accep-
ted We also feel that we are as goo1 as
any of you Butmayitbe givento you
to prove better than ourselves We
have no objection But what 15 11
that we are interested in 15 that the
whole country should succeed Under
whose leadeiship 1t does, due- not
matter Some one will have to be the
Prime Minister and 1t cannot be the
monopoly of any one person to be the
Prime Minister But in which direc
tion does the country go 18 much more
important than anybody being the
Prime Minster of this country

Therefore, your one year perfo.-
mance requires a sort of review by all
of you and by all of us It 15 not as
i1 we are cnticiming you You may
agree or you may not agree But
there can be no two opinions that on=
can go wrong Everybody who comes
to power considers that he is a super
human-bemg and, therefore, he has
come to power Unfortunately, we
have only a system where only the
non-performing Minister would not
have to vacate your Party has enough
men and enough competent men. If
Mr X or Mr Y or Mr Z is to-day
a Mimster, it 15 only by accident, 1t
18 not because he 13 the best person
But all the same have the best of you
and perform and fulfil the promises
that you bave made to the peop'c
Otherwise, as Mr Fernandes himssll
has said, most of the cnticisms come
from you You have dusappointments
lLike most of us To-day out of Parly
discipline you will not have that free-
dom to speak the truth, but, fortuna-
tely, for us that kund of discipline is
not there and to day we are able to
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criticise ourselves and criticise you also
because we are not in the fear of
losing power after having lost it.
Therefore, now do not be afrald oL
losing power by doing the nght by
this country That 18 what the coun
try expects from you and do not go
on deceiving yourselves that you are
the mpst united United for what? We
want to ask you If thus umty s
going to give us a performing govern
ment then please be united Other-
wise dont hesitate to give a perfor-
mance by any means even by dividing
yourselves There 15 no virtue 1n say-
ing We are umied and thereby vou
will be only deceiving yourselves

My friend Byu Patnak -avs thub
the three people at the top must now
agree otherwise they have to go What
18 wrong® Why are they disagreel?
Are they disagreed on any fundamen
ta] principleg or policies? Or are they
disagreed on accunt of personal diff-
erences? If personal differences »re
going to rule this country, Ithink that
kind of rule must go We must learn
how to work together and sce that
this country ity destiny, the destiny
of 840 million people cannot be what
1t is today out of symicism and depei s-
sion people are thoroughly disappoin
ted that they have wrongly voted Inm
a party It would be a great tragecy
1 that becomes the belief of the people
or the behef of the Janata members.
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Janata Party is part of my being
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Right to censure Government im-
plies night to ensure good and clean
Government of the couniry by the
party 1n power,
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S8HRI P VENKATASUBBAIAH
(Nandyal) Mr, Deputy-Speaker, Sir, I
have got great regard for my hon'ble
friend, Shri Shyam Babu While speak-
ing on this no confidence motion he
said that there 1s complete cohemon
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m his party. I think, §ir, he is pro-
testing too much His statement in the
Lok Sabha has created a great sensa-
tion 1n his party and there has been
a heated discussion in his own execu-
tive

I am really amused to see that there
15 so much scare in the Members of
the Janata Parly whenever the name
of Indira Gandhi 15 mentioned Eve:
if their wives and sisters quarrel they
feel that the hand of Indira Gandhm
18 there

Sir one of their senior Minister said
that Janata Party 15 only a conglo-
merate and 1t looks though his party
has only merged into 1t The greatest
achievement of the Janata Party 18
that for the first {ime their five top
leaders have agreed to dine together
Secondly the Home Minister has called
on the Defence Minister on the occasion
of lis birthday I am not saying this
It 15 Mr Ant Bhattacharya If you
read the Indian Express he has com
mented upon this That shows that
there 18 mno cohesiveness and unity
among the Janata Party and also that
they are not working in a proper and
purposeful direction

Sir they speak about authoritarian-
1sm Just now Mr Hilendra Desai
has spoken about the interview that
had been given by a very senior Mims
ter They speak about the Emergency
excesses but people are sitting on their
Treasury Benches who are part ani
parcel of the so-called Emergency [
want to know whether they are ab-
solved of therr past sins, omissions
and commissions the moment they have
joined your party

Then they speak dbout defections
The moment they came nto power
they said that there 13 an open-door
policy They invited all those people
Some of them are very much asociated
with the so-called excesses of Emer-
gency They admitted into their party
who praised in the open that we have
served three generations of Gendh.s
and now they are going to serve the
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first generation of Desa: They have
admitted those people who were very
actively associated and were consider-
ed to be part and parcel of the Gov
ernment So 1s there any moral back-
ground to ecriticise the Congress Party
I want to ask They have got a person
sitting on their Treasury Benches who
proclaimed very proudly that he wall
spend a crore of rupees to becomc
Chief Mimster of a State A person
against whom commissions were con
stituted and found guilty These peo
ple have no moral right to question
the moral authority of the Congress
Dparty

Also Sir theiwr authoritariamism has
gol wider remihcations and complica
tions  They say during Indira Gandhi «
regime Chief Ministers were rominated,
What 18 going on now? Ilere the
Chief Ministers are nominated and
when the Chief Ministers position be
comes shaky he threatens with his
resignations The notorious  Avi
Ram who 15 synonvm for defection 18
in Janata Partv He 1s a legislator
from Haryana These are the achieve-
ments of the Janata Paity There 1s a
Zreat difference between percept ann
practice 1 would only advise them
Physician heal thyself They say
there are no quarrels amongsi them-
se'ves In this august House we
found two members belonging to their
party wvirtually came to blows Every-
day supporters of one Minister are
snipping on the others I am oniv
answering the point of cohesion You
have lost the crediblity. You may
have majority in thus House but you
have lost the confidence of the majority
of the people in the country By your
Party s strength you may defeat the
no confidence motion but you cannat
defeat the people They have ex
pressed their verdict in no unmstak.
able terms 1n the recent elections You
may be sitting blissfully ignorant -
the Lok Sabha and think you are in
majority and carry on this Goverr
ment You can carry on this govern-
ment without any purpose and direc-
tion,
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What are your economic poliries”
What about atrocities on  Harijans
Some people here gave a different
meaning about these atrouities saying
that they are social and economiz
evils To some exient they are but
after the Janata party came into
power the landlords and the feudal
lords have come to the conclusion that
this party belongs to them It 1s the
feudal party They can do whatever
they lLke with the downtrodden That
1» why atrocities on the Harnjans are
on the increase

Sir how many finngs have taken
place during the course of this yea!
What are the comments of the news-
papers' A literature has been built
up The journalists who are supposed
to be on your side and championcd
your cause have been wriling daily
editorials and long articles about the
mnefficiency and 1neficacy of this Gov-
ernment to rule this country Mr
Jyotirmoy Bosu 18 sitting here for
the last or three terms in the Lok
Sabha I know what criticisms he had
been making There cannot be two
standards There has been unrest ir
the country that 15 due to the loss of
confidence of the people We know
as our leader has pointed out that
the no confidence motion will be de-
feated But our aim 1n brnmng this
motion 18 to lughhght the deficiencies
and distortions and the anti people
policies pursued by this government
and the different State governments
that are being ruled by the Janata
Party As pointed out by Shnn T A
Pa: they cannot umtedly govern this
country better they break up and
form different constituent umits and
form some kind of a federation party
that will give more credibility

1 have got the highest regard for
our Prime Minister He 18 a Gandlian
in true spirit Somebody remarked
that Morarjibhai 18 not the Prim~
Minister he 1s the Chairman of the
board of directors of a company That
{s how the Prime Minister has been
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described. I do not want him to be
the chairman of the hoard of directors
of a company; I want him to be Prime
Minister who will be able to govera
this country in a Gandhian manner.
It he fails this country I think ‘he
people will not forgive this party. They
are already in a defensive mood.
The people have come to realise
that the social and economuc policies
and the political hne that this gov-
ernment {s taking 15 leading the coun-
try to ruination, People have demon-
strated their faith in the leadership
of Shrimati Indirq Gandhi and the
policies of Congress (1) in the South,
in Andhra Pradesh, in Karnataka;
they have given their verdict in no
equivocal terms. Why are you blind
to facts? Why do you not gee things
clearly, in their proper perspective?
What are your economic policies?
Are You able to project the correct
economic policy? Were you able to
give protection to weaker gections
and minorities? 'What is your per-
formance? Your performance is dis-
mal and disappointing. So, I once
again support this motion of no con-
fidence and I fee] that this govern-
ment hag no right to exist even for a
day.

SHRI SAMAR MUKHERJEE
(Howrah): Mr. Deputy-Speaker, we
are not a party to this no confidence
motion. Thig no confidence motion
had been brought in due to jublia-
tion that they had very recent.
ly due to @ recent victory in bye-
elections, But the reality must be
seen by he Janata party government.
This jubilation ig not an isolated
thing; this is a reflection of the gra-
dual erosion of the image and credi-
bility of the Janata Party Govern-
ment, The Congress-I and Mrs. Indira
Gundhi are taking ful] advantage of
this and she is trying her utmost to
come into power and that is why the
threat gnd danger of authoritarianism
is incressing in our country. Our
party repeatedly warns—It is not a
new thing we are telling—and we
want to point out that whatever ep-
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prehensions we have expressed, they
are coming into peality and the thing
wil] not stop here if the Janata Party
Government does not change its basic
outlook and policy and if the Janata
Party Government remmins self-com-
placent. ] have heard the speeches
that have been made here, but this
15 not at all helpful to counter the
new emergence of the danger of totali-
{arianism. That is why I want to say
a few words to the Jamata Party
Government,

We have seen that the Janata Gov-
ernment is committed to democracy
and jt is the contribution of Mrs.
Gandh: and the then ruling Congress
Party to put the Janata Party in
power by her misdeeds ang the Janata
Party will make the same contribus
tions to put Mrs. Gandhi and her
group into power by their misdeeds,
if they do not improve upon their
present performance. So, the danger
is very real. Mrs, Indira Gandhi and
Congress-1 are totally identified withr
authoritarianism. She ig advocating
nakedly the justification of Emer-
gency that was imposed on the coun-
try, the entire country turned into
prison, but still she is justifying the
imposition of Emergency. So, when
she is justifying the Emergency, it
means that if Indira Gandhi and Con-
gress-] again come to power not an
iota of democracy will exist in thig
country. People learn through their
own experienced that is why we have
full confidence that if the Janate
Party fails, people will throw themr
out, There ig no doubt about it.

SHRI K. LAKKAPPA (Tumkur):
You have no chance.

Whether we have any chance or not,
people wil] decide that and not
Lakkappa. ,

Now the question is, the Janata Par-
ty is not only committed to restoration
of Parliamentary Democracy, but they,
have made pledges and promises be-
fore the whole country. So, people
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will fudge the performance of fhe
Government by their own experience,
They have known their pledges and
they are seeing the performances
There is no denying of the fact that
discontent is growing day by day and
due to what? It is because during
thig one and a half years regime of
Janata Party, the prices of the essential
commoditieg could not be put down
Very recently, there has been some
downward trend but this 1s no guaran
tee that prices will not rise again and
only 1n some cases there has been
some decline 1n the prices but in other
cases it 15 golng up Why 1s this
happening® It 18 because the Janata
Party Government is pursuing the same
policy which the Congress Government
of Mrs Gandm pursued for so many
years (Interruptions) Be realstic
Admit the fact This 18 a stern reali-
ty that if the Janata Party Govern
ment does not change its basic pol-
cies 1n relation to monopolies, land
lords, money-lenders and all the vested
interests, multidnational corporations,
labour employees, commonman, *he
same fate {8 awaiting the Janata
Party and there is no doubt about it
The danger lies here The Janata Party
1s commitied to dismantle the frame-
work of Emergency and totabitarianism
brought about by the 42nd Constitu
tlonal Amendment Now a new Bill
is commng People are apprehensive
that unless the basic factors which
gave scope to impose emergency under
the name of the Constitution are re-
moved and the fundamental features
of the Constitution are saved and
Buaranteed there is very fear that if
they again come fo power, the oli
emergency may be clamped on (h=
country That is why we gave sug
gestlons and it is good that the Janata
Party Government have accepted that
in no way can the basle feature of the
Constitution be changed by Parlia-
ment {tself For changing the bame
features of the Constitution, the peo-

ple's verdict must be obtaned through
referendum. But I find that already

Congress (1) has opposed it What
does it mean® They are thinking of
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again coming to pow.r and having g
majority, they will uy to impo:e the
authontanan rule by completely sub
verting the parliamentary democracy
Friends are commenting that there is
coming to power,
but hope 18 being created by the pe -
formance of the Janata Party Though
they themselves of their own will not
be able to come to power That 18
the reality So, this threat 15 Jooming
large That is why our request to the
Janata Government is not to remain
complacent and not to undermine the
danger of totalitarianism again coming
into power

What are the events dunng the last
one and a half years? The price ques-
tion has not been solved The Govern-
ment is pursuing the same wage policy
which was pursued by the government
of Mrs Indira Gandhi, 1&, policy of
wage freeze The CDS i3 still in exis
tence Though the Janata Party
committed that the old Bonus Act
should be restored, only after a threat
of simultaneoug strike throughout the
country was given by all the Trade
unions undtedly, the government re-
treated, but only for one year The
Janata Party Government refused to
accept the principle of bonus ss defer-
red wage That has come 1o the papers
and in the statement also If you
again declare that it should be con-
sidered as part of the wage, it 1s well
and good About the CDS in cyclone

ments are being advanced by the
Finance Minister that if the CDS is
granted, it will create Inflation and it
will further add to the price rise and
80 CDS must be there Then there is
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including those belonging ta the
Janala Party are participants. By
your policies you are antagonising the
entire working class against you. This
will be taken advantage of by Congress
(I) and other elements and they will
never lose the chance to utilise this
discontent. The solution lies not in
denouncing them but in changing the
wage freeze policy. You are commit-
ted fo give need-based minimum. That
is your election pledge. Bui you are
very far away from it. In the elec-
tion pledge it was even announced that
they will be given fair wage. Need-
based wage is much below fair wage.
But the Janata Party, due to pressurisa-
tien by the monopolists or big houses,
are not going to implement theﬁpleﬁges
they- have given.

Then, I come f¢ this new Industrial
Relations’ Bill. Some reports have
come in the papers that the ggreement
arrived if in the joint commiftee Ly
all"the central trade unions has already
been diluted. And the Draff has been
prépared in such a way that a big
cbneedsion has been given to the mono-
polists. If that is the thing, the en.
tire working class is bound to go
against the policies of the Janata Gov-
erhment, iy Indira Gandhi and the
Congress (I), is able 1o mobilise the
votes of more and more Harijans and
the backward communities and the
mingrity  communities?, Because of
the failure on the part of the Janatas
Government to stand by them firmly
and to defend themn when there i3 s0
much attack and- torture o them:
You must take these failures sérious-

Iy.

Ahout the poliey of giving conces-
sion. te the monopolists, only day be-
fore yesterday, our Law Minister has
replied in the Rajya Sabha that bet-
ween 172 and 1975 so many big houses
have earned enormous profits. That. is
1o the credit of Congress (I). Janata
Party Government also are carryibng
forward the same beritage. S0, why
are you bringing No Confidence against
them? They are serving the same
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masters whem you have served. That
is why you should be thankful to them.
(Interruptions). You rvepresent autho-
ritarianism, you have turned the
whole country into a prison. So long
Janata Government stand for demo-
cracy, we are for them. We will fight
against you Congress (I) and we will
never allow you to come into power.

Very recenfly, the debate on the
Draft Five-Year Plan has been over.
There we have criticised this Draft.
This Draft has given full concessians
not only to the monomaly houses, hut
to multinational cofporations also.
Even private capital has been boosted
and more and more concessions are
being given. So, the logical result,
which ig bound to  happen, is more
economic polarisafion, More money is
bound to concentrate in the hands of
a few and poverty is boynd to concen-
trate more and more in the millions
and this will lead to further tensions
and further fissures and political in-
stablity is bound to  grow because
economic instablity will further de-
velop. That is why, the Janata Party
should make a serious review of their
performance and the way they are
expressing complacency is not helpful.
The firings are taking places at various
places. What does it show?The ﬁnng
in Pantnagar, the firing in Kanpur, the
firing in Railadila dnd the firing in
Rajhera and in Bokaro etc., there are
all against workers and common Deo-
ple. So, what does it show? Tomoi-
row, the 11th, there will be one day’s
strike in Haryana, UP. and Delhi
against repression, and generally that
is against the policy of the Janata
Government. You must not keep-
your eyes closed fo these developmenis
because that will cost you very much
and the way the Janata Party’s inner
fisht is going on, it is damaging the
image of the Janafa Parfy very much
and you must be canscious of this.
So, my point. is, taking advantage of
thie failures of the Janata Government,
the tetalitarian forces are trying their
level best- tp come inta power agaia.
So, thogse who want democracy 1o be
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defended, are not only inside the
Janatd , but they dre even inside
the Congress and in all parties, It is
our eartiest appeal that they should, in
no way, &llow again the totalitarian
forces to come into power and with Jll
our might, together we have to fight
back this tendency of totalitarlanism
and together we will have to pu*
organised pressures to change the
basic policies of the Janata Party and
1if the Janata Party fails, people will
remove them. There 15 no doubt
about it

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK).
Mr. Deputy-Speaker, Sir: The most
excited person luckily, happens 1o
be Mrs. Parvathi Krishnan. Never-
theless, I have been listening to the
stories given by the Leader of the
Opposiion and some—no* all—of the
speakers from the Opposiuon benches.

I must congratulate Mr, Pai for
having made a fruittul speech, But
¥ have not understood it, when it was
guddenly brought in and said to us
and o the Government, that you are
moving a Motion of No Confidence
We dig not understand what this
exerciliy wag in ald of. Even you
yourself could not define the exercise
and gay, what it was in aid of. You
have been discussing the Plan and
for five continuous days, the Prime
Munister hag been sitting here. The
whole matter, the whole gamut of
planning, economics, the forces, direc-
tions amd everything was discussed
by everyone for five solid days. You
have not told us, Mr. Leader of the

You have broughi now new
facts here,

Confidence in 390
Council of Ministers
who worship sanity. (Interruptions)
That is why 1 wanted to intervene
to-day. This ig the first time in many
years—I know it because I have been
in the Congress. I have known
Nehru's style of functioning; and I
have known Indira's style of function-
ing. This is the first time that this
country has the most democratic
Cabinet, during the 1ast 30 years,
under the gble....(Interruptions)
Cabinet and Government. We have
party problems—Iless than what you
have We have party problems, yes.
You, gentlemen, from one party you
divided into ten parties. We have
brought 10 parties together mto a
united party. For the first time in
the history of India, instead of divid-
mg the forces, we have combined the
forces It will take time for us to
fuse mnto one powerful entity. You
have divided, you will sub divide and
sub-divide, agein and agawmn. But this
party will unify more and more, as
1t goes on in time It 1s true that we
expecied that 1t would be done in onc
year, and 1t has not happened. It Is
true we are impatient But hundreds
of new faces have come into this party
and they have been sent by people
to the State legislatures and to Par-
liament When some hon Member
from my party attack, the Govern-
ment and says that the Minister
should resign, do you think that he
means that he should resign? 1If you
think so, then you must have lost
your sense of balance Our purty
consists of new blood, hundreds of
new people. Look at the faces of
hundreds of new people In the
Slates also there are mew people who
have been made—right down from the
grass-roots—Ministers ang  Chief
Minjsters. They will take time {o Jearn,
Mr, Leader of the Opposition; they
wil] take time to learn. We have not
learnt it in one day, Mr. Stephen; we
have alsp learnt by our mistakes,
corrections and everything. We have
still to learn. If we have a new
perton as Minister or Chief Minister
and i he cannot run the Govern-

ment, let him be corrected 1If there
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[Sbri Biju Patnaik] Singh. We them as equals and

are some should not the talk to them nmh.m,,.

democratic institutions of the country take decision as 3 Government, it is

give him some time for correction and
give some advice? t

AN HON. MEMBER: How long?

SHRI BIJU PATNAIK- As long as
you have taken io be wise You have
this party; this wise party here sit-
ting in the opposition, has taken 30
years to unwind yourself and become
unwise. You say that within one
year—actually one year is not over;
it 13 only 9 or 10 months—and ask
“how long"

1 would like to say this Do not
gloat about our difficulties. But that
is whnt you ere saying. What is this
no-confidence motion? We have our
poitics and you have your pohtics Who
Jie you to point out our preblems’ I
18 our husiness, between us and lhe
people of India (Interruptiong) It
18 our own business, within us and the
people of India.. .(Interruptions)
That ;s why you are there and you
will remain there for the next 30
years We are here as the trustees
of the people of India....(Interrup-
tions) It is true they want to see one
face, they want to gee a united face
and they want to gee a powerfu] Pace.
It we do not ghow that, they punish
us, as they did punish us in one, two
or three places,

But we are not bothered of a few
losses in a few places You lost 85
seats in UP and you are not ashamed.
You have won one parliamentary seat
in UP and you raise w great howl
here, your leader comes here, all of
you, sycophants you gather, walk in
a troop to the Central Hall and dis-
tribute sweets. Are you pot asham-
ed? (Interruptions) To what depths
will your shame sink! And yet you
call yourselves democrats. You have
not even that democratic pride.
(Interruptions) You bow and seram-
ble like a pack of ;laves. We do not
do that to our Prime Minister, we do
not qo that to Shri Jagjivan Ram,
we do not do that to Shri Charan

always one decision, ag you may have
noticed to your great discomfort.

So, Mr. Stephen, do not try to teach
us normg of democracy. You have
also changed very recently. For B
months you went for the blood oY
Indira Gandhi Now you have become
a No 1 sychophant of Indira Gandhi.

SHRI JANARDHANA POOJARY
(Mangalore) Sir I rise on a point
of order?

MR. DEPUTY-SPEAKER: TUnder
what rule?

SHR1 JANARDHANA POOJARY
Under rule 380. The hon. Minister
has used the word “sycophant”. Is it
parliamentary?

MR DEPUTY-SPEAKER: There
is no point of order

SHRI BIJU PATNAIK: 1 said a
pack of sycophants. Please look at the
dictionary 1f you could not under-
ctand it.

I could not understand my collea-
gucs on the other side when they
eriticise our foreign policy. The
foreign policy of this Government has
been very ably represented by our
External Affairs Minister ®nd the
Prime Minister. It is baseg on self-
reliance, @ gimple thing, not much to
talk about, dignity and national self-
respect Before we came to the Gov-
ernment, you signed away Rs 360
crores of Bokarg Steel Plant to the
Russians. [ retrieved it und gave it
to our own engineers, Indlan busi-
ness; too plain and gmall a matler,
Rs. 300 crores. Would you call it &
self-reliant economy?” Would you call
that a dignity of our own?

In every sphere the Janata Gov-

water, we are going to make our
own, whether the Americans give it
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or not. The Prime Minister has made
it clear that whether they give it or
net, we are not going to bow before
anyone. This kind of authoritative
aseertion of a nation's interests was
given over to the House or to the
country and you should be proud of
tRat if you are a patriotic Indian-

I do not wish to dilate on the same
points repeated time and again in
this House for the last few days on
the discussion of the plan, the same
stories. We are against glavery, we
ore aghinst so many things like ill-
treatment of harfjans. We are against
these have becn borne out by facts.
A few things have happened, un-
-Jortunately. Nobody supporis it this
Government least of all. The entire
power and authority of this Govern-
ment goes behing the down-trodden
and the Harijans. We have said that.
But in the implementation by the
police administration that you ran,
because of the police meoralify that
you created during the Emergency,
the hangover is still there. It will
iake time to control, direct and train
them. If the people have suffered for
40 years, my friend, wil they nof
suffer us” They will bear wilth us for
at Jeast 30 years more. So, you need
not worry about that....(Inferrup-
tions) -

SHR] C. M. STEFHEN. Wil you
remain for 30 years?

SHRI BLJU PATNAIK: You and
I will not be there. But, as Jong as
you mure a sycophant of a psychopath,
your parly shall never in the resur-
gent India become a Government of
the nation. Thi; is the time when
we talkk of the gecond independence
of India. Remember this, the people
are wlde awake, people are conscious
of their power, Whe. they threw out
8 dictatorial and authoritarian Gov-
érnment, they can alsc say—in fact,
they have said it in bits and pieces—
Mf the Janata Government does not
+behave, it will wlso be thrown out
It etn ?{vwl'out the Janata Govern-
Men! iy i the greatest insurence
for democracy In India,

VAISAKHA 20, 1800 (SAKA)

Confidence in 304
Council of Ministers

But your account is all wrong.
Somebody zaid we lost in Karnataka
and we lost in Andhra Pradesh. No.
Mr. Stephen, by the antics of your
leaders, by dividing your house you
are left with 2} States, You lost in
Assam where you hag a strength of
115 out of 126. You jost in Assam,
You lost in Arunachal, you lost in
Manipur, you lost in Meghalaya. How
many seats you have lost? In our
case, where we should have got 7
seals In Karnataka, we have got 6
seats. In Andhra, from where our
csteemed President comes, where we
should have got 7, we have got 6.
We have won all our seats in Maha-
rashira And yet you say we  have
lost. Your accounts must be topsy
turvy.

12 you were united, you would have
got a majority in Maharashtra. Now
you have got a minority tottering
Government in Maharashtra, You
have lost jn Assam. You have got
only two Governments in two States,
Let us see how long you survive
there But that i beside the point,
We are never going to dismiss, You
will go it yourself. I trust and rely
on you to do that as you have done
it here

I do not wnsh to say anything more
on this.... .

SHRI M. SATYANARAYAN RAO:
(Karimnagar). You have spoiled the
whole atmosphere,

SHRI BIJU PATNATK: I have not

spoiled the atmosphere. I have only
cleared the atmosphere.

] thank you, Sir, very much for
allowing me this Jit{le time to tell my
hon, {friends that this exercige in
futility need not have been started
After having spent 5 days, anotMet
9 hours ang this wasteful expenditure
by thig august House need nat have
taken place, Their motion of
Confidence will rebound on them as
a powerful Vote of Confidence of this
House on the Government and its
leader.
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SHRI G, M. BANATWALLA (Pon-
nani): Mr. Deputy-Speaker, Sir, the
Motion of No-Confidence which has
been moved by the Leader of fhe
Opposition, Sbri C. M. Stephen, truly
reflects the Dresent mood, the think-
ing ang the sentiments of the people
and I must, therefare, on my part,
congratu.ate the Leader of the Op-
position for having stood by the
nation and for reflecting the moud
of the nation, as it exists today.

It is a fact which cannot be denied
that restlessness and diwscontent
is writ jarge in every sphere of
national activity. It is a fact that
there has been dismal failure of the
Government in glmost every sphere
of life. 1 go not want to recall all
these failures as we have gone
ithrough them while discussing the
various demands and the President's
Address,

1 must draw the attention of the
House o certain very peculiar features
and that is that the Janata Govern-
ment hag never moved for the solu-
tion of any problem without pressure
Leing brought upon it. Toke the case
of the restoration of minimum bonus.
It js a fact that minimum bonus was
not restored till various Chief Minis-
ters appriseg the Janata Government
that there would be a total confusion,
digorder and restlessness in the coun-
try unless and until minimum bonus
was resiored. This warning was
given to the Prime Minister by the
Chief Minister of Kerala, the Chief
Minister of West Bengal and various
other Chief Ministers also. It was
only after the labour had risen with
the demgnd that the Government
came forward in @ hali-hearted
manper for the restoration of mini-

mum bonus,

The question of bonug to rallway
employees ig still hanging in balance.
Those people Who have been agitating
for the restoration of bonus for mail-
way employees are now to be convine-

MAY 10, 1978

Confidence in 396
Council of Ministers
lingam Committee. That is the sorry
state of affairs to which they have
come,

Again, take the question of preven-
tive detention law. The Government
was very firm in bringing forward the
Preventive Detention Bill despite the
opposition in Parliament. Then came
the verdict of Andhra Pradesh, the
verdict of Karnataka, the verdict of
Maharashtra, in the Assembly polls
and it wag under this pressure that
the Government had to move reluc-
tantly for the withdrawal ef the Pre-
vention Detention law. I suid “reluc-
tantly” because thig Government still
wants the States tp continue to resort
to the measures of preventive deten-
tion. This shows that despite all pro--
miseg of the Janata Party to the peo-
ple it wag only under anp atmosphere
of compulsion and pressure of the
people thai something good, if any,
has been done

A lot hasg already been said about
the plight of the Harijans, about the
plight of the minorities. 1 do not
want to recapitulate them, but I want
to place a particular fact before the
House. Sir, if the atrocities on Hari-
jans are on the increase, the blame
squarely lies on the thinking ang the
attitude of the Janata Party Govern-
ment, It is the provocative statements
of the Ministers themselves which are
creating this particular gituation. Let
ug take the statement of the hon.
Home Minister, Shri Charan Singh. He
hag the audacity to say in this very
Houge that the population of Harijans
is 156 per cent ang the percentage of
crimes on Harijang i only one per
cent. At that time. I protested againsf
it. T this js the thinking and when
such thinking comes, it amounts to
provocation of the soclety. That is
the resscy why this law and order
situation has been deteriorating. It is
not that only the hon, Home Minister
has adopted such an attitude, 1 say
with full responsibillty that wmfortu-
nately our Prisae Minister has also
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I want to draw the attention to the
most 1rresponsible utteranceg on the
parft of the Ministers themselves The
Prume Mimster unfortunately made
a very unfortunate remark while giv-
ing an interview to a Hindi Newspaper
whieh has been published also by an
Urda Weekly by the name Avem. In
its present publication, 1t 13 stated
that the Prime Minister was asked as
to what was the formula he had for
the promotion of communal harmony
and he was reported to have told the
newspaper, in his reply, that he ap-
pealed to all the Muslims 1n the
country to return all thoge temples
whith they hag turned into mosques
Such 13 the irresponsible utterance

(Interruptions)

AN HON MEMBER That 1s totally
wrong

THE PRIME MINISTER (SHRI
MORARJI DESAI) Anybody can
publish anything

(Interruptions)

SHRI G M BANATWALLA It 1s
an Urdu Weekly

¥ow W | fre qeard
uw &5 @ |

st qx Rww  (wmewghye)
& Wi & qrfee aeaTaT O )
aifweary ey & oy forg ordt o
foredarly §, Wi wrer Sy ot
Yowbwmr
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MR DEPUTY SPEAKER- Mr.
Patwary, you please take your seat

SHR; G, M. BANATWALLA It
13 an Urdy Weekly

(Interruptions)

In 1ts current issus, there was a state-
ment of the Prime Minister to which
I have already referred.

(Interruplions)

When stuch things are there, the
matter neod to be investigated and
looked into properly ‘There are
the question of law and orde?,
the question of minorities the qidh-
tion of the Harpars the questidh
of the ecomomic polices that u;m
adopted Many times I have Ix
out here that the policy 15 antilabour
in character, 1t 13 ant-people m
character On the one hand this Gov-
ernment says that the Five Year Plan
15 based on the assumptlion that prices
do not increase But look at the
atlitude they take Even {oday agita-
tion 13 gong on because there had
been a steep rise in the price of rmik
mn Delhi under the nose of the Prime
Minister humself, the increase from 65
paise per bottle of half-litre of milk
to 90 paise That showg that the
authorities lthemselves are contribut-
g towards price 11ge and inflation
When such 1s the situation, there 18 no
other alternative but tp express no-
confidence in the present Council of
Ministers

Hon Minster Shry Charan Singh
had thought of a very nice formula
and in deference to the verdict of the
people in the elections tp Lok Sabha,
the Assemblies of UP and various
other State Legislatures were dis-
solved According to the same logie
now, the Prime Mimster must come
forward, in deference to the verdict of
the people at Azamgarh and the other
two by-elections in UP, to dissclve
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this Lok Sabha and the U.P. Assemb-
ly. They have falled to show this
deference to the democratic verdict,
but instead they are seeking {o inter-

o swc ww g (feeeft )
ow &we sy ¥ vy qifer wfaer &,
whft, wtitw st oo dto wrfe 1 &
iy wrar fe vt df & W oar
#ifare sifans W sfma o6 o
g mar § faw & SO0 oy AT @@
T & ? w1 AT SN ST TEer
o w1 ? 94 wTR S wATew oY
oy & arT x@ a@ & Hhww B amr
srrar &Y arer AL AW 7 ur gt ot
g wg @ ¢ fe v Tar ° % T ofemw
1 wraamaT &7 wfafafrm s @}
# fr oifer =Y Www & wifer gt
# Tab qA-nET FW § ) TeY A%
wity w1 war & & wawar g e areee
Ao g A RN I g § T A
N g o g€ &, Sew) & #feie
o wigy § W I o A
Rt e darw@ W IR frererr i)
vk WT a% E@w W gow § ug
wRwa & wror ¥ fewrr W §
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s g it vl & 1 ot dodte
wko &t wolt guh s ¥ fgma ¥
wide (wrk) ¥ anr f woer st {0
wr wiiw (wif) ad wwwy § fn
dfter i e offert & wr oY el
w1 sfafafars w@ § e ww o agt
T wgwa W oW §Rx E @

1 may say they are living m a fool's
paradise. They will be disappointed.
They can bring their leader to the
Central Hall but not here ag the
Leader of the House, She will never
come herg gs the Leader of the House.
¥ wrawy w wga e A, 1977
¥ a1z 7 ®w qur & arf e gU
g, oar gt ¥ 3 oy st (wrf)
F 2 A 1 12 wiEEt ST g,
a9t & 6 wie Fiw (W) ¥
Faa 2 M 1 W gO ofr wed
& m oW g 1-3-1967 ! ¥
31-12-1969 A% & wrwe § fawdr
23 % FT & I w0 g 1w
 ¥aw 11 frdr ol wdwEt & 85
ard gRww ¥ & writ w1 o fiv wfe
ot o JaE! ¥aw 40 fad 1w W
1-1-1971 & 31-3-1077 AW
95 Tk YR gq Wit ¥ fored
¥ wfer o #t ¥aF 48 E AR
30 W qWT & a1 TR0 7 ¥ S
15 &2 faeft | W T ArOer ATEY
¢ fe on Y ank Qeww E AW §
Wi fFT v & s o o wr st
fafoee ¥ § &Y w9 A 1967 ®
1977 a% @A W@ Tk Warw T
W ¥ 9g WY 6w e ¥
ffad 9 7g 3% T 911 F gww
g fs & angw & o it s ¥
wfrwre seam @ saeT e g §
femgue e wfred §......

SHRI C. M STEPHEN: That trend
came reflected In the Election in 1877,



401 Motn. of No- VAIBAKHA 20, 1900 (SAKA)

That treng which you indicated came
reflected in 1977.
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aom et Fwrar g A aw
WR W IGE WG EhedT weEr

¢ fow ¥ sl g w2 &, S
ag e fear d femrbr e &

‘Mr, Chavan made It clear that
he and his followers would oppose
merger as they do not want to con-
vert the Congress into a Private
Limiteg Company for the benefit of
one individual’

1t i said further;

‘Mr. Chavan  described Mrs.
Gandhi as @ woman with a whip
in her hand, inviting active workers
of the Congress to join her fold.
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& wd o W g few W
HUR A 98 §Y 9TT & W Ay
fgter wrk ag Wit fe efra oft
TG T WAT T T wgwE k% qwe
WTRGIRY 7 AT (W A wrOAfey
W WY qu wer TR g e
A 9 # g awier ¥ g
g1 T T ¥ Awm uw arfedt
Fam sRgeE Srasmifran ¥
go fpafew &f | & W ¥k
& sg fedv gy A oad
e g fF s o Y qoemew
¥ oyEe A swmor @ § AT g
o § 1 e v gl o A
T g T SHE ¥ A oA @
wTe & ywaen fenr omd, o w7 v
TRaT & fF g0 qeentw vEw
T A WRT vl & 1 WY wre
AT WS =\

Fiw ¥ Wl ¥ e sEw
w1 ag ¥ @ ¥eqv whww v &0y e
&1 wre & wiw (wrf) & g s
gy & Y g, W FTF, I
¥ @ Mer & sgm wmw
g e gnatr o dra e aw s
A} &1 T H g Fpmrgr i
& WA ¥ @, S R, @W %
T WG, I A XA W AR
E I
TRE AeF T o W oA
L]

AR A gWT, wa ) AeA

¥ fadw Herrerg ol fdw Aife o

fefefoom fear | & ot 9l W
gt § 1 & feRei & ot a@ &
quTATS WATE | W A fadw
dife #Y Pafefavn Fo arem fggea
¥ et O fed a1 ag § sl
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[sfr shure wowr o]
e w1 e qER § ST e
% & waT § & wrer W fadw Afe
W Prfefoon vt mffq v ) & ow
®Y ¥ woar g ¢ i oear ot
A9 wrr arforeft o @ ot Fow e
oA whwe w fw fear g, €@
T 7T ¥w ¥ g Forew s o o
% feware & g1 wg wwar § e 51

vz AT W wrw g}, o

90 TTRZ I ST o F gw A
AR |

Al s gk ¥ R ogw A
AF-gETETHE Y oferet % oYe fem
2| TR O awr 9
Wt arfere 7Y § | g Foer iferdy
8 9 A ¥ v W vk s
S X W ¢, 1 Wiy Tt
A 1@ aifeeft ¥ ot g W
AT EHR ¥ 39 gEE AT BT 5
T g7 ¥ vy qifelt ¥ 49w faar
-

A Teer g & fe g oo
TR & | W IEW F1ET w) e
T At At dmnd &7 o A
g g 7wy e ot & Qur v
fear ar * a@ g agr wewTr
¥y a@%mﬁﬁmmm
FRMATY 1 welwe v@m, W
a8 B Ao w1 ofy sivered 2umé
Ay oy gr o fiea s
® Wew W v www § oo
o gy Ay few o
ArrefRart o oA ordt 3 e
Ay ofer oft X weit Gar
four « fox ot ATl qee W
gt Ssp
faqay vawv ft v ¥ AT w3
¥k wrr Y )
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TR W 4T | P T A ¥ AT
TIET R W awk ¥ | AfEw e
oAt & gmew & sw & oftdr
oo W@ IR e
NN A AL waserd
ficwm as ¥wd wrd Poee WY
g, aw @ oo fredae Al
N wadr ) gwy ug W werd
fr wwr aw gw wAHT ¥ g 97 W
B oA mecd Wl g
T AT AT SR §T e Ay AT
gy ¥ 1 fear off & ag avwe st
o & vy ot

WA e g8 AT
wma e § 1 ® G wT e,
wife & waw § 1 I ¥ ST R

W W ¥, ot wewrr %
ar fis fre e ot wivw | @
wf < ? e ag A s
Tt wE | I v g R
eE 8w ot v aeR
¥ afer % g qe wmwr g fw
T 9¢ faed W B Wt R
o felr ol ordf ¥ wrevr aurf B



408 Motn. of No-  VAISAKHA 20, 1900 (SAKA)

wTY vy v fr &0 T sl
orr W & fe SR et
f i, wwa Afw w AR
AdgE ey AAY 1 g T At

Wt A 9T Wi AT @,
Fraoh g Jan s ¥ whw

iy wEe B g & T wre fe
g W, WK 39 Qi W
e fean, faw ¥ fr fedt
sTm ¥ ATEl AWl W AW F a9
a1 WX g @R O®Y AR )

wmaww TwH 1 gn
Wty Wt ot ¥ et gr gwm el
¥ ag wyr & fie of Awerrdo §, Wk
ot & §) g W g, W
e Y, Wi s Wi
T arve Y, §X OF Ww o W ¥
iy v & 1 wmow  Hfeels
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firwr §, Wz o i femr ) W
& Tfegt st deifass ox qEmn
yar ) XAy g wgnTE
wr gy Nt R S dE §
ar ? o oY der e W
THE @< Q¥ ATANTY @TEd, WY
N

ety g, g O AT
1§ & wgr fin  deoTe F TwmEior
& T, 7 g T ARk A ¥ W
o ¥erd o H o W
WY &1 s T e §
fir & wif gu, wgt q@fere Gl
& @Y sEW @ W
afewwr o AT I8
Tt & v fpgeam § 273 @l
a3 Srafor gur. . ...

MR. CHAIRMAN: You may con-
clude now. There will be more confi-
dence if you conclude.

DR, SUBRAMANIAM
(Bombay  North-East):
speakers are dangerous.

=t wwT W qar Wt

wErT, Wt AT g TR W
wer &, wig fadw fa &, fw Y,
mygewm s frawmar §, dfwr
a1 dqg s o farar,

SWAMY
Assertive

We gave bonus, what was snatched
by these people with the connivance of
the CPI. You know that.

MR. CHAIRMAN: That is the con-
cluding remark. Please resume YOur
seat,

ot war ww W ;. FwifE
qgreg, & wre v agl wgAr g
w1 v iy ¥ ofeford ar el
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[<fr %< wre )

st ¥ ifwd 1w gfrar & @ Sy
o @ @ ¢, ot oY 2w & wiwd
adfl, daFt o & & =
o wx awar g

a7 77 fpgem Fw o W
t gt TF TIw A Hww fegw @
W, W wa facg wwesTE
watw Hifag | sy Aac e § W@
g, wafow X w7, wwwwy, L,

sifafrFE st ¥ T
v W g fe gl oveniw
firdy o T #7 qnie ¥ wedt
RN g gt e g
AW T I G 1 TR W 4T
w1 RWET g | W fan we s
Fe1 ool & g9 ¥E@ §OC AW w
wufasa F@ g

SHRI L. K. DOLEY (Lakhimpur):
Madam Chairman, it is a very painpul
task to participate in a motion of no-
confidence against g Government
which has very recently come into
power, after 30 long years of our
independence. It was indeeq for us
and for our country a great relief
that after 30 long years a new alter-
native to the Congress Party has come
up. The entire nation and the world
had great expectations that the new
party will certainly improve upon:the
past mistakes of the previous Gov-
ernment,

In my maiden speech I made a
reference to it. And today Mr. Biju
Patnalk, whom I respect very much,
has said that this party has come
newly into existence and new faces
have come up. I am usking a ques-
tion: Who was responsible for the
Congresg Party’s 30 years’ rule in
this country? In a democratic system

MAY 10, 1978
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this should not have been the ins-
tance. It was the opposition parties
who could not unite themselves. It
ig only because of emergency that
this party came into existence. But
they put the entire blame on the
emergency. 1 should tell you very
frankly that it is emergency that hms
brought the emergence of the Janata
Party. Why should not they console
themselves on this account? During
the long 30 years of Congress rule
after every five years we have had
election. We had undergone six suc-
cessive elections, And only after the
sixth election a new party has come
into being. This is just like a boy
pasing matriculation examination
after six attempts for which I must
congratulate him. But in regard to
matters of admission for further
studies in highly technical colleges
and institutions, these boys are sim-
ply disqualified because they are
overaged. And the Janata Party
coming only after 30 years is some-
thing of this kind,

I will not go mnto details. Only
day-before-yesterday 1 wag very
much enthused to hear a point made
by the Prime Munister Shri Morarji
Desai on the issue of the Draft Sixth
Five Year Plan, I have my personel
regard and respect for him and for
hig honesty, integrity and 1 know he
professes what he practices. He ad-
heres to what he says. He wanted
the plan to be based on the principles
of Gandhian Economy. Everybody
in this country iz enthused when
Gandhian economy is going to be
propagated or practised and perhaps
none except a few in India can chal-
lenge this. But when he sald so,
there was a reaction in my mind
that there wag gome difference bet-
ween profession and practice and 1
thought that according to his state-
ment whether he would be able to
carry the party with him in this
matter was indeed a question of very
doubtful validity.
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It reminded me of a great saying
of gn Englishman who said “going to
a church does not make you a
Christian any more than going to &
garrage would not make you an auto-
mobile”, Shri Morarji Desai preached
Gandhism. It iz really good. But,
is he capable of carrying party to
that stature? This is contredictory.
He keeps on constantly telling this.
This is also one of the points that
has made us to discuss the motion to-
day. I was surprised to find one day.
Mr, Charan Singh saying that he was
busy in clearing off the huge debris
accumulated by Congress Govern-
ment. Well, I can expect that from
persons like Shri Atal Behari Vaj-
payee, shri George Fernandes and
Shri Madhuy Limaye and others, to
make such allegations; I cannot ex-
pect that from Shri Charan Singh,
once an ardent follower of Pandit
Jawaharla] Nehru and also an ardent

n to make such charges
against the Congress. I was reacting
myself. I do not know whether I
hed indicateq that in my maiden
gpeech that if the accumulation of the
debris wag by the ratio of one foot
a year the debris must have come to
a height of thirty feet during the
last thirty years. If he is busy clear-
ing up the debris, he must go deep
down the thirty feet below. I shall
not be gurprised if the debris sudden-
ly collapseg and he is burled into the
debris, But, 1 am worried about nly

Nehry as the First Prime Minister of
India’. India would have much pro-
gressed without him. ‘I do not know
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what he meant by that. Excuse me
for my being a little frank I can
give you an example, I come from
a far-flung area of the North-Eastern
Region, Assam. In our young days
we have heard about the struggle for
Independence and the fight for our
Freedom. Far before Indian National
Congress was known these two great
national leaders, namely, Gandhiji

many parts of India, know that
country would have been divided
Pakistan and Hindustan ang more
ractions would have been there. Per-
had there not been the image
like Nehru, many might not have
been Indians. It was because of his
cementing force and because of his
synthetic character, many people had
forgotten many things, They became
emotionally Indians, Now, when the
follower in the height of power makes
such an allegation against Gandhiji
and Nehru, excuse me I am not a
sectarian, I have represented the
greatest grganisation for full five
years as President of Assam P.C.C.
and I am one of the Indiang today, as
any other Indign is. I should =y
that if such a doubt is cast on Nehru
and Bapuji, many will have to start
re-thinking whether they are Indians
or not. Such a thing may create con-
fusion only. I should remind Shri
Charan Singh particularly that he
must not have made such a remark
because that creates serious confusion.
It was not our desire to table this
No- ce Motion. Because You
have saying constantly that

this no-confidence motion to be tabled
here to-day. You would have read
the newspaper to-day. A Press re-
porter asked—what js your comment
wbout the Janata Party. The reply
was that it was not going to bresk
up. She hss given a good certificate
for you. 8o, it is not that Indira

25

§
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Gandhi is instigating us to table this
no-comfidence motion. Everywhere
there Is a reaction against the Janata
Governmen. The people have lost
confidence in you. I should tell vou
that you have been making a toll
cleim of restoring democracy; the
emergency is gone. I am gorry for
making a reproduction of my maiden
speech which I have made, I said
‘yes, 1 admit that you have come out
of the jails’. To-day the Central Jails
are empty. There is no political
prisoner. You would have noticed
that the jails, on the contrary, have
extensively gone to the kitchens of
the puor people’ The prices have
risen ¢normously, 'When you cannot
give the fooqd at cheaper prices you
have been concentrating on digging
graves of the Congress’s past What
benefit will accrue! Only carcass
will be coming out of the graves and
nasty smell will be there

I shvuld say, as a Janata party you
have made one achievement. What is
that? That during Janata days peo-
ple are not to eat but to inhale the
nasty smell that will be coming out
of the carcass dug out of the graves.
That {s your achievement.

AN HON, MEMBER: That wag the
fragrance of freedom.

SHRI L, K. DOLEY: Might be. It
is for anybody to analyse who is right
or wrng. But the point is that the
jails are empty. You have  been
condemning Emergency but before
you went out of the jail the four
most powerful elements had gone
ahead of you. They captured the
fleld and done mischievous propa-
ganda apainst the Congress party.
They are the black-marketeers,
hoarders, profiteer g and smugglers.
They went shead of you out of the
jafls and carried wrong propegenda
mnd csptured the fleld in your favonr.
For o temporary while you have bean
muccaraful but the days bave come
when you will not be able fo furiher

decolve the people,

MAY 10,78
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I am not afraid of the fate of the
motion in the ultimate voting The
Prime Minister has admitted and made
a statement that this would ensble
them to be united in either direction,
At least a crisis has arisen that has
been admitted. Because of majority
you may be able to defeat this no
confidence motion but I would like to
conclude—as Madam Chairman you
already rung the bell—by quoting a
saying of an English writer who has
made an excellent comment on the
question of majority and minority
while, “we settle things by a majo-
rity vote. The psychological effect of
doing this is to create an impression
that the majority is probably right of
course on any five issues the majority
is sure to he wrong Think of tak-
ing majority vote in the best music.
Jazz would win over the chopin, And
of the best novel many cheap scrib-
blers will win over Tolstoy. And
any day a prize fight will get a
bigger crowd, larger gate receipts,
wider newspaper publicity than any
new revelation of truth, goodness and
beauty could hope to achieve in a
century.” Lastly, I should say that
one can deceive the people for some
time but one cannot deceive the peo-
ple for ull time. I conclude that the
faith of this Government js going to
be of the nature of a saying which
runs thus;

“We built statues of snow during
the winter but we have been weep~
ing to see them rapidly melting
and vanishing as the summer ap-
proaches.”

That is going to be the fate of this
Government.

off worqewr fiverdt (wrehtemame) -
7% v W v wr Wl ¥
wRR T § 0 ¥ oo mwwar wr
w0t g @ iy o
woure & fawrs @ wf § Wi
W e Sreronft 1 8 1 o R
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sit frffy sfiene o seow it
o ff W ew el e
e & gaet wiwre fem 1wy
wfttfe ot Teradw & Iy
¥ wriw (wrk) o hwgil w
o ol et frrfeew v d
wr g W w e
S ot X wrTAW TRO ST W
L ahacl TR E R R
DAt et 1w
| ¥ WY &Y o8 SRS ¥ frawr
goroxasT fr vferm ot e & arrre
W T e wW Ay ade
¥ Wy Iwwfiem ot & wd owmw
W AT s R ouir
w ¥ fededt o W qw gen
gl o¥ wrw Nt fed s
e Whve ¥ s §Y, eiweier
dwt & wfr wiw ¥ &7 ot wmet
T WA T | TR WA goest
& wfarr grawr k fs woeft ot qo
waw, A AR e i e

W @ ¥ ) g @ Frdw ger s
a1 7oy forg W ol ¥ T 0w

FE TRt aos ¥ fymn ok

¥ frrer aft firdeft wroqer o Rt
% 1 wivw wr§ o7 dedrowmfod A
T g R @
e wvidwm, wmierient ¥ oy e
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Sivow ¥ WTeAT TO¥ WY ¥ gAeY
wedwr #, fmer Y 1 o At wTes
[} OAET Y| FET WEE W
wi’ Wy wiwe & geemf wy
5@ § wwfeer ¥ ange gwawd
AT F Y wAfew & wRT WY
wetw dsrgwr § T o T famme
WY WTET  wToTar e & %
Ak far W ¥ TE AT A @
WY ¥EN ¢ Wg wHNT oF wed
g1 WY % & Wwar ¥ OW
g % mmar 7 Afew gger
s qE ¢ & fF asar g aem
Foqrar firse §, e & W wH
¥ ofr sfg &, wwa & s
Al % faw & wfaw ez sy
fesr wifgd «ft fasr &1 m|
AT TR BT FTCT § | W AW
¥ oY feafa § So% oA qaw AT
wig@ | wiv  wwae A oWy
e ol %t gafergt

ot WEw WE (WEET) 9T
# & & wod few g ¥ fao s
¥ 7

ot ww waw foer@t : A &
frw g & fog wfear wrd g ?
Sww! o aTT g & | lew & R eTe
¥ T oY e AN OT U gEt
W gT & 1 & ol T gear
ar wrT | g S O o friw
& & ¥ gfem @ wrew T
o & Wi W g8 qwrahee
e ¥ urqw 9o qfcdy s #
T g ® wG gAY 1wl wgr
t fr gfaw S oo g ¥ TTw
sl ¥ gra W v gea fra g,
wwfowt, wew o W, g
o e § AR T ol
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Qi A gl ¥ arw o) aiw g
otd o wafr o SeETd g
g ¢ & vEw yrwwe fedRamgne
1 & WY wE wTOT ST §OTK A
sfem s A Fgfer 9, Fraac
e § fe sfart g % ofadw
it w1 e A, S &
fieet e a1 Forarr Y fovar T @t
¥ Ew I 9T A A oF WK
witfad s qars & AR w9 Ay
T qaw & quy wet ¥ fr Pt &
Wy fefime &1 & W) qEw
&t & afardt #t sumaa feat aam
ATy GfT ST gferE, ST T EOTT
A welr § ot Swer wo feenft
18 hrs

W@ garwr wmar o ¥ wifga
*7 ( ag oY & fr T 6 qawEr Wi
anre facgw wxw A @) K wmie
wa o fr qaoit ¥ e ww #
enfwwr srdr, qEn & PR @R,
O A0 o ghra T WR T I
& ¥ g1 1, ooy WreT age 9
o et A Mfefafed ¥ a ¥ aga
foeamd § v Frite 227 A vy aEa
* 91w g 13 Wi IaF A% AT A
W A sy ow aga g Sfemr feed
w1 e fiean fe Rt o vy wd
fegem o o wrgw gen fr i
st wr frerer wwra § Wi IR 68
fedt wier & 1 &Y wro oY Mfefafidr
g § 1 W me W B &
fadt ot fare, afe, enfom W
e w7 ey w7 awy § 1 fecow
fragdwmr o R ramd g ?
g wfgaw & 1 o s ¥ W
i § wore qzdy v gk B 1 o
Wt & s wrfor wrand §, oo
o @ firamer wamd agt Aifiy, avbwew,
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dtfiret ¥ garw a¢ wff 9 @ v g€

§, afew wTod @ o N PRI M §
7% @ wa % aere v ) W
wTT I¥ FETC ¥ arét i Aqer ¥
¥ wrgx § & wrar & fadr srafees
Aforr oo ary w71 Few amgw R
e ferre firdr § wicazcie ¥y
# were firar § | SR I9% Ter
g T gorgre e § fir quer el g€
0 qR 7@ wolr wifgy &1 T O
Wy § W T o § 5 O
e & far dfiw aw o, waree ®
ot g, W o Y et T Wi
vab O W e ger W fee $
Wi gy o sy wg &
ot § v & agt war ot ) W
wrar ARt and oy ; WK e
dwrt war, Wz Wrar o, wfe wh
w1 s v firgr war e 29T o o
sty € 1wy e 85 ¥ R T
& wore qw g frw ondnfr o G
FwTe e Ay i | et 39 fefe
wY T ot ordf ¥ goe & faey
ufiwrg 7 wfom

wgF T @ T WY Iqefeerat o
S §, ST et WY e & W et
i & Wi wver ol
Arferdl, gk wriwet wie gt W
weddy qC I qerter W B9
wt womw § g Wy fer Qo
iy gt ag ot fear wr e 9
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RO gs st @ACE
wew % ot 39 WX ¥ A fear @,
oz vy oF, A0, oty A ¥ e ¥
fearr fiear | ooy g Wad AW A WAy
wifaqe fra wY, wed wifas vy wr e
wo g, frg v fradh g &
watz %< fear a1 1 @@ 91 38 & Fomr
ofr w3

gart 2w ¥ qyward w1 wAgT-
are o IaF ST F 1 T Ay
frzar mdt & aag &, ot g T
W AT AT, WREAT W OFO-EET
wT & of, v W wer v far
Lol

18.05 hrs.
[Mr DEPUTY-SPEAKER 1n the Chair]

3T ‘gl s’ ¥ FQwrd 4,
Taara #7 aT 927 W weeTaT W\
T Iq Weerar ¥ A7 9T FREI,
wTHT B wiw § geEhT & SRR
gy wry &, gfvar & wf o 9T Y
frarer =g fawr g7t 31

g S T & qwA O
wga ot AR §, Wit A qA
# Fe g gamt amy AT, wgE,
qrnfors A, wiae W gredir
o mrqarfoeT #F e ® @ §
W g §, W I WA ¥ TR
¥ g & wewa & ar gy | o e
ot s wmger § fe osw w7 o
T & B ) ot §, ag o AR
qemar  dreaifes a6 ¥ @ €
arg | Ffiew e ot Y AreAtfaE
deqref ¥ I (T FaATa W g A0,
W g & Qur fear o B

AP et o Wl % ey g
o gty wr g §, gAY oftaw,
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at wier x € exfe w1 g §,
oYT ag @ | P ofcfedfr ¥ ot
ORI ¥1 W& gUT, TAE qad W oY
YHAAAT qRAT | 3w { AYFTR Y T
&< fear o a1, sy Twdfaw wiwgt
wY zar faar war qr, e o wf-
sfer ox wgw o fear war
wrrdY @er w3 &k o | o &y /i
w1 qF qFT ey fra, At 9w §
OF WA, 6 T WK gF W
wif | T gw vaR g o €
gw 97 arwar & oqrar g § o
9 WA #T ATNEA GTALT IS WY
wfrer w2 @ § 1 9 awd AT e
ferrefirom %Y, gamt firersme &), gardt
wrear w1, gare fowmm # Ay &
wifw 60 37 F X F o @
aoT g ¥ frde won & e v
! g&fr ¥ FTA ST qET | W
gTd {7 &Y ¥ wEw IIET aY
¥ armadr  #Y wieEr awar 0 2,
& a6aT &1 Jrget e AR W w6y
AT WX TG Y TAAAT W7 <
quf fawarer & | 5@ wravEwar o 85
¥ 85 &% 3 O, I ¥ sfwA ¥
q a1¥ ¥ AT iy ¥ ofcdT fear ar
Iael & FA AWK I ¥
v 7 wrar gt | giwar & ag frame
o wg WY § 1| IO A wAENRfTE
g § 39 B & quer A w e
afe FaT g W AAETeE g
wra, I F WY A FAvE g oy At
ag WY T TR 9T o7 gwar § Ay
o1y Tq, gAfeg &4 w6 TET W,
AR W7 gaTH @ W I GG wfww
grrtors, Tordfes whwrar wr fada-
w7 &) &Y A X ATATWTEY W7 WA oy

&t 2y wwer | wafg v frffr ot
frots whrame & same s § wgm
fy @37 W w2
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Mr, DEPUTY-SPEAKER: Shri
Vayalar Ravi.

SHRI VASANT SATHE: How long
are we sitting today? There is holf-
an-hour discussion today.

MR, DEPUTY-SPEAKER: Tie
half-an-hour discussion has been post-
poned to Friday. We are sitling till
7 O'clock Mr Vayalar Ravi.

SHR] VAYALAR RAVI (Chirayin-
kl): Mr. Deputy-Speaker, Sir, we
are moving the motion of No-confi-
dence against the Janata Government.
Many people in the country may raise
their eye-brows with a suspicion whe=
ther there is any Government exist-
ing today. It is difficult to say whether
a Government exists todoy, if you
look at the newspaper reporis every-
day. Today, you will find that many
Ministers are burming the midnight
oil to find out some solution to over-
come thc situation. I only sympa-
thise with the Prime Minister for his
Pathetic condition for having to pre-
side over a political party and a gov-
ernment—it is not a government but
an asylum full of political lunatics
mongering for power and grabbing
Power. In a democracy, only a cohe-
sive political party can lead the
nation. But what 13 happening in
the Janata Party is g matler of con-
cern for the whole nation, Because
they are the ruling party, whatever
happens there is g matter of concern
for the whole nation. If you look at
the newspaper  reports of what is
happening in UP.,, Madhya Pradesh
and every State where they are rul-
ing, actually they are not ruling, but
fighting to keep the position of Chief
Ministership and other Positions, They
know only one thing, ie. shoot down
the people. The Janata Party has
taken the nation 1o a chaotic condj-
tion, which hag to be solved by the
People themselves, The latest report
that I have read in the newspapers
is Ithat Shri Mohan Dharia, Shri
Vajpayee and some others—gix young
ministers meeting in midnight and
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discussing as to who will bell the cat.
What ig the reason? They are dis-
cussing the question of giving ultima-
tum to the top three’ leaders saying,
“Either all the three of you quit and
hand over the power to us or you
should join {ogether and firy
to lead the people”. This is what
they are discussing. Within one year
this 18 the situation, They are accus-
ing the Congress Party. But for 30
years such a situation like this has
never arisen in the Congress Party
ag to how to rule and who will rule.
This is the situution after one year
in Janata Party.

More dangerous tendencics  are
there like the emergence of mep Hin-
duism. It 15 not the goodness of Hin-
dutsm but the chaturvarna, one sec-
tion of the people suppressing another
seetion.  This 1s the dangerous trend
in the countrv—the re-emergence of
neo Hinduism, which is agunst the
interests of the munorities and against
the preatest achievement of Indian
democracy, namely, secularism and
aganst Harijans and scheduled castes
and scheduled tribes. This is the
latest tendency. When Mr, Sathe in
the question hour mentioned the
name of Akbar which was ridiculed
in a film, Janata members rescented
it. I was not surprised because I
know their background and past his-
tory. When the RSS the para mili-
tary force control the Janata Party,
people can expect nothing else. The
dangerous re-emergence of neo Hin-
duism and chaturvarna is a raatter to
be fought by all progressive sections
in the country. If there are atill some
people in the Janata Party who are
thinking of the nation as a whole,

they must consider this matter ge-
riously,

We expected the Prime Minister to
fight against this tendency, but he is
helpless. 8o is Mr, Chandrasekhar
today., He had become the champion
of freedom and democracy, but I do
not know where he stands today, We-
cannot even see him in the House,
He is busy fighting with the people
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in the party office. What is the fate
of the poor people? What is the fate
of the students, the working class,
the Harijans and the minorities? If
students strike, they are told, “If you
go on strike, the universities will be
closed.” If the workers go on stirike,
“close the factories”, If the workers
take out a procession, they say, “We
will shoot you down”, For the mino-
rities and Harijans, there is no pro-
tection. If you go through the re-
cord of this government, during the
last two months, 300 people have
been killed by police firing. This
is a record in thirty years. 40 uni-
versities have been closed In the last
few months. § Vice-Chancellorg have
becn bodily lifted and thrown out.
Someone else has been appointed as
Vice-Chancellor by students. Let us
take the incidents in Pantnagar, Agra
or anywhere This is an irresponsible
way of runming the government.
Armed forces have been let loose
against the people to kill them. I
quote a report from ‘India Today'.

The Report from India Toduy says:

“According tp official release, 208
rounds were fired in which 13 la-
bourers were killed and another 32

__ilt.i.iured."

It says that another 200 labourers are
still missing. This is about Paninagar.
This is only a recent report. The at-
titude is: They have taken a proces-
sion, shoot them down; if the people
have taken a procession in Agra,
shoot them down, This is a negative
policy this i3 m suppressive policy.
We have been fighling this policy.
Is it democracy? The Janata Parly
is saying that they are brin-
Eing back democrcy in this coun-
try. Does democracy mean killing
the people and suppressing the voice
of dissent. This suppression of dis-
sent with arms and ammunition is
a dangerous tendency in a democra-
tie set up. This is what has happen-
ed in Pantnagar and other areas of
the country.
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Mr. Deputy Speaker, Sir, in addi-
tion to killings of large number of
people and infights inside the Party
they are no better than anybody in
corrupt practices. I can point out one
instance, Mr. Mohan Dharia is sitting
here. Mr. Mohan Dharia may ex-
plain thjs because on December 4lh,
in the Consultative Committee, I ask-
ed a question on the import of poly-
ster filament yarn. This Govern-
ment could not give an answer 8o
far. This is the item on which many
people can earn with a margin of
profit of 300 to 400 per cent by selling
in the blackmarket. All of a sud-
den, before his departure to the United
States, Mr. Mohan Dharia changed
the policy and announced Order No.
62. They said therein that those
who are already holding licences,
they can import. And he went to
Amcrica But within 11 days, on 2nd
September, 1977, Order No. 68 was
issued and it stated that those who
opened L.C. can only import and the
rest have been closed. Naturally, the
question has been put: How much
has been imported and what are the
reasons® The reason given by the
Mimster is that there are a loi of
representations from the manufactu-
rets that this import may flood the
maitket. But they could not say what
was the import at present in the
market 100 M Ps. have signed and
Eivea a memorandum  demanding an
inquiry nio the matter. But they
could not hear about inquiry. There
are only three people who could im-
port and they could make crores of
rupees. . :

'

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): For your information, in this
House T have stated that the prices
ruling in the market were Rs. 195
to Rs. 210. Because of the imports
made through STC we have brought
them down to Rs, 120 or DIis, 125, and
nobody had been allowed to pro-
fiteer. Some had taken the licences
and we had taken adequate care and
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[Shri Mohan Dharia]
I can assure my friend, Mr. Raw that
we have never allowed anybody to

Pprofiteer.
(Interruptions)

SHRI VAYALAR RAVI: 1 have no
iota of intention to say that Mr, Mohan
Dharia is involved in it.

SHRI A. C. GEORGE: 1 have yet
to come across a Minister who says
that “I have allowed such and such
peaple to profiteer.”

SHR] VAYALAR RAVI: Mr. Mohan
Dharia was in America when the
Order No. 68 was issued. This is my
comolaint because it has closed the
import. But the reason iz not con-
vineing Because it has been closed
and the import was less and the mar-
ket, as the Minister said, was con~
trolled by a few. But I have may own
doubts. And that is why we demand
an inquiry. I hope the Minister will
enquire into it. To be a little more
clear, 1 say that the Prime Minister's

become more important

than at any other time. In this House
many times it has been spoken about
a8 Rentleman who controlled the
Prime Minister’s office once upon a
tim., who was called Mr. Q. K. Dha-
wen But a new R. K Dhawan
has corse into the Prim= Minister’s
oflice, He is controlling every Minis-
try and the Government, interfering
in every affalr. 1 do not want to
name anybody. But this retired ICS
officer has a had reputation of being
&n agent or liaison officer of g big
ness house. During his period in
the Government and in retirement,
whose purpose is he serving? This
officer i sitting here like o monster.
H!i!bilm!hmRKDhlmnnt
only in corruption, but in size also,

SHRI C, M. STEPHEN: yo

man‘.t

SHRI VAYALAR RAVI: I cannot
give the .
fore the name because they will da.
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SHRI S. M. STEPHEN: No, no.
This is a No-confidence motion,

SHRI VAYALAR RAVI: Yes, it ia**
I should say. And what is the pur-
pose? He is sitting in the Govern-
ment and allocating officers. Prime
Minister sends circulars, saying that
those who have spent five years in
Delhi, in the Government of India,
should go back, pack off. Everybody
has packed off,

AN HON. MEMBER: **

SHRI VAYALAR RAVI: Poor offi-
cers have been himiliated.

SHRI C. M. STEPHEN Please con-
tinue, If they delele, we will fight it
out,

SHRI VAYALAR RAVI: The Shah
Commission receives complaint. They
forward to the Ministry, At dagger
point, every IAS officer today feels
insecure in the country. Are you
Romng to run the country like this?
I have my own doubts that wbout
this re-emergence of the officer in
the Prime Minister's Secretariat is
taking the country to ruin  And he
15 responsible for many corrupt prac-

tices.

MR, DEPUTY-SPEAKER: Mr. Ravi,
I will have to delete the names.

SHRI VAYALAR RAVI: Why &u.'
No,

SHRI C. M. STEPHEN: This is a
No Confldence Motion, against the
Council of Ministers, headed by the
Prime Minister. What is happening
in the Prime Minister's Secretariat is
; i:Iu.ﬁier w:ch iz relevant in the

ons How can yoy delete it?
This is a Ny Confidence Motfon. You
cannot delete it.

riat,

**Expunged as ordered by the Chair,
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ME. DEPUTY-SPEAKER: You can
talk about the Secretariat; I have no
objection; but no names.

SHRI VAYALAR RAVI: Unfortu-
nately, Sir, this Secretariat also is
afraid. Like during the Emergency,
they are also afraid,

SHRI C. M. STEPHEN: May I ask
you? People are talking 5o many
things against Indira Gandhi. Is there
a No Confid Motion t her?
You are allowing it here. How can
you allow 1t? If you can allow that,
you have to allow this, What is the
matter of it?

SHRI A. C. GEORGE: It was only
yesterday, when there was a Calling
Attention by Shri Samar Guha, an
officer of the Fisheries Corporation of
India was specifically named time and
again; and there was nobody to say
‘delete it.’

MR, DEPUTY-SPEAKER: But that
was unfortunate. But as far as [ am
concerned, I don't want any names.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): In
this very House, on a number of
occasions, when there was some re-
ference to the Railway Administra-
. hon, [ told the Members of the Oppo-
sihon: “If you attack any one of us,
we have the right to get up in the
House and defend ourselves. That
particular right is not there for the
officers, Therefore, you can refer top
the Department; and we will enquire
into the matter" 1 was very happy
that Members of the Opposition also
responded to that particular request
of mine, and individual names were
avoided. I would request and say
that they can refer to the departments
m You can refer to the

e t, bu
- s t the names may be

SHRI SAUGATA ROY: He is only
2 retired ICS officer.,
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MR, DEPUTY-SPEAKER: Ag far

as I am concerned, if you want to

accuse any particular officer by name,

you should give advance intimation.

SHRI VAYALAR RAVI: He is not
an officer; but he is Prime Minister's

Secretary,

SHR C. M. STEPHEN: A clarifi-
cation please. Does this prohibitory
order apply only to the officer, or
to anybody? Would it apply to any-
body—or only to the officer?

MR. DEPUTY-SPEAKER: If any
defamatory statement is made—to
anybody.

SHR] C. M. STEPHEN: This is
not a defamatory statement,

MR. DEPUTY-SPEAKER: Monster,
this and that...

SHRI VAYALAR RAVI: I never
said he was a monster.

SHRI C. M. STEPHEN: This is
not a defamatory statement, What is
the defamatory part of the statement?

SHR] VAYALAR RAVI: I only said
he 15 emerging like a monster. Here
15 a Government circular from the
Finance Ministry, relating to the pub.
lice sector, vide No, QL/016/77 dated
15th June, 1877. It states that the

public secor should be given pre-
ference. There was a tender heing
quoted by the FEDO. I am the pre-
sident of the Union. I am worried
about my employees. I have to pro-
test their employment. FEDO has
been quoting for Mr. Sikandar Bakht's
depaﬂment, the most notorious, cor-
Tupt department called DGS&D.
Everyone knows. There ig g private
compelitor, Messrs Simon Carves
Ltd.; and the tender has been opened.
Both have been negotiated. I do not
want to go into details. All details
are with me. Thig Simon Carves
have been given three chances. Therr
offer should have been rejected first
because they did not give technical
data and technical guarantee, The
technical guarantee was demanded by
the department, in regard to purity
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and producing capacity, as well as
one per cent penalty of the conlract.
There 1s a penalty clause. This Simon
Carves did not agree to any of these.
Therefore, naturally, 1t was to be
rejected They asked the Simons to
give thms offer agan. The Simons
agreed when they knew that they
were going to get the contract, The
FEDO agreed for the same amount.
‘What 1s the difference? The Simons
guoted Rs. 105 crores; the FEDO
quoted Rs 107 crores. Yet the FEDO
sald, “We will come to 15 crores,”

In the meanwhile, the Mimster of
Petroleum, Mr. H. N Bahuguna, sent
a letter on 5th March to Mr Sikandar
Bakht to have a talk and negotiation,
Mr. Sikandar Bakht kept silent After
taking a decision, he sent a lelfer to
Mr. Bahuguna on 19th Apnl saying,
“l am sorry, I have already taken a
decision” Why? The Simons has
given some letter, some cover, some-
thing to the Minister. What was in
the cover I do not know. It is for Mr,
Sikandar Bakht to sav Is this not
a corrupt practice? It 1s a blatant
favour shown to a private concern
against g competent public sector
concern, Is it not a corrupt practice?
Of course, the public sector concern
cannot handle the black money where-
as a private sector can This black
money passed through. I do not
know how much

There is another case, There was
4 raid in Kerala, i1n Malakara Ashram.
After we read it, we came to know
of such an Ashram. We did not know

Mr Stephen does not know; Mr.
George does not know about the ¢ \is-
tence of such ap Ashrar It happen-
ed on 8th June, 1977. We camr o
know afterwards The Finance Min-
ister, Mr H M Patel, sent the then
Director of Enforcement, Mr S B.
Jain, on 10th June, 1977, within 24
hours, or so, after the raid to Tri-
vandrum to enquire what happened,
what was the harassment. Did such
a th.ing happen at any time in this
Ministry or in thjs country that within
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24 hours or sp such a senior officer
was sent there. The raid seized Hs.
11 million which was entrusted to the
Income Tax authonties according to
law The officer who conducted the
raxd has been transferred and sent
back to his Department. The poor
fellow is in jittery The Member,
CBDT, Shr1 K Srinivasan, has been
sent within three wecks f,, Cochin,

The Minister himself replied tome
saying that an oral trust had beeun
formed A trust has been formed
orally It has been dictated by Shri
Srimivasan himself. This is what it
says:

“Thy Finance Mimster desired

that 4 senior officer from the CBDT

shoulj wisit Kerala and look into
the matter quickly...”

It 15 so important It further says:

“Accordingly, Shr; K. Srinivasun,
Member CBDT went to Ernakulm
once and discussed the case with
Dr. Rajendra Nanavati and Dr.
Vimala Haravu, two of the disci-
ples of Shr, Padmananbha Menon
on 10.7.77"

They took a decision and returned
the money on the plea that it was a
trust formed orally

There are so many case, to guote
But there is ng time, There 1s 1n-
fighting; they have been following
corrupt practices. They are no less
than anybody. About the price rise,
I do not want to say much at the
moment,

There are many scandals. I wish
the Prime Minister, Mr. Morarji
Desai, with all his preachings of Gan-
dhian philosophy, should have come
forward and taken action against the
Ministers not only here but in the
States. You know about Bihar. I
have read many things, Mr, Shyam-
nandan Mishra may disagree or agree
with me. There are many scandals
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about Ministers. I do not want to
take their names. I do not want to
say much on that. I appeal to the
morality of the Prime Minister or
his moral conscience ag to what
action he has taken. Why can't he
take a~tion against these people? Onc
pgentleman who gave appoinment to
iwo ladies at a time and both of them
came at the same time and clashed
at the corridor of the Secretariat and,
a; you may have heard, on¢ Minister
was so anxious to wvisit the rescue
home, the shelter home, of guls at
mght, no action has been takoen.
Thay ame »till the Ministers in  the
Janata Government, Wheie is  the
mor1l consuence of the Prime Minis-
ter why gives sermons to the Mem-
bers of Pailiament? He should have
the courage t, dismiss them from the
-Janata Patly.

Lastlv, aboul the foreign policy,
Mr. Vajpay ec said about genuine non-
alignment What does 1t mean? Does
it mean that the policy of non-align-
ment of the previous Government
was not genuine? With whom? With
Soviet Umon? All this 15 becaure of
the old prejudices, the childhood
training of the Jana Sangh and the
anti-Sovietism of Mr. Vajpayce that
they are projecting as their genuine
non-alignment. What 1s happening?
These people are to berome the very
friends of China. When? Afler
Nixon  vigited China Because
we  know that these people
cried for the blood of Krishna
Menon, poor Krishna Menon, who
was ong of the architects of In iia’s
foreign policy. They wanted 1o hang
him, to dismiss him, becausc he had
said Hindy Chini bhai bhai. It is the
saie people, in order to iwolate the
Soviet Union in world politics and
from Asian polities, started talking of
friendship with China—the axis
through Pindi to Peking and “eep
India out of Asian politics, They will
agree that it is not India that went to
the Boviet Union, it is the Soviet Union
which stooq by India op the issue of
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Kashmir, on the issue of the Bangla-
desh war. How can you call it align-
ment? It wag only help from a friend-
ly country. And yet you are mal-
igning the Soviet Union saying that
India was aligned with the Soviet
Umon. It is a wrong concept, it is
agamst the whole concept of non-
alignment.

Mr, Vajpayee, the Foreign Minis-
ler, has embarked upon a dangcrous
course. We have become good trie.ds
of our neighbours How? He has
agreed with Pakistan ty reopen the
Kashmir issue, which is a dangerous
thing. He agreed to give the cntire
water to Bangladesh, and he is a good
boy I 15 dangerous to allow Nepal
to have access to our ports, as that
will lead to a demand for a corridor.
Tins v more dangerous than any-
thing else.

So, I believe this Government has
completely failed to fulfil the promi-
fes given tp the people. They have
disappointed the people and they are
?aving the way for a tendency to alise
in this country which can lead ulti-
mately to a bloody take-over by the
armed forces, which is against de-
mocracy.

FROF. P. G MAVALANKAR
(Gundhinugan) 1 must suy at the
outset that 1n my experience of the
last six years, ] have never seen a
no confidence motion being  Lrought
fo such an gntichmax. I do not re-
member 1 this very House 1 the
lust Parhament 4 motion of no con-
fidence bemng debated for more than
he day. N was a continuouys aflair
for 8 to 11 hours. Fiverybody was
sitting 1 the House, the galleites
weie packej anq everybody took 1t
seriously. But I do not blame the
Government.  The opposition was for
the first time, taken hy surprise. The
Prme Mo iy osmd that o it was a
ne con yen-g 1aotion, it must be done
tody 1d wwo right now and that
tao; wem by surprise. They sald
they were not ready. If the opposi=
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tion says that it is not ready for g no
confidence motion, why did they
bring it?

SHRI A. C. GEORGE: On a point
of order. Mr., Stephen did not say
that we were not ready. He only
said that it had to be discussed and
finalised.

PROF. P G. MAVALANKAR: It I
were 1n the opposition, I would not
have waited till 2 O'Clock I would
have said “I am ready right now, go
on, I am vready with the attack™
But of course, they were only wanit-
ing to have some kind of a no con-
fidence motion

But with all th's I say that this 15
an imporiani debate 1 lake it to be
a serious affair But this motion, un-
fortunately, has come rather too
early not only because it has come
up today instead of Saturday The
time has not yet become mpe for
deciding matters on a couple of by-
election results Afler all, by-eler-
tion results generally go agamnst the
Government of the day.

SHRI M SATYANARAYANA RAO
(Kanumnagar)- No, no.

PROF P G. MAVALANKAR. That
is the experience of all parliamentary
democracies because Governments
generally are on the defensive, and
they do not naturally spend all the
time, encrgy and effort on bhy-clec-
tions ©Of course tlhere are certaln
prestigious hy-elecions, and perhaps
Mr. Rao is might that Azemgarh 'was
one such prestigious seat. I take it
as a pointer, bui I hope my friends
in the opposition do not take thesc
few and pultry by-election results as
sufficient for a no confidence in the
entire affairs of the Janata Parly
Government,

I oppose this censure motion for
the simple reason that 1 suppori the
Jenata Party Government on many
points and I do so on merits. I am
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vigorously  independent, and the
Leader of the Opposition will bear
me vut that only yesterday I opposed
the (Government tooth and nail on
their Bill making khadi into nonsense.
Bui, atter all when you want to
0ppost, you must have al least sizable
material. Then the attack becomes
more imperative more important.

There 15 another nteresing  and
significant eveni which [ notlce After
Leing abroad for two weeks to attend
a Psrhamentary Conference fo re-
present this Parhament when I came
back, 1 discovered thalt not only my
Division Nv was changed but I am
shightly sh'fied towards the opposi-
tion. From the side of the ruling
party. I have gone necarcr to the op-
pusition as per  the seat  allotment
mady by the hon'ble Speaker,

Now Sir, what could forget the
fhings that happened in the 19 monihs
ol the emergency? I was listening to
my f[riends of the Congress Party. 1
can undeistand their repentence, and
1 want them to repen! for whatever
they did during the emergency. But
in this very short and dark period of
morc than a year and a half what
exucily they did, they are now say-
ing that 11 should noi be done!

The Janata Government thank God.
have not started with the vices of the
Congress Government of those days.
The Junaia Government have not
said to the members of the press
gillery not to print the spceches of
the oppousifion and critical members.
Toady the press is fiee 1o print either
my cntire speech or not to print a
line. They can print only what the
Gevernment says, or only what the
opposition gays or both. In a sense
we should nol be bothered about that.
After all, we are not speaking here
for mere publicity. We speak here
because we are the voice and the
conscience of the people.
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Could anyone forget the emergency
era? Certainly I have not forgotten
it and my friends of the Janata Party
bave not forgotten that era. My
friends were either in jall or they
were often boycotting the proceedings
here. I had the good fortune, or bad
fortune—I think the good fortune—
of being alone and fighting the entire
majority, which 15 now converted
into a minority in the opposition, Now
when they tialk of the democracy
freedom and al! the rest of it, have
we forgotten, has the nation forgotten
the dark days of the emergency? Not
even the entire waterg of the Indian
Oceun the Arabian Sea and the Bay
of Bengal can wash and clean their
dirty and gulty hands and grotesque
methods and techmiques which they
employed to make the whole country
a prizon!

Ncw they want to judge us and
particularly, the new Government,
only on the basis of the results of 13
months I would say that 13 months
is long enough time to behave but it
is not long enogh time to misbehave.
Therefore, give us and them more
time. 1 also say that the few bye-
elections are not the pointers and they
cannot give the portrait of a whole
scene,

Having said thal, I must say in all
humiliy bu{ with equal firmness that
this debate has one important lesson
for my friends of the Janata Govern-
ment. This debate has brought some
red signals for the Janata Govern-
ment, if they want to see. It is not
yet red, as the opposition woulg like,
but the red signals are on the horizon.
Shall we not take lessons even from
what happened to Smt. Indira Gandhi?
I would request our friends to please
learn from the lessong of history.
Have we also not an obligation to
learn from the lessons of the past 13
months’ history? There ig that obliga-
tion. And why do I say that? I say
this because, in my judgement, the
credibility and credit of the Janata
Governments, particularly at the State
level, are rapidly being eroded and
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corroded and if it goes on for a long
enough time, not four or five years
but another year, then' perhaps we
will all be finished.

I feel particularly saq because I see
no alternative for India today, We
in India today, unfortunately, are in
a situatipn of a gathering political
vacuum, Ang if that polhitical vacuum
is wideming there, who will take
place in that wacuum. I am not
bothered whether this party or that
party comes into power, but I want
some party to come into power and
run the country  efficiently and
democratically ang well. But I do
not see anybody to fill this vacuum.
It that is the position, then I would
say that the challenge today to my
friends of the Janats Government is
even greater than the challenge that
they and we all faced during the
emergency. Because, during the
emergency they were the alternative
and we were supporling them, the
people of India were supporting them.
Todray when they are in power, the
alternative unfortunately has all gone
away into wvarious divisions, Since
the alternative is missing, therefore,
the danger ig far greater.

While concluding, I want to make
a few small but significant points.
One thing is that the Janata Party
must remember that so much was
gained dramatically overnight thanks
to the people of India, the only Gods,
the only masters in a democracy that
are available in this great country of
ours. They brought us tp power—I
do pot mean myself—they brought us
here at least, they brought democracy
to this House and they brought free-
dom to this country. They brought
you to power. But, please remember,
what we have gained together,
dramatically, massively, substantially,
so well, I gm sorry to say that so
much of it is already spent out.
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Therefore, the Janata Parly and the
Janata Government must now {urn
their negative victory of March 1977
into a positive gain, if they want thewr
credibility to be restored. That is
one point 1 want to make.
If they do that, then I am sure that
they will realise that an hour of mi-
nor triumph of Congress (I) must
now become a long day of major and
earnest interospection for the Janata
Party and Janata Government

Finally, Mr. Deputy Speaker, the
Janata Party’s cohesion can take some
time. more time, I quite understand
that. 1 am sympathetic about it. No
new party can become united within
13 months. But, surely, the Janatu
Government must function unitedly,
effectively, competently and eflicient.
1y, becau<e, whv should a nation to-
lerate an inelficient and a loosely
h_r:ld Government." Thercfore, the na-
tion expects a lot from my friends of
the Ruling Party and the Government.
First of all, the nation demands that
personal ambitions be buried for u'l
times to come. Secondly, the nation
expects that anyone who is old and
slow and out of date must make a
way for younger and fresher people
And, thirdly, it expects that the basic
functions of a Government must al-
ways be remembered first and last
and that these functions are sincerely
and surely performed.

If that is so, then I will conclude
by saying that the 13 months of Ja-
nata Party's rule is undoubtedly supe-
rior to the 19 months of emergency
rule of the Congress. But when 1
say that I have to give a warming that
if you go on merely clapping ond not
doing anything, then the challenge
that you have got today and the op-
portunity that you have got will be
lost. I am glad that the hon. Prime
Minister has come to hear my last
sentences, ] respect him for his inte-
grity and for hig firmness. He is e
of the old young men or a young old
man, I would say! I want the Govern-
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ment to act unitedly and confidental-
ly. If there is no competent man,
no efficient man, no expert in his Min-
istry, why should he not be able to
throw out those people and have bet-
ter people from hig own party; they
are available. He must show some
courage; he must show some unity.
If that happens then the danger of
centralism, authoritariamsm, arbitra-
riness, indced the danger of “one-
womanship” will never come again!
The donger 1s there Butl if you do
not spare all solid and sincere efforts,
then the danger will not come. I
hope you all and 1 jointly—and. 1
trust, the people of India are -up-
porting us—will see to 1t that we wiil
come ou. of the woods and make
India a strong, prosperous, unmited,
democratie, socialist and seculiar
country.

SHRI YASHWANT BOROLE (Jal-
gaon): Mr Deputy-Speaker, Sir, I have
been very attentive from the begin-
ning to listen to the specches of buth
sides a5 well as from Independents
who have a beiter gpportumtv to ex-
press themselves. The censure mo-
tion, as has heen stated by the Leader
of the Oppusition, 15 brought on the
Floor of thiy House because nothing
is good in the Government. That is
what he wants to say, Ilere, I may
submit that the very essence of demo-
cracy is set at naught by such things.
What is afier all democracy? It 15 &
Government by a discussion, What is
a discuscion? A discussion 1s which
is good and which is bad. That bad
is to e eliminated and that good is to
be taken, and from this perspeciive
if a discussion procecds on the Floor
of the House, then alone we can say
that we are functioning in India by &
democratic process. Otherwise, it is
not possible,

If we view the things from prejudd
cial point of view alone, if we do not
evaluate thing on itz merit alone,
then, naturally, it will lead to the in=-
ferences which are unwarranted from
the factual position thereof. This is
always the matter.
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Mr. Banatwalla, the hon. Member
had made a statement on the Floor of
this House just now to which our be-
loved Prime Minister had alrcady
replied, He did not listen to it. But
what is going tp be the reaction cut-
side if such a statement goes and is
not challenged? If all the temples
are to be regained where there are
mosques, what will be the repercus-
sion of this particular stotement out-
side the House? It will be hazardous,
it will be beyond our comprehention,
Whether 1t will Jead to distortion of
the harmony between wvarious c¢om-
munities or nat, you can judge it very
well. Such a statement neecds to be
avoided. So, in a democracy, while
functioning one has to be extremcely
guarded estricting himsel{ to the lac-
tual position which 15 in the further-
ance of the national interest, That
alone shall be the criteriom. It 15 not
a question of whether we are mn
power or you are in the Opposition
Why we all arc here is the important
thing. Here is India today after 30
years of independent rule. What
have we achieved? We all know it.
we need not speak about it even at
ihis juncture. But I would ask: are
vou going to learn » lesson out of it?
Should the ruling party here go on
criticising the excesses of Emergency?
Should the Opposition, which has pre-
sently the chantce to oppose, only cri-
ticise the ruling party? There should
be a give-and-lake in the rea] sense,
Unless we adopt this procedure, there
shall never be any useful discussion
leading to the democratic way of life.

My hon. friend, Mr Vayalar Ravi,
is not here. He went to the exlent
of criticising certain acts, I do not
say that we are immune. We are not
infallihle. Mistakes are committed,
and it 1s the duty of the Members to
bring out the mistakes, whether they
are committed from this side or from
that side. To bring out corruption, we
can all severely attack. There is no
question about it, But is this the way
that Indiraji should say and the lea-
ders also should support—here is the
External Affairs Minister who is out
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to gell the nation, everything is being

destroyed, the industrial development,

the ggricultural advancement, the cul-

tural advancement?, whatever hag been

done, is being destroyed?

Indira)i is making statements cvery-
where. Let these <tatements be ¢ iti-
cally examined. I will invite the at-
tention of the hon. Members, Shri
Sathe as well as Shri Stephen, to
thus. I earnestly appeal 1o them: let
u, cxamine very entically each and
every stutement that has been made
by Indirap; during the last six months
or nine months, 1 may say for your
niormation that I have eritically not-
ed al] these statements. These slate-
ments are boid lies. Can you justify
these statemenis on the floor of this
House? You will never be able to
do it, under po circumstances. Iy this
the democratic way of functioning und
that too by an ex-Prime Minister of
India? Still you want to fal] in lLine
with 1t. That is the real danger io
democracy, So. think over it ‘or a
while, What is going 1o be g~" <d by
this? It is gaid that censu . mnohon
1¢ our democratic right and we in our
party functioning must have it. If
you beheve n that it is allmght  But
do these persons believe in the drmo-
cratic functioning of their own Paity?
They do not Let us ask Mr, Stephen
whg is here: ‘Do you believe m intev-
nal party democracy? Do you act de-
mocratically in that way?  The
answer obviouslv is ‘no’; it cannot be
otherwise. There are no delhibera-
tinns, there is no exchange of thouchts,
there is no thinking on the wvarious
points Thig is  the state of afl urs.
Therefore, their bringing in a censure
motion and condemning the present
Government on certain  points--that
too op poiits which are good—takes
away the whole force and imporiance
of the censme motion, Ther should
be certain grounds which are capable
of being tested by reason and logic,
which are based on the factual posi-
tion. But I have not found any such
thing in the whole of this discussion
because all these points have been
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debated on the floor of the House for
lomg. Is the Janata Party against the
Harijans? I ask you to make an
honest statement. Did not Shri Charan
Singh abstain, {from giving the
statistics in the two or four discussions
that preceded? It wag only when the
question has been put that he has
stated that ‘Harijans' are 15 per cent.
population and attacks 1 per cent, It
is not of his own volition, He made
a statement positively on the floor of
the House, ‘I deliberately abstain my-
self from giving this figure because 1t
will mislead the members® He did
not want to do that and that 153 why
he hag deliberately with-held them
But when a question has been put, he
has been forced to give out and put it
before the House. But are you going
to make a capital out of that? Was it
in that perspective that the Home
Minister made this particular state-
ment on the floor of this House? It
was not certainly lLke that. But we
dropped the reference to the whole
context of the matter and whatever
has been there was put forth in such
a fashion that 1t was really a dis-
appreciation of the matters that were
proceeding on the floor of the House.

Mr. Deputy Speaker, Sir, the Janata
Party's outlook towards the Haryans
is obviously clear. There will be no
two opinions on it, I may say There
will be no two opinions within party
on the educational policies, on the in-
dustria] policies, on the agricultural
policies as well as our outlook to-
wards the down-trodden and the low-
est on the ladder. This will be seen
from the economic policies, from
the industrial  policies, from
the agricultural policies but
still there is no appreciation, What I
say is: if it is wrong, then point it out
then and there. What is the good of
talking only? Is it that we want to
close the universities and the colleges?
Is it not what is being sought to be
painted? It is like that. Don't you
fee] that the highly-trained persons
numbering thousands, disappointed
souls, who are wandering here and
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there without any work—for them a
fresh educational policy has been
made out which will give an useful
outlet to all these energies which are
being wasted? Will it be wrong? It
cannot be any way wromg,

Then it is stated: why these inquiry
commissions are going on? ‘This 18
vindictively done. This 1s a farce.
This 15 & vicaous act. This is a mala
fide act” Do you mean to say that a
person 1n charge should have a L=
cence? Im Mr. Vayalay Ravi wants to
point out certain things, we take 1it,
that Mr. Vayalar Ravi wants it from
a particular point. If these Commis-
sions are appointed—for what pur=
pose are they appointed? They are
only fact-finding commissions, f{hat
too, as to what has haprened? Don't
you want to gather the facts toge-
ther, based on sound evidence? Why
are you opposed to 1t? What objec-
tion can there be if a number of com-
mussions are working and if the true
facts are brought out in the proper
manner and then this hon House can
consuder 1t from all aspects of the
matter? Even the Shah Commission’s
report when presented on the floor of
the House—we can consider it calmly
and coolly. Why do you become 50
anxious in the beginning itself say-
ing, '‘This 1s vindictive’, What 18 vin-
dictive? If a person has over-reached
in his own right, exceeded in his own
right, has subdued and violated the
democratic processes and constitutio-
nal provisions and guarantees, shotld
it not be inquired into? Why should
it not be inquired into? Is there any
answer from the Leader of the Oppo-
sition as to why these Commissions
should not be there when thousands
and lakhs of people were in jail for 18
months, when there were excesses
committed violating the dignity of the
man and inhuman actions were taken?
Don't you want to say that nothing
should be inquired into? Why make
it as attacks on Harijans, off and on?
Do you mean to say that this govern-
ment ig gponsoring the attack? I say
that the censure motion is definitely
in line with our friend Mr, Lakkappa’s
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modus operandi to connect every sub-
Jject matter to his line of thinking and
malign the government. I say this
nonsensical censure motion also is in
line with that, The present troubles
which have arisen in the country,
whether in the student world, whe.
ther in industrial labour unrest o1
whether 1t is the atrocities on Hari-
jans, have you applied your mind, to
go deeply, where they are and how
they are taking place and in what
manner they are laking place? Think
of that for a while and you will find
that it is the violation of these demo-
cratic norms which have been carried
by the Opposition themselves, that
had made the root cause and not the
Janata Party Government functioning
in office,

Finally, I may conclude here —on
the censure motion our Prime Minis-
ter who hag been siraight forward has
said that we shall also thereby stand
united. But this very sentence bas
been taken in a very different pers-
pective. We are definitely united
here, 1 do see that there can be
difference of opinion where there is
a discussion, But after deliberation,
the one conclusion which has been
reached is an accepted conclusion,
There may be competitiveness in hav-
ing an office. That ig the very con-
cept of democratic functioning of the
party. It is not one voice which will
dictate the whole thing, as had been
done in 19 months of emergency. The
cmergency was proclaimed which was
calmly and quietly tolerated by our
friends sitting on the other side. When
they knew well that it is a maiter
which must be opposed, they were not
in a position to oppose. None was in
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a position to oppose. The tongue of
80 crores was tied down. There was
fear all along, But Indiraji says we
are under fear to-day. It is all a para-
doxica] statement. Kindly leave the
paradoxical statement, come to the
realities and assess them properly.
Blame you may put on the Govem-
ment, blame you may put on the Ja-
nata Party, but let us see that we
make a common effort for the ad-
vancement of the aation and uplift of
the down trodden.

SHRI ASOKE KKISHNA DUTT
(Dum Dum): Being a member of the
Janata Party I have profoumd faith
in democrracy and in democratic insti-
{utions. As such I feel that the Op-
position has a very important role {o
play in democracy. As such I was
looking forward to a very forceful
and effeclive speech by the mover of
this Motion, my esteemcd friend—
Mr. Stephen.

The leader of the Opposition. how-
ever, ig a very good speakor, as we
all know. But to-day he was most
un-impressive. He wasg hesitating and
he was indecisive. Noi that, he has
been indecisive to-day tut for the lost
three or four years he has been very
indecisive.

MR. DEPUTY-SPEAKER® 1 think
we may finish with your speech to-
day.

SEVERAL HON. MEMBERS: No,
no. Te may continue to-morrow.

19 hrs.

The Lok Sabha then adjourneg till
Eleven of the Clock on Thursday,
May, 11,1078 ‘Vaisakha 21, 1900 (Saka)



